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LOK SABHA DEBATES

LOK SABHA

Monday, August 19,1991/Sravana

28, 1913 (Saka)

The Lok Sabha met at
Eleven of the Clock

IMR. SPEAKER in the Chair}
MEMBER SWORN
SHRI B. AKBER PASHA (Vellore).

MR. SPEAKER : Q. No. 447.
{Interruptions)

At this stage, Shri C. K. Kuppu-
swamy and some other Hon. Members
came und stood on the floor near the
Table.

(Interruptions)

SHRI N. SUNDARARAJ (Puduk-
svttai) : Shri P. Chidambaram, the
Minister has been attacked in Tamil
Nadu. Unless a statement is made by
the Prime Minister on the security of
nis Ministers and of the Members of
Parliament, we will not allow the
House to function. (Interruptions).

} SHRI C.K. KUPPUSWAMY

Coimbatore) : Today the Minister is

ttacked. Tomorrow the Prime Minis-
may be attacked. (Interruptions)

91-LB(NM03LSS —28

SHRI N. SUNDARARAJ : What is
the security provided 1o the Minister
who is under the ‘Z’ Category ? Even
though Shri Chidambaram is in ‘Z’
Category, hc was citacked. (Interrup-
tions).

SHRI C. K. KUPPUSWAMY : The
Prime Minister must come here.
(Interruptions).

SHRI N. SUNDARARAJ : The
MLAs attacked Shri Chidambaram.
(Interruptions).

MR. SPEAKER : Will you tak
vour seat ?

(Interruptions)

SHR1 N. SUNDARARAJ: Sir
what is going on in Tamil Nadu ¥
(Interruptions).

MR. SPEAKER : If you want any-
thing from me. you please go to your
seats.

{Interrupnons)

SHRI K. RAMAMURTHEE (Tin-
divanam) : Unless we are assured by
the Prime Minister. we will not allow
the House to function. We have no
safety in Tamil Nadu. Let the Prime
Minister come and say some thing ..
{Interruptions). This is not the way
of doing things. W¢ will not allow
this thing to continuc. (Interruptions)

MR. SPEAKER : Please take your
seat. Please, hear me.
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SHRI K. RAMAMURTHEE (Tin-

divanam) : What had happened to
Shri’ Cindambaram will happen to us
also. We will not allow this House
to function unless we are assured.
(dnzerruptions).

MR. SPEAKER : All right, would
you conunue saywg this thing ? Or,
would you like to hear something from
me.

{Interruptions)

SHRI K. RAMAMURTHEE (Tin-
divanam) : What is happening in
Tamil Madu ? Where is democracy in
Tamil Nwdu? We will not allow the
House to function unless we are given
an assurance. M we cxpress anything
today mn this House. tomorrow in
Tamul Nadu our Irves will be in danger.
What has happencd to Shri Chidam-
baram will happen to other Members
also. This has nappened 10 Shn Sunda-
raraj also. (Interruptions).

MR. SPEAKER : Would you like
to hcar me ? If you likc to hear me,
pleasc go to your seats. I will say
something which will help vou. T would
like to help you.

SHR1 N. SUNDARARAJ : Even
the Central Minister is not safc in
Tamil Nadu. What is the Government
doing ? (Interruptions)*

MR. SPEAKER : This will not go
on record.

(Interruptions)*
MR. SPEAKER : This is not going
on record.
(Interruptions)*

SHRI R. RAMASWAMY (Periya-
kulam) : Sir, yesterday at 1.45 p.m.

when 1 was at Tamil Nadu House in
New Delhi, 1 hcard some slogans -
agaiust our Chief Minister. The slogaus .
were raised by some anti-social ele-
ments. Aifler that, 1 opened the door
and saw about 300 ant-social ele-
ments standing with stones and deadly
weapons  outside the Tamil Nadu
House and they raised some slogans
agamst the Chicf Minister of Tamil
Nadu. Immediately I contacted the
Police Station at Chanakyapuri. The
Sub-Inspector of Police Shri Dhanapal |
Singh told me that no one had obtain-
ed permission from the police for this
demonstration. So, I asked the Sub-
Inspector why he was allowing these
persons to hold the demonstration
without obtaming permission. At that
time, the Sub-lnspector told me to
inform him in writing. Because of ur-
gency. 1 ocontacted the P.A. w the
Prime Minister. The above-said P.A.
told me to contact the P.A. to the
Home Minister. Then., 1 approached
Shri Vijay Makwana. P.A. 0 the
Home Minister. He told me 10 ap-
proach Mr. Sathnia. Bandobust P.A.
to Home Minister. Then, Mr. Sathria
contacted  Asstt.  Commussioner  of
Police, Shri Choudhary and he came
with the police. Even after that, upto
4 p.m.. the demonstration was conti-
nuing. I do not know why the Police
peopic allowed these anti-social cle-
ments to raisc slogans against the
Chief Minister and in favour of
Shri Arunachalam and Shri Chidam-
baram without obtaining permission . .
{Interruptions).

MR. SPEAKER : Please do not add *
to the confusion. Please keep quite. -
Nothing is going on record.

[N,

*Not recorded.
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(Interruptions)*

SHRI N. SUNDARARAJ: We
want to know from the Government,
the security arranecments being made
for the Members of Parliament and
the Ministers.

MR. SPEAKER : The leader of
the House is here. I will ask the
Government to make a statement.

(Interruptions)

MR. SPEAKER : Shri

cvamy, olerse w0 to vour seat.

Kunpu-

(Interruntions)

THE MINISTER OF HUMAN
RFSOUIRCE NFVFIOPMENT
(SHRT ARIUN SINGH) : Sir. with
vour permission. T would like to sav
..t what had happened in Tamil
Nadir is realhy verv regretrable. Parlia-
ment s supreme and whoever sits in
the precine's of this House. whether
h= is 2 Member or a Minister., has
the inalizn:-ble richt to travel throuch-
cut the country. to cxpress hic views
and ma%e his own stand clear which
mav or mav rot bhe to the liking of
semchody else. Thess are some of
the very fundamental thires that oo
along with the narliamentary demo-
cracv. Therefore. ¥ can well under-
stand the ~neuish ond the anger of
these Hon. Members. T will draw the
attention of the Prime Minister and
I am sure he will talk to tham and
he will also see that the nesdful i«
done.

SHRI CHANDRA IFET YADAV
{Azamearh) : T want to draw
vour attention on a different matter.
T am not saving abont this.

MR. SPEAKER : But then, would
vou likc to go from here to a diffe-
rent subject ? Let us take up the Ques-
tion Hour.

(Interruptions)

[Translation)

SHRI CHANDRA JEET YADAV:
In this way. if you continue to allow
the Hon. Members to raise sundry
matters. it won’t be possible to take
np the Question Hour.

(Enelish)

MR. SPEAKER : It is all becavse
of the complcations which had han-
pened.

(Inrerruntiors)

SHRI CHANDRA JEET YADAV:
Otherwise it is becoming a tradition.
Evervday in the Question Hour. the
Members zre trvine to raise certain
issues and the Questions are not beire
taken up.

[Translation]

SHRI MADAN T AL. KXHURANA
(South Delhi) : Or the last workine
day alsn, the House did not take up
any business for four horrs. Todav, so
much concern is being expressed and
efforts are heine made to nacifv the
aeitated Members. T wonder why it
was not done on that dav ? Whenever
such matters are raised the House ic
adiourned . . (Iterruptions)

TEnolish]

MR. SPEAKER : Do von want a
rentv ? If vou do not want a replv.

*Not recordt;d.

TTT TR e
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that is different. This is Private Mem-
bers’ Hour. Your questions are also
there.

(Interruptions)

[Translation]

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) : Such matters should not
be aflowed to be raised during the
Question Hour. This is a matter of
procedure. sithough there mav be ore
Of WO excentions.

[English)

MR. SPEAKER : This is to remove
the confusion in the House. I will talk
to you in the chamber.

[Translation)

SHRI ATAL BIHARI VAJPA-
YEE : You should try to remove the
confusion but it seems that such
efforts lcad 1o further canfusion.

MR. SPEAKER : I will talk to vou
later on.

SHRI ATAL BIHARI VAJPA-
YEE : Please take the entire Honse
into confidence.

MR. SPEAKER : I will talk to the
leader.

SHR1 ATAL. BIHARI VAJPA-
YEE : Such thines happen frequentlv.

SHRI RAM VILAS PASWAN
(Rosera) : You allowed the leader of
the House, but the matter doesa’t end
here. That is why. T requested you to
permit the Hon. Members to raisc the
wmatter during the Zero Hour,

{Enelish)

MR. SPEAKER : Shri Wasnik. you
4o not add to the confusion. You may
take your seat now.

(Interrup;iorzs) R

MR. SPEAKER : All of you kind.%.
take your seats now. Now Q. No_ 477,
Shri AK. Patel. '

11.18 hrs.
ORAL ANSWERS TO QUESTIONS

[English]

Evaluation of work done on Vedic
Mathematics in Roorkee University

*447. DR. AMRIT LAL KALI-
DAS PATEL :

SHRI SHANKERSINH
VAGHELA :

Will the Minister of HUMAN RP-
SOURCE DEVELOPMENT be ples-
ed to refer to the reply given to Un-
starred Question No. 1813 on March
6. 1991 and state :

(a) whether the University Grants
Commission has since conducted any
cvaluation of the work done in Roor-
kee University on Vedic Mathematics;

(b) if so, whether the University
Grants Commission propose to under-
take further studies through any insti-
tutions under the Council of Scientific
and Industrial Research or anv other
recognised institution:

(c) if so. the details thereof; and

(d) the purpose for which Vedic
Mathematics is being utilised at pre-
sent ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH) : (a) to (d) A
statement is 1aid on the Table of the
House. re
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STATEMENT

According to the information furni-
shed by the University Grants Com-
mission, the Commission generally
does not undertake evaluation of re-
search programmes of universities
except where the Commission has
provided grants for such programmes.
The Commission has not so far fund-
ed any university for promotion of
Vedic Mathematics. However, propo-
sals, if any. to start courses in Vedic
Mathematics or to undertake research
in this area would be considered by
University Grants Commission on
merits.

At present, Vedic Mathematics is
mostly a subject of academic research
bv a few institutions. The Natinnal
Institute of Science Technologv and
Development Studies (NISTADS) has
found that in some cases. overation of
multiplication/division on computer
by methods of Vedic Mathematics are
faster. The techniques developrd from
Vedic Mathematics bv a CSIR T.abo-
ratorv has led to simoler methods for
solving complex mathematical equa-
tions. The Rashtriya Veda Vidva Pra-
tishthan has commissioned the writing
of a book on Vedic Mathematics which
can be utilised bv enrvineers. The
National Council of Educational Re-
scarch and Training (NCERT) has
also included material from Vedic
Mathematics on topics considered re-
levant to mathematics curriculum in
the Teacher’s Guide for <econdary
and senior secondary schools.

DR. AMRIT 1AL KAILIDAS
PATEL : This is a very important
and vital subject. It was discussed in
this House during the 8th Lok Sabba

and the 9th Lok Sabha also. This
subject is given importance in other
countries also like UK and America
and research is done on this subject
there. But in our country unluckilv
this is a neglected subject.

During the 8th Lok Sabha, Hon.
Shri Narasimha Rao, the then Human
Resource, Development Minister had
called three conferences to discuss the
subject. During the 9th Lok Sabha
Shri Raj Mangal Pandey was presid-
ing over the meeting of the NCFRT
and he had asked them to intrndvrce
the subject in primary and secondary
schools. T would like to know from
the Hon. Minister whether he will
give the assurance that the assvrance
eiven during the 9th Lok Sabha by
Shri Raj Mangal Pandey will be imple-
mented.

MR. SPEAXFR : There is an As-
surance Committee and svch matters
oo befrre the Assurance Committee.

SHRI ARJUN SINGH : The pro-
cedure laid down for the assurance
civen in the House will be carried
out.

MR. SPEAKER : So the reply is in
the positive.

DR. AMRIT LAL KAIIDAS
PATEL.: T wounld like to know whether
the University Grants Commission has
replied that thev don’t carrv out anv
research on this subiect. Actually re-
search is a subiect of the University
Grants Commission and not that of
the primarv school education depart-
ment. Will the Government fund the
universities for research purposes ?
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SHRI ARJUN SINGH : Sir, the
University Grants Commission does
fund research projects; but there is a
financial limit of Rs. 5 lakhs for these
projects. The project report for this
envisages for an expenditure of appro-
ximately Rs. 16 lakhs. Therefore the
University Grants Commission sends
this to the Department of Science and
Technology and that Department is
pow looking into it. If they approve
of it. they will fund it.

[Translation)

SHRT SHANKERSINH VAGHE-
LA Mr. Speaker, Sir as all
of our worthwhile knowledge includ-
ing Vedic Mathematics. written in
sanskrit script is being studied and
utilised the world over, T would like
to know from the Hon. Minister whe-
ther the Government propases to com-
puterise Vedic Mathematics and
whether its use in computers would
be allowed in our schools, colleges
and universities ?

SHRI ARJUN SINGH : Mr. Spea-
ker, Sir. there cannot be two opinions
that much of the knowledge bequeath
ed by our forefathcrs, have a con-
crete base. There can be and there
are many ways to utilise it to suit
the needs of the modem age. We
shall implement the suggestions given
by the Hon. Member, once research
being conducted in this fleld reaches
a definite conclusiomn.

DR. LAXMI NARAYAN PAN-
DEYA : Mr. Speaker, Sir. through
you. I would like to know whether it
#s true that the Roorkee University
bas decided to bring ont 2 book on
Vedic Mathematics and that some

progress has already been made in
this direction. If so, I would like to
know the details about thc amount of
work done so far and also whether
the Hon. Minister thinks that such
books would prove immensely bene-
ficial to cngineering studénts ?

SHRI ARJUN SINGH : A Reader
of that University, Dr. Narendra Puri.
tas shown great interest in this sub-
ject and he is writing a book on it.
I can tell you about the progress of
the book. only after obtaining the
necessary information,

{Fnelish]

SHRI ANNA JOSHI: Sir, the
UGC has not so far conducted the
study of Vedic Mathematics in Univer-
sitics. At the same time. in your ans-
wer von have agreed that some part
of Vedic Mathematics has proved to
be helpful in doine ‘division’ or ‘mul-
tiplication’. In some other enginecering
branches also it is very helpful. So
my question is why not the UGC and
the Government come forward and a<k
some  Universities to pick up some
branches for the in-depth study of
Vedic Mathematics. What T am saving
is that instead of someone asking the
Government for the grant, why not
the Government come forward, make
some arrangement and ask the Univer-
sities to have a study of this.

SHRI ARJUN SINGH : The sug-
gestion of the Hon. Member is worth-
considering. But the point is that the
question has been answered and that
is. in the pattern of assistance in the
research proaramme. nothing has come
forward so far. What the Hon. Mem-
ber is suggesting is that the UGC
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should try to promote this. T will
certainly look into this matter.

[Translation)

SHRI MADAN LAL KHURANA :
Mr. Speaker, Sir. I would like to know
whether it is a fact that Vedic Math~-
matics as a subject is being taught to
students in Englind. America. Swit-
zerland and other cruntries whereas
its edncatior in India is denied to the
students ? Will the Hon. Minister pro-
vide frcilities of teaching Vedic Mathe-
matics to the interested students at
least in Kendriya Vidayalayas ?

SHRI ARTUN SINGH : Mr. Spea-
ker. Sir. T can say about it only after
it is given due consideration.

SHRI DAU DAYAL JOSHI : Mr.
Speaker, Sir. the Hon. Minister has
himself accepted that we shall intro-
duce it in Secondary and Senior Secon-
dary schools after a book is written.
What 1 want to say is that books like
Leclavati Beej Ganit (Algebra) and
Rekha Ganit (Geometry) are being
taught at present to the students of
Upadhvav and Shastri classes in Sans-
krit Vidyalavas. T would like to know
from the Hon. Minister whether Vedic
Mathematics beine taught in Sanckrit
Vidvalayas will also be introdnced in
Secondary and Senior Secondarv
Schools now that it has been proved
that Vedic Mathematics is the best
and easv mathematics and it is best
suited even for use in computers ?

MR, SPEAKFR : Thic has alreadv
been replied to.

SHRT ARJUN SINGH : Yes.

champion of nationalism Maharishi
Davanand Saraswati had said that
‘Vedas® are the origin of all the veri-
table learnings. Yogiraj Arvind was
also of the same views. I want to know
what steps are being taken by Govern-
ment to carry out research in and
erconrage studies of Vedas ? Besides
mathematics, other disciplines of
leamning also exist in Vedas in their
original form. T wounld like to know
what efforts are being made by the
Ministry of BEducation to carry out
rescarch in those disciplines existino
in their orizinal form and to encourage
studies of Vedas ?

SHRI ARJUN SINGH : Hon. Spea-
ker. Sir. the Hon. Member might be
aware that there is Rashtriva Veda
Vidva Pratishthan which is encaced
in such activities and which has dore
commendable work in this field. f
the Hon. Member has any specific
sugpestion. he mav send it to the insti-
tute (Pratishthan).

[Enzlish)

Raicing of grabhts to the Volumtary
Organisations

*449. SHRI P.C. THOMAS : Will
the Minister of WELFARE be pleas-
ed to state:

(a) whether the Union Government
propose to increase the grants to vo-
luntary orcanisations which are involv-
ed in rendering yeoman’s service to
the mentallv retarded and physically
handicaoped children ;

() if so, the details thereof ;

(c) whether there is any prescribed
procedure to identify suoch organisa-

PROF. RASA SINGH RAWAT - tons:
Sir, the first visionary of Swarajya and# () if so, the details thereof ; and
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. {e). the organisations in the Kotta-
yam and Ernakulam districts of Kerala
which are getting such grants from
the Union Government ?

THE MINISTER OF WELFARE
{(SHRI SITARAM KESRI): (a) tw
(e) A statement giving the informa-
tion is laid on the Table of the
House.

STATEMENT

(a) and (b) Grants are being
given under the Scheme of Assis-
tance to Organisations for the Dis-
abled Persons.

(c) and (d) Voluntarv Organisa-
tions normally in existence for two
vears or mere from the date of re-
gistration which are not run for
profit of any individual or 2 body of
individuals are eligible for assistance
for providing scrvices for the dis-
abled.

(¢) Two organisations in Kottayam
District which received financial
assistance during 199091 are :

1. Kottavam Social Service So-

ciety.
S.H. Mount.
Kottayam.

2. Ashanilayam,
Noukunnam,
Kottayam.
(ii) No Organisation is receiving
grant-in-aid in Prnakulim district
under the scheme.

. SHRI P.C. THOMAS : Sir. the
mentally retarded and the physically
handicapped children are perhaps the.
- most unfortynatec children in our

society, who are to become the future
citizens. In a set up of ours, it is neces-
sary to give them the maximum, social
security. The Government is bound
to give them educational facilities also,
But, unfortunately the Governmental
agencies in this regard are verv few.
The Government is doing a good thing
hy givinn grant-in-aid and other assis-
tance to voluntary organisations. There
are very good number of voluntary
organisations. My  question was
whether or not the Government pro-
poses to increase the grants to certain
voluntary organisations which are
doing very good service. Unfortuna-
tely, the answer given is not to that
particular point. So. to be more speci-
fic, 1 would like to know from the
Hon. Minister whether or not the pre-
sent grant, which is given to students
studving in educational institutions
run bv some vohintarv orpanisations,
of Rs. 60 per child could be increased.

Secondly, there is delay in giving
grants to these students as well as the
recurring grants to the teachers. 1
would like to know whether this delay
wonld be avoided or not.

I have a suggestion to make in this
rerard Delay ~fter occurs hecause the
present provision is that whenever a
erant is to be made, the State Govern-
ment should recommend such a grant.
Sn, delav sometimes occurs at the
State level also. Will this Governmenpt
take necessarv steps to make come
arrangements 80 that whenever there
is delay, the organisations could strai-
ghtaway come to the Centre and pet
the grants 7 1 woold aleo like to know
whether or not travelling allowrnces
~ould be given to such students.
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[‘Translation]

SHRI SITARAM KESRI: Sir,
so far as voluntary organisations are
concerned, we sanction grants to
them according to their strength. As
regards the delay, the hon. Member
has himself said that the State
Governments take time in sending
recommendations which causes de-
lay. At my level, T would like to give
an assurance that there would not
be any delay in sanctioning the grants.
So far as raising the amount of grant
for the children is concerned, 1 shall
consider the suggestion.

[English]

*SHRI P.C. THOMAS : Sir. in ‘c’
part of my question. I had specifi-
cally asked about voluntary organisa-
tions in two districts of Kerala but

unfortunately, the answer given is
not complete. I am sure that the
number of institotions which are

stated are not the only institutions
which are getting grants. Will the
hon. Minister be pleased to check up
the matter again and give a camplete
list of such organisations which are
getting grants-in-aid in Emakulam
and Kottayam distriots of Kerala ?

Secondly, will the organisations
which are doing best service be identi-
fied and given some Wind of incen-
tives for their best service ?

[Translation)

SHRI SITARAM KESRI : We cer-
tafnly sanction grants to the voluntary
organisations who render good ser-
The js samctioned on
themg&dmds
sad it will be our
50 in futuse es well
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two organisations of Karala named
Kottayam and Ashanilayam are con-
cerned, we give grant to both these
organisations. An  amomnt  of
Rs. 66,687 and Rs. 34.848 was given
to Kottavam during the years 1989-90
and 1990-91 respectively. The other
organisation was given Rs. 9,855 in
1989-90 anc Rs. 66,213 in 1990-91.

SHRI ATAL BIHARI VAJPA-
YEE : Kottayam is not an organisa-
tion, it is a district. The hon. Mem-
ber has asked about the organisa-
tions in that district.

SHRI SITARAM KESRI: This
is the name of organisation also.
Kottayam Social Service Organisa-
tion is a voluntary organisation.

MR. SPEAKER: It is in the name
of district.

SHRI SITARAM KESRI : It may
be a district but there is an organisa-
tion by that name also.

SHRI BASUDEB ACHARIA :
Mr. Speaker, Sir, T would like to ask
as to what is the criterion for giving
grants ? Is the matter of grants con-
sidered only after receiving recom-
mendations from the State Govern-
ment ? There is a voluntary organisa-

the case but it is pending for the last
six moanths with the Ministry.

[English]

!

That institution has yet to
grant from the Ministry of
They are doing
I know what is
toning grant

%
L

very good
the criteria
to these

EE
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' organisations who are doing ‘ very
good work for the handicapped and
mentally retarded children ?

{Translation)

SHRI SITARAM KESRI: Sir. so
far as thc pending application of the
voluntary organisation in Durgapur
is concerned. I would like to tell the
hon. Member that T would look into
the matter and so far as giving grants
is concerned. T agree to his suemestion
that we should pav more attention to
the organisations which are doing
good job in this field. T assure the
hon. Member that I would trv to get
maximum grants released for those
organisation which are doing veoman
service to particular categories of
people like the mentally or phvsically
retarded. handicapped or blind.

SHRI BASU DEB ACHARIA :
What is the criterion ?

SHRI SITARAM KESRI : Crite-
rion is that the State Government
looks into the case of the applicant
and they sends recommendation re-
garding the organisation to the Cen-
tral Government and then on that
basis we sanction grants. Besides, if
T get any information about that or-
ganisation. T would look into it and
helo accordingly.

SHRI RAM VILAS PASWAN :
What about those who indulge in

irregularitics ?
SHRI SITARAM KESR! - We will
arrange for proper monitoring.

BHRIMATI  DIL  KUMARI
BHANDARI : Mr. Speaker, Sir I
wint to ask the hon. Minister whether

any provision wo;x-ld be made to pro-
vide grants to voluntary organisations
for housing for handicapped children

just as they get grants for their adu-
cation.

SHRI SITARAM KESRI: Does
the hon. Member mean by their reha-
bilitation . ... (Interruptions)

MR. SPEAKER : She means by
housing. ,

SHRl SITARAM KESRI: The
question of housing is not related to
my Ministry. Suppose a handicapped
person is admitted to a hospital for
treatment. the matter relates to Health
Department. When he comes out of
the hospital he has to be rehahilitat-
ed or arrangement for a housing is to
be made for him. The latter does not
relate to our Ministry.

SHRI DIGVIJIAYA SINGH :
Mr. Speaker. Sir T would Jike to ask
the hon. Minister as to how much
allocation was made for voluntary
organisations in 1990-91 Budget and
how much amount has already been
spent ? '

SHRI SITARAM KESRT: Sir, T
do not have the fieures right now 1
will tell the hon. Member about it
later, E

MR. SPEAKER: When you give
these figures Iater, please give them in
writing.

SHR! SITARAM KESRI : Sir. 1
would supply the information to him.

SHRI DIGVIJAYA SINGH:
Mr. Speaker. Sir. I want to make this
submission because huee amount of
fonds are going to lanse under this
scheme. T have been told that either
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thete is shortage of voluntary organi-
sations or they are sending proposals
in lesser number. Therefore, 1 would
like to submit to the hon. Minister to
pay special attention to this matter
and ensurc that the benefit reaches
those for whom it is meant. The
matter must be looked into in all res-
pects and necessary provision should
be made in this regard.

SHRI SITARAM KESRI : liis
suggestion is worth considering. [
would certainly look into the matter.

SiiRI UPENDRA NATH VERMA:
Sir. arc therc any voluntary orga-
nisations in Bihar similar to thosc
two  soluntary  organisations  in
Kerala about which we were discus-
sing 7 I so, how much grants have
been sanctioned to them so far ?

MR, SPEAKER: This question
relates to Kerala. 1f you do not have
the information right now, you may
supply it to the hon. Member later.

S1HRI SITARAM KESRI: There is
one in Bihar too.

|English)

Atrocitics on Scheduled Castes and
Scheduled 1ribes

*450. SHRI MUKUL BALKRI-
SHNA WASNIK : Will the Minister
of WELFARE be pleascd to state:

(a) the number of cases of atroci-
ties on Scheduled Castes and Sche-
duled Tribes which were taken up by
the National Commission for Sche-
duled Castes and Scheduled Tribes
upto March 31, 1991 ;

(b) whether the Government have
received the recommendation made by

the Commission on Scheduled Castes
and Scheduled Tribes to curb the
rising trend of atrocities on Scheduled
Castes and Scheduled Tribes ;

(c) if so, the details thereof ; and
(d) the rcacton of the Government
thereto ?

[Translation)

THE MINISTER OF WELFARE
(SHRI1 SITARAM KESRI): (a) to
{d) A Statement is laid on the Table
of the House.

STATEMENT

(a) The National Commission for
Scheduled  Castes and  Scheduled
Tribes took up 416 cases of atroci-
tics on Scheduled Castes and Sche-
duled Tribes from 1st May, 1990 to
31st March, 1991.

(b) and (c) The National Com-
misston for Scheduled Castes and
Scheduled Tribes in their report on
“Atrocities on Scheduled Castes and
Tribes: Causes and Remedies™, have
made the following suggestions : —

(1) where there have been refe-

rences by the Courts under
S. 156(3) Cr. PC. to the
police authorities for under-
taking investigations, supervi-
sory police authoritics should
inquire into the reasons for
failure to register the case.
Investigations in  such “re-
ferred” cases should be done
by the higher police authori-

ties.
(i) To prevent suppression of
evidence, the scene of the

atrocity must be visited expe-
ditiously. Inspecting  police
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officers must check this point
during police station inspec-
tions.

Charge sheets in atrocity
cases must be filed as a rule
within 30 days. Any delay
should bc explained by the
concerned police officer to the
next higher police authority.
The high percentage of ac-
quittals in atrocity cases indi-
cates poor quality of prosccu-
tons. The oihicers of the Spe-
cial Cells should discuss perio-
dicaily with prosccuting  staff
the marshalling and prescnta-
tvon of evidence in order to
makc prosccutions effective.

The state level cells for hand-
ling /monitoring inquirires and

investigations into  atrocitics
should be activised.
State  Governments  should

monitor arcas scosilive to
atrociies and initiate advance
aclion in time.

Insicad of establishing special
police stations for Scheduled
Castes and Scheduled Tribes
with unwieldly junsidictions,
it is advisable 1o give prionty
attention to atrocily cascs by
posting additional Sub-Inspec-
tors or Hcad Constables in
places with concentrations of
Scheduted  Caste/Scheduled
Tribe population.

Uu-to-date locality-wise statis-
tics of crimes against Schedul-
ed Castes and Scheduled
Tribes should be maintained
to enable monitoring and anti-
cipatory action. The National
Crime Records Bareau should

(ix)

(x)

(x1)

(xu)

(xiii)

(xiv)

include in their Annuat Crime
Review separate statistics for
atrocities against Scheduled

Castes and Tribes.
Police officers should fami-
liarise themsclves with the

provisions of special enact-
ments like the Prevention of
Atrocities Act and the Bond-
e¢d Labour System Abolition
Act as part of training for re-
cruits and refresher courses
for in-service officers.

There should be special courts
exclusively for atrocity cases,
if necessary by constituting
itencrating special courts.

Wherever special enactments
provide for cxecutive magis-
trates, this facility should be
made use of fully. The courts
of such exccutive magistrates
should be peripatetic; the pro-
ceedings should be simple and

redress should be given
quickly.
In auocity cases, legal aid

should be available for law-
yers’ fee, witnesses  batta,
copying fees and travel cxpen-
ses to the police station and
court. Scheduled Caste/Tribe
complainants or accuscd should
be eligible for legal aid.

The provisions of the Arms
Act should be used judicious-
ly to prevent atrocitics in scn-
sitive areas.

In cases of rape in police
stations, womcn policc offi-
cers should be associated with
the inquiries so that the vic-
tims and women witnesses
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can speak to them without in-

hibitions.
(xv) Public interest litigation is of
special  importance  where
crimcs are perpetrated on Sche-
duled Castes and Tribes by the
police. Such public litigation
by socially committed organi-
sations or individuals should
be assistcd from legal aid
funds ; and

(xvi) Anoymity for the victims in
rape cases should be ensured.
but maximum publicity and
resulting social stigma should
be made to stick on the mis-
Creants.

(d) A copy of the Report of the
National Commission has been sent
to all the State Governments and
U.l. Administrations for taking
necessary action.

| English)

SHRI MUKUL BALKRISHNA
WASNIK : Mr. Speaker, Sir, accord-
ing to the information provided in
the Annual Report of the Ministry of
Welfare, during the year 1990, as
many as 607 murders, 1,722 cases of
gricvous hurt, 949 rapes, 639 cascs
of arson and 14,710 other offences
under IPC,—totalling to 18,601 cascs
of atrocitics were committed against
the Scheduled Castes and  Scheduled
Tribes by members of non-Scheduled
Castes and non-Scheduled Tribes in
different parts of the country. Accord-
ing to the reply of the hon. Minister,
the National Commission for Schedul-
ed Castes and Scheduled Tribes have
taken up 416 cases of atrocities till
March 1991. Keeping in view the

large number of atrocities being com-
mitted in various parts of the coun-
try, may I know from the hon. Minis-
ter whether the Government will pro-
vide more funds and better infrastruc-
lure and machinery to the National
Commission, so that they can function
more effectively ?

[Translation}

SHRI SITARAM KESRI : Sir, so
far us the fgure of 18,601 cases is
concerned, it is almost correct. Our
figure is also 16,000 and odd num-
ber but we have not received figures
frcm three States. The figures that he
has provided may be correct. So far
as different . ... (Interruptions). . ..

(English}

There is no difference between the
two statements. But I am now telling
what is wrilten in my statement.

[T ranslation}

So far as increasing the amount of
grants for checking atrocitics on Sche-
duled Castes is concerned, I would
like to submit that the grants are
limited. So far us the report of the
Commission is concerned in which
cases of atrocities including rape have
been mentioned. 1 do not say that the
number of these cases has gone down.
In some States they have gone down
while in other States they have gone
up. So far as increasing the amount of
grants is concerned. I would like to
request the Ministry of Finance to
provide more grants to this depart-
ment. But the possibility of curbing
these atrocities and inhuman beha-
viour with the help of money alone is
remote. Instead. goodwill, harmony,
Government and the Police can play
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a better rolc. His suggestion is worth
considering. We will certainly take it
into account.

[English)

SHRI MUKUL BALKRISHNA
WASNIK: Mr. Speaker Sir, according
to the written statement of the hon.
Minister, the National Commission
for Scheduled Castes and Scheduled
Tribes has submitted to the Govern-
ment about 16 suggestions on how to
deal with the cases and also certain
remedics tegarding the atrocitics on
the Scheduled Castes and Scheduled
Tribes. We are discussing the atroci-
tics issue in the House also. Several
members have also mude several sug-
gestions to check this evil which is
spreading in various parts of the
country. 1 would like to know from
the Hon. Mirister whether the Govern-
ment will consider to call a meeting
of aYl the Chicf Ministers to discuss
this issue of atrocities anrd to plan
remedial measures so that such type
of incidents will not occur as fre-
quently as they are occurring at pre-
sent.

SHRI SITARAM KESRI: Sir, 1
welcome this. It is a very constructive
suggestion. I shall try to convenc a
meeting and discuss it with the diffe-
rent Chief Ministers as to how to
curb and minimise atrocities on the
harijans and adivasis.

{Translation]

SHRI RAM VILAS PASWAN :
Mr. Speaker, Sir. at the end of his
reply, the Hon. Minister stated that
, ,aqopyofthcreponofthcﬂalional

Commission on Scheduled Castes and

Scheduled Tribes has been forwarded
to all the state Goveraments for
necessary action. As you are aware,
the National Front Government grant-
Cfi Statutory powers to this Commis-
ston through a Constitutional Amend-
ment. This not only gave it tecth, but
ftlso widened its scope. Now, the body
1s empowered to issue summons also.
Although the Commission has been
given all Kinds of powers, it seems
from your answer that even now its
siyle of functioning has not changed.
The most important reason behind it
is that tiie Commission is yet to be
reconsttuted, in accordance with its
rmew character, role and responsibili-
ties. Therefore, 1 would like 10 know
from lie Guvernment, the time by
which it would be re-constituted and
start functioning according to the new
powers and authority at its disposal ?

SHRI SITARAM KESRI : Sir, the
Hon. Membor has correctly observed
that the Commission’s powers have
been increased. So far as the guestion
of the constitution of the new Com-
mission is concerned, 1 would Yke
to inform that 1 am in the process of
doing that. I would be a sirong and
responsible body. but the selection
process would take some time. How-
ever. I would like to inform the House
that we shall constitute it by the last
week of September and it would start
functioning immediately thereafter.

{English}

SHRIMATI MALINI BHATTA-
CHARYA : Sir, it seems that at two
diffcrent stages of the working of the
National Commission, there have been
different interpretations regarding the
limits of its authority, o
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At one stage, until April, 1990, it
has been regarded as an anthority for
studyingthe circumstances—the social,
cconomic and other relevant circum-
stances—Jeading to thc¢ commission of
offences, whercas after April, 1990, it
was then regarded as part of the autho-
rity of the Commission to take up
individual cases. This is why these 416
cases which have been mentioned by
you, were taken up after April, 1990.

Now, the question that I would like
io ask the Minister, through you Sir,
» this. How does the present Govern-
nent regarded the limits of the autho-
ity of the Commission for Schedulcd
Castes and Scheduled Tribes ? 1Is it
ust to have certain post mortem
owers, powcrs of studying things
ifter the event or is it to be a moni-
oring body also with certain powers
of intervention in policy making re-
warding scheduled castes and schedul-
'd tribes ?

Translation)

SHRI SITARAM KESRI : Sir, the
new Commission posscsses vast powers
and it is cmpowercd to call for or
summon and examinc any person or
document connected with any incident
of atrocity on the Scheduled Castcs
and Scheduled Tribes. (Interruptions)

[English)

SHRIMATI MALINI BHATTA-
CHARYA : But that was not done
till April, 1990,

é{Tmulation]

_SHRI SITARAM KESRI : True.

constituted. Once it is constituted, it
would start its work in right earnest
and it would have such vast powers
that it can summon and cxamine any
person or document. As you correctly
observed, after April 1990, the Com-
mission took up 416 cases of atroci-
tics and I have taken up the matter
with the concerned State Governments
for necessary action and their opinion
in this regard.

[English]

SHRIMATI MALINI BHATTA-
CHARYA : What about advisory
powers in policy making ?

MR. SPEAKER : In fact, very big
policy matters arc not discussed dur-
ing thc Question Hour; small policy
matters can be discussed.

SHRI ANNA JOSHI : The sugges-
tions which the Commission has given
have been circulated to all the States
and the Union Territories. One of the
suggestions is that there should be
special courts exclusively for atroci-
ties cases. How many special courts
have been constituted in different
States or at least in the Union Terti-
tories ?

| Translation])

SHR1 SITARAM KESRI : Sy so
far as thc question of special courts
is concerned, 1 would like to state that
recently one has been set up in Andhra
Pradesh and before that one was
cstablished in Rajasthan. Now, the
State Governments are fully empo-
wered 1o set up special courts. The
maximum we can do is @ give them
our opinion and suggestions in this
regard, but as 1 said, the power to set
ap such courts rests with the Statc
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Governments and they have to do it
in association with the High Courts
etc., Similar is the case with the Union
Territories.

SHRI RAM VILAS PASWAN :
Buat, it was specified that such courts
would be set up in 400 districts.

SHRI1 SITARAM KESRI : So far
as the question of Specification and
cstablishment of such courts is con-
cerned, it falls in the jurisdiction of
the State Governments.

SHRI ATAIL BIHARI VAJPA-
YEE : Mr. Speaker, Sir, | welcome
the assurance given by the Hon. Mini-
ster that the Commission would look
into individual cases of atrocities as
well. Till now, there was a doubt
whether the Commission would in-
quire into individual cases. but with
your assurance. it has become clear
that the Commission would take up
those cases of atrocities on individuals.
which are brought to its noticc. After
inquiring into various cascs of atroci-
ties, the Commission submitted a re-
port in April, 1990, as mentioncd
during the course of the current dis-
cussion. This report contains many
valuable and important suggestions
also. 1 would like to know whether
the Central Government has looked
into those suggestions and if so, what
is its opinion about them ?

SHRI SITARAM KESRI : Sir the
report of the Commission on atroci-
ties in 1990, as I stated earlier, had
been sent to the State Governments
for necessary action. [ think state
Governments must have acted upon
that report. If any information about
negligence on the part of the State
Governments is received, then I will

definitely get in touch with the Mini-
siry of Home Affairs or another Com-
mission may be constituted. All the
matters relating to law and order fall

under the purview of the state govern-
ments.

SHRI CHANDRA JEET YADAYV :
Mr. Speaker, Sir increase in the num-
ber of cases of atrocities on Schedulel
Castes and Scheduled Tribes in the
recent past, instead of declining, must
have caught the eye of the Hon. Mini-
ster. One of the causes of increase
in atrocities on Scheduled Castes is
that f the voters of Scheduled Castes
do not caste their votes in favour of
a particular party and if that party
happens to come to power, the atroci-
tiecs on Scheduled Castes will defini-
tely increase.

Secondly, as per the cxisting laws
it is difficelt for Scheduled Castes to
aet Neences for arms for self defence.
Laws prescribe minimum size of land
holidings and other asscts for acquir-
ing arms. Will the Hon. Minister take
up with the Chicf Ministers, the issue
of granting licences for arms in atroci-
tics prone areas.

SHRI SITARAM KESR! : Sir, so
far as the first pronouncement of the
Hon. Member is concerned, T will say
that if any Government, whether it
is our party's Government or any other
party’s Government. takes measures
by way of reprisal, it is shameful. Such
acts can not be commended. (Inter-
ruptions).

First listen to me. [ am telling you
my feclings. Nursing of feeling of
revenge and violence against weaker
sections by any Government, is against
the dignity of that Government.
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In responsc to the second question,

would like to state that this section
f society is definitely crippled, for
years, but arousal of a sense of aware-
ness and self esteem among these
people is a matter of happiness. In
response to the issue of making sugges-
tions to the Chief Ministers regarding
granting licences for arms, 1 do not
want to cxpress my personal opinion
as a Minister, but as per the laws in
force licences for arms should be issu-
cd to them.

Training Courses at Vishwayatan
Yogashram

[Translation)

“451 SHRI SIMON MARANDI :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

ta) whether training courses at
Vishawayatan Yogashram were sus-
pended carly this year and then
restarted after a few months ;

(b) if so, the reasons for suspend-
ing the said training ocourses ;

(¢) whether the students of Apa-
rana Ashram, Katra (J&K) launched
an agitation on April 30, 1990
demanding recognition of the diploma
course by the Union Government for
that year;

(d) if so, the action taken by the
Government in this regard;

(¢) the number of swdeats who
have been awarded one year diploma
certificate since 1990 and the number
of cases still pending in this regard;

(f) whether the Government pro-
pose to take over the Vishwayatan
Yogashram; and
1-L/B(N)03L8S3(s)

(g) if so, the action cimtempl&c?l
in this regard?

[English]

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D.K. THARADEVI SIDDHARA-
THA) : (a) to (g) A Statement is
laid on the Table of the House.

STATEMENT

(a) and (b) All activities of Vish-
wayatan Yogashram, including train-
ing courses on Yoga, were suspended
with cfiect from 30th April, 1990.
Some students of Vishwayatan Yoga-
shramm, who had completed only part
of the course, requested the Govern-
ment to make arrangements for com-
pleiion of their training. Although
Government had no direct responsi-
bility for the students of a private
institution, as a humanitarian gesture
the Central Council for Research in
Yoga and Naturopathy was entrusted
with the task of completing the train-
ing course of such students. This
course has since been completed on
31-7-1991.

(c) No, Sir. It is the students of
Vishwayatan Yogashram who have
been making this demand.

(d) The Deparunent of Education
in the Ministry of Human Resource
Devclopment has clarified that Vish-
wayatan Yogashram is not legally
cmpowercd to grant degrees or dip-
lomas. Thercfore the question of re-
cognising their diploma does not arise.

(¢) As per available information,

Vishwayatan Yogashram has awarded
provisional Diploma/Certificates to
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14 students who completed one-year
yoga training course in February,
1990. The Central Council for Re-
search in Yoga and Naturopathy,
which completed the training of yoga
students of Vishwayatan Yogashram
on 31-7-1991, would be issuing appro-
priate Diplomas/Certificates to such
students.

(f) and (g) Various alternatives
arc under consideration of the Govern-
ment.

[Translation)

SHRI SIMON MARANDI : Mr.
Speaker, Sir, the Hon. Minister has
stated in his reply that all activitics
of Vishwayatan Yogashram were sus-
pended with effect from 30th April.
1990. With a view to streamlining
administrative and economic function-
ing of Yogashram, docs the Govern-
ment proposc t¢ constitutc a Parlia-
mentary Committec to look into admi-
nistrative and cconomic irregularitics
committed by the management of
Yogashram.

[English)

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
M.L. FOTEDAR) : Sir, | have stated
in my statement that various alterna-
tives are contcemplated.

The alternative, as to whcther any
parliamentary probc should be held,
suggested by the Hon. Member is a
new alternative.

1 have not indicated as to what arc
the measures we are going to adopt.
It is a private institute, a private trust.
In 1977 also, the Management was
taken over for a specific period of

time. So, 1 would not like to say if
1 want to act. And that is why I have
kept the matter as to which is the
altefnative we would like to adopt
under consideration. Certainly such a
case does not require any parlianicr-
tary probe. That much I can say.

[Translation)

SHRI SIMON MARANDI: Mr.
Speaker, Sir, in view of the impor-
tance of Yoga does the Government
propose to open Yoga training centres
in backward arcas like Uttar Pradesh,
Orissa and especially Jharkhand, which
is being given a stepmotherly treat-
ment both by the Centre and the
Government of Bihar.

SHRI M.L. FOTEDAR : | would
like to remind the Hon. Member that
no stepmotherly treatment is being
meted out 1o Jharkhand region. That
is close  our hearts as the tribals live
in that arca. Our Government did and
is doing all possiblc things for the
devclopment of that arca, where mostly
the backward classes and tribals live
and whatcver is justified we do that.
As far as the matter of opening of
the Yogashram in Bihar is concerned.
I would like to tell the Hon. Member
that there arc at present five such
Yogashrams in Bihar—-at Dhanbad,
Monghyr, Patna. Begusarai and Mal-
latulli-Ranchi. Ranchi is situated in
the same region which has been men-
tioncd by the Hon. Member. So, there
scems to be no need to open another
Yogashram at Ranchi as one is al-
ready there.

[English)

SHRI ANNA JOSHI: The Hon,
Minister has said in his reply that
various alternatives arc under consi-
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deration of the Government. What are
those alternatives and when the
Government is going to act? Nearly
40 employees of these institutions have
been without pay for the last two years.
Will the Mon. Minister make some in-
terim arrangement for the payment of
their salaries ?

SHRI M.L. FOTEDAR : Lect me
be very frank with the Hon. Members
of the House. 1 do not hide any infor-
mation. The Health Department was
giving a grant of Rs. 5 lakhs per vear,
but it was not mcant for paying the
employees for imparting training to
the teachers. It was stopped in March,
1990 because the then Government
considered it necessary that the grants
should be given by the Department
of Education. In April. an order was
issued that such ded institutions
should get grant from the Department
of Education. That is why. this thing
was stopped. So the institution has
been closed and the emplovees have
said that it is a lock-out. The Director
of the Institute has said that it is nat
a lock-out. The party has gone to the
Labour Commissioner and the Labour
Commissioner has decided that it i -
lock-out. T am told that he has direct-
cd that Swamiji or the Director should
pay the wages. But the case is pendine
in the Labour Court. T would alko
persuade the Labour Court to decide
the matter as early as possible. So the
matter pertains to the Labour Conrt
and not the Health Ministry thoueh 1|
have all the sympathies that the cmnlo-
vees have suffered as a result of this.

SHRT ANNA JOSHI : What about
the alternatives? .

alternatives are there. As I said earlier,
if we want to act, we should not say
what we want to do. One alternative
can be to take over thc management
by a suitable legislation as was done
in 1977. But that will not be a perma-
nent alternative. The second alterna-
tive will bc to nationalise the institu-
tion. For that we have to pay the com-
pensation. The third alternative would
be not to do anything.

SHRI ANNA JOSHI : That is not
the alternative.

SHRI M.L.. FOTEDAR : Before 1
take any action 1 will have to go deep
into the matter and take such action
which the matter demands.

[Translation)

SHRI MADAN LAL KHURANA:
Mr. Speaker, Sir. the Hon. Minister
has just said that it is a Private Trust.
But it is not so. The Delhi Administ-
ration made Yoga as compulsory sub-
ject and appointed teachers for teach-
ing that subject. It was mcntioned in an
advertisement that the students of this
University only would be appointed
on these posts. But the then Director
opposed it. He was removed from
officc. He used to attend the meetings
of the laterview Board also. I would
like to know as to what would be the
future of those thousands of children
who have undergone this training
coursc ? And the Hon. Minister is also
requested to let us know the futurce
of the employees of that institution.

[Fnglish)
SHRI M.I.. FOTEDAR : There is

SHRI ML. FOTEDAR : Let me only one minute Jeft. T do not want
say quite frankly that two or threeto hide the facts nor am I here to
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protect anybody—anybody who may
have allegedly committed anv misde-
meanour or any other thing. All that 1
want to say in reply to Shri Khuranaji
..he is an Hon. Member from Dethi
and he must be knowing more details
than anybody else—is that 1 am told
that a case of cheating is pending in
some criminal court in Dethi. ..
(Interruptions) Please listen to mc.
1 would not like to prejudice the case
because the casc is sub judice. 1 would
not like to sav anything which will. in
one way or the other, jeopardise the
interests of cither of the parties.
(Interruptionsy.

WRITTEN ANSWERS TO QUES-
TIONS

[English]

Syllabi for Students from Lower K.G.
to Plas 2 Standard

*448 SHRI VIJY NAVAL
PATIL: Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be please to state :

(a) whether the Government have
assessed the suitability of existing svl-
labi for students right from lower K.G.
to 4+ 2 standard:

(b) whether the existing svilabi do
not overburden school children and
make them unable to gcrasp the sub-
fects: and

(c) the steps the Government pro-
pose to take to wmrke fundamentals
of the subjects interesting and easv
to grasp ?

THR MINISTFR OF HUMAN
RPSNIIRCE NRVELOPMENT
(SHRI ARJUN SINGH) : (2) to (¢)
The National Policv on Education
(NPE) 1986 envisages a sational

system of education, one of the as-
pects of which is National Curricular
Framework containing a common core
along with other flexible components.

Keeping the postulates of NPE in
view, the National Council of Educa-
tional Rescarch and  Training
(NCERT) brought out in 1988. n
National Curricular Framework fhr
all stages of school education. On the
basis of the guidelines given in the
Framework. the NCERT revised the
entire school svilabi and brought out
revised text books for classes T to XTI,
The Framework and the revised svilabi
tonk into account various curricular
concerns, including the question, of
suitabilitv. child-centred approach to
education, relevance and curriculum
load. Every care has been taken to sec
that the svilabi are suited to the needs
of our country and appropriate for
children’s lcaring and development.

Based on the National Curricular
Framework and the svilabi and text-
bovks broueht out bv NCERT. the
States and Union Territories have alsn
undertaken measures of curriculum
rencwal and development of new tex-
books for differeat stages of «chanl
education for their intrevinetion intn
the schoo! system in a phased manner.

The Iast phase of publication of
revised texthooks by the NCERT has
been completed in December. 1990
and in a few States, the nrocess is still
on. According to the NCERT. it i<
too earlv ta undertake a formal assess-
ment of the suitability of the new
syllahi,

The pedagorical thrusts stressed in
the National Curricuisr Framework of
1988 as well as m the NCERT
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syllabi/textbBooks are based on a com-
prehensive understanding of the pupil’s
psyche, the learning process and condi-
tions and methods of learning. The
stress given in the Framework on a
child-centred approach to education.
on the role of the teacher as facilitator,
on replaccment of role leaninz, lec-
tures and information by interactive
modes of teaching which focus on
‘learning’ and stimulate curiosity; arc
designed to make the study of subjects
interesting and easy to grasp.

The tendency on the part of some
schools. particularly those in urban
arcas. to recorrmend a large number
of books. has contributed to overbur-
denine of students. This tendency was
sought to be curbed by issuing instruc-
tions from the Ministry of Human
Resource Development in October.
1989 to the Fducation Secretaries of
all States and Union Territories to
ask the schools not to prescribe more
books than which are actually requir-
ed and to cnsure that children carry
onlv those textbooks/exercise books
which are actually required on a parti-
cular day.

[Translation)

Urban Development Projects of Uttar
Pradesh

*452 SHR1 BHAGWAN SHAN-
KAR RAWAT : Will the Minister of

URBAN DEVELOPMENT be pleac-
ed to state :

(a) wxther some Urban Develop-
 ment Projects of Uttar Pradesh are
pending with the Union Government

(®) if so, the detalls thereof: and

(c) the time by which thesc are
ly to be cleared ?

THE MINISTER OF URBAN
DEVELOPMENT  (SHRIMATI
SHEILA KAUL) : (a) No, Sir.

(b) and (c¢) Do not arisc.

Civic Amenities in Jhuggi Jhompari
Colonies of Delhi

*453. SHRI RAM BADAN :

SHRI TARA CHAND
KHANDELWAL :

Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the total number of houses in
various Jhuggi Jhompari colonies in
Dclhi and total population residing
there:

(b) the number of such colonies
wherc there is no arrangement for
electricitv, water and sanitation; and

(c) the steps being taken by the
Government to raise the living stan-

dard of the people residing in such

colonies ?

THE MINISTER OF URBAN
DEVELOPMENT (SHRIMATI
SHFILA KAUL) : (a) The position
regarding the Jhuggi Jhompari (J1)
clusters and the population residing
therein is reported to be as follows :

(i) Total estimated jhuggi clusters

in Dethi-—929.

(i) Total number of jhuggi familics

in Dethi—2.60 lakhs.

(iii) The estimated population i

these jhuggis—13 lakhs.

(b) and (c) The scheme of Eavi-
ronmental Improvement of JJ clusters
has been in operation since the Seventh
Plan. The scheme aims at providine
minimum basic civic ameénities of
drinking water, Pay and Use public
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toilets, paved pathways, storm watci'
drains, street lights, dustbins and

Water Supply

No. of JJ clusters where drinking water has been  supplied
through Municipat water hydrants qr deep bore handpumps

Pay and use Jansuvidha complexes

No. of sies where jansuvidha complcxes have been completed

and pened for public use
No. of sites where construction is in progress

“dhalaos”, The civic amenities provid-
ed are as follows :

653 (the remaining JJ clusters arc
supplied water through tankers)

135 (containing 6646 W.C. seats
and 2498 baths)

27 complexes containing 813
WC seats and 324 baths

In addotion, 37 mobile toilet vans are in operation

Brick paved pathways and drains

No. of JI clusters where paved pathways and drains provided

Street light points

No. of 1} clusters where street light points have been provi-
ded

Dust-bins'dhalaos

No. of JJ clusters where dust-bins/dhalaos etc. provided

These amenities will be provided to
the remaining eligible JJ clusters in a
phascd manner after taking into ac-
count local conditions.

Review of Reservation Policy
*454. SHRI DEVENDRA PRA-

SAD YADAYV .
SHRI TEJ NARAYAN
SINGH :

Will the Minister of WELFARE be
pleased to state :

(a) whether the Government pro-
pose to review the reservation policy
afresh and make it applicable on
economic considerations;

(b) if so, the salient features there-
of;

(c) whether the Government pro-
pose to conduct a survey for the pur-
pose; and '

399 clusters

326 clusters

Dust bins in 205 JJ clusters &
cdhalaos in 56 JJ clusters,

(d) if so, the details thereof ?

The MINISTER OF WELFARE
(SHRI SITARAM KESRI) : (a) to
(d) The Officc Memorandum of
13-R-90 providing for 27% reserva-
tion of vacancies in Civil posts/ser-
vices under the Government of India
in favour of the Socially and Educa-
tionally Backward Classes (SEBC's)
has been challenged through a num-
ber of writ petitions filed in High
Courts as well as The Supreme Court
which arc being heard by a Constitu-
tion Bench of the Supreme Court
headed by Chief Justice.

2. The Supreme Court has vide its
interim orders of 21.9-1990 and
1-10-1990, directed that no steps for
implementing of the order of
13-8-1990 excepting identification of
castes to be benefited shall be taken
by the Government until the matter
is heard. It has also directed that the
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s—c;bc of the impunged .ordcr shall noi
be extended without prior leave of
the court.

3. The Government is fully commit-
ted to undertaking special measures
for SEBCs. In Implementing the policy
of the reservation, the Government
intends to give preference to the poorer
scctions among SEBSs, while ensur-
ing that, if candidates are not available
from poorer sections, the benefits will
go to other members within the Back-
ward Classes. The benefits of reserva-
tion will also be provided to other
cconomically backward sections of the
pcoplec who are not covered by any
cxisting scheme of reservation.

4. To ennble the Government to
evolve a consensus among major poli-
tical parties, the Supreme Court has
granted an adjournment to 24 Sen-
tember. 1991 for hearing the writ
petition,

{English)

Control of Aids

*455. SHRIMATI BASAVA
RAJESHWARI : Will the Minister of
HEALTH AND FAMIY WEL-
FARE be pleased to state :

(a) whether the world baok has
agreed to provide assistance to con-
trol AIDS in the country:

(b) if s0, the quantum of assistance
proposed to be provided:

(¢) whether the Union Government
have prepared any programme to
check/eradicate this disease: and

(d) if so, the details thereof ?
THE MINISTER OF HEALTH

AND FAMILY WELFARE (SHRI
M.L. ROTEDAR) : (i) and (b) Yes.

. the World Bank has ;!grccd_ih princi-

ple to provide assistance to control
AIDS in the country. The total out-
lay of the AIDS project is estimated
to be about US 8 65 million. The base
cost is cstimated at US $ 55 million
and the remaining amount is intended
for cost ascalution and other unfore-
seen contingencies.

(c) and (d) The National AIDS
Control Programme was started in
1987. The programme has been sup-
ported bv the cxternal funding agen-
cies such us WHO and USAID. The
activities undertaken so far include:—

— organising a surveillance sys-
tem for determining the pre-
valence and infectivity trends
in groups practising high risk
behaviour,

— promoting safety of blood and
blood products by establish-
ment of testing facilities for
screening blood in blood banks
on a zonal basis.

— health education.

— formulation of guidelines for
hospital infection control.

— strengthening of 13 regional
hospitals and training of clini-
cians and para-medical staff
in diagnosis and management
of HIV infected patients.

— implementing focussed activity
plans in States/UTs where a
relatively larger number of
HIV infected persons have
been detected on the basis of
surveillance.

The proposed World Bank project

is designed to comprehensively deal
with all aspects of the problem all
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over the oountry in a definite time-

framc of three years.

Pooyankutty Hydro-Electric Project

*456. PROF. SAVITHRI LAKSH-
MANAN : Will the Minister of ENVI-
RONMENT AND FORESTS be
pleased to state :

(a) whether the Government of
Kerala has requested to the Union
Government to relcase 300 hectares of
forest land for the Pooyankutty Hydro-
Electric Project: and

(b) if so. the reaction of the Union
Government thereto ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH) : (a) and (b} A
proposal for diversion of 3001.8 hec-
tares of forest land for Pooyankutty
Hydro-Flectric Project was received
from the State Government of Kerala
in July, 1987. After careful considera-
tion of all aspects the State Govern-
ment was informed about inability t~
give approval for the diversion.

Job Oppertuuities to Handicapped
Persons

*457. SHRI Bh. VIJAYA KUMAR
RAJU : Will the Minister of WEL-
FARE be pleased to state :

(2) the steps taken by the Govern-
ment to provide job opportunities to
the physicafly handicapped persons:

(b) whether the Government pro-
pose to cxempt them from the exami-
nation conducted by the Staff Selec-
toa Commission snd to give them

(¢) whether the employment ex-
changes can provide them jobs accord-
ing to their educational qualifications:
and

(d) whether the Government pro-
posc to raise reservation of three per
cent for providing them more employ-
ment ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI) : (a) (i)
The Government of India have re-
served 3% of vacancies against identi-
fied posts in Group ‘C’ and Group
‘D’ for the physically handicapped
persons. The categories of handicap-
ped persons benefited by this scheme
are the Blind. the Deaf and the Ortho-
pacdically handicapped, each cateporv
getting 1% reservation in Central
Government services.

(ii) 23 Special Employment Fx-
changes, 55 Special Cells in normal
Emplovment Exchanges and 17 Voca-
tional Rehabilitation Centres for phv-
sically handicapped persons have bern
set up to assist handicapped persons
in sccuring gainful employment.

(iii) Special recruitment drives for
filling up the backlog of reserved
posts in respect of Group ‘C’ and ‘D’
posts for blind and deaf have been
conducted by Staff Selection Commis-
sion.

(iv) Voluntary Organisations arc
being assisted throngh grants for edn-
cation, training and rehabilitation of
the handicapped.

(b) No, Sir.

(c) The Employment Exchanees
sponsor registered candidates for em-
plovment who fulfil the qualifications
and other requirements of posts noti-
fied to them by omployers yuch us
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mi_stries/Dcpm'mmts/ Public Sector
Undertakings, etc.
(d) No, Sir.

Non-Supply of Coal to Industries

*458. SHRI RAJENDRA KUMAR
SHARMA : Will the Minister of
LABOUR be plecased to state :

(a) whether due to non-supply of
coal to industries. lakhs of workers
are facing ecither lay off or retrench-
ment: and

(h) if so. the steps taken by the
Government in the matter ?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI
P.A. SANGMA) : (a) and (b) Under
the Industrial Disputes Act. 1947, an
emplover of an induostrial establish-
ment who seeks to retrench workmen
must serve notice on the appropriate
Government. Further, an emplover in
respect of a factory, mine or planta-
tion employing more than 100 work-
men must obtain permission from the
appropriate Government for retrench-
ing workmen or laying them off. No
such notice or application secking per-
mission to retrench or lay-off workmen
on accomt of shortage of coal has
been received in so far as the Central
sphere under the Industrial Disputes
Act is concerned. State Governments
have not also brought to our notice
anv such instance of lay-off or retren-
chment. The Government of Tamil
Nadn have reported a case of lock-
out in a factorv in Tamil Nadu due
interalin to shortage of Coal. The
Department of coal has issued instruc.
tion to the Coal India Ltd. to augment
supply of coal to industries which

may be facing difficulty in this regard

Mass Rapid Transit System in Dehhi
*459. SHRI ATAL BIHARI VAJ-
PAYEE :

DR. LAXMINARAYAN
PANDEYA :

of URBAN
pleased to

Will the Minister
DEVELOPMENT be
state :

(a) the year in which the proposal
for having a Mass Rapid Transit Svs-
tem in Delhi was first considered by
the Government;

(b) the institutions/expert commit-
tees/departments which considered
the matter and recommended the feasi-
bility of the system;

(c) the dates when the recommen-
dations were so submitted and the
details of the proposals with their
estimates;

(d) whether the Rail India Techni-
cal & Economic Services have also
submitted a teport in this regard;

{e) if so. what are their main
recommendations; and

(f) the details of the cost escala-
tion of such Mass Rapid Transit Sys-
tem since the first estimates were
made ?

THE MINISTER OF URBAN
DEVELOPMENT (SHRIMATI
SHETLA KAUL) : (a) to (f) Since
1971 several studies have been con-
ducted to assess the projected traffic
in Dethi and the requirements for
Mass Transportation. The first
Techno-Economic Feasibility Studv in
this repard was entrusted to M/s.
Rail India Technical and Economic
Services Ltd. in April, 1989. The Re-
port was submitted by TITES in July.
1990.
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2. The Report has reccommended a
multi-modal Mass Rapid Transport
Network of 184.5 Kms. consisting of:

(1) Two underground metro cor-
ridors in the East-West direc-
tion and the North-South dircc-
tion totalling 27 Kms.

Surface rail corridors  of
140 Kms. mostly alongside the
existing railway network with-
in Dethi Union Territory.

A dedicated buswav of 17.5
Kms. along Najafgarh Road.

(i)

(iii)

3. It has becn suggested that the
first phase of 67.5 Kms. be made
operational bv the vear 2001 and the
full system by 2011.

4. The total cstimated cost is
Rs. 5378 crores (excluding Customs
Duty) at 1989-90 price level.

5. The earlier studies have not gone
into details relating to the Techno-
Economic Feasibility and costing. The
first estimate in this reeard has been
by M/s. RITES in 1990.

{Translation)]

Earolment of Children in Primary and
Middle Classes

#460. SHRIMATI SUMITRA
MAHAJAN : Will the Minister of

— ————— s e e e R, -

AR India

"HUMAN RESOURCE DEVELOP-

MENT be pleased to state :

(a) whether the Government had
fixed the target of cent per cent en-
rolment of children in primary and
middle classes till 1990 and 1995,
respectively under the National Edu-
cation Policy;

(b) if so, whether the said target
for primary classcs has been achieved;

(¢) the position of Madhva Pradesh
in this regard; and

(d) the assistance proposed to be
given to the State of Madhya Pradesh
1o achieve the targets ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) to (d)
The National Policy on Education
1986 states that “It shall be ensured
that all children who attain the age
of about 11 vears by 1990 will have
had five vears of schooling or its equi-
valent through the non formal stream.
Likewise. bv 1995 all children will
be provided free and compulsory cdu-
cation un to 14 years of age.” A re-
view of the National Policy is in pro-
cess.

2. The latest available data for the
yvear 1989-90 indicates following
achicvements in respect of Classes
I—V (6—11 years of age group) :

Total numher Grom Earoimen:

of students Ratio
973.18 lakin 99.96
77.44 lakhs 103.23
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3. The amount of assistance releas-
¢d W any State depends upon the pro-
jects or proposals submitted by State
Governments under Central Sector or
Centrally Spoasored Sector Schemes,
and thewr progress in implementing
these projects or proposals.

SC/ST Students in Medical Colleges

461, SHRI KESRI LAL: Wil
e Minister of HEALTH AND
AMILY WELFARE be pleased to
state :

var whether the Government have
made any study about the number of
Scheduled Castes and Scheduled Tribe
siudents studying in recognised medi-
cal colleges, mstitutes in the country:

{b) if o, the number thereof:

1<) whether all the seats reserved
W these categories are filled up by
tae candidates from these categorics
only; and

td) if not, the steps taken by the
Government to ensure that the reserv-
ed scats for these categories are tilled
1p by the candidates from these cate-
gories only ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
M. L FOTEDAR) : (a) to (d) The
Government have been montorniny the
Position regarding the admissions of
Schieduled Castes and Scheduled Tribes
students in the recognised colleges-
institutions in the country in order to
tensure that the prescribed reservations,
namely, 15% for the SCs and 7}
for the STs, are tulfilied.

So far as the medical institutions
nder the Central Government  arc
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concerned, the reservation guotas for
the SCs and STs students are largely
filled up through the students belong-
ing to these categorics. However, the
position 1n respect of the institutions
under the State Governments is rather
uncven. While the aforesaid reserva-
tion for S5Cs has been substantially
exceeded in the State of Haryana and
Union Territory of Pondicherry, the
position is not up to the mark in States
like Assam, Bihur, Gujarat, Kerala,
Orissa and Rajasthan. Similarly, while
the State of Assam and the Union Ter-
ritory of Pondicherry have ¢xceeded
the reservation quota for the STs, the
posiion i ot up o the mark in states
like Andhra Pradesh and Gujarat.

The State Governments and the
Universities are advised from time to
time to comply with the prescribed
roseevations, A Monitoring Committee
has been constituted in the Ministry
of Health and Family Welfare for this
purpuse. All  appropriate  follow-up
action on the recommendations of this
Committee has been taken up.

Improvement of Metropolitan Cities

“402. SHRI DAU DAYAL JOSHI:
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state :

ta) whether additional funds have
been sanctioned by the Union Govern-
ment for improvement of Metropoli-
tan citics during the last three vears;
and

th) if so, the details thereof ?

THE MINISTER OF URBAN
DEVELOPMENT (SHRIMATI

SHEILA KAUL) : (a) and (b) Two
Centrally spoasored Urban Poverty
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Alleviation Programmes namely Nehru
Rozgar Yojna and Urban Basic Ser-
vices are under implementation. The

total allocation made under these pro-
grammes in the last three years is as
follows :—

Nehru Rozgar Yajna

Urban Basic Services

The allocation of funds for indivi-
dual cities is left to the Stale Govern-
ments concerned.

Besides the above, certain Special
Projects have also been funded by the
Central  Government as  shown
below = —

A sum of Rs. 100 crores was sanc-
tioned in 1986 to the Government of
Maharashtra for tackling the problems
of slums and housing in the city of
Bombay. The main components of the

1988-89 1989-90 1990-91
{Rs. in crores)
- 145 .65 112.14
0.84 1.20 24.85
Scheme are : (i) Slum Upgradation

Programme: (ii) Dharavi Redevclop-
ment, and (iii) Urban Recnewal and
Reconstruction.

The 9th Finance Commission, in
its recommendations suggested a sum
of Rs. 50 crores to be sanctioned to
the Governments of Maharashtra and
West Bengal to tackle the problems
of Slums in the citics of Bombay and
Calcutta respectively. The releases
made in the last three vears under
these Programmes arc as under :——

1988-89 1989-90 1990-91
(Rs. in crores)
Prime Minister’s Grant Programme® . 20 28 10
1h Finance Commission
Bombay . 2681 ™
Caleutta | - n.7 12.25

*An smount of Rs. 30 crores was relexsed for this scheme prior to 1988.89,
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Polintion in Delhi
v463 SHRI MRUTYUNJAYA
NAYAK : Will the Minister of EN-

VIRONMENT AND FORESTS be
pleased to state :

(a) whether the five star hotels in
Delhi are causing pollution;

(b) if so, whether steps have been
taken by thec Government to check
this pollution;

(¢) if so, the details thereof; and

(d) if not, the rcasons therefor ?

THE MINISTER OF STATE OF
THE MINISTERY OF ENVIRGN-
MENT AND FORESTS (SHRI
KAMAL NATH) : (a) Some of the
five star hotels in Dethi are not meet-
g all the prescribed standards for
air and water pollution control,

(b)) und (¢) The hotels had been
asked to mect the standards of emis-
sions within a2 time frame. Somc of
them have met the required stipula-
tions while others have initiated steps
to meet the required standards. In the
case of three hotels which were found
to be not mceting the prescribed
standards, show cause notices have
been issued.

(d) Does not arisc.
{English}
Awaresess about Water Borne
Discases
*464. SHRI RAMESH CHAND
TOMAR :
SHRI B. L.
PREM :
A%illp :fi lLMinister of HEALTH
Y WELFARE be pleas-
ed to state :
(a) whether as per the survey con-
: ’ y con
quﬂed by the National Institite of

i
4

SHARMA
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Communicable Diseases (NICD), the
programme launched by Delhi Admi-
nistration, Delhi 1o create awareness
among the people about the occur-
rence of water borne diseases has
failed to produce the desired results;

(b) ii so,
and

{¢c) the steps the Delhi Adminis-
tration propose to take lo create aware-
ness about the water borne diseases ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
M. L. FOTEDAR) : (a) No, Sir.

{b) Does not arisc.

(¢) To create awarencss about
the water borne disecases a mulu
media approach with the objective of
motivating the people to adopt hy-
gicnic practices has been undertaken
by Delhi Administration.

the rcasons therefor;

VWorkers in Assam Tea Gardens

*465. DR. JAYANTA RONGRI :
Will the Minister of LABOUR be
pleased to state -

{a) whether the Union Govern-
ment have given directions to  the
Goverument of Assam to ensure that
workers of tea gardens arc not cx-
ploited for more work than prescribed
under the Tea Plantations Labour
Act. 1951: and

{(b) if so. the details thereof with
reference 1o retrenchments made
during the last two decades although
morc arca has been brought under
tca cultivation in Assam ?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI
P. A. SANGMA) : (a) No Sir,

(b) Does not arisc.
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Migrant Child Labour

*466. SHRI SURYA NARAYAN
YADAV : Will the Minister of
LABOUR bc pleased to state :

(a) whether  children in  large
number arc sent from Bihar as
labourers to other States, where they
arc being exploited:

(b) if so, the details thereof; and

(¢) the steps taken by the Govern-
ment to check such exploitation and
the policy proposed to be adopted for
the future ?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI
P. A. SANGMA) : (a) o (¢) Ins-
tances have comc to notice where
children below 14 years of age from
Bihar were found working on cuarpet
weaving looms in the adjoining dis-
tricts of Uttar Pradesh. Apart from
the fact that working of children be-
low the age of 14 years in carpet
weaving is legally prohibited, it was
noted that in some cases such children
suffered from exploitative conditions
at the hands of the employers. A writ
petition on the subject is presently
pending consideration  before  the
Honble Supreme Court and the Court
through its Order dated August 1,
1991, has appointed a fact-finding

. e —— \ e - g oo S v
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committee of three advocates for the
purposc of ascertaining the particu-
lars of bonded children in the carpet
manufacturing arca of Mirzapur and
the concerned belt of Palamau and
havce directed the State Governments
ol Uttar Pradesh and Bihar as well
as Collectors of Mirzapur (Uttar Pra-
desh) and Palamau (Bihar) for giving
the requisite support to the Committec
for its work.

Amount Sanctioned for SC/ST Sub-
Plan in Bihar

3218. SHRI LALIT ORAON .
Will the Minister of WELFARE be
plcased to state :

(a) the details of amount allo-
cated for Scheduled Tribes Sub-Plan
in Tribal arcas of Bihar under plan
and non-plan schemes during the last
three financial ycars;

(b) the details of amount spent/
surrendered out of thc allocated
funds; and

(c) the details of amount diverted
from plan to non-plan heads and
from non-plan to plan heads?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI) :(a) Out-
lays and expenditure reported by
Bihar Govt. under Tribal Sub-Plan
(TSP) during the last 3 ycars arc as
under :

(Rs. in Crores)
Outlay Expenditure
326.14 320.43
366.72 383.35
493.3%0 *393.30

{*Anticipated)

e St
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(b) and (i:) No suneticicr or
diversion of funds has been reported
by the State Govt. of Bihar.

{English]

Homes for the Aged

3219. DR. KARTIKESWAR PAT-
RA : Will the Minister of WELFARE
be pleased to state :

(a) whether the Government are
assisting the States for providing home
for the aged; and

(b) if so, the details thereof ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI) :(a) No,
Sir.

(b) Does not arise.

Chapter on Ecology and Eanvironmenst
In Text Books

3220. SHRI SUSHIL CHANDRA
VERMA : Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether the Union Govern-
ment propose to issuc guidelines to
the Stite Governments to introduce
atlcast two chapters on ecology and
environment in the text books of each
language from the primary stage
onwards; and

(b) if so, the details thereof ?

THE MINISTER OF HUMAN
RESOURCE  DEVELOPMENT
(SHRI ARJUN SINGH) : (a) and
(b) No, Sir. However, the concepts
relatéd to Beology and Environment
|are  suitably covered by integrating

1-L/R(NWas1 e 4

themn with relevant topics in the text-
books of différent subjects for all sta-
ges of school education.

Allocation of Funds for Preservation
and Promotion of Tribal Languages

3211. SHRI BHAGEY GOBAR-
DHAN : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be
pleased to state :

(a) whether funds have not been
allocated for preservation and develop-
ment of tribal languages so far;

(b) the total number of tribal
languages in the country; and

(c) whether all these tribal langu-
ages are proposed to be promoted as
a part of cultural heritage of tribals ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH : (a) A Sum
of Rs. 1839.80 lakhs has been tenta-
tively allocated for development of
modern Indian Languages including
tribal languages for the current finan-
cial year.

(b) and (¢) The Central Institute
of Indian Languages, subordinate
office of the Department has taken up
study of some tribal languages for
their development.

A list of three major mother
tongues in the States/UTs spoken by
Scheduled Tribes having more than
5000 population has been given in
Statements 1(a) and 1(b) of Census
of India 1981 (Series-I India) Part-IX
(i), copies of which are available in
the Parliament Library.
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shankar, Orissa

3222. SHRI SARAT CHANDRA
PATTANAYAK : Will the Minister
of HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether Government propose
to grow medicinal plants in Hari-
shankar area of Bolangir district in
Orissa; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARADEVI SIDDHA-
RTHA) : (a) and (b) Information
is being Collected and will be laid on
the table of the House.

Stwdents Rolls of Central Universities

3223. SHRI SYED SHAHABUD-
DIN : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be
pleased to refer to the reply given to
Unstarred Question No. 116 on July
15, 1991 and state :

(a) the number of students on the
rolls of each central universities during
the academic year 1990-91;

(b) the total number of sanctioncd
posts of teachers in various grades
for academic ycar 1990-91, Univer-
sity-wise;

(¢) the number of students who
graduated out of the universitics or
took postgraduate degrees or docto-
rates from cach University at the end
of the academic year 1990-91;

(d) the budget estimates or the
actual expenditure of cach University
during 1990-91; and

August 19, 1991

(c) the reason for the pressure on
the Central Government to set up new
Central Universities in various States/
Union Territories of the country ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) to
(d) The information is being collected
and will be laid on the Table of the
Sabha.

(¢) The dcmand for opening new
Central Universities is mainly on
account of academic and socio-eco-
nomic considerations.

. Primary Health Centres in Orissa .

3224, SHRI GOPlI NATH GAJA-
PATHI: Will the Minister of
HEALTH AND FAMILY WEL.
FARE be plecased to state :

(a) whether the number of Primary
Health Centres set up in Orissa is
lesser as compared to other States;
and

(b) if so, the steps taken to set up
more Primary Heakh Centres in
Orissa during the current financial
year ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEV1 SIDDHA-
RATHA : (a) PHCs in the States/
UTs. are set up on population norma-
tive basis. State wise number of
PHCs in Orissa and other States as
against targets is given in the attached
Statement.

- (b) PHCs are set up under Mini-
mum Needs Programme by the State
Government and Planning Commis-
sion has fixed a target of 40 for Orissa
in 1991-92.
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STATEMENT

State-wise psmber of PHCs
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State/UT

(R.mm

In position on
31-12-1990

A e W b e

L - - - A

Andhra Pradesh

Arunachal Pradesh .

Assam

Bihar

Goa

Gujarat .
Haryana
Himachal Pradesh
J&K
Karnataka
Kerala . .
Madhya Pradesh
Maharashtra
Manipur .
Mecghalaya
Mizoram
Nagaland
Orissa

Punjab
Rajasthan
Sikkim
Tamilnadu
Tripura . .
Uttar Pradesh .
West Bengal

A & N Islands
Chandigarh |
D & N Haweli
Lakshadweep .
Pondicherry
Daman & Diu .

1735
30
418
2391
20
1000
3%
239
48
1164
1011
1471
1850

2001

Total
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3225. SHRI RAIJNATH SONKAR
SHASTRI: Will the Minister of
URBAN DEVELOPMENT be pleas-
ed to refer to the reply given to Un-
starred Question No. 123 on July 15.
1991 and state :

(a) the action taken to get the
encroachments cleared so far;

(b) whether the teh bazari holders
in INA Market, Indra Market in
R. K. Puram and in Sarojini Nagar,
New Dclhi have encroached upon
more land tharn authorised bv the
Government; and

(c) if so, the steps taken to get
the extra land encroachments clear-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (¢) The infor-

mation is be;ing collected and will be
laid on the Table of the Sabha.

Hudco Allocation to Kerala

3226. SHRI  KODIKKUNIL
SURESH : Will the Minister of
URBAN DEVELOPMENT be pleas-

c¢d to state ; ‘ ol

(a) whether any allocation has been
made by HUDCO during 1991-92 to
the State of Kerala for construction
of houses; and

{(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI ARUNA-
CHALAM) : (a) and (b) Based or
the arca and population criteria,
HUDCO has communicated minimum
loan allocation amounting to Rs. 18.18
crores 10 Keszla during 1991-92. The
category-wisc break up of the alloca-
tion is as under :—

Rural EWS LIG MIG HIG Total
(Urban) )
(Rs. in croves)
2.26 2.81 4.68 4.68 3.75 18.18
Permission to Stadents to Imporve for the next year ic. 1991-92 to
Percentage of Marks improvc  their  total percentage of

3227. DR. KARUPASINDHU
BHOI : Will the Minister of HUMAN
RESQURCE DEVELOPMENT be
pleased to state :

(a) whether the students who have
passed XII class examination through
All India CBSE or CBSE during the
~ year 1990-91 are allowed to reappear

in the XII class cxamination again

marks in the cxamination;

(b) whether this facility is avail-
able to external/privatc  candidate
through some private institutions/
schools or as a regular student from
regular Government schools or to
both; and

(c) if so, the details thereof and
if not, the reasons therefor 7
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THE MINISTER OF HUMAN
RESOURCE ~ DEVELOPMENT
(SHRI ARJUN SINGH) : (a) Yes,
Sir.

(b) and (¢) A student who has
passed class XII examination conduct-
ed by the CBSE, can reappear for
improvement of performance in one
or more subjects in the main exami-
nation of the same class in the suc-
ceeding year either as a regular candi-
date or as a private candidate,
provided hc or she does not pursue
higher studies simultaneously.

[Translation)

Preference to Adivasis

3228. SHRI GOVINDA CHAND-
RA MUNDA : Will the Minister of
LABOUR be pleased to state :

(a) whether preference is being
given to Adivasis by the employment
exchanges of Delhi in providing emp-
loyment as is being dome in other
States; and

(b) if not, the reasons thercfor?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATO-
WAR) : (a) and (b) The role of
Employment Exchanges i limited
only to sponsoring of candidates
against notified vacancies. As a matter
of policy, job seekers registered with
them are sponsored according to their
seniority of registration and qualifica
tions. However, against vacancies re-
served for Scheduled Tribes, only
sored by Employment Exchanges,
including in Delhi.

L/B(NMO3LSS—4(a)

[English]

Development of Experimental Gar-
den by Botanical Sarvey of India

at Itanagar

3229. SHRI BASU DEV ACHA-
RIA : Will the MINISTER OF EN-
VIRONMENT AND FORESTS be
pleased to state :

(a) whether Botanical Survey of
India has acquired 124 acres of land
at Itanagar for development of an
experimental garden; and

(b) if so, the future plan of the
Government in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH : (a) and (b) Botani-
cal Survey of India (BSI) has pur-
chased 124 acres of land at Itanagar
from the Government of Arunachal
Pradesh. The land is being used for
the Experimental Garden and also for
construction of office building etc.

[T ranslation)

Factories in Delhi and Creche Facility

3230. SHRI GAYA PRASAD
KORI : Will the MINISTER OF
LABOUR be pleased to state :

(a) the number of factories in
Delhi registered under Factory Act
with the number of workers employed
therein;

(b) the number of factories against
whom criminal cases have been filed
under unfair labour practice during
1990-91 and the basis thereof;

{¢) the number of factories in
Delhi wherein thirty or more women
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are working but there is no creche
facility for the infants; and

(d) the steps taken by the Govern-
ment in this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATO-
WAR) : (a) According to the infor-
mation received from Delhi Adminis-
tration, there are 5774 working
factories in Delhi which are regis-
tered/licensed under the Factories
Act, 1948, as on 8-8-91. The esti-
mated number of workers working in
these factories is 2,38,993.

(b) A case for commission of
unfair labour practices was initiated
against one factory in 1990-91 but
the same was stayed by the Delhi
High Court.

(c) 41 factories.

(d) During the years 1989 to
1991, 23 challans have been filed in
the Court against managements which
have failed to provide a creche despite
advice and written directions from
the Inspectorate of Factories.

Kendriya Vidyaleyas in Jhansi/Lalit-
pur

3231. SHRI RAJENDRA AGNI-
HOTRI: Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) the number of Kendriya Vidya-
layas functioning in Jhansi and Lalit-
por;

(b) whether the Government pro-
pose to set up any new Kendriya
Vidyalaya there; and

(c) if so, by when ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) :(a) Three
Kendriya Vidyalayas are functioning
in Jhansi and none in Lalitpur.

(b) There is no such proposal.

(c¢) Does not arise.
[English)

D.D.A. Flst on Hire Purchase to Re-
tiring Government Employees

3232. SHRI MADAN LAL KHU-
RANA : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether there is any proposal
to allot D.D.A. flats on monthly hire-
purchase basis to retiring Govern-
ment employees; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b) There is
no proposal to allot DDA flats to all
retiring  Government employces on
hire purchase basis, 60%, 75% and
100% of MIG, LIG and Janta cate-
gory of flats respectively are presently
allotted on hire purchase basis to the
registrants on the waiting list some
of whom are retiring Government

employees. LT
Panel on Vebicular Poliution Control

3233. SHRI SHRAVAN KUMAR
PATEL : Will the MINISTER OF
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(b) if so,“thc terms of reference
of the panel?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND TORESTS (SHRI
KAMAL NATH) : (a) Yes, Sir.

(b) The terms of reference of
the panel are as under :

(i) to make an assessment of the

technologies  available  for
vehicular pollution control in
the world:

(ii) to make an assessment of the
current status of technology
available in India for control-
ling vehicular pollution;

(iii) to look at the low cost alter-
natives for operating vehicles
at reduced pollution levels in
the metropolitan cities in India:

(iv) to examine the feasibility of
measures to reduce/eliminate
pollution from motor vehicles
both on short term and long
term basis and make appro-
priate recommendations in this
regard;

(v) to make specific recommenda-
tions on the administrative/
legal regulations required for
implementing the recommen-
dation in (iii) above.

Special Leave to the Participants of
National Sports

3234, SHRI HARIN PATHAK:
Will the Minister of HUMAN RE-
SCURCE DEVELOPMENT be pleas-
ed o state :

(a) whether the Sportsmen partici-
pating in National Sports are granted
special leave by their undertakings/

_.Banks for participating in the National

Sports;

{b) whether the Nationalised Banks
are not granting special leave for parti-
cipating in the National Sports;

(¢) whether the Government have
fixed some criteria for grant of special
leave from their Banks/Undertakings
etc.; and

{d) if so, details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DE-
PARTMENT OF YOUTH AFTAIRS
AND SPORTS AND T1iT. DEPART-
MENT OF WOMEN AND CHILD
DEVELOPMENT KUMARI MAMA-
TA BANERJEE) : (a) to (d) As per
instructions issued by Department of
Personnel and Training, Central
Government Servants, who are selected
for participation in sporting events of
national/international importance, the
period of actual days. on which they
participatc as also the time spent in
travelling to and from such tourma-
ments, is treated as duty. Special
Casual Leave for a pericd, not exceed-
ing 30 days in the calendar year, is also
allowed for attending coaching camps
etc. in sports.

The Public Sector Undertaking/
Banks also usually follow the above
guidelines which have been brought to
their notice.

Birth-Centenary Celebration of Pt
Ishwar Chandra Vidvasagar

3235. SHRI  SATYAGOPAL
MISRA : Will th: Minister of HU-
MAN RESOURCE DEVELOPMENT
be pleased to state the arrangements
made and the steps the Government
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propose to take to celebrate birth
centenary year of Pandit Ishwar
Chandra Vidyasagar ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : The Birth
Centenary of Pt Ishwar Chandra
Vidya Sagar was in the year 1920 and
as such the question of celebrating it
this year does not arise.

[Translation)
Grant to Colleges in Bihar by UGC

3236. SHRI BHOGENDRA JHA :
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed to state ©

(a) the amount of grants being
provided under various heads by the
University Grants Commission for the
development of the Kalidas-Vidyapati
College.  Uchchaith  (Benipathi)
Mandan-Bharti College, Rahika Hari-
jan Sanskrit College, Barha situated in
the extremely rural areas of Madhu-
bani district of Bihar and the Kalidas
memorial College, Chandona in
Darbhanga district which have been

set up after the names of historical
personalities; and

(b) the grants being provided for
the development of Kameshwar Singh
Sanskrit University, Darbhanga and
L. N. University, Darbhanga and the
reasons for giving less grants to these
Universities than all the other Universi-
ties in Bihar ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR1
ARJUN SINGH) : (a) According to
the information furnished by UGC.
the grants sanctioned by the Commis-
sion to Kalides Vidyapati Science
College, Uchchaith; Bharti Mandan
College, Rahiks; and Mahakavi Kali-
das Smarak College, Trimnhan during
the 7th Plan period are indicated in
the statement attached. The Harijan
Sanskrit Mahavidyalaya, Basha is not
recognised under Section 2(f) of the
UGC Act and hence, is not eligible to
receive financial assistance from the
Commission.

(b) According to the information
furnished by UGC, the position re-
garding the grants allocated to K. S.
Darbhanga Sanskrit University and
L. N. Mithila University during the
7th Plan is as follows :—

(Rupees in lakh)
University Grants allocated Grants released
1, K.S. Darbhanga Sanskrit 72.682 15.6
University
2. L. N. Mithila University 12.67 $.%
e —— T T T
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The quantum of financial assistance
which bas to be provided to a Univer-
gity is determined on the basis of
certain parameters such as the stage of
its development, students enrolment,
the number of teachers and teaching
departments, academic achievements

of the University in terms of research
output, innovations in teaching, intro-
duction of courses in emerging areas,
ctc. Actual release also depends om
provision of matching share by the
concerned State Government.

. ) STATEMENT
(Rs. in lakhs)
Purpose Grants Grants
approved sanctioned
1 2 3
Kalidas Vidyapati Science College, Uchchaith (Benipathi)
Books & Journals . 53,060 52,060
Equipment . . . . 90,450 90,450
Faculty Improverneat Programme 50,000 Nil
{no proposals)
Participation in Conferences 2,200 Nil
' (no proposals)
Building 1,60,000 40,000
3,54,710 1,82,510
Bharti Mandan College, Rehika ( Madhubani)
Books & Journals 52,600 52,600
Equipment . . . . 1,04,600 1,04,600
Faculty Improvement Programme 1.60,000 7,548
Participation in Conferences 5,000 Nil
Building 1,60,000 45,000
4.82,200 2,04.748
Mabhekavi Kelidas Smarak College, Trimuhan, Chandona
Books & Journals . 1,22,140 1.22,140
Equipment . . . . 1,13,250 1,13,250
Faculty Improvement Programme 1,10,000 9,067
Participation in Conferences 2,200 1,568
Building 1,60,000 40,000
5,072,590 2,86,025
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(English]
Expansion of CGHS Dispensaries

3237. SHRI DHARMANNA
MONDAYYA SADUL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether CGHS facilities for
the Central Government Employees are
vot available in all citics and towns
of the country;

(b) if so. the number of CGHS
dispensaries and their locations as on
Julv 31, 1991: and

(=) the stens taken /nropesed o b
taken by the Union Government +

Ter.

August 19, 1991

~expand the CGHS facilitis in other

cities and towns during the next two
years ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-
THA) : (a) Yes, Sir.

(b) The information is given at in
the attached statement.

(¢) On the basis of the approved
Sth Plan outlay, the cxtension of
CGHS facilities will be planned to
cover cities having a concentration of
Central Govt. employees.

STATEMENT

Number of CGHS Aispensaries in different cities in India during 1990-91

Sr. Nane of Allo. Avur. Homoeo. Unani Siddha Yoga Poly  Total
sl city Cliic
1 Delhi 83 13 3 4 I 3 3 120
2 Bombay 308 2 3 2 37
3 Allahabad . 7 1 1 1 10
4 Meorut . . 6 1 1 8
5 Xanpur . . 9 1 2 12
6 Calcutta . 17 1 2 1 1 22
7 Nagpur . 10%* 2 1 1 1 14
8 Madras . 14 1 1 1 18
9 Bangalore 19 2 1 1 14
10 Hyderabad 14 2 2 2 2 22
11 Patna 5 I 1 7
12 Punc 7 1 2 1 11
13 Taipur . . 5 1 1 1 8
14 Ahmcdabzad 3 1 1 5
15 Lucknow 6 1 1 1 9
16 Bhibanashwar 1 1
Total 227 3 3 8 9 3 14 318

*For AG’s cmployees only.
**Including onc sub-disvensary.
$Including two sub-dispensaries.
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Cholera and Gastro-Enterifics Epi-
demic in Himachal Pradesh

3238. SHRI GURUDAS KAMAT :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether Himachal Pradesh is in
the grip of Cholera and Gastro-enteri-
ties epidemic:

(b) if so. the number of decaths
due to Cholera and Gastro-enterities
in Himachal Pradesh;

(c) whether the Union Government
have assured foll assistance to Hir-
chal Pradesh to fight Cholera and
Gastro-enterities: and

(d) if so. the details of assistance
provided to Himachal Pradesh so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-
THA) : (a) Since June, 1991, a
number of districts of Himachal Pra-
desh have been reporting out break of
Gastro-Enterities and Cholera.

(b) Number of deaths due to
Gastro-enteritics /diarrhoca in Hima-
chal Pradesh reported so far is 182.

(c) Yes, Sir.

(d) Four teams from National
Institute of Communicable Diseases,
Delhi visited Himachal Pradesh during
June—August, 91 to help the State
Govt. in investigation and to suggest
measures to control the outbreak.

Emergency medicines like chlorine
tablets, antibiotics, Intravenous fluids

worth Rs. 20 lakhs have been provnded
to the State Government.

Life saving drugs worth about Rs.
10 lakhs contributed by UNICEF
were also sent.

[Translation]
Factories in Muzaf¥amagar

3239. SHRIN. K. BALIYAN : Will
the MINISTER OF ENVIRONMENT
AND FORESTS be pleased to state :

(a) the number of factories manu-
facturing fertilizers from the animal
bones in Khatauli, Muzaffar-Nagar;

(b) whether these factories are
located in the middle of residential
areas;

(c) if so, whether these factories
are polluting air in the entire city:

(d) if so. the action taken by the
Government in this regard:

(e) whether some directives have
been issued to the State Government
to shift these factories from these
areas: and

(f) if so. the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS: (SHRI
KAMAL NATH) (a) to (c) In
Khatauli, Muzaffarnagar, there are 4
units engaged in the production of
fertilizers from bones. These units are
located acar the populated area of the
city. The surrounding areas of the
factories are affected mainly due m
foul odour.
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(d) The Uttar Pradesh Pollution
Control Board has issued closure
notice under the provisions of the Air
(Prevention and Control of Pollution)
Act, 1981, to M/s. Kohinoor Bone
Mill, M/s. Kamal Manure Mill and
M/s. Capital Bone Mill, closure notice
was already issued to M/s. Khatauli
Manure Mill. However, this was
stayed by the Honourable High Court,
Allahabad. Action under the Environ-
ment (Protection) Act, 1986 has also
been initigted.

(e) and (f) M/s. Khatauli Manure
Mill, the most polluting unit of these
has already applied for ‘No Objection
Certificate’ from the pollution angle to
shift the existing unit from Khatauli.
The application is under active consi-
deration and the unit has been asked
to submit a land use certificate from
the Competent Authority.

World Bank Assistance for Housing

3240. SHRI SHIV  SHARAN
VERMA : Will the Minister of

URBAN DEVELOPMENT be pleased
to state :

(a) whether Government propose
to take assistance from World Bank
for solving the housing problem of
Delhi; and

(b) it so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA.
CHALAM) : (2) and (b) There are
no proposals under the coosideration
of the Government.

o mevras m—n o
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" Blind Patients

3241, SHRI HARI KEWAL PRA-
SAD : Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state :

(a) the total number of blind per-
sons in the country at present;

{b) thc number out of them who
are blind by birth;

(¢) the cfforts made by Govemn-
ment so far 1o cradicate blindness;

(d) whether the Union Govern-
ment propose o Set up more eye-
hospitals in the country; and

(¢) if so. the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-
THA) : (a) As per the recent Al
India Survey conducted by Dr. R. P.
Centre  for Ophthalmic  Sciences,
AlLIMS (1986—89), the prevalence
rate of both eyc blind persons is
1.49% . Based on 1989 estimated
population of 800 million, the number
of both cyc blind persons is 11.92
million.

(b) It has not been possible so far
to evaluate the number of blinds by
birth in the country. However, the
blindness in the age group of 0—6
years due to Vitamin ‘A’ deficiency
is 9.84% of total blindness,

(c) The Government of India
launched & National for
Control of Blindness in the year 1976

which is a ongoing programme ia
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wh.wh eye care services have becn
developed in the periphcral  sector
(Primary Health Centre), intermedi-
ate sector (District Hospitals and
District Mobile Units) and Central
Sector (Medical Colleges, Regional
Institutes of Ophthalmology etc.).
The ‘eye-camps approach’ has been
adopted through Mobile Units. These
Mobile Units organise frequent eve
camps in peripheral arcas for doing
cataract operations.

At intermediate level, District Hos-
pitals have becen upgraded. Ophthal-
mic Surgeons and Ophthalmic Assis-
tance have been provided alongwith

ophthalmic cquipment to  perform
cataract surgery.
At Central Sector level, Govern-

ment of India has so far upgraded the
Department of Ophthalmology of 60
Medical Colleges and 10 Regional
Institutes of Ophthalmology in the
couatry. They are aiso performing
cataract surgery apart from other acti-
vities,

Voluntary Organisations also orga-
nises camps for cataract operations.
Government of India is giving financial
assistance @ Rs. 60 per cataract
operations when the Voluntary Orga-
nisations are not using Government
Mobile Units and Rs. 40 per
cataract operation is given to those
using Government Mobile Units.

(d) and (e) Further development
1 strengthening of Community

‘“Mivhu areas (Taluk areas) is
Plansed in & phased manner.

Written Answers

(English}
Notices to Trinagar Residents

3242. SHR1 LAL BAHADUR
RAWAL : Will the Minister of
URBAN DEVELOPMENT be pleas-
cd to refer to the reply given to
Unstarred Question No. 1689 on
August 5, 1991 and state :

(a) the details of cases where the
rcsidents of Trinagar werc issued with
inflated bills much in excess of actual
area of the plots by DWS and SDU;

(b) whether any responsibility has
been fixed for the lapses on the part
of DWS and SDU;

(c) if so, the action taken against
concerned officials; and

(d) the steps taken by the Govera-
ment to issue fresh bills to these
residents ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) :(a) The Delhi Water
Supply and Sewage Disposal Under-
taking have reported that no inflated
bills in excess of actual area of the
plot kave heen icsucd. There may be
cases of subsequent sub-division of
plots leading to reduction in area not
approved by the Municipal Corpora-
tion of Dethi. Bills are, however, sent
on the basis of approved plot size.

(b) to (d) In view of reply given
to part (a) above question does not
arise.

Representations Agninst Sagar Co-
Openstive Gronp Housing Seciety

3243. SHRI M. V. CHANDRA.-
SHEKARA MURTHY: Wil the
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Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whetuer uie DDA nas receiv-
ed representations against the Sagar
Co-op. Group Housing Society, Limit-
ed, Patparganj, Delhi;

(b) if so, the details thereof; and

(c) the action taken by the DDA
in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELOPMENT (SHRI M. ARU-
NACHALAM) : (a) and (b) The
DDA have reported that a copy of
representation addressed to the office
of ‘the Registrar of Co-operative
Societies was = received on 17-9-84.
The complaint related to owning of
properties by the members of the
Sagar Co-op. Group Housing Society
in Delhi.

(c¢) Information is being collected
and will be laid on the Table of the
Sabha.

Proposal of Major Projects Submitted
to UGC

3244. SHRI 'ANAND RATNA
MAURYA : Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to stae :

(a) whether several major research
project proposals submitted by Pro-
fessors of different Universities to
University Grants Commission are
remaining undecided for last three
years;

(b) if so, the names, subjects and
date of submission of the major pro-
jects submitted to University Grants

Commission during the last three

years and remaining undecided;

(c) the reasons for not deciding
the same and by when these projects
are likely to be decided; and

(d) the steps being taken to re-
move the defective process of evalua-
tion in this regard and check the delay
in future ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) No,
Sir. According to information furni-
shed by University Grants Commis-
sion, there are no major research
project proposals which have remain-
ed undecided for the last three years.

(b) to (d) Do not arise.
[Translation]

Shiva Linga Found in Bihar

3245. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether the Government are
aware that a ‘Shiva Linga’ made of
precious stone had been found re-
cently in a big ancient hillock situated
at Keseria in East Champaran district
of Bihar;

(b) if so, the reasons for not
determining its period by the Depart-
ment of Archaeology;

(c¢) whether by determination of
the period of said ancient articles by
the Department of Archaeology would
not throw some light on the history
of that area;
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(&:f:oj_tgé time by which
Government proposc to takc action
in this regard; and

(e) if not,

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (2) No,
Sir.

(b) to (¢) Does not arise.

the rcasons thercfor ?

Facilities for Tourists in National Zoo-
logical Park and Wild Life Sanc-
tuaries

3246. SHRI GIRDHARI LAL
BHARGAVA : Will th¢ Minister of
ENVIRONMENT AND FORESTS
be pleascd to state :

(a) the number of the National
Zoological Parks and Wild Lifc
sanctuaries in the country:

(b) whether any target was fixed
to extend the residential and other
facilities for the tourists in these parks
and sanctuaries during the Seventh
Five Year Plan;

(¢) if so, the names of the parks
and sanctuarics in which residential
accommodation has bcen  provided,
and

(d) the details of the other fuci-

lities provided in these parks and
sanctuaries ?

THE MINISTER OF STATFE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
;,KAMAL NATH) : (a) There are 70
mational parks and 411 wild life

ctuaries in the countrv. There is

bnly 1 National Zoological Purk.
ich is located at Delh.

(b) No such target had been fixed.
91-L,B(NM0ILSS-—5

Written Answers 45

(c) fmd (d) The mt’ormatlon is
being coilected and will be laid on
the Table of the House.

|English]

Hike in Price of Text Books

3247. SHR! J. CHOKKA RAO:
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed to state :

(a) whether the Union Govern-
ment are aware that the students in
Andhra Pradesh are agitating for the
stecp hike in the prices of Text
Books;

(b) whether the increase in prices
of Text books is due to the Union
Government not supplying the entire
quota of paper required for printing
of text books; and

tcy if so. the quantity of paper
icquosted for by the Andhra Pradesh
State Government  during 1990-91
and 1991-92 und the quantity suppli-
cd together with the reasons for
shertfall m the releases. if any ?

THE MINISTER  OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARIUN SINGH) : (a) News
PP el W the increase in
the prices of text books in Andhra
Pradesh have come to the notice of
e Government.

(b)Y and (¢} Till st March. 1990
there was o scheme  for  subsidised
supply. of White Printing Paper for
the production of scheol text books
and cxercise books. The scheme was
discontinued thereafter. Even  when
the scheme was in operation, the re-
auirements of White Printing Papcr
were only met partially.
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[Translation) by the respective State Governments/
of T uud Poljtechnic at Un%on Territories taking into account
Opening . ’ various factors such as manpower
Sitamarhi, Bikar requirement, development of emerging
3248. SHR1 NAWAL KISHORE areas, demand etc,
RAI :
[English)
SHRI RAM TAHAL

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be
pleased to state :

(a) whether the Government pro-
posc to open an HT and a Poly-
technic at Ranchi and Sitamarhi in
Bihar to remove the educational and
scientific backwardness;

(b) whether the Government has
conducted any survey in this regard;

(¢) if so, the details thereof and
the expenditure likely to be incurred
in this regard; and

(d) if not, the reasons thercfor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) 10
(d) There is no proposal to set up
any IIT in Bihar.

The State Government of Bihar
has not proposed starting of any ncw
polytechnic either at Ranchi or Sita-
marhi. Polytechnics are established

3250. SHRI RAM KAPSE : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a4) whether the National Inte-
grated Medical Association, Bombay
has scnt a representation to the Union
Government;

(b) if so. the details of the de-
mands of the Association;
(c) the action taken by the

Government on the demands of the
Association ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHA-
RTHA) : (a) Yes, Sir.

(b) and (c) The demands of
National Integrated Medical Asso-
ciation and the action taken by the
Government thereon are given in the
attached statement.

STATEMENT

S, Demand
No.

Action taken by Government

i . Sp—— s

| Amcndmcm to Indian Medicine The Indian Medicine Ccnml Council Act, 1970 was

Council
(IMOC Act, 1970).

Act,

1970. enacted for regulation of education gﬂb&
Indian Medicine and is not concerned with 1 o
Medcine. The demand of the Association for

amendment to the IMCC Act, 1970 for giviag them

ly
w

tbe

ri nopfwneeModem
moomtdered by the mm:fh.d
fare. There can not bany

mm
et of the IMEC At T e
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e

& Lemand

Action taken by Government

2 Amendment to the Medical Tor-
miration of Pregnancy Act, 1971,

The Government of India have taken with the
State Goveroments/U.T. Admn. for_eliciting their

suggestions together with supporting justification for
amendment of the Medical Termination of Pregnancy
Act, Rules and Regulations so as to process them in
a consolidated manner.

3 Amendment to the Indian Medi-
cal Council Act, 1956

The Medical Council of India which regulates educa-
tion and practice in Modern Medicine is not ia favour

of introducing Indian Medicine in the syllabus of
Modern Medicine including mixing up of these Sys-
tems. The Medical Council does not F
Intcgrated Medical qualihcation for the purpose of
the Indian Medical Council Act, 1956,

4, Need of imegraied Medicme as
Netjwoaui Medicine.

The present policy of Govt. of India is to initiate
organised measures (o enabk each of these various

systems of medicine and health care to develop in
accordance with its genias. -

< Representation to Natwonal Inte-
eated Mudial  Awsociation.
(NIMA1in CCRAS cic. in consul-
tation with NIMA.

There is no system of consulation with any partirtcular
association for nomination of members to the Central
Council for Rescarch in Ayurveda and Siddha. How-
ewer, Schotars Experts are associated with the OCCRAS

irrespective of therwr atfiliation to vurious societies,
associations.

6 Rucognition of Integrated Medi-
val Pracutioners under tiie Motor
vehiclk (Amendment) Act, 1988
for issuing fitness certificates lo
Drivers & Conductors.

Children Park, India Gate

3251, SHR1 DATTATRAYA
BANDARU :
SHR!I RAMESH CHAND
TOMAR :
SHRI B. L. SHARMA
‘PREM' :

SHR1 VIRENDRA SINGH

Will the Minister of URBAN DE-
VELOPMENT be pleascd to state :

(2)  whether attemtion of the
Govanment has. beon ‘drawn to the
news item captioned ‘A Risky Park for

91-L/B(N)MOILS§5a)

The Government have 1ssucd Novessary  commaaticas
tions to the Siate Transport Secrctarics o authorise
medical practivioncers including those of the NIMA,
consid:rad quadfied. 10 15su8 the fitness certiticates,

Children to play’ appearing in the
Hindustan l'imes dated July 20, 1991
regarding ill maintenance of Children's
Park. India Gate;
tb) il so, the
Government;

(¢) the number of children injured
during 1990-91 till date in the park:
and

(d) the steps taken by the Govern-
ment to improve the maintenance of
the park ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) :(a) Yes, Sir.

reaction of the
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(b) to (d) NDMC had rcported
that pecessary steps have been taken
for improving of services in the park.
It is ensured that sandpits near- the
swings are adequate in number, depth
and filling. Both the water taps arc in
working order. The patch grassing in
the park has been completed. The
tables and chairs in the library which
were burnt during the agitation have
been repaired and steps are being taken
to replace the stolen tricycles. The
wooden seats of swings are not pro-
posed to be replaced by plastic scats
which arc slippery and fragile. Strict
instructions have been issued to the
staff for regular watering, mowing,
removing of weeds and proper mainte-
nance of the lawns. The display of
aquarium in the grotto is done by a
private firm, which is under dispute
in the Court. No case of injury has
been reported to NDMC.

Popuistion of Seadargarh District,
Orissa

3252. KUMARI FRIDA TOPNO :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether the rate of growth of
the tribal population in Sundargarh
district, Orissa in much higher than
the rate of growth of population of
the non-tribal population; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-
THA) : (a) As per Censuses con-
ducted in 1971 and 1981 by the

Registrar General of India, the growth
rate  of the tribal population
(24.59% ) in sundergarh district,
Orissa is not highcr than the growth
ratte  of non-tribal  population
(35.759% ) during the decade 197]1-—
81.

(b) Does not arise.

Alterations in DDA Flats

3253. SHRI LOKANATH CHOU-
DHURY : Will the Minister of
URBAN DEVELOPMENT be pleas-
ed to state :

(a) whether any representation
has been received from DDA flats
Welfare Association, Saket,« Delhi
regarding encroachment of public land
and unauthorised additions/alterations
to DDA flats by first floor allottees;

(b) if so, the action taken or pro-
poscd to be taken by D.D.A. in this
regard. and

{¢) if not, the reasons therefor”

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA.-
CHALAM) : (a) Yes, Sir.

(b)Y The site mentioned by the
Welfare Association, Saket, Delhi was
inspected by the staff of the DDA and
show cause notices for cancellation of
allotment have been issued in cases
of unauthorised addition/alterations
by the allottees. Intimation has also
been sent to Municipsl Corporation
of Dethi to remove unsuthorised en-
croachments since the area has already
been transferred to them.

(¢) Question does not arise.
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Acquisition of Land Under Urban
Lasd Ceiling Act, 1976

3254. SHRI AMAL DATTA:
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state :

(a) whether vacant Jand has been
acquired by various State Govern-
ments/Union Territories since the
cnforcement of the Urban Land Ceil-
ing Act 1976;

(b) if so, the details thereof, Statc-
wise and Union Territory-wise, sepa-
rately; and

(c) the details of the vacant land
utilised and the number of dwelling
units constructed thereon under the
housing schemes ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) :(a) Yes, Sir.

(b) The details of vacant land
acquired under Urban Land (Ceiling
& Regulations) Act, 1976 as made
available to the Govt. of India, State
and Union Territory-wise are given in
the attached statement.

(c) The implementation of the
Urban Land (Ceiling & Regulation:
Act. 1976 is with the State Govern-
ments. Details of utilisation of lands
and construction of dwelling units are
not collected and ocompiled by the
Govt. of India.

STATEMENT

Detils of vacant land acquired under Urban Land (Ceiling & Regulation) Act 1976,
State-wise & Union Territory-wise

Sl Name of the State Extent of vacant
No. land acquired and
vested in the State
Gowts,JUTs

(in hectares)

1 Andhra Pradesh 2,621-67
2 Asam . 18.99
3 Bibar . 2392
4 Gujarat . 2,085-00
5 Karpataka . . 2,347-64
6 Madhya Pradesh . 4,245-1
7 Maharashtra 4,434.70
8 Orissa . . 6842
9 Punjab 7117
10 Rajasthan . 1,738-47
11 Uttar Pradesh 1147814
12 West Bengal 169-24
13 Cantonment areds 363-67

Union Territories

14 Delhi . . 25-30
15 Pondicherry . 3.2

16 Chandigarh .
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3255. SHRI  DHARAM PAL
SINGH MALIK : Will the Minister
of URBAN DEVELOPMENT be
pleased. to state :

(a) whether the Government pro-
pose to lay sewerlines in Tughlaka-
bad Extension, New Delhi;

(b) if so, the details of the pro-
posal; and
(c) if not, ‘.ihe reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOBMENT (SHRI M. ARUNA-
CHALAM) : (a) Yes. Sir.

(b) and (¢) The Delhi Water
Supply & Sewage Disposal Under-
taking have reported that Tughlaka-
bad Extension is a regularised un-
authorised colony and that the internal
sewerlines were laid by DDA without
peripheral sewers and outfall arrange-
ments. Muanicipal Corporation has
prepared a scheme for providing out-
fall sewer including pumping station
and rising main up to the sewage
treatment plant costing Rs. 562 lakhs
for Tukhlakabad, Tughlakabsd Ex-
tension and its adjoining arcas. The
time for completion will be three ycars
M‘za award of the work.

* Cadve Review of Scicutists

3256‘. PROF. PREM DHUMAL :
Will the Minister of ENVIRONMENT

AND FORESTS be pleased to statc :

(a) whether there is a flexible
complomenting scheme for career
promotion of the Scientists of his
Ministry:

(b) if so, whether its cadre struc--
ture is different from the one-inn the
Ministry of Science and' TFechnology
and Department of Ocean Develop-
meat; - u&l.m'

(c) if so, the reasons therefor?

(d) whether there is a proposal to
review the cadre structure of the
Scientists of the Ministry to bring it
at par with the Ministry of Science
and Technology;

(e) if so, the reasons therefore?

(f) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH) : (a) Yes, Sir.

(b) and (c) The cadre structure
in the Ministry of Environment and
Forests is not the same as in the
Department of Science and Techno-
logy and the Department of Ocean
Development because uniform grades
had not bcen prescribed at the time
of introduction of the scheme and the
grades introduced in the Ministry of
Environment and Forests were in
keeping with its requirement.

(d) to (f) The Department of
Science and Technology has oconsti-
tuted an Inter-Departmental Group to
examine and suggest action to be
laken with regard o uniformity of
pay scales under the Flexible Comple-
menting Scheme in the Scientific
Departments/Organisations.

Man-Days Lost
3257. SHRI SOBHANADREES-

WARA RAO ADDE : Will the Minis-
ter of LABOUR be pleased to etate :

(a) the number of strikes averted
or solved as a result of intesvention
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of industrial relation machinery during- N

1990-91;

(b) the number of man-days lost
during the last year and the estimated
financial loss suffered due to the man-
days lost; and

(c) the steps proposed to be taken
to reduce the man-days lost ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
. (SHRI PABAN SINGH GHATO-
WAR) : (a) The data on strikes are
maintained by calendar years. Accord-
ing to the latest available information,
the number of strikes averted through
the intervention of the Central Indus-
trial Reélations Machinery was 588
during 1990 and 105 during the period
from January—March, 1991. The
information regarding the number of
strikes averted by the State Govern-
ments in industrial establishments
under their jurisdiction is not main-
tained centrally.

According to the latest available
information, the number of strikes
resolved through mediation and conci-
liation by the Industrial Relations
Machinery of the State Governments
and the Central Government was 282
during 1990 and 47 during the period
from January—April, 1991.

(b) Based on the latest available
information, a statement giving man-
days lost, wage loss and the produc-
tion loss due to strikes and lockouts
on account of industrial disputes
during 1990 is attached.

(¢) The Government has been
maintaining a close and continuous
watch on the industrial relations situ-
ation in the country. The Industrial
Relations Machinery both at the
Centre and in the States arc taking
steps to resolve disputes and reduce
work stoppages through preventive
mediation, conciliation and arbitra-
tion.

STATEMENT
Maadays loss, wage loss and production loss during 1990 (Provisional)

1. Mandays lost (in million)
2. Wagk foss (Rs. In crores)

3. Production loss (Rs. in crores)

Strikes Lockouts on Total
account of
inditateinl
disputes
10.22 13.40 23.6
2.2 4.63 2.9
(64.20°)) (28.82%) (57.19%)
242.66 80.81 323 .47
(58.58%0) (2R.24%) (52.52%)

: | - " indicate the stage of the pumber of workstoppagss
N B Figurts in parcodheses imdicate o oredtion loss was reported to  the 1ot}

" tumber of workstoppages.

) Total may not necessarily tally due to rounding of figures.

Sonrce : Tabous Buresu, Shimia.
91-L/B(NMOILSSS(a)
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[Translation]
Excavation of Stone

3258. SHRI V. N. SHARMA :
Will the Minister of ENVIRON-
MENT AND FORESTS be pleased
1o state :

(a) whether the Government had
imposed ban on the cxcavation of
stone from the land of Forests Depart-
ment in Lalitpur, Uttar Pradesh due
to environmental pollution:

(b) if so. whether this has resulted
in a Joss of revenue in addition to
the thousands of people having been
rendered objless: and :

(c) if so, the action taken by the
Government in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH) : (a) to (c¢) Detail-
ed report has been called for from
the State Govt. of Uttar Pradesh and
the same will be laid on the Table of
the House.

[English)
Revival of Indisn Education Service

3259. DR. SUDHIR RAY:
SHRIMATT GEETA MU-
KHERJEE :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed 1o state :

(a) whether the Government have
considered the Chattopadhyays Com-
mission’s recommendation advocating
revival of Indian Education Service:

(b) if so, whether the Government
have since arrived at some decision in
this matter; and

(¢) if so, the details thereof and
if not, the reasons therefor ? :

THE MINISTER OF HUMAN .
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) :(a) Yes.
Sir.

(b) and (c) The National Policy
on Education (1986). inter-alia.
envisaged establishment of the Indian
Education Service as on All India
Service. A Sub-Group of the Com-
mittee on Management of Education
sct up by the Central Advisory Board
of Education was constituted to for-
mulate detailed proposals in this
behalf. However. it would require
further discussions and consultations
with all concerned to finalise the

proposals.

Aymrvedic Research Centre in Nil-
giris, Tamil Nadu

3260. SHRI C. SRINIVASAN :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether the Government pro-
pose to establish an Awvurvedic Re-
scarch Centre in Nilgiris/Ooty in
Tamil Nadu to make use of different
kinds of fruits. leaves, roots, barks.
etc. that naturally grow in the region: -
and

(b) if not. the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI!
D. K. THARADEV] SIDDHAR-
THA) : (a) No, Sir.

(b) The Central Council for Re-
search in Ayurveda and Siddha, New
Delhi has published a report on the
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out in tribal pockets of Nilgiris, Tamil-

nadu. Following Ayurvedic Research
Projects are already in operation in
the State : '

(1) Dr. A. Lakshmipati Rescarch
Centre for Ayurveda, Madras.

(2) Literary Research Unit (Avur-
veda), VHS, Madras.

_ (3) Capt. Srinivasmurthy Drug
' Research Institute for Avur-
veda, Madras.

In view of this, there is no proposal
to set up another Avurvedic Research
Centre in Nilgiris /Ooty in Tamilnadu.

Children Begpars

3261. SHRI C. P. MUDALA
GIRIYAPPA : Will the Minister of
WELFARE be pleased to state :

(a) whether the Government are
aware of begging amongst Children:

(b) if so, the steps proposed to be
taken by the Government to tackle this
problem;

(c) whether the Union Government
have formulated any scheme to re-
habilitate such children who fall prey

to beggary, if so, the details thereof:
and

(d) if not, reasons thereof ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRD) : (a) Yes.
Sir.

(b) to (d) There is no scheme
exclusively for the welfare of beggar
chitdren. The Juvenile Justice Act.
1986 has been enforced in the country.
cxcept in the State of Jammu &
Kashmir, since 2nd October 1987.

delinquent juveniles the Act
’prwidu for the care. protection,

treatment, “ Eﬁeibpmcnt‘ and reilabili-
tation of neglected juveniles including
those who are found begging.

[Translation)

Amount Sanctioned for Regularised
Colonies of Karolbagh, Dehhi

3262. SHRI KALKA DAS: will
the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the amount recently sanctioned
by Dethi Municipal Corporation for
starting  developmental works in
rceularised colonies of Karolbagh
areas: colony-wise: and

(b) the details of the developmen-
tal works likely to be started in the
current vear alongwith the amount 10
be incurred thereon separately, colony-

wise 7

THE MINISTER OF STATE FOR
URBAN DEVELOPMENT (SHRI
M. ARUNACHALAM) : (a) and
(b) The information is being collected
and will be laid on the Table of the
Sabha.

-

[Enelish} - -

Medicines to Patients Visiting AIIMS
and Govermment Hosplials

3263. SHR1 KASHIRAM RANA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether supplv position of
medicines for the patients who visit
All India Institute of Medical Sciences
and other Government hospitals is not
satisfactory: and

(b) if so. the details of the steps.
the Government propose to take in
this regard ?
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THE MINISTER OF STATE IN

THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEV] SIDDHAR-
THA) : (a) No Sir. every effort is
made to provide life saving and
essential drugs to the patients parti-
cularly in the wards and casualty in
ATIMS as well as other Government
hospifals in Dethi.

(b) The position of availability of
life saving essential drugs in the hos-
pitals is constantly being monitored
by the concerned authorities.

Houses fo Slam Dwellers on Railway
Land in Bombay

3264. SHRI TEJSINGHRAO
BHONSLE : Will the Minister of
URBAN DEVELOPMENT be pleas-
ed to state :

(a) whether some land belonging
to the railways in Greater Bombay
was leased out to co-operative housing
sociceties for providing housing to slum
dwellers: and

(b) if so, the details thereof and
the progress made in providing hous-
ing to slum dwellers in the area?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b) As per
the information furnished by the
Ministry o( Railways, they luve not

 pashirs of 6% of tho market valor of

land per annom and the State Govern- ,
ment have shifted 83 hutments from
railway land at Mohan Nagar—Vidya
Vihar on to this land at Bhandup.

{Translation)
Twenty Eighth Reoport of Commission
of SC/ST
3265. SHRI RAM NARAIN

BERWA : Will the Minister of WEL-
FARE be pleased to state :

(a) the details of recommendations
made by the Commissionor of
Scheduled Castes and Scheduled
Tribes (Twenty Eighth Report) in
regard to the development and eco-
nomic upliftment of these Castes for
its inclusion in the Fighth Five Year
Plan: and

(b) if 50, the reaction of the Union
Government thereto ?

THE MINISTER OF WELFARE
(SHRI STTARAM KESRI) : (a) The
Summary of Rccommendations con-
tained in the Twenty eighth Report of
the Commissioner for Scheduled
Castes and Scheduled Tribes alrcady
lﬁdonﬂne'l‘ablcoftlwﬂmsc may
kindly be seen.

{(b) The recommendations of the
Commissioner are being pursued with
the concerned Central Ministrics and
State Governments/Union Territories.

{English) M
Weltsre Schiemes In the Country
3266. SHRI BRAJA KISHORE

TRIPATHY : Will the Minister of

WELFARE be ploased to state :
(s) the amount sanctioned duting

the Seventh Pive Year Plii for the

varions welfarc schemes in the cobntry;
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" (b) the steps taken by the Govern-
ment to monitor the schemes; and

(c) if so, the details thereof ?

THE MINISTER OF WELFARE
(SHRI] SITARAM KESRI) : (a) An
amount of Rupeecs 2306.94 crores was
sanctioned during the Scventh Five
Year Plan by the Ministry of Welfare
for the various Welfare Schemes in
the country.

(b) and (c) The programmes afe‘

being monitored through :—

(i) Audited Accounts, utilisation
certificates, Audit certificates
received from State Govemn-
ments/UT Administrations and
Voluntary Organisations.

By obtaining periodic perform-
ance reports from the State
Governments/UT  Administra-
tions and Voluntary Organisa-
tions.

Inspections by officers of State
Governments/UT Administra-
tions and of the Ministry.

Annual Meetings/Conferences
of State Welfare Ministers/
Social Welfare  Secretaries
Organised by the Ministry.

Review of programmes in
periodical  conferences/Semi-
nars organised by the Ministry.

(i)

(iii)

{iv)
v)

DDA Flats to SCs/STs at KoadH

3267. SHRI ANADI CHARAN
DAS : Will the Minister of URBAN

L

DEVELOPMENT be pleased to
state :

(a) whether most of the DDA flats
which were earlier refused by allottees
at Kondli and Hastbal are being allot-
ted to Scheduled Castes/Scheduled
Tribes;

(b) whether the cost of flats are
being increased now,

(¢) if so, the reasons and the
details thereof and prices of recently
allotted flats under HUDCO schemes:

(d) the approximate cost of MIG
1.IG/Janta fats; and

(e) whether special consideration
are being given to physically handi-
capped persons and on medical
grounds in the wmatter of allotment
of such flats. if not. the reasons there-
for ?

THE MINISTER OF STATE FOR
URBAN DEVELOPMENT (SHRI
M. ARUNACHALAM) : (a) Infor-
mation is being collected and will be
laid on the Table of the House.

(b) and (c) The disposal cost of
flats in Kondli Gharoli and Hastbal
has been worked out on no-profit-no-
loss basis. The disposal cost of flats
allotted in February. 1991, however.
has gone up as compared to the cost
in March, 1990 due to increase in the
cost of land. The cost of flats allotted
in these arcas in February, 1991
increased as under :—

Category

L1G
-
JANTA

. Rs. 1,47,600 to 2,09,900
. Rs, 83,800 to 94,000

Cost Ranwe
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B (d) The approximate prcscnt‘ cost
of different category of flats is as

under :—

Category

MIG
LIG
JANTA

{e) Under the New Pattern Scheme.
1979. 19 of the flats are reserved

for physically handicapped persons.
{Translation)
Vielation of Copy Right Act

3268. SHRI RAM LAKHAN
SINGH YADAV : Will the Minister
of HUMAN RESOURCE DEVELOP-
MENT be pleased to state thc num-
ber of cases of violations of the copy-
right act registered with the Govern-
ment during the last three years ?

Cost range

Rs. 3.17,600 to 4,585,800 )
Rs. 1.17,300 10 3,17.100
Rs. 76,600 to 1,46.700

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : Cases of
violation of the Copyright Act are not
registered with the Government of
India. Criminal complaints in this
regard are made to the local police
under the State Governments/Union
Territory administration. Information
in respect of 13 States and Union
Territories as available with the Na-
tional Crime Records Bureau is given
in the statement attached.

STATEMENT
Years
StatesUnion Territories P - .
1988 1989 1990
1. West Bengal (Calcutia) 26 57 3
2. Kerala 21 37 61
3. Mizoram . —_ - -
4, Nagaland . — . —
5. Punjab — - 1
6. Gon . 38 18 10
7. Manipur . . — —
8. Arunachal Pradesh — - -
9. Jammu & Kashmir - — 3
(this im:'!mletnhe
sears 1988, 1989
& 1990)
10. Daman & Diu - — ——
11. Pondicherry £ 2 2
12. Lakshadweep — —

13. Andaman & Nicobar Isdand
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3269. SHRI BHUWAN CHANDRA
KHANDURI : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

(a) the total area of reserved and
unreserved forests land as per the latest
data in each state:

(b) the steps proposed to be taken to
check the deforestation: and

(c) the action proposed to be taken
against the persons who have settled
in the reserved forest land ?

THE MINISTER OF STATE THE
MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI KAMAL
NATH) : (2) Statewise forests land ac-
cording to legal classification is given
in the attached statement.

(b) Fallowing steps have been taken
to check deforestation :

(i) Supply of fuelwood and fodder
is being increased through so-
cial/farm-forestry.

(ii) The Forest (Conservation) Act.
1980 has been made more

(iii) Guidelines have been issued to
the State Governments to
associate Village Communities,
Voluntary Agencies and other
Non Government Organisa-
tions in regeneration and pro-
tection of degraded forests.

Guidelines have been issued to
the State Government to
consider banning tree fellings
in the hills above 1000 metres
altitude, atleast for some
years.

(iv)

(v) Forest Protection measures are
being intensified. including
strengthening of infrastructure
facilities, to curb biotic inter-
ference in the forests.

(c) The Government of India has
issued guidelines to the State Govern-
ments to regularise. subject to the
provision of compensatory afforesta-
tion, encroachments of eligible cate-
gories where the State Governments
had taken a decision to regularise and
evolved eligibility criteria prior to
enactmnt of the Forest (Conservation)
Act, 1980. All encroachments on
forest lands that took place after
24-10-1980 and also the ineligible en-

stringent through its amend- croachments of prior date are requir-
ment in 1988. ed to be immediately evicted.
STATEMENT
Area under forests (1985-36) by legal status
(in Sq Kms.)
State’U.T. Reserved  Protected  Unclassed Total

b s e - R e« Forest Area
Andhra Pradesh . 49921 12343 1507 6™
Arunachal Pradesh . 13653 R InmM 51540
A;mlm . mn m 10058 KL
Rihar | . . S051 24169 7 ™07
Goa, Daman & Div Q - 1208 1250
Gujarat . . 13490 1020 4810 19320
B
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T (in 8q k.mu.—_)
State/U.T. Reserved Protected Unchissed  To0l
‘fForest- Ares
Haryana 29 1109 36l 1699
Himachal Pradesh . 1825 17196 2304 21325
Jammu & Kashmir . 20182 - —_— 20182
Kamataka 28611 3931 6103 38645
Kerala . 11036 — 182 11218
Madhya Pradcsh 80096 69082 $336 155414
Maharashtra . 42823 15366 5969 64158
Manipur 1377 4171 9606 15154
Meghalaya 978 12 7524 8514
Mizoram NNS 1647 5240 15935
Nagaland R 507 8m2 562y
Orissa . 26108 33427 20 59555
Punab . . . . . . 43 oY 1676 2823
Rajasthan 13970 14170 3150 31290
Sikkim 2650 - - 2650
Tamil Nadu . 18378 1390 614 239
Tripurs . . 57 291 2436 6298
Uttar Pradcsh 14461 884 5412° 51337
West Bengal . 7084 n 1083 1M
A & N Islands 3059 ar . T
Dadra & Nagar Havei 201 3 - 206
Al India TTae19 2U%RT 1h0eT 1s7Im

*10580 S3. Km Unclassed Forest arca outside forest department,

Plantation for Fuel

3270. SHRI RAM PUJAN
PATEL : Will the Minister of ENVI-
RONMENT AND FORESTS be
pleased to state :

(8) whether villages are facing @
shortage of fuel due to ban imposed
on cutting of frees;

(b) if so, the steps taken by the
Government in this regard,

(c) whether ~incentives are being
given to the villagers for plantation of

certain type of trees which they can
cut as per their requirements; and

(d) if so. the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHR!
KAMAL NATH): (a) and () There
is a general shortage of fuel in many
rural areas of the country. There is
no general ban on the cutting of trees;
tree-cutting is regulated at the Stste-
level by legislation aad rules Jaid
down for this purpose.
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~ (c) and (d) Under the Social Fores-

try Programme, the villagers are en-
coursged to plant trees on their lands
for meeting domestic as well as mar-
ket needs of fuelwood, fodder, fruit,
timber etc. Seedlings are provided tree
or at subsidised rates from govern-
ment nurseries or are made available
by decentralised nurseries promoted
by the Central Government. Techni-
cal advice and assistance is provided
by the field staff of the Forest Depart-
ments in the States. The trees so grown
can be felled in accordance with the
law and rules in force at the State-
level

Target (o Edscate Adults

3271. SHRI RAJVEER SINGH:
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT b pleas-
ed to state :

(a) the targets fixed to educate
adults during the year 1990-91 and
the number of the adults educated,;

(b) the number of adult education
institutions functioning in the country
at present and the locations thereof;

(c) whether any scheme has been
formulated by the Governmeut to
provide education to the adults for
the development of rural areas, and

(d) if s0, the details thereof ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) Against
the target of enrolling 177.33 lakhs
peraons for 1990-91, an enrolment of

118.77 lnkh persons has been report-
od so far.

Written Answers 59

(b) A statement showing the num-
ber of adult education centres reported
fuactioning in different States/UTs as
on 31-3-1991 is attached, Besides
about 2.5 to 3 million volunteers
(both student and non student youth)
are imparting literacy to about 25 to
30 million learners through total lite-
racy campaigns which have been laun-
ched in 435 districts of the country.

(c) and (d) The majority of the il-
literate population is in the rural
areas. The focus of the National Lite-
racy Mission which aims at imparting
functional literacy to 80 mullion adult
iliterates in the 15—35 age group by
1995 is on rural areas, particularly,
women and persons belonging to Sche-
duled Castes and Scheduled Tribes.
The overall objective is, that the illite-
rate adults 1n the rural areas, by be-
coming functionally literate, would
be in a position to achieve self-reliance
in literacy and numeracy skills, be-
come aware of the causes of their de-
privation and move towards ameliora-
tion of their condition through organi-
sation and participation in the process
of development and acquire skills to
improve their economic status and
general well being. A scheme of posi-
hiteracy and continuing education called
Jana Shikshan Nilayam (People’s
Centres of learming) is being imple-
mented under the National Literacy
Mission. So far, 32318 JSNs have
been sanctioned and 22691 JSNs
have been made operational. Every
JSN provides for a library-cum-read-
ing room as also faciliues for simple
and short duration training to the rural
people, discussion forums (charcha
mandals), covining classes for upgra-
dauon of skills and recreational and
cultural activities.
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STATEMENT |

States;UTs ' cmm .

P34

Andhra Pradesh . . . . . . . . . 13018 -
Arunachal Pradesh** . . . . . . . . 1438
Assam . . . . . . . . . . . 11220
Bihar** . . . . . . . . . . . 32422
Gos . . . . . . . . . . . 364 -
Guarat . . . . 14412

Haryana . . . . . . . . ) . Programme
discontinued

Himachal Pradesh* . . . . . . . . . 2138
9 Jammu & Kashmir® . ) . . . . . . . 1557

10 Kamataka . . . . . . . . . . 9000

il Kerala . . . . . . . . . . . Declared 100°,
literate

12 Madhya Pradesh®* . . . . . . . . . 24292
13 Mabarashira . . . . . . . . . . 28349
14 Mapipur®* . . . . . . . . . . 2156
1S Meghalaya® . . . . . . . . . . 230
16 Mizoram . . . . . . . . . . 550
17 Nagaland . . . . . . . . . . 150

L - SR P R SR PV R U R

19 Panb® . . . . ... 4988

B2sRNNERREREY
>
- 3

Towl . M

*Data pelstes 10 Decomber, 1990,
**Data relates to Soptesmber and Barlier 1990,
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"~ Delorestation i M.P.
3272. SHRI ARVIND NETAM :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to siate:

(a) the area of forest land illegally
deforested in Madhya Pradesh during
the last two years;

(b) the average of forest land in the
State previously and the extent upto
which forest has declined; and

(c) the number of cases for illegal
felling of trees reported during the
last year and the action taken in this
regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) to (¢) The in-
formation is being collected from the
State Government and will be laid on

Written Answers 6}

Development of Indian System of
Medict

3273. PROF. RASA  SINGH
RAWAT: will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) the amount spent by the Go-
vernment for the development of
various Indian systems of medicines
during last three years; year-wise;

(b) the steps being taken by the
Government to promote Ayurvedic
system of medicine;, and

(c) the reasons for neglecting Avur-
vedic system of medicine in compari-
son to the allopathy system of medi-
cine ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHA-
RTHA): (1) The amount spent by
the Government of India for the deve-
lopment of various Indian System of

the Table of the House. Medicine is as under :
{Rs. in Crores)
1990-9} 1989-90 1988-89
17.84 1443 .34
(®) and (c) The Government are STATEMENT
taking all possible measures for the

promotion and development of Ayur-
vedic System of medicine. The impor-
tant specific steps initiated in this
direction ae given in the statement

(1) A Central Council of Jlodian
Medicine (CCIM) has been set up, a
statutory body under the Indian Medi-
cine Central Council Act, 1970 for
laying down and maintaining uniform
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standards of eduoation in the field of
Ayurveda Siddha aad Unani medi-
mines and regulating practlce in these

Systems

(2) A Central Council for Research
in Ayurveda and Siddha (CCRAS)
has been set up as an Apex Body for
Initiating, aiding, guiding, developing
and coordinating scientific research in
different aspects, fundamental and
applied of Ayurveda and Siddha Sys-
tems.

(3) A Rashtriya Ayurveda Vidhya-
peeth has been set up as an autono-
mous body with the objective to re-
cognise and award Fellowships and
Memberships to the practitioners of
Ayurveda particularly those traditio-
nally trained and having outstanding
knowledge and enjoying wide practice.

(4) A Pharmacopocia Laboratory
in Indian Medicine (PLIM) has been
established as a sub-ordinate office
under the Ministry of Health &
Family Welfare to serve as a standard
setting cum drug testing Laboratory
for Indian Medicines including drug of
Ayurveda, Unani and Sidha Systems
at National fevel.

(5) The Indian Medicines Pharma-
ceuticals Corporation Ltd.,, (IMPCL)
has been set up as a Public Sector
Undertaking under the Ministry of
Health & Family Welare with a view
to producing pure and authentic Ayur-
veda and Unani medicines as per tex-
tual standards and quality to cater to
_ the needs of Central Government
" Health Scheme (CGHS) and various
o (6) The Ngﬁona] ,Insntutc of Ayur-

veda has beeri set Up as an autonomious

body to serve as an,apex. Mtutxon of
Ayurveda in the country to develop
high standards of teaching, {raining
and research in all aspeet. of- W-
vedic System of Medicine with: a. scien-
tific approach.

(7) The Government is fully financ-
ing the Institute of Post Graduate Tea-
ching and Research, Gujarat Ayar-
veda University for its maintenance
and development which is engaged in
Post Graduate education and training
in different branches of Ayurvedic
medicine and allied subjects.

(8) The Government has taken up
a Centrally sponsored scheme for up-
grading of Departments of Colleges of
Indian Medicine for Post Graduate
education.

(9) The Govegiment is: also provid-
ing financial assistance to Under :Gm-
duate Colleges of ISM & Homogopathy
run by vohmtary organisations’ ard
taken over by the State Governments
for the puschase of laboratory: equip-
ments and setting up -of Book ‘hank to
improve the standard of Undergradu
ate education in ISM & Homoeopathy.

(10) The Government has launched
a new scheme for strengthening of
ISM & Homoeopathy colleges for
achieving the prescribed minimum
standards required for teaching institu-
tions laid down by the Central Coun-
cil of Indian Medicine and the Central

.Council of Homoeopathy.

(11) A reonentauon Trammg Prog-
ramme for Teachers, l’ﬁysiciuﬁs Re-
search Workers and Drisg Inspectors
has been initiated for €hie benefit *of
Indign Systems: of Medu.-me ‘*and

Homoeopathy,
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» (12) An Ayurvedic Pharmacopoeia
,Committee has been constituted for

# preparing an official formulary on
Ayurvedic drugs.

 [English]
Ayurvedic Medical System

3274. SHRI YASHWANTRAO
PATIL : will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to State :

(a) whether the Government pro-
pose to encourage Ayurvedic medical
systems; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
, THE MINISTRY OF HEALTH AND
““FAMILY WALFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-
THA) :.(a) and (b) The Government of
India is committed to encourage Ayur-
vedic and other Indian Systems of
Medicine as a part of total health care
delivery programme. Steps initiated in
this regard are : improvement in qua-
lity of education; promotion of re-
search; development of medicinal
plans; laying of pharmacopoeial stan-
_ dards; and provision of drug testing
facilities, etc.

_ Bagic Needs of Family Welfare Faci-
lities in Himachal Pradesh

'3275. SHRI D. D. KHANORIA :
)W!ll; the Minister of HEALTH AND

"FAMILY WELFARE be pleased be
to state : ‘

(2)-the number of Primary Health
Centres, . Health and Family Welfare
91-L/B(NMOILSS—6(a) ’

Training Centres, Community Health
Centres and Sub-centres including Vil-
lage Heath Guides serving in the
Himachal Pradesh;

(b) whether those are sufficient to
cater to the needs; and

(c) if not, the steps taken by the
Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATIL
D. K. THARADEVI SIDHA-
RATHD) : (2) As per information avail-
able, 201 Primary Health Centres, one
Health and Family Welfare Training
Centre, 35 Community Health Centres
and 1502 Sub-centres were functioning
in Himachal Pradesh on 31-3-1990.
There were 3667 Village Health
Guides (VHGs) working in the State as
on 31-12-90.

(b) The norms of CHC have been
achieved. In Sub-centres and PHC,
however, they are close to achieving
the targets. A comparative statement
of norms and achievement is given
the attached statement.

(c) (i) The targets fixed by Plan-
ning Commission in 91-92 under the
Minimum Needs Programme is :

PHC—5

CHC—3

(ii)) No new Sub-Centres/VHG
under Central funding are proposed
anywhere in the country. This is due
to financial constraints.
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STATEMENT

- Statement showing Targets and achievements in Himachal Pradesh up to 7th Plan period

S. No. Institution Targets Achievement
1 CHC 35 35
2 PHC 227 201
3 Sub-Centre 1512 1502
4 H_& FWTC 1 1
5 VHG
" Trained 5591
Working 3667

Allotment of Shops in Anand Vihar

3276. SHRI RAMASHRAY PRA-
SAD SINGH : Will the Minister of
URBAN DEVELOPMENT be pleas-
‘ed: state :

(2) whether the Kendriya Bhandar
(Central Government Employees’ Con-
sumer Coop. Society Ltd.) has re-

. quested for the allotment of shops in
'thé DDA Market, Anand Vihar
_(Trans-Yamuna) on nominal rent as
“recommended by the Government;

(b) :if se, the details thereof; and
(c)' the action taken by the Govern-
‘maent -in this regard ? -

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-

CHALAM): (a) No, Su'

(b) and (c) Question does not arise.

Kendriya Vidyalayas Employees under
Jurisdiction of CAT

3277. SHRI PHOOL CHAND
VERMA : Will the Minister of HU-
MAN RESOURCE DEVELOPMENT
be pleased to state :

(b) whether All India Kendriya
Vidyalaya Teachers Association has
been pressing for bringing employees
of Kendriya Vidyalayas Sangathan
under the jurisdiction of Central Ad-
ministrative Tribunal (CAT); and

(b) if so, the reaction of the Go-
vernment thereto 7

THE MINJSTER OF HUMAN RE-
SQURCE. DEVELOPMENT - (SHRI
ARJUN SINGH): (2)-and (b) Yes,



Sravana 28, 1913 (Saka)

Written Answeis a5

Sir. The Association has been demand-
ing that the Kendriya Vidyalaya Sanga-
than be brought under the jurisdiction
of Central Administrative Tribunal
(CAT). Kendriya Vidyalaya Sangathan
being a society under Societies’ Regis-
tration Act, does not automatically
come under the jurisdiction of Central
Administrative Tribunal. Section 14(2)
of the CAT 1985, empowers the
Central Government to issue a notifi-
cation for bringing corporations socie-
ties owned or controlled by the Go-
vernment of India within the jurisdic-
tion of Central Administrative Tribu-
nal in -regard to .service matters of the
employees of such bedies. No such
notification for Kendriya Vidyalaya
Sangathan has been issued in thxs re-
gard.

[Translation]

Permanent Scheme for Maintenance of
Forests

3278. SHRI BHEERU
MEENA : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the Government pro-
pose to formulate a permanent scheme
for the maintenance of the forests;

(b) if so, by what time the said
scheme is likely to be implemented;

(c) whether the area under forests
required for wild life is available; and

(@) the steps taken by the Govern-
ment in this regard ?

THE MINISTER OF STATE FOR
ENVIRONMENT AND FORESTS

(SHRI KAMAL NATH) :(a) and (b)

Forests and’ Wildlife are provided pro-
tection through following strategies :

LAL

(1) The State Governments have
taken action-to notify forests
as “Protected Forests” and
“Reserve  Forests” under
‘Indian Forests Act, 1927
This enables the State Govern-
ments to provide legal protec-

- tion to the forests areas under -
their jurisdiction. Regular pat-
rolling of forest is done to safe-
guard against illicit fellings.

(ii) The forests are managed scien-
tifically on the basis of the
working plans prepared for in-
dividual forests division. No fel-
lings are allowed in areas
above one thousand metres in
hill areas.

(iii) Diversion of any forest land
for non-forestry purposes is
strictly regulated under the
‘Forest Conservation Act,
1980°.

(iv) Government of India provides
financial assistance for reloca-
tion of villages inside forests
to areas in revenue land or
isolated patches of degraded
forests.

(v) A Centrally Sponsored Scheme
for protection of forests from
biotic interference is being

(vi) A scheme for safeguarding the
damage to forests through
fires is being operated by Go-
vernment of India- with the
title “Modern Forest Fire Con-
tl'OI”.

(c) and (d) A network of 70 natio-
nal parks and 411 wildlife sanctuaries
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extending ovex an area of 138 lakhs
Sq..KMs. has been created for conser-
vatign, of the fagna and.flora of diffe-
rent:biegeographic zones. Qut of this,
about 1,20 lakhs Sq. Kms. is- under
forests.. These -areas are managed ac-
cording:to ;the provisiops of the Wild
Life:(Protection) Act, 1972. No ex-
ploitation of forests is permitted in
arcas -notified as national parks. The
forestry operations are strictly regulai-
ed in the wildlife sanctuaries. A Cen-
trally Sponsoreq Scheme to provide as-
sistance to_State Governmems for the
devclopment of national - ‘parks and
sanctuaries is being operated

Special schemes are being operated
for protcetion of tigers and:rhinos.
Under. this_scheme, effective protec-
tion is bemg provxded to the selected
areas, forming the habitat of the two

specics.

A scheme for Eco dcvelopment of
areas around national parks and )wﬂd-
life sanctuaries is being mmated dur-
ing  the . VIII Five Year Plan, The
main pbjecuve of the scheme is to
increase the producqwty of the buf-
fer areas and to encourage em'u-on-
ment fnendly practwes

[Eulwhl BT

Allocalion of more gnnu)gg J.]nwem-
ties oi Madllya Pmdesll Ra]astllan

, SINGH
st - .-SUMITRA
DT IW’A} [

. SHRIMATI MAHENDRA
AT E KUMARI‘ f g P !';I

Wil thie Minisiv of BUMAN:RE:.

SOURCE DEVELOPMENT be,
pleased to state :

(a)- the details of grants released to
various. Universities in Uttar -Pradesh, -
Madhya Pradesh and Rajasthan during
the last three years, year-wise;

(p) whether the Union Government
propose to enhance these grants; and

(c) if so the details thereof and if
not, the reasons therefor 7

THE MINISTER OF HUMAN RE-~
SOURCE DEVELOPMENT (SHRI -
ARJUN SINGH) : (a) to (¢) University
Grants Commission provides develop-
ment grants to State Universities for
strengthening infrastructure. such as
buildings, books and journals, -equip-
ment and other facilities designed to
promote the quality -and the level of
teaching and research. The Commis- -
sion also provides -grants under various
schemes of special assistance. The
grants are given to universities in ac-
cordance with the guidelinés iaid down .
for the purpose. The staternent show-
ing details of grants paid to the
universities in Madhya Pradesb,
Rajasthan .and Uttar Pradesh gduring
the: last three years-is sattached; The
quantum. of plan allocation for the
universities during thé 8th Plan will be
known after the 8th Plan is finalised
by’ the. Gpverhment Howem the al-
locations fs’r the 8t Plag, ace Aot
likely, to be less Mthe« allocation. ..
»in the 7th Plan, , ..
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" STATEMENT -~ = "800 S0 b s
s Cn ' 7+ 2 @Rs; i lakhs)
Name of the University 1988-89 " 198990  1990-91
. ‘ Prov. Exp.
T 2 T .
M.P. State . .
1. AP. Singh . . . . .o 12.36 - 23,9 26.80
2. Bhopal University . . . . 29.95 31.48 26.10
3. Guru Ghasidas University ...~ .. 2%48 . 39.19
4, Indira Kala Sangeet . . . . .13 4.14 18.85
S.DeviAhilya . . . . . . 64.42 91.06 212:36
6. Rani Durgavati . 59.68 58.71 54.09
7. Jawaharlal Nehru Krishi . . . . 0.07 — —
8. Jiwaji University . . . . . 57.16 462 24.00
9 RaviShankar . . . . . . - 52.9 43.08 19,66
10. Dr.MS.Gaur . . . . . . 84.60 56.88 4.3
11. Vikragh University . . . . .  69.10 68.25 ° '30.98
Total . 37.65  440.52 496.39
Rajasthan State
1. Jodhpur University . . . . . 27.89 ‘84,70 59,11
2. KotaOper . . . . . . 0.05 0.60 0.10
3. M.L.Sukhadia. . . . . . 54.87 88.20 25.21
4. Rajasthan Agriculture . .o . — 0.11 =
5. Rajasthan University . 117.65  204.53 . 100.93
Total . - 200.46 - 378.14 - 185.3§
U.P. State
1. Agra University . . . . . 58.04 15.34 25.56
2. Allahabad C e e 64.01 184.25 180.10
3. Avadh University . . . . . 7.41 9.72 13.60
4, Bundelkhand . . . 067 - 2.9 -0.49
5. G.B. Pant University ongr &.Tech . 497 0.02 3.06
6. Hemwati Nandan Bahuguna Univ. . . 13.16 41.30 45.34
7. Gorkhpur University . . . 81.80 47.76 74.44
8. Kanpur University . . . . . 4.17 43.66 16.46
9. Kashi Vidyapith . . . . . 10.33. ~ 24.86 9.5
. 10, Kumaon University . . . . . 29,50 93.13 -~ 47.42
11, Lucknow . .. 99 48 139.95 20.69
12. Meerut Umversnty . . . 6.39 15.95 8.16
13, Narendra Deva Univ. of Agr. &chh ) 0.11 - -
14 Rohilkhand University . . . . 0.28 1328 8.%2
15. Roorkeo University . . . . . 168.60 239.59 "450.40
.16, Sampurnand Sanskrit . . . 9.20 11.88. - 14.07
"11. OS. Azad Univ. ongr &Tech . _ - 02

Total . 558.12 8832.78 :918.65

TTI————

UCIAL T
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Tntegrated Child Development Schemse

3280, SHRI MAHESH KUMAR
KANODIA :

SHRI DATTATRAYA
BANDARU :

SHRI BATRAJ PASSI :

SHRI VIRENDRA SINGH:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT  be
pleased to state:

(a) whether the targets fixed for the
implementation of the Integrated
Child Development Scheme in Uttar
Pradesh, Madhya Pradesh, Andhra
Pradesh and Rajasthan have been
achieved.

(b) if so, the details thereof; and

{c) if not, the steps proposed to be
taken by the Union Government in

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT DE-
PARTMENT OF YOUTH AFFAIRS
& SPORTS AND THE DEPART-
MENT OF WOMEN & CHILD
DEVELOPMENT (KUMARI MA-
MATA BANERIJEE): (a) and (b):
A Statement showing the details of
the targets and achievements in these
four states is attached.

(c) The implementation of the ICDS
scheme is the responsibility of the
State Governments and Union Terri-
tory Administrations. The Govern-
ment of India monitors the perfor-
mance on quarterly basis, with speci-
fic reference to targets, through a com-
puterised Management Information
System. Close follow-up with the
State Governments is maintained
through this system. In so far as sup-
plementary nutrition coverage in Uttar
Pradesh is concerned specific instruc-
tions have been issued and a meeting
held with the State Government offi-

" gitar Pradesh 230

P SR Ty p———

the matter ? cials. e
STATEMENT
Wmumumhmumlcnsmfmsmm Andhra Pradesh,

Pradesh, Rajnsthan and Uttar Pradesh

(as on 31-3-1991)

L eee—
Opera-  Pro- Opera-  Angan- Beneficiaries
Name of the tjonal ‘jects  tional wadis A \
State Targets Achie- Targets Ahcie- Supple- Nutri- Pre- Education
vements vements mentary tion  Schoo! Achieve.
Targets Achie- Targets ment
vements

Andhra Pradesh . 112 119 12936 13539 712465 934709 320045 43215

Madhys Pradesh . 161 189 19083 18716 850788 1171836 397950 - 590098

“Rajasthan 100 104 11035 12340 676386 749140 . 302081 315687

233 24592 20537 1549476 1217460 726027 728030

Al i e amae gy
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* Unsni Physicians in C.GH.S.
* 3281. SHRI ROSHAN LAL : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) the total number of Unani phy-
sicians in C.G.H.S. and the number
out of them who are post graduate in
unani medicines;

(b) whether specialist service in
Unani System of Medicines in the

/C.G.HS. is available to the C.G.H.S.

beneficiaries undergoing Unani Medi-
cal Treatment; and

(c) if not, the reasons therefor and
when specialist service fs likely to be
made available to the patients ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-

* THA) : (a) Total number of the Unani

-

Physicians employed are 17 under
Central. Government Health Scheme.
Out of 17 Physicians, 2 Physicians Pos-
sess Post Graduate qualifications.

(b) and (c) Specialist services in
Unani System of Medicines are not
available under Ceutral Government
Health Scheme as the infrastructure
for Specialist Services does not exist.

T

Disparities in the Development of

Women
3282. SHRIMATI MAHENDRA
KUMARI :
SHRI DATTATRAYA
BANDARU :
SHRIMATI SUMITRA
MAHAJAN :
SHRI VIRENDRA SINGH :

Will the Minister of HUMAN

Written Answers 69

RESOURCE DEVELOPMENT be
pleased to state :

(a) whether the Govermment are
aware of serious disparities in the level
of womien’s development in various
parts of the country ;

{(b) if so, the reasons thereof ; and

(c) the steps proposed to be taken
by the Government to remove the
disparities ? ~ S

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT DE-
PARTMENT OF YOUTH AFFAIRS
& SPORTS AND THE DEPART-
MENT OF WOMEN AND CHILD
DEVELOPMENT (KUMARI
MAMATA BANERJEE): (a) Yes,
Sir.

(b) The disparities in the levels of
Women’s Development in the various
regions are due to socio-economic and
cultural factors.

(¢) Government is implementing a
number of programmes aimed at in-
creasing employment opportunities and
reducing the disparities in levels of
Women’s development. These include
setting up of employment-cum-income
generating units for women, support
to employment programme. SOCio-€co-
nomic programme, awareness genera-
tion projects and programmes for. nen-
formal education and condensed cour-
ses of education, as well as providing
support services to women like Work-
ing Women hostels and creches.

Opening of Colleges in Trans-Yamuna
Area and West Delhi

3283: SHRI CHETAN P. S,
CHAUHAN : Will the Minister of
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HUMAN RESOURCE DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No, 4050
on April, 9, 1990 and state:

(2) the progress made so far regard-
ing opening of two colleges in Trans-
Yamuna area and one college in West
Delhi area;

(b) whether the locations have been
identified for these colleges: and

(c) if so, the details thereof ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) to (¢)
According to the information furnished
by Delhi Administration land Delhi
University, a provision for opening two
Colleges in East Delhi and one Col-
lege in West Delhi was made by
Delhi Administration in their plan al-
locations for 1990-91. The Delhi Ad-
ministration later decided to open one
College each in East Delhi, West
‘Delhi, and South Delhi. The position
in regard to establishment of two
‘Colleges in East and West Delhi is as
“follows :

(i) Deen Dayal Upadhyaya Col-
lege at Karampura in West
Delhi with a capacity of 300
seats has started functioning
-w.e.f. 1990-91.

Dr. Bhim Rao Ambedkar Col-
lege at Jheel-Geeta Colony in
East Delhi with. a capacity of
180 seats, has started function-
ing w.ef. 1991-92,

(ii)

Woiking Girls Hostel

- 3284, SHRI-E.. AHAMED : Wil
the Minister of HUMAN RESOURCE

' DEVELOPMENT be plessed (o state:

(a) whether the Government are
aware of the difficulties faced by the
girls recruited as Lower Division
Clerks and on similar subordinate posts
hailing from the Southern States of
Kerala and Tamil Nadu in the matter
of getting accommodation in the work-
ing women’s Hostels: and

(b) if so, whether the Government
propose to construct three or four
more Working Women’s Hostels in
the Central locality of Delhi for the
low paid working women ?

LY

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT DE-
PARTMENT OF YOUTH AFFAIRS
AND SPORTS AND THE DEPART-
MENT OF WOMEN AND CHILD .
DEVELOPMENT (KUMARI MA-'"
MATA BANERIJEE): (a) Yes, Sir.
With the increase in the employment
opportunities for women, there is a
growing demand for Working Women's
Hostels. 14 Working Women’s Hostels
to provide accommodation to 1593
working women with day-care centre
facilities for 129 children in Delhi have
already been sanctioned.

(b) State or Union Territory-wise
allocation of projects is not made under
the Scheme of Assistance for Construc-
tion of Hostel Building for Working
Women with Day-care Centre for
Children. Projects are sanctioned on
the basis of applications received from
the eligible organisations through the
concerned State Government or Union
Territory - Administration. At present,
no proposal from Dethi is pending
with the Department,
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" Clearance of Projects in Kerala
3285, SHRI M. RAMANNA RAI:
Will the Minister of ENVIRONMENT

AND FOREST be pleased to state :

(a) the number of projects received
from Kerala by his Ministry for ap-
proval since 1988 onward;

(b) the number of projects approved
and rejected out of them; and

(c) the number and names of pro-
jects from Kerala pending for appro-
val?

THE MINISTER OF STATE OF

THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (2) to {¢c) Out of
a total of 37 projects referred since
1988 for environmental and forestry
clearance from Kerela, 24 projects
have been approved and 10 rejected.
The following three projects are pre-
sently pending :

— Expansion of Cochin Refineries

Ltd.

— Kayamkulam Super Thermal
Power Project.

—  Renewal of lease in Sabarimala
area for Kerala State Road
Transport Corporation.

/

‘Nehru Science Centre, Kozhikode

3286. SHRI K. MURALEEDHA-
RAN : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be
pleased to state :

(a) the time by which the work of
Nehru Science Centre, Kozhikode,
Kerala is likely to be completed; and

(b) when the -office of the:centre is
proposed to be opened ? -

‘THE MINISTER OF ' HUMAN RE-
SOURCE DEVELOPMENT (S8HRI
ARJUN 'SINGH) : (a) and® (b): The
National Council of Science Museums,

- an’'autonomous organisation fully fund- .

ed by the Department of Cultare, have
intimated that they have set-up
a Centre at the site selected -for the
Nehru Science Centre in Kozhikode
and that the construction is likely to
be completed by December 1992,

Possession of Self Fimance Scheme
Flats to M.Ps.

3287. SHRI SOMIIBHAI DA-
MOR : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether under Self-Finance
Scheme. names of MPs were registe-
red for allotment of DDA flats in
1981 and 1982, as per reservations for
them, if so, the details- thereof;

(b) whether some MPs belonging
to Scheduled Tribes despite making
full payment, have not been handed
over possession of flats even after ex-
piration of ten years;

(c) if so, the reasons therefor;

(d) whether DDA has informed
them about the accumulated interest
payable to them; and

(e) if not, the reasons therefor ?
THE MINISTER OF STATE IN

THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-

CHALAM) : (a) to (¢) :-The informa--
tion is being collected and will be laid

on the Table of the Sabha,
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Selection of HUDCO Candidates for
TnhhghNeﬁeﬂnd "

3288. DR. ASIM BALA : Will the
Minister -of URBAN DEVELOP-
MENT be pleased to state :

(a) whether some persons of
HUDCO: have been sponsored for
training to Netherland under Indian-
Dutch (THS Rotterdom) Scheme;

(b) whether any instructions have
been given by the Ministry to
HUDCO in the matter of the selection
. of candidates; i so, the details there-
of;

(c) the number of candidates selec-
ted for training by HUDCO: and

(d) the criteria adopted by HUDCO
in this regard ?

- THE MINISTER OF STATE N
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) The Indian Human
Settlement Programme (YHSP) being
implemented by Human Settlement
Management Institute (HSMI) of
HUDCO and the Institute for
Housing Urban Development Studies
(IHS), Rotterdom under an agreement
hetween Govt. of Indian and the Govt.
of Netherlands provides for training
fellowships at the Institute of Housing
Stadies, Rotterdom. These fellowships
are awarded to full time training co-
ordinators  working at the HSMI
Headquarters New Delhi and profes-
slomﬂs from 1ts regional network at
“Vatious places viz., Calcutta, Madras,
‘Hyderabad and Bangalore as well as
HUDCO professionals,

(b) The Ministry of Urban Develop-
ment have not issued any instructions
to HUDCO in the matter of selection
of candidates for training under THSP.

(c) So far, fifteen executives from
HSMI and HUDCO have been sent
for training at THS, Rotterdom under
THSP.

(d) The selections for training at
THSP are made in consultation with
the Project Leader, IHSP, a full time
staff member posted in New Delhi.
Priority is given to staff members
working on full time basis in the
THSP/HSMI, New Delhi and those at
regional training network. In addition,
HUDCO executives including Direc-
tors on the Board actually involved
in THSP/HSMI, activities and those
who are identified by the Project Lea-
der THSP and HSMI as potential trai-
ners in THSP activities are considered
for these fellowships.

Limited Services in CGHS Dispensa-
ries after Normal Working Hours

3289. DR. C. SILVERA: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether limited service is being
provided by CGHS dispensaries in
Delhi to beneficiaries after its normal
working hours;

(b) if so, the detanls of these ser-
vices;

(c) whether only emergency cases
are being attended during limited ser-
vice hours; and

{(d) if so, the reasons therefor ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-
THA) : (a) Yes, Sir.

(b) to (d) All the dispensaries are
having ‘limited Services’ during 1.00
p.m. to 7.30 p.m. in Summer and from
1.30 p.m. to 7.30 p.m. in winter sea-
son, One doctor alongwith one Group
‘D’ employee is available to attend all
patients. During the period the main
store and Dispensing Counter are not
open. However essential medicines are
issued by the doctor for a period of
2-3 days as the case may be to all
beneficiaries who visit the dispensa-
ries.

Deaths due to Gastro-Enterifies and
Fever

3290. SHRIMATI VASUNDHA-
RA RAJE: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether gastro-enterities and
mysterious fever take a heavy toll of
human lives every year in some States;

(b) whether the Union Government
have identified those States;

(c) if so, the details thereof; and

(d) the help extended by the Union
Government to those State Govern-

ments to provide treatment to the
affected people ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
"FAMILY WELFARE (SHRIMATI
P. K, THARADEVI SIDDHAR-

THA): (a) to (d) A large number of
cases of gastro-enterities are periodi-
cally reported from the various States.
Cases of fever which prior to-diagnosis
are reported as mysterious féver, usual-
Jy on investigation proved to be
Malaria, Typhoid or diseases caused
by various virus such as Dengu
Japanese Encephalitis, etc. The Cen-
tral Government send teams from
NICO to affected States to help in-
vestigation of out-break of such
diseases and suggest control measures.,
Diarrhoeal Diseases Control Prog-
ramme is being sponsored and coordi-
nated by the Central Government and
implemented through State Health au-
thorities. Management of the cases is
the responsibility of the State Govern-
ment.

Setting up of National Institute for
Siddha in Madras '

3291. SHRI R. KANAGA GOVIN-
DARAJULU : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether the Government pro-
pose to set up a National Institute for
Siddha in Madras: and

" (b) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHARA-
THA) : (a) and (b) There is a proposal
for some outlay for National Institute
of Siddha in Tamil Nadu during the
Eighth Plan. The Eighth Plan has not
yet been finalised by the Planning
Commission, )
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. Coustruction of Buildings of Regional
Offices of Kendriya Vidyalaya
- Sangathan and Staf Quar.
- ters

3292, SHRI SANTOSH KUMAR
GANGWAR : Will the Minister of
HUMAN RESOURCE DEVELOP-
“MENT be pleased to state :

(a) the years of starting of 15 Re-
gional Offices of the Kendriya Vidya-
laya Sangathan;

- (b) the Stations where Kendriya
Vidyalaya Sangathan has already con-
structed buildings for Regional offices
and its staff quarters:

(c) the Stations where Kendriya
Vidyalaya Saagathan has taken. the
land to construct the Regional office
building/quarters -and the year when
the possession of land was taken; and

{(d) by when the construction work
of Regional office buildings and quar-
ters at these stations are likely to start
and the action taken to construct office
buildings and staff quarters at the re-
maining places ?

'THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH) : (2): _

S. No. No. of Regional Offices Year of opening Total Region
1 5 1969-70 5
2 1 1972-73 6
3 1 1974.75 7
4 2 1976-77 . 9
s 1 1978-79 10
6 1 1979-80 v 1
7 1 1981.82 12
8 3 1983-84 15

(b) The Sangathan has constructed
the building for Regional Offices and
staff quarters at Bombay and Bhopal

* anid for staff quarters for the Regional
Office at Ahmedabad.

() "and (d) Information is being
collected and will be laid on the table
. of the Sabha.

' : -.rlm .
3293. SHRT V. SREENIVASA
. PRASAD: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state ;

(a) whether there is a proposal
under the consideration of the Govern-
ment to give only prescription and
not medicines, to patients with com-
mon illness, at CGHS Dispensaries '
throughout the country,

(b) if 50, the facts armd details there-
of; .
(c) whether the méedicines would be
given only in casés of patients suffer-
ing from chronic dxseases,

(d) if so, whether the CGHS bene-
ficiaries suffering fram common iflness '
would be asked to buy the’ med:cmes

“from chemists; and
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¢) if 5o, whether the same would
- be reimbursed and if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARADEVI
SIDDHARTHA) :.(a) to (e¢) The res-
tructuring of the CGHS is still under
consideration of Government. One of
‘the components of the restructuring
programme relates to changes in the
system for dispensation of medicines.

Light and Sound Programme

32904. SHRI ANNA JOSHI: Wwill
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government receive
"ed any demand for setting up a “Light
and Sound” programme recalling the
historic events at Shaniwarwada. Par-
vati, Lal Mahal, Shinde Chbatri, Vish-
rambadwada in Pune in Maharashtra
State and also for better upkeep and
preservation of ancient Monuments of
Maratha Empire; and

(b) if so, the reaction of the Union
_Government. thereta ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI "ARJUN SINGH): (a) The
Archaeological Survey of India has re-
ceived a proposal from. the Municipal
Corporation, Pune, for “Light . and
Sound” programme at Shaniwarwada
a anlraﬂy gmtecté& monument. In
regard to other piaées no such- propo-

sal has Been recelved nor ‘there is any -

request for the better upkeep and pre-
servahon ‘of ancncr}t ‘monuments  of
Matatha Elhplré‘ '

(b) The script and other details of
the proposal for “Sound and Light”
programme at Shaniwarwada are yet
to be received for consideration by the
Archaeological Survey of India.

[Translation]

Unemployed Youths
SCs/STs

Belonging to

3295. SHRI LALIT ORAON:
Will the Minister of WELFARE be
pleased to state :

(a) whether the Government pro-
pose to prepare a programme to solve
the problems of unemployed youths be-
longing to.Scheduled Castes/Schedul-
ed Tribes: and

(b) .if sq, the amount sanctioned by
the Union Government and the num-
ber of youths belonging to Scheduled
Tribes likely to be provided employ-
ment each year, State-wise ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): (a) and
(b) The Scheduled Castes and the
Scheduled Tribes Youths are being as-
sisted in securing viable employment
in Government or outside in a num-
ber of ways. During 1989 and 1990
special efforts were made to recruit
them in Govt. Offices, Public Sector
Undertakings, Banks and Universities. -
Various Departments are imparting
training to them for improving their
employability in even private sector
or for enabling them to take to self- :
employment.

The Ministry of Welfare has an Al-
lied and Coaching Scheme. Under this
Scheme, an amount of Rs.' 74.15 -
lakhs was released during 1990-91.
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The details of the releases are append-
ed. The total number of SC and ST
candidates trained during 1990-91
was about 8000. The Ministry of
Rural Development has schemes of

Jawahar Rozgar Yojana and TRYSEM
to generate gainful employment and
to provide technical skills to the un-
employed youth.

=
STATEMENT
Central Government’s Grant-in-aid released to States/UIs and Universities under Coaching Allied
Scheme during 1990-91

S. No. State/UT Amount (Rs.)
1 Punjab 3,01,103
~ 2 Bihar 3,19,837
3 West Bengal 68,643
4 Assam 2,00,000
5 Meghalaya . . . 96,350
6 Tripura 2,16,500
7 Gujarat . . . . . . . 7,02,784
8 Maharashtra 3,79,659
9 Andhra Pradesh 10,00,000
10 Kerala . . . . . . 19,168
11 Karnataka . . . . . . . . 3,28,877
’ Total . 36,32,821

Universities 31,09,333

SSC. . . . . 5,00,000
Delhi Administration . . 1,73,363
Grand Total . 74,15,617

Develnpnent of National Park Near
: Taj Mahal

3296. SHRI BHAGWAN SHAN-
KAR RAWAT : Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(8) whether the Government pro-
pose to develop a National Park near
Taj Mahal for enhancing the beauty
of Agra;

(b) if so, the details thereof; and

(c) the time by which the said works
is proposed to be started and com-
pleted ? Y PSS

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH) : (a) to (c) No, Sir
The Atchaeological Survey of India
does not propose to develop a Natio-
nal Park near Taj Mahal for enhanc
ing the beauty of Agra.
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[English]
NSFDC Schemes

3297. DR. JAYANTA RONGPI :
Will the Minister of WELFARE be
pleased to state :

(a) the number of schemes assisted
by the National Scheduled Castes and
Scheduled Tribes Finance Develop-
ment Corporation so far, State-wise;

(b) whether the Government pro-
pose to encourage such schemes in the
two Hill Districts of Assam; and

(c) if so, the details thereof ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRID): (a) ‘A
Statement is attached.

(b) Yes, Sir.

(c) Java Citronella grass plantation
and distillation units are being set up
in Karbi Anglong and North Cachar
Hills Autonomous Districts of Assam,
in collaboration with Tribal Coopera-
tive Marketing Development Federa-
tion of India (TRIFED).

STATEMENT

r
State-wise num™® of chemes sanctioned by NSFDC til 12-8.91

State

»w
Zz
e

No. of Schemes

Andhra Pradesh
Assam .

Bihar .

Dethi .

Haryana

Himachal Pradesh
Jammu & Kashmir
Karnataka

Kerala

Madhya Pardesh .

Mabharashira

L~ N R T P S

—
_—

Mizoram
Orissa .
Punjab
Rajasthan

- Tamil Nadu .

Tripura
Uttar Pradesh
West Bengal

P T
& - R W P

o e Y
-2 - I |

3

N s U N W o W

Total

o
.
—
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Elephant Census

3298. DR. JAYANTA RONGPI:
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether the Government have
recently conducted a census of ele-
phants in Assam;

(b) if so, the details thereof;

(c) whether elephant population has
grown out of proportion causing an
ecological imbalance; and

(d) if so, the aétion the Govern-
ment propose to take in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT- AND FORESTS (SHRI
KAMAL NATH): (a) to (d) The in-
formation is being collected and will
be laid on the Table of the House.

More Schools in Private Sector

3299. SHRI P. C. THOMAS : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to
state .

(a) whether the CBSE propose to
allow -more schools in private sector
in rural areas of the country;

(b) whether such schools are also to
be allowed in private sector in diffe-
rent parts of Kerala with facilities up to
X1 standard; and

(c) whether some requests of Kerala
Government are also pending with the
Union, Government in this regard and
if so, the details thereof and action

‘ taken .thereon ?

THE - MINISTER OF HUMAN
RESGURCE DEVELOPMENT

(SHRI ARJUN SINGH) : (a) and (b)
CBSE has no objection if more schools
in private sector in rural areas in the
country including Kerala are opened
which satisfy the Affiliation Bye-
Laws of the Board.

(c) At present, no representation
from Kerala Government regarding
affiliation of schools to the CBSE is
pending with the Union Government.

Assistance to Hospitals in Cooperative
Sector

3300. SHRI P.C. THOMAS : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether the Union Government
provide assistance to hospitals in the
cooperatives sector;

(b) if so, whether the Union Govern-
ment propose to extend assistance to
cooperative hospital at Koothattuku-
lam in Ernakulam district, Kerala; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHARA-
THA) : (a) Financial Assistance is pro-
vided to the Voluntary Organisations
registered under the Societies Regis-
tration Act of 1860 or any other sta-
tute, for purchase of equipments etc.
for improvement of existing facilities
or seting up new hospitals in rural
areas under the grant-in-aid schemes.

(b) and (c) No application or assis-
tance has been received from this hos-
pital,
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Declaration of ‘Simlipabl’ as Biosphere
Reserve

3301. SHRI BHAGEY GOBAR-
DHAN : Will the Minister of ENVI-
RONMENT & FORESTS be pleased
to state :

(a) whether ‘Simlipahl’ has a dis-
tinctly unique - eco-system in the
country;

(b) whether the Government have
received representations for declara-
tion of ‘Simlipahl’ in Orissa as a Bios-
phere reserve; and

(c) the pre-requisites for declaration
of an area as a Biosphere reserve vis-
a-vis the merit of the representations ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) No, Sir.

(b) Yes, Sir.

(c) The pre-requisites for declara-
tion of an area as a Biosphere Reserve
are representativeness, naturalness,
diversity and effectiveness as a conser-
vation unit. Based on the merit of the

representations and other considera-.

tions, the proposal was exarined and
it has been decided not to declare the
area as a Biosphere Reserve at this
stage. The area is already under legal
protection as a Natlonal Park and
Wildlife Sanctuary and is designated

as a Tiger Reserve under Project
Tiger.

Revision of ﬂneEmﬂng Lists of sCs/

3302, SHRI BHAGEY GOBAR-
. DHAN': ngl the Minister of WEL-

daid

FARE be pleased to state :
L/B(NM03LSS ~7(a)

(a) the number of proposal, State-
wise, received by the Union Govemn-
ment for revision of the existing lists
of the Scheduled Castes and Scheduled
Tribes; '

(b) if so, the reasons for delay in
introducing a bill for giving effect to
proposed revision; and

(c) whether the proposed revisions
will be given effect to during 1991-
9217

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI) : (a) to (c)
The details of proposals received can-
not be disclosed in the public interest.

Any amendment in the existing lists
of Scheduled Castes and Scheduled
Tribes can be made only through an’
Act of Parliament as laid down in
Articles 341(2) and 342(2) of the Con~
stitution. No time schedule can be in-
dicated in this regard.

Mosque and other Muslim Shrines in
_the Country

3303. SHRI SYED SHAHABU- .
DDIN: Will the Minister of HU-
MAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) the names and location of mos-
ques and other muslim shrines in the
country which have been declared as
historical monuments of national im-
portance and taken over by the Ar-
chaeological Survey of India (ASI);

(b) the names and location of other
mosques and - shrines, if any, which .
have not so far been declared but
which are maintained’ and ‘or’conserv-
ed by the Archaeological Suriéy of'
India or by the State Governments/
‘Union Territories Administrations
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under the supervision of the Archaeo-
logical Survey of India;

(c) the names of mosques and
shrines included in (a) & (b) above
which are in use for religious service
and or instruction, throughout the year
or for particular periods during the
year; and

(d) the names of mosques included
in (a) & (b) above which were used
by the local Muslim community for
Taravih prayers during Ramzan, 1990
and Ramzan, 1991 ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) to (d)
Information is being collected and will
be placed on the Table of the House.

Integrated Tribal Development Pro-
jects

3304. SHRI BHAGEY GOBAR-
DHAN: Will the Minister of WEL-
FARE be pleased to state:

(a) whether the Integrated Tribal
Development Projects/Agencies
(ITDPs/ITDAs) have sudceeded in
improving the quality of life of Tri-
bals;

(b) the number of tribal families
who have been able to cross the

poverty line through aforesaid projects
agencies so fat,

(c) the methods through which the
improvement in the standard of living
is assessed; and _

(d) the total amount sanctioned and
spent by ITDPs/ITDAs till the end of
the Seventh Five Year Plan?

THE MINISTER OF WELFARE

(SHRI STTARAM KESRD): (a) Yes,

si‘v

(b) The Surveys carried out by Na-
tional Sample Survey Organisation in-
dicate that the percentage of persons
below poverty line for STs has come
down from 72.43 in 1977-78 to
58.40 in 1983-84 in rural areas and
from 52.55 in 1977-78 to 39. 90 in
1983-84 in urban areas.

(c) The improvement in the stan-
dard of living is assessed through va-
rious evaluation studies conducted by
Tribal Research Institutes, Programme
Evaluation Organisation of Planning
Commission and other research orga-
nisations. Guidelines bave also been
issued to the States/UTs to undertake
concurrent evaluation of tribal bene-
ficiaries through spot checks to be
carried out by the Stat¢é Government
Departments’ Officers visiting the field.

{d) The amount of SCA sanctioned/
released for ITDPs/ITDAs till the end
of Seventh Five Year Plan is
Rs. 1,296.73 crores.

{Translation)
Facilities to Handicapped Persons

3305. SHRI BHOGENDRA JHA :
Will the Minister of WELFARE be
pleased to state :

(a) whether facilities like free/con-
cessional travelling and Medical faci-
lities, employment and self employ-
ment etc. are provided to the handi-
capped persons and the persons hav-
ing spinal injuries; and

(b) if so, the details thereof ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): (a) Yes,
Sir.

(&) Each category of handicapped
persons haes been divided imto four
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groups viz. mild, moderate, severe and

profound/total. It has been decided
that  various  concessions/benefits
would in future be available only to the
moderate, severe and profound/total
groups; and not to the mild groups.
The minimum degree of disability
should be 40% in order to be eligi-
sle for any concession/benefits.

5C/ST in States Living Below Poverty
Line
3306. SHRI MRUTYUNJAYA
NAYAK : Will the Minister of WEL-
‘ARE be pleased to state :

(a) the percentage of Scheduled
astes people in the various States;

(b) the number of persons out of
hem living below the poverty line,
state-wise; and

“(c) the steps taken by Government
to improve their social and economlc
conditions ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): (a) A
Statement I is enclosed.

(b) Number of SC families econo-
mically assisted during the 7th Plan.
and during 1990-91 State/U.T.-wise
is given in the Statement II attached.

(c) In order to improve the socio-
economic conditions of the Scheduled
Castes speedily, a comprehensive stra-
tegy of Special Component Plan (SCP)
has been adopted. The Special Com-
ponent Plans are supplemented by
Special Central Assistance (SCA) from
the Government of India.

STATEMENT I

Percentage of Scheduled Castes people in the various states

Percnmage of SC.-

Sl Name of State/UT
No. Population to the
total Population of
the State  (As per
1981 Census)
1 Andhra Pradesh 14.87
2 Assam 6.24*
3 Bihar . 14.51
4 Goa (Daman & Diu 2.16
5 Gujarat ) 7.15
6 Haryana . 19:07 -
7 Himachal Pradesh 24.62
*8 Jammu & Kashmir 3.31
9 Karnataka ) 15.07
}(l) Kerala . 10.05
Madhya Pradesh 4.1
12 Mahal¥:5h1m 7.14
13 Manipur . ©1.25
14 Orissa 14.66
15 Punjab .- 26.87
16 Rajasthan 17.04
17 Sikkim . i 5.78
18 Tamil Nadu o 18.35
19 Tripura . R 15.12
20 Uttar Pmdesh 21.16
ke i
andx .09
23 Delh garh Adr'nimstrmon 1803
% Pondlcherry ) 159

*As per 1971 census,.
ions peevailing there af that time),

(N0 census oould be. held in: 1981 in Assam owmg to dnsturbed condl-
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STATEMENT I

Number of Scheduled Caste Families ecosomically assisted during the Seventh Five Year Plan
o (1985—90) and 1950-91 Sk

State/UT Seventh Plan 1990-91
1 Andbra Pradesh 1612627 315970
-~ 2 Assam. 70226 20241
3 Bihar . 1361525 237322
4 Goa . 6590 1167
$ Gujarat 252585 /55989
6 Haryana . 217632 33736
- 7 Himachal Pradesh 135472 17998
- 8 Jammu & Kashmir 12901 2225
9 Kamataka 529337 73511
10 Kerala Ce 353373 151610
‘11 Madhya Pradesh . . 991299 153402
12 Maharashtra 556054 100252
13 Manipur 1949 166
14 Orissa . 535679 65574
15- Punjab 303104 48876
16 Rajasthan 650296 118222
17 Sikkim 8079 1079
18 Tamil Nadu . 1055491 226920
19 Tripura . 251N 5494
" 20 “Uttar Pradesh 1953264 348777
- 21 - West Beagal 1241489 160755
23 Chandigarh . 2327 401
23 Ddhi .. 46167 2354
24 Pondicherry 12597 2337
25 Daman and Diu 38 N.A.
e * Total 11995262 2139368
[English) scheme to eradicate poverty of the
tribals in Bihar during the current |
Scheme to Eﬂ‘iel:::”ﬂy of Tribals ancial year;
in

3307. SHRT LALIT ORAON :.
~ SHRI SIMON MARANDI :

SHRI RAM TAHAL
CHOUDHARY :
. Will the Minister of WELFARE be
pleased to state :
.(2) whether -Governmcat have ror-
mulated oF propose to formulate smy

(b) if so, the details thereof,

(c) the time by which the schemes
are likely to be implemented;

(d) the number of persons to be
benefited from these schemes; and

(¢) the total expenditure likely to
be ingurred on the schemes ?
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THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): (a) Yes, -

Sir. Under the Tribal Sub-Plan strategy
assistance is extended for development
programmes and income generating
family welfare oriented programmes.

(b) The allocation for Tribal Sub-
Plan in Bihar was Rs. 587.90 crores.

(c) These are continuing prog-
rammes sanctioned on a Five Year
Plan basis.

(d) During the current financial year

il 15,000 families are likely to be eco-

\nomically assisted. During the 7th
;Plan period against the target of
14155726 families to be economically
assxsted the actual number of those
?beneﬁted stood at 5288825.

r (e According to the information
furmshed by the State-Govt. of Bihar
to the total expenditure likely to be
incurred during 1991-92 would be
Rs. 587.90 crores.

iTranslation]
 Rehabilitation of Migrant Tribals

i 3308. SHRI GIRDHARI LAL
HARGAVA : Will the Minister of
ELFARE be pleased to state :

(2) whether the Government pro-
s¢ to formulate a new national’
licy to check the rempant migration

i;If]d‘tnbals and for their rehabilitation;

() if so, the names of the tsibals
Las in Rajasthan to be benefited from
policy ?

THE MYNISTEEGF WELFARE.

SHRI SITARAM KESRD): (s) aad

(b) National: policy for the rehabilita-
tion. of project displaced tribals is
being formulated.

Ishiwari Prasad Commitiee

3309. SHRI DAU DAYAL JOSHL:
Will the: Minister of LABOUR be
pleased to state::

(a) whether the report of the Ish-
wari Prasad Committee regarding
working Journalists has been examin-
ed by the Government; and

(b) if so, the action taken there-
on?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRT PABAN SINGH. GHATO-
WAR) : (a) and (b) An inter. depart-
mental Empowered Committee has
been constituted by the Government
of India, to process the recommenda-
tions of the Ishwari Prasad Committee.

[English]

Remaﬁon.nd.Cmrniiu of Jama
Masjid, Dethi

3310. DR. A: K. PATEL:
" SHRT  SHANKERSINH.
VAGHELA :

Will the Minister of HUMAN
RESOURCE DEVELOPMENT be:
pleased -to state

(2) the amount sanctioned by the
Government for the renovation and
consevation of Jama Masjid, Delhi.
during the year 1990-91;

(b) the amount actually spent dur-
ing’ that. yoar and -the- toal.. ameunt
spent so far;
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K the amount allocated for the
‘year 1991-92;

2o . (d) the agency of the Government
._whxch undertakes the conservanon
work; ) '

(e) rwhether— non-Government per-

sons/organisations are also involved.

in carrying out the work; and

(f) the progress made in the work so
far ?

_ THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) An
amount of Rs, 8.50 lakhs was allocat-
ed doring 1990-91 for the conserva-
tion of JAMA MASIID, DELHI

(b) The amount spent during 1990-
91 was Rs. 4,57,605 and the total ex-
penditure against this work up to luly,
1991 is Rs. 7,83,333.

(c) The amount allocated for 1991-
92 is Rs, 4.00 Lakhs.

(D) and (e) The conservation of
Jama Maspd Delhi is being done by
the” experts of the Archaeologxcal Sur-
vey of India, departmentally.

(f) The work of replacing the
damaged - and worn out sandstone
slabs, with new ones as per the origi-
nal pattern, is in progress.

Recruitiuent and Pmmoiion of. SCs/

STs in Kendriya Vidyalayas and
~ Central Universiﬁes

3‘311 SHRI. MUKUL BALKRI-
SHNA WASNIK : Will the Minister
of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state :

(b) the number of -vacancies’ .

direct recruitment and promotion

(SHRI SITARAM KESRI) :

quotas reserved for Scheduled Castes
ond Scheduled Tribes filled, dereserv-
ed, carried forward and lapsed in the
last three years in Group A, B, C, D
in Kendriya Vidyalayas and Central
Universities;

(b) the present position of backlog
in each of these organisations in
various groups; and

(c) the steps taken by the Govern-
ment to stop dereservation and filling
up of backlog of reserved vacancies ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) to (c)
The information is being collected
and will be laid on the Table of the
Sabha.

National Scheduled Castes and Sche
duled Tribes Finance Develop-
ment Corporation

3312. SHRI MUKUL BALKRI
SHNA WASNIK : Will the Ministe:
of WELFARE be pleased to state :

(a) the number of projects cleared/

- sanctioned by the National Scheduled

Castes and Scheduled Tribes Finance
and Development Corporation during
the last two years and the number of
beneficiaries, State-wise;

(b) the amount sanctioned by the
Government to the Corporation up to
December 13, 1990 and its disburse-
ment State-w1se

(c) whether the Government ' pro-
pose to make this Corporation more
effective; and

(d) if so, the steps bemg taken in
this' regard ?-

THE MINISTER OF WELFARE

(a)‘ A
Statemerit is. enclosed. -
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(b) (i) Amount sanctioned by the

(ii) State-wise disbursement made

Government up to 13-12-1990 isby the Corporation till the end of

Rs 50 crores. 199091 is as follows :
State Amount disbursed
(Rs. in lakhs)
Andhra Pradesh . 77.05 -
Assam . . . . 27.00
Bihar 15.43
Kerala . 18.25
Madhya Pradesh . . . . . 477.20
Tamil Nadu . . . . . 42.00
Total 656.93

(c) Yes, Sir.

ed. The working of the Corporation is

@ A full time Chairmancum- Dbeing streamlined.

Managing Director has been appoint-
STATEMENT

Number of projects, State-wise, cleared/sanctioned by NSFDC during the last 2 years and the namber
of beneficiaries

1989-90 1990-91

States A N — e —_—

No. of pro-  No. of benefi- No. of pro- No. of benefi-
jects/schemes  ciaries (after  jects/schemes ciaries (after

implementation implementation
tion of schemes) of schemes)

-

1. Andhra Pradesh . 1 2903 2 75457
2. Assam . . . — - 2 312
3. Bihar . . N 5 300 8 2830
4. Delhi . . . - - 12 159
5. Haryana . . . — —_ 3 630
6. Himachal Pradesh . - - 2 113
7. Jammu & Kashmir , - — 1 170
8. Karnataka . — — 5 10400
9. Kerala . 1 500 — —_
10. Madhya Pradesh . 2 930 7 4260
11. Maharashtra 9 406 5 388
12. Mizoram . — _ 3 217
13, Orissa . . . 1 15 3 53
14. Punjab . —_ —_— 3 2015
15. Tamil Nadu . . 1 982 3 1882
16. Tripura . . . - - 4 236
17. Uttar Pradesh . . - — 1 15000
18. West Bengal . . - - 2 19
Tomt 20 6036 66 114143
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Birth Centenary Year of Dr. B. R.

3313, SHRI“iMUKUL = BALKRI-
SHNA WASNIK : Will the Minister
of WELFARE be pleased to state:

(a) whether the Birth Centenary
Year of Dr. B. R. Ambedkar was de-
clared as “Year of Social Justice” by
the Government;

(b) if so, the major projects and
programmes planned by the Govern-
ment to achieve social justice and the
amount sanctioned for the same;

(c) the details of the projects and
programmes completed/pending.

(d) whether the Government pro-
pose to extend the observance of Dr.
B. R. Ambedkar’s Birth Centenary to
the year 1992 also; and

(e) if- so, the details thereof ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI) : (a) Yes,
Sir. .

(). and (c) Several development
programmes and schemes are under
implementation from the Special Com-
ponent Plan. Special Central assistance
has also been sanctioned.

(d) Yes, Sir.

(e) A provision of Rs. 10 crores
under Plan Head and Rs. 61 lakhs
under Non-Plan Head has been pro-
posed in the Budget Estimates of

1991-92 for Dr. Ambedkar Centenary
Celebration Programmes.

Following programmes/ special
schemes have been proposed during
the year 1991-92 ;

(i) Establishment of Baba Saheb
Dr. Ambedkar Institute of So-
cial development
Museum and Library,

including

(ii) Institution of Dr. Ambedkar
Prize..

(iii) Publication of complete works
and speeches of Baba Saheb
Dr. Ambedkar in Hindi and
regional languages.

(iv) Grant of Rs. 50 lakhs for Baba
Saheb Dr. Ambedkar Bio-
medical Research Centre.

(v) Institution of Dr. Ambedkar
Chairs in Universities.

(vi) Erection of Baba Saheb’s Me-
morials and Statues at places
connected with his life and mis-
sion.

(vii) Production of a full-length fea-
ture film on Dr. Ambedkar.

(viii) Financial assistance of Rs. 20
lakhs to Buddha Vibar Pra-
bandh Samiti, Agra, for con-
struction of Dr. Ambedkar
Memorial Centre.

(ix) To organise Dr. Ambedkar
Cultural Festival in the month
of October, 1991.

(x) To organise Dr. Ambedkar
Memorial Lectures in the
month of December, 1991.

(xi) To organise Children Painting
Competition in the month of
November, 1991.

(xii) To organise Kavi Sammelan
and Mushaira on Dr. Ambed-
kar in the month of November,
1991.

(xiii) Debate  Competition from
September, 1991—February,
1992,

Essay Competition during the
_month of November, 1991.

(xiv)
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(xv) Mounting of a Tableau on Dr..

Ambedkar in Republic Day
Parade, 1992.

(xvi) Exhibition-cum-Mela on Dr.
Ambedkar during the month
of January, 1992,
(xvii) Function on 36th “Mahapari-
nirvan Diwas” on 6th Decem-
~ ber, 1991.

[Translation]

Baba Saheb Bhimrao Ambedkar
Centenary Celebrations

3314. SHRI BHAGWAN SHAN-
KAR RAWAT : Will the MINISTER
OF WELFARE be pleased to state :

(a) whether the Government have
decided to develop the thickly popu-
lated villages of Scheduled Castes in
Uttar Pradesh and to rename these
villages as ‘Ambedkar Gram’ under
tBaba Saheb Dr. Bhimrao Ambedkar
Centenary Celebrations;

(b) if so, the number of villages of
scheduled castes developed so far in
« Uttar Pradesh and the number of
~ villages proposed to be developed in
future ; and

(c) the amount spent on the deve-
lopment and the amount likely to be
spent thereon ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRID): (a)
According to the Action Plan for the
Centenary Celebrations of Dr. B.R.
Ambedkar, the Uttar Pradesh Govern-
Mment proposed to select 10,000 vil-
lages having concentration of Sche-
duled Castes/Scheduled Tribes popu-
‘dllon, for overall development and
/Mame them ‘Ambedkar Gram’.

(b) and (c) Details from the

Uttar Pradesh Government have not
been received,

[English]

Cement Factory in Himachal Pradesh

3315. SHRI BHAWANI SHAN-
KAR RAWAT :

SHRIMATI SUMITRA
MAHAJAN :

SHRI RAMESH CHAND
TOMAR :

Will the Minister of ENVIRON-‘
MENT AND FORESTS be pleased to
state : :

(a) whether the Union Government
are aware that a cement factory is
proposed to be set up in the area of
bird sanctuary in the Himachal Pra-
desh; :

(b) if so, the details thereof; and

(c) the steps taken or proposed to
be taken by the Union Government to
protect the Bird sanctuary ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) to (¢) The in-
formation is being collected and will
be placed on the Table of the House.

[Translation)

Financial Assistance to Agra Univer-
sity

3316, SHRI BHAGWAN SHAN-

KAR RAWAT : Will the Minister of

HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether some proposals per-
taining to Agra University and its
affiliated colleges seeking financial as-
sistance are under consideration of the
University Grants Commission for the
last three years and if so, the details
thereof;
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(b) whether a proposal to start
" ‘Dori Lal Agarwal Patarkar Sansthan’
is also pending for approval with the
Commision;

(c) the action taken on the pending
proposals;

(d) the reasons for not according
approval thereto; and

(e} the time by which the approval
is likely to be accorded ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) Accord-
ing to the information furnished by
UGC, the Commission provided grants
amounting to Rs. 98.94 lakhs to Agra
University for the period 1988-89 to
1990-91 and grants worth Rs. 230.38
lakhs to its affiliated Colleges for the
period 1987-88 to 1989-90. No pro-
posal of Agra University or any of its
affiliated eligible colleges for develop-
ment grants is at present pending with
the Commission.

(b) According to the information
furnished by UGC, the Commission
has not received such proposal from
Agra University.

{(¢c) to (e) Do not arise.

SHRI TEJ NARAYAN
SINGH :

Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether there has been an in-
crease in the slum population in
Bombay, Delhi, Calcutta and Madras
during the last three years;

(b) if so, the details of slum popula-
tion at present in the above cities, city-
wise;

(c) the reasons for increase in slum
population; and

(d) the measures being taken by
the Government to check the expan-
sion of slums ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (d) There has
been increase in the slum population
in the recent past. Year-wise increase
in slum population in Bombay, Delhi,
Calcutta & Madras is not available. An
idea about the quantum of increase,
however, can be obtained by compar-
ing the estimated slum population in
1990 to the identified stum population
of 1981 as shown in the attached State-

Stum Population ment. The increase in slum population
3317. SHRI DEVENDRA PRA- is part of the overall increase in Urban
SAD YADAV: population.
STATEMENT
(figures in lakhs)
itan cif 1dentified slum Estimated slum
i}i) Name of the Metropolitan cty poe:ulation of the population in 1990
' Metropolitan in the Metropolitan
City (1981) City
1 Greater Bombay 28.31 14.26
2 Dethi . 18.00 32.08
3 Caloutta 30.28 . 43.86
4 Madras . 13.63 21.08
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[English]
Cholera Epidemic

3318. SHRIMATI BASAVA
RAJESWARI: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether the cholera epidemic
has spread in Karnataka on a large
scale; and

(b) if so, the assistance provided by
the Union Government to the State
Government to control this epidemic ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-
THA) : (a) No, Sir.

(b) .Does not arise.
[Transiation)

Construction of Shops and Office
Complexes

3319. SHRI RAJENDRA KUMAR
SHARMA : Will the Minister of
URBAN DEVELOPMENT be pleased
to state :

(a) the number of shops and office
complexes constructed in Delhi during
the last two years;

(b) the number of such shops and
complexes likely to be constructed in
the next year; and

_ () the estimated cost likely to be
Incurred thereon ?

THE MINISTER. OF STATE IN
THE MINISTRY OF URBAN
DEVELOPMENT (SHRI M.
ARUNACHALAM) : (a) 3050 shops

and 1963 office spaces were construct-
ed during the last two years in various
convenient shopping centres, Local
shopping centres, community centres
and District centres by DDA.

(b) and (c) Information is being col-
lected and will be laid on the Table
of the Sabha.

Employers’ Contribution to Provident
Fund in Sugar Mills

3320. SHRI KESRI LAL : Will the
Minister of LABOUR be pleased to
state :

(a) the number of sugar mills in
Kanpur and Fatehpur in Uttar Pradesh
and the number of persons employed
therein;

(b) whether any complaint has been
received regarding non deposit of the
employers contribution to the provi-
dent fund of workers of these mills;

(c) if so, the deails thereof and the
action taken by the Government in this
regard; and

(d) the steps taken by the Govern-
ment to prevent the occurence of such
incidents in future ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATO-
WAR): (a) According to provident
fund authorities, there is one Sugar
Mill each in Kanpur City and Kanpur
Dehat and no sugar mill in Fatehpur.
The Mill in Kanpur City is closed
since March, 1990. The mill in Kan-
pur Dehat is empoying 587 persons.

(b) No, Sir.
() and (@) Do not arise.
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New Ayurvedic and Allopathic
Colleges

3321. SHRI DAU DAYAL JOSHI :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) the places where Ayurvedic
and Allopathic colleges have been
opened by the Union Government and
State Governments during the last
three years ;

(b) whether the number of Ayur-
vedic colleges opened is far lass than
that of Allop_athic colleges;

(¢) if so, the reasons therefor; and

(d) the present policy and policy
proposed to be adopted in future to
check this tendency ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
DK. THARADEVI SIDDHAR-
THA) : (a) to (d) The Union
Government did not open any Ayur-
vedic or Allopathic College during the
last three years. According to the in-
formation supplied by the Central
Council of Indian Medicine, no State
Govt. opened any Ayurvedic College
during the last three years. However,
some requests were received by the
said . council. '

According .to available information,
one Allopathic College at Banded was
established in (1988) by the Govt, of
., Maharashtra, and one Allopathic Col-
: lege was permitted to be established

(1991) by the Union Territory of

Chandigarh. Some Private Allopathic
Colleges were also established.

The present policy of Govt. does
not encourage opening of any new
Allopathic™ College.

The Central Council of Indian
Medicine has laid down certain
norms to be observed before starting
a new Ayurvedic College. :

Manufacture of Banned Drugs

3322. SHRI DAU DAYAL JOSHI :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased. to
state :

(a) whether a number of multi-
national pharmaceutical companies
are marketing and producing such
medicines and pesticides as are ban-
ned in the United States and other
European countries ;

(b) if so, the names of the com-
panies and the names of banned medi-
cines produced and marketed by
them ; and

(c) the reasons for not imposing ban
on these medicines in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D.XK. THARADEVI  SID-
DHARTHA) : (a) to (c) As per
information available the drugs namely
‘Phenformin’ (an antidiabetic drug)
and ‘Analgin’ (an analgesic-antipyretic)
reported to be prohibited for sale in
the United States contioue to be
marketed in many European countries



Sravana 28, 1913 (Saka)

Writter, Answers 91

as well as developing countries includ-
ing India. The popular brands of these
drugs are marketed by M/s US.
Vitamin and M/s Cadilla; M/s
Hoechst and M/s Indian Drugs and
Pharmaceuticals Ltd., respectively.

The Government have permitted
continued marketing of the above
drugs in consultation with medical
experts and expert bodies like ICMR
and on the ground of overall favour-
able benefit-risk ratio.

Certain pesticides reported to have
been banned in U.S.A. and certain
European countries are still being used
in India due to the following reasons :

(i) Non-availability of safer/
cheaper substituted e.g. DDT
in Public health.

(i) Specific pest and disease situa-
tion.

(iii)) More rapid degradation and
less persistence of pesticides in
Indian environmental condi-
tions compared to countries in
temperate zone.

(iv) Carefully considered use pat-

: tern recommended by Re-
search and Extension Agencies;
‘and

(v) Registration of pesticides for
use in safer formulations.

RESOURCE DEVELOPMENT be
pleased to state :

(a) the total expenditure incurred
on popularising and teaching of
Sanskrit language during the last three
years, year-wise ;

(b) the details of the ongoing
schemes for providing employment to
graduates and post-graduates in Sans-
krit and the number of persons who
have been given employment during
the last three years ;

(c) the progress achieved in respect
of each scheme during the last three
vears, Year-wise and State-wise ;

(d) whether there is any scheme to
teach Sanskrit through Doordarshan
and if so, the details thereof ; and

(e) if not, the reasons therefor ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) The total
expenditure incurred during last three
years is as under :—

1988-89 : Rs. 552.68 lakhs.
198990 : Rs. 624.40 lakhs,
1990-91 : Rs. 829.73 lakhs.

{b) The Ministry does not have any
scheme for providing employment nor
does it have any record of Sanskrit
graduate and Post-graduate students
who have been given employment.

(c) Two statements (I & II) are
attached.

i

Teaching of Ssnskrit 3

3

(d) and (e) No, Sir. There is no
proposal under consideration of the

3323, SHRI DAUDAYAL JOSHI: Government to introduce Sanskrit
Will the Minister of HUMAN teaching through television, -
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STATEMENT-I

First statement showing expenditure

implemented in the Ministry for the

for the last three years under the development and propagation of
various schemes which are being Sanskrit,
{Rupees in lakhs)
1988-89 - 1089-90 1990-91
SL Name of the Scheme Ay Ay mA ey
No. Exp. Exp. Exp.
1 2 3 4 5
1 Financial Assistance to Voluntary Organisa-
tions working for the propagauon and deve-
lopment of Sanskrit . . . 53.34 59.99 95.00
2 Grants to Adarsh Sanskrit Pathshalas
Sodh-Sansthan . 58.41 75.00 87 00
Grants to Rashtriya Sanskrit Sansthan 283 .00 300.00 301.50
4 Grants to Sanskrit chnmary Pro;ect Dec-
can College, Pune 13.45 14.25 20 00
5 Grants to Rashtrlya Sanskrit Vldyapeeth
Tirupati . -= 6.00 79.00
6 Grants to Shri Lal Bahadur Shastri Rashtriva
Sanskrit Vidyapeetha, New Delhi . — 6.95 107.00
7 Production of Sanskrit Literature besides
purchase and Publication of rare manuscripts 31.12 26.32 33.23
8 Special Orientation Course to P.G. studies in
vocational disciplines like Paleography, Epu-
graphy etc. . 2.56 4.37 2.36
'9 Preservation of Oral Tradition of Vedic
Recitation 3.94 2.15 2.1
10 Holding Flocution Contest and Vedic Con-
vention . . 2.14 3.95 2.4
11 Vedic Endowment 45.00 62.20 40.00
12 Financial Assistance for eminent elderly
Sanskrit scholars in Adarsh Sanskrit Path-
shalas and other Voluntary Organisations 7.96 7.80 6.88
A. Total . 500.92 568.98 776.55
B. Scheme of Development of Sanskm (lmplemen-
ted through States) . 51.76 55.42 53.18
Grand Total 552.68 829.73.

624.40

i
0} X
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STATEMENT-II

Second statement showing State-wise  of Sanskrit, (that is under the “Scheme
expenditure for the last three years of Development of Sanskrit” imple-
for the development and propagation mented through states).

(Rupees in Lakhs)

Sl Name of States Actual Expd. incurred during
No. — AL

—

198R-89 1989-90 1990-91

1 2 3 4 5
1 Andhra Pradesh . . . . . 2.10 1.95 2.26
2 Assam 2.71 2.78 2.78
3 Bihar 5.13 5.20 5.15+
4 Gujarat . 0.26 0.26 0.44
5 Haryana . . . . 0.11 0.11 0.11
6 Himachal Pradesh . . . . . 0.42 0.24 1.78
7 Jammu/Kashmir 0.34 0.38 0.40
8 Karnataka 11.90 14.78 8.59
9 Kerala 2.85 2.54 2.51
" 10 Madhya Pradesh 0.76 0.76 0.76
i1 Maharashtra 0.98 0.38 0.39
12 Manipur . 0.36 0.31 0.32
13 Meghalaya 0.08 0.08 0.08
14 Orissa 1.69 2.72 1.80
15 Punjab 0.08 0.86 . 0.55
16 Rajasthan 2.26 2.22 2.76
17 Tamil Nadu 7.45 7.68 8.94
18 Uttar Pradesh . 3.55 3.76 3.88
19 West Bengal 6.16 6.22 6.13
20 Tripura 1.76 1.29 2.85
21 Nagaland 0.12 0.11 0.23
22 Goa 0.12 0.1 0.23
Total . 51.27 54.83 52:70
Vames of UTs
1 Delhi . . . . . . . 0.36 0.50 0.41
2 Dadra & Nagar Haveli 0.06 0.02 —
3 Pondicherry . . . . . 0.07 0.07 0.07
£4 Chandigarh . , ) . . . - - —
: Total 0.49 0.59 0.48
Grand Total . 51.76 55.42 5318 -
— .

?l-L/B(NHO3LSS—7(b)

t
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[English)

3324. SHRI M.V. CHANDRA-
SHEKARA MURTHY : Will the

Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any cause of the myste-
rious killer disease in the capital has
been found out;

(b) if so, the details thereof and if

not, the steps taken to establish the

cause of the disease;

(c) whether the Doctors of Batra
Hospital, New Delhi and its medical
research centre claim to have found
the reasons of the disease and diag-
nosis thereof ;

(ci) if so, the details thereof and
whether the claim has been counter
checked ; and

(e) the stzps proposed to be taken
to modemnise the testing system of
blood etc. in various Government
Hospitals in the capital to check the
disease ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D.K. THARADEVI SID-
DHARTHA) : (a) and (b) There is
no mystry about the disease. It has
been diagnosed as Heat-Hyper-

Pyrexia.

(c) and (d) Batra Hospital, New
Delhi, have treated Viral Encephalitis
called Herpese Simplex Encephalitis,
-which is a different discase altogether.

(¢) Government hospitals have good
testing system of blood.

Amendments to Copyright Act

3325. SHRI SATYAGOPAL _
MISRA: Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether the Government pro-
pose to amend the Copyright Act, so
as to preserve the authenticity of the
writings of Vishwakavi Rabindra Nath
Tagore ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (¢) The
provisions of the Copyright Act, 1957
are being reviewed comprehensively.

Shramik Vidyapeeths in Andhra
Pradesh

3326. SHRI SOBHANADREES-
WARA RAO VADDE: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the number of Shramik Vidya-
peeths alongwith their location func-
tioning in Andhra Pradesh ;

(b) whether the Government pro-
pose to open Shramik Vidyapeeths at
Kakinada and Eluru during the Eighth
Plan period;

(c) if so, the details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH) : (a) There are Five '
Shramik Vidyapeeths working in
Andhra Pradesh. They are located in
Visakhapatnam, Vijaywada, Guntur,
Hyderabad & Ranga Reddy.
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() No, Sir.
(c) Does not arise, Sir.

(&) No proposal has been received
either from the State Government of
Andhra Pradesh or from any volun-
tary organisation.

Wasteland and Pastures

3327. SHRI V. SUBHANADREES-
WARA RAO VADDE: Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) the latest estimated extent of
cultivable wasteland, fallows and pas-
tures; state-wise;

(b) the steps taken to bring these
lands under cultivation/Tree cover
during the Seventh Five Year Plan
period;

(c) the target fixed and the aciual
" results achieved in this respect, State-
wise; and

(d) the
State-wise ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH) : (a) The extent of
wastelands in the country, including
cultivable wastelands. fallows and
pastures, according to one estimate,
is given in the attached Statement-I.

(b) to (d) Under the Wastelands
Development Programme, the thrust
is on undertaking afforestation and tree
planting activities, specially for raising
fuelwood and fooder. on degraded
lands. The statewise targets and achie-
vements of afforestation and tree-
planting during the VII Five Year
Plan are given in the attached State-
ment-11. The amounts spent State-wise
on these activities during the VII Five
Year Plan is given in the attached
statement-I1L.

amount spent therecn,

STATEMENT-I

Estimates of wastelands in India (in lakh hectares)
States/UT Total
Andhra Pradesh 114.16
Assam . 17.30
Bihar 54.58
Gujarat 78.36
Haryana . 24.78
Hlmachal Pradesh . 19.58
Jammu and Kashmir . 15.65
Karnataka 91.65
Kerala . 12.79
Madhya Pradesh 201 .42
Maharashtra 144.01
Manipur . 14.38
Meghalaya 19.18
Nasaland 13.86
. 63.84
Punjab . 12.30
Rajasthan 199.34
Sikkim 2.8t
Tamil Nadu 80.61
Tripura . . 9.73
Utﬂr Pradesh . 80.61
est Bcngal 25.36
. . . 36.04
Total 1295.74

N. B-the;l;uve estimate is not based on a country-wise survey of all wastelands in the

91-L/B(N)403L 888

.



96  Written Answers August 19, 1991

STATEMENT-I

Statewise/Yearwise targets and achievements for afforestation/tree planting activities under 20-Point.
Programme during the Seventh Five Year Plan

(Area in Hectare)

1985-86 1986-87 1987-88
States/U.Ts. - A N —h——— ¢ A \

No. Target  Achievement Target  Achievement Target  Achievement
1 2 3 4 5 6 7 8
1 Andhra

Pradesh . 130000.00 157800.00 150000.00 143707.50 150000.00 152567.00
2 Arunachal

Pradesh . 5000.00 5150.00 6250.00 6254.00 6250.00 6352.00
3 Assam. . 20000.00 19800.00 20000.00 31250.00 25000.00 24%93.50
4 Bihar . .. 75000.00  76150.00 130000.00 135550.00 175000.00 157600.00
5 Goa . . 1600.00  2250.00 3750.00 3396.50 3750.00 3735.00
6 Gujarat . 127500.00 124850.00 ®1550.00 113550.00 112500.00 107075.00
7 Haryana . 47500.00 46850.00 36250.00 37079.00 30000.00 19000.00
8 Himachal

Pradesh . 27500.00 33600.00 31250.00 33564.00 30000.00 30754.50
9 Jammu &

Kashmir . 17500.00 23350.00 26100.00 28526.00 25250.00 20003.00
10 Karnataka . 125000.00 127300.00 126000.00 115837.00 125000.00 157610.50
11 Kerala . 30000.00 58300.00 60000.00 75962.00 85000.00 77772.00
12 Madhya

Pradesh . 175000.00 175050.00 185000.00 196000.00 200000.00 204523.00
13 Maharashtra 100000.00 108250.00 120000.00 1190%5.00 130000.00 153998.00
14 Manipur . 6000.00  6250.00  8000.00 7400.00  8500.00 9012.50
15 Meghalaya . 6500.00 6550.00 7500.00  7900.00 7500.00 11878.50
16 Mizoram . 35000.00 35000.00 S55400.00 23902.50 36250.00 13875.00
17 Nagaland . 9000.00 13450.00 17500.00 27175.00 10000.00 10000.00
18 Orissa . . 157100.00 96500.00 120000.00 116336.00 130000.00 117002.50
19 Punjab . 26350.00 29500.00 27500.00 28379.50 22500.00 24776.00
20 Rajasthan . 41000.00 47900.00 55000.00 67051.50 60000.00 58693.50
21 Sikkim . 4100.00  4100.00 5500.00 5751.50  6000.00 6693.50
22 Tamil Nadu . 55000.00 60750.00 120000.00 99064.00 120000.00 95587.00
23 Tripra . 7500.00 10000.00 16000.00 13150.00 13000.00 13356.50

24 Uttar Pradesh  162500.00 177400.00 225000.00 243250.00 210000.00 221035.50
25 West Bengal 55000.00 55750.00 70000.00 70800.00 70000.00 69554.00

26 A & N Islands 4750.00  4750.00 6000.00 6116.00  5000.00  5021.50
27 Chandigarh . 145.00 76.00 170.00 191.50  170.00 179.50
28 D & N Haveli 1500.00  1550.00  2500.00 1760.00  2000.00 ~ 1561.00
29 Daman & Diu — — - —  1250.00 26.50
30 Delhi . . 1250.00  1250,00  1500.00  3151.50  1500.00 903.00
31 Lakshadweep 2.00 12.50 6.00 14.50 10.00 12.00
32 Pondicherry 500.00 550.00 500.00 646.50 530.00 516.00

1454797.00 1510038.50 1714226.00 1761301,00 1801960.00 1775567.50
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STATEMENT II—contd.

(Area in Hectare)

1988-89 1989-90 Cumulatii,;'e for 7th
an

Sl States/U.Ts, m—M8A——+"—"1 m——*— o ——— A
No. Target  Achievement Target  Achievement Target  Achievement
1 2 9 ¢ 11 12 13 14

1 Andhra

Pradesh . 160700 .09 (41747.5) 169279.9) 131757.59 750073.93 727579.50
2 Arunachal

Pradesh . 7073.00 7050.00 70290 09 6470.59  31500.09 31275.50
3 Assam . . 30000.00 22193.50 15000.00 15970.00  110000.00 115107.00
4 Bihar . . 180000.00 180177.00 140000.00 117493.50 700000.00 656970.50
5 Goa . . 3750.00 3586.50 3750.00 3811.00  16600.00 16879.00
6 Gujarat . 130000.00 200680.50 110000.00 19445)0.00 561550.00 740605.50
7 Haryana . 37500.07  31637.50 27507.00 24730.00 178750.00 159346.50
8 Himachal )

Pradesh . 3500.000 34186.50 35700.00  22555.50 158750.00 164760.50
9 Jammu &

Kashmir . 25000.00 25237.00 17500.00 16190.00 111350.00 113306.00
10 Karnataka . 165000.00 154595.50 115000.00 111641.50 655099.00 666984.50
A1 Kerala . 87500.00 76050.00  25000.00 22743.50 287500.00 310827.50
12 Madhya

Pradesh . 220000.00 220800.00 195000.00 195742.00 975000.00 992115.00
13 Maharashtra 165000.00 285000 00 207500.00 191860.00 722500.00 858193.00
14 Manipur . 10000.00 9948.00 10000.00 11552.00 42500.00 44162.50
15 Meghalaya . 13500.00 16488.50 13750.00 14250.00 48750.00 57067.00
16 Mizoram . 15000.00 15000.00 15000.00 15000.00 157650.00 102777.50
17 Nagaland . 11500.00 11500.00 17500.00 20550.00 65500.00 82675.00
18 Orissa. . 150000.00 138108.50 80000.00 84287.50 637100.00 552234.50
19 Punjab . 25000.00 28730.00 20000.00 20915.50 121350.00 132301.00
20 Rajasthan . 65000.00 65500.00 45000.00 45800.00 266000.00 284945.00
21 Sikkim . 7500.00 6307.50  7000.00  7193.00 30100.00 30045.50
22 Tamil Nadu . 90000.00 90278.50 70000.00 83564.00 455000.00 429243.50
23 Tripura . 13000.00 13350.00 13000.00 13500.00 62500.00 63356.50

24 Uttar Pradesh  255000.00 272991.00 275000.00 275012.50 1127500.00 1189689.00
25 West Bengal 90000.00 55600.00 S50000.00 51700.00 335000.00 303404.00
% A&NTslands  5000.00 5379.50  5000.00  5318.50 25750.00 26585 50
21 Chandigarh . 200.00 176.50 125.00 104.00 810.00 727.50
8 D & N Haveli 1750.00 1916.00  1500.00  1562.50  9250.00  8349.50
29 Daman & Diu 100.00 63.00 100.00 142.50  1450.00 202.00

30 Dehi . . 2500.00  3205.00 2500.00  2150.00  9250.00 10749.50
31 Lakshadweep 2500  112.00 125.00 145.50 168.00  296.50
12 Pondicherry 52000  523.00  400.00  541.50  2450.00  2777.00

2001345.00 2118308.50 1684250.00 1719824.00 8656578.00 8885539.50
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STATEMENT-HI

Statewise/Y cars ice utilisation of funds for Afforestation/Tree Planting activities nnder Point No. 16
of 20-Peint Progrzmme during the 7th Five Year Plan

(Rs. in lakhs)

SL State/UT?s 10R5-86 1986-87 19R87-88 1988-89 1989-90 Total fo;
No. 7th Five
Year Plan
R 2 s s 6 7 8
| ArchraPradesh . 2004.50 3436.01 3172.03 3538.00 2174.00 14324.63
2 Arvrachal Pradesh 32948  386.56  396.77  451.75  314.85 1879.41
3 Assam .. 1303.07 1616.51 1628.54 2128.00 1354.96 8031.08 .
4 Bihar . . . 7633.56 2363.12 3841.96 5298.00 2085.37 21222.01
5 Goa . . . 100.68 110.35 112.20 118.00 139.15  580.38
6 Guiarat . . 2445.56 2997.31 2989.86 3168.00 4530.62 16131.35
7 Harvana . . 1337.58 139527 1343.43 1921.50 2347.41 8345.19
8 Himachal Pradesh  1561.97 1675.47 1952.48 2257.50 1619.05 9066.47
9 Jammu & Kashmir  706.33  851.68  960.76 1124.63 1140.77 4784.17
10 Karnataka . . 2536.31 2259.54  1713.95 2710.50 3938.32 13158.62
11 Kerala .. 92882 1789.26 1703.55 2374.00 942.74 7738.37
12 Madhya Pradesh . 2714.65 4650.82  ¢059.17 4672.00 2833.84 18930.47
13 Maharashtra . 2539.31  2158.63 3401.37 4194.25 5008.24 17301.80
14 Manipur . . 199.38  226.07 307.41  403.50  393.32 1529.68
15 Meghalaya . . S518.32  413.83  623.59  756.00  532.32 2844.1
16 Mizoram . . 363.74  531.49 53548  658.00  526.50 2615.21
17 Nagaland . . 337.64 387.13 492,86 518.00 228.36 1963.99
18 Orissa , . 1340.46 2051.12 2538.51 2667.25 2718.62 11315.96
19 Puniab .. 81397 863.85 859.20 1035.25 1084.22 4656.49
20 Rajasthan . . 1536.80 3376.13 2847.84 3202.00 3770.90 14733.67
21 Sikkim .. 18226 17106 199.20  235.00 267.52 1055.04
22 Tamil Nadu . . 2557.92 2703.21 3167.20 3479.50 2329.61 14237.44
23 Tripura . . 355.36  369.73 ., 424.34  462.75  550.71 2162.89
24 Uttar Pradesh . 3817.86 5582.39 6023.12 7589.75 7804.37 30817.49
25 West Bengal . 1464.12  2796.26 2025.56 3292.88 1468.44 11047.26
2 A&NTslands . 104.20 127.54  153.36  259.50  112.95  1757.55
27 Chandigarh . .  26.85  21.25 2355  23.50  14.00 109.15
28 D&NHaveli . 5406 52.09 97.97 111.25  96.76 412.13
29 Dehi . . . 4378 100.35  88.10  45.00 275.99  553.22
30 Daman&Din . 0.00 0.00 12.48  85.50  14.53  112.51
31 Lakshadweep . ~ 3.28 7.98 6.56 7.25 10.50  35.57
32 Pondicherry . 22.18 36.82 43.63 48.00 58.60 209.23

Total . 39884.00 45508.88 47746.03 58836.01 S50687.54 242662.55
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Pathological Tests in CGHS Dispen-
saries

3328. SHRI MADAN  LAL
KHURANA : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether pathological tests in
he CGHS run clinics and dispensaries
1ave been discontiniued from February
1991 onwards;

(b) if so, the reasons therefor;

(c; whetber the CGHS beneficiaries
1as been put to inconvenience and
jifficulties as a result thereof; and

(d) if so, the steps the Government
ropose to take to continue patholo-
sical tests in CGHS dispensaries ?

. THE MINISTER OF STATE IN
{HE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI

). K. THARADEVI SIDDHAR-

THA) : (a) and (b) Pathology labora-
ories in Central Government Healili
scheme have been functioning and
1ave been conducting all tests for
vhich facilities are available. How-
>ver Blood Sugar and Serum Choies-
rol tests were not conducted from 4th
“ebruary, 1991 to 18th February,
1991 and 26th February, 1991 to 3rd
April, 1991 at Central Government
Jealth Scheme Polyclinic Kasturba
Nagar-I. Blood Sugar test was not
;onducted for about a week at Mater-
uty and Gynae. Hospital, Rama
Krishna Puram, Dr. Zakir Hussain
Road, Chitra Gupta Road laboratorics
1 April, 1991 due to non-availability
of Chemicals/Reagents! However,
hese tests are being done in all the
lispensaries now.

(¢) and (d) As stated above the
aforesaid Pathological tests have since
been started again.

Improvement of Services in Hospitals
and CGHS Dispensaries

3329. SHRI MADAN LAL
KHURANA : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether the Union Government
propose to improve the medical ser-
vices in Central Government Hospitals
and CGHS Dispensaries in Delhi, and

(b) if so, the details of the steps
taken to improve the services ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRiMATI
D. K. THARADEVI SIDDHAR-
THA) : (a) and (b) Within the avail-
able resource allocations, every possi-
ble efforts is made, as a continuing
process, to improve the services in
Hospitals. There has been a consider-
able improvement in the services
provided to the patients in the hospi-
tals in the last few years. Latest life
saving equipments have been procured
and emergency services are available -
round the clock. All tiie services are
free. Life saving and essential medi-
cines are also given frec iv e indoor
patients in the wards and the casualty
department. So far as the CGHS bene-
ficiaries are concerned, considering the
difficulties faced by them in Delhi,
CGHS authorities have appointed local
chemists in various localities in place
of Super Bazar. Appointment o these
Chemists have heloeu in  improving
the supply of medicines to the CGHS
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beneficiaries. For CGHS beneficiaries,
routine X-ray facilities have also been
made available in Central Secretariat
Health Check-up Centre.

Unauthorised Construction on Public
Land '

3330. SHRI MADAN LAL
KHURANA : Will the Minister of
URBAN DEVELOPMENT be pleased
to state :

(a) whether area officer of civic
body is responsible to check the un-
authorised construction and encroach-
ments on public land; and

(b) if so, the reasons for the large
scale unauthorised construction and
encroachments having taken piace in
Delhi and the action against the per-
sons responsible ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELOPMENT (SHRI M.
ARUNACHALAM): (a) Yes, Si.

(b) Unauthorised construction/en-
croachment is a continuing problem.
As and when such cases are detscted
by the civic bodies, appropriate legal
action, including lodging of F.LR.
and sealing of such properties, etc. as
per the provisions of Law is taken with
a view to remove encroachments/
unauthorised constructions. It has not
been possible to take demolition or
penal action in every case due to va-
rious constraints such as stay orders
from courts, public resistance and non-
availability of police. The Municipal
Corporation of Delhi has reported the
following action taken by it.

1. Nomber of cases in which
demolition action has been
taken—12862

2. FIRs. lodged during
1-4-1986 to 31-7-1991—1919

3. Properties  sealed  during
1-6-1986 to 31-7-1991—990

Departmental action is taken against
the erring staff if any instance of negli-
gence or derelection of duty is found.

Facilities in Nursing Homes, Clinics
and Private Hospitals in Delhi

3331. SHRI MADAN  LAL
KHURANA : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether several private hospitals
and clinics in the country had import-
ed duty free expensive medical equip-
ment with an assurance to provide free
treatment to poor patients to which
they never provide;

(b) if so, the steps taken by the
Government to ensure availability of
requisite facilities to the poor patients
free of cost from such hospitals and
clinics;

(c) if so, whether there is any pro-
posal to link all these private hospitals
and clinics with the Government hos-
pitals which could refer the patients to
these hospitals for examination and
treatment; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARADEVI
SIDDHARTHA) : (a) to (d) Direc-
tor General of Health Services issues
Customs Duty Exemption Certificates
to private hospitals and clinics to
import of medical equipments in terms



Sravana 28, 1913 (Saka)

Written Answers 101

04,/88-Cus., dated [-3-1988, strictly
- on the basis of recommendations of the
concerned State Government(s). Inter-
alia, the State Government certifies
that the hospitals/clinics would pro-
vide 40% free treatment to the O.P.D.
patients and reserve 107 of beds for
the patients having an income of less
than Rs. 500 per month. Recognis-
ing that the monitoring of the fulfil-
, ment of the conditions of the duty free
import was inadequate, steps are being
taken to link the private hospitals/
clinics which have received Customs
Duty Exemption to nearby Govern-
ment hospitals to enable the latter to
refer poor patients for free diagnostic
services to such hospitals/clinics.

Eviction Cases Under Litigation

73332, SHRI V. N. SHARMA : Will
the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether some of eviction cases
of Government accommodation in
Dethi are under litigation:

(b) if so. the details thereof;

(c) since when these cases are under
~ litigation;

(d) the reasons for delay in getting
the decision of the Court for eviction
of unauthorised occupation; and

(¢) the time by which the decision
of the Court in such cases is likely to
be obtained ?

" THE MINISTER OF STATE IN
THE  MINISTRY OF URBAN
DEVELOPMENT  (SHRI M.
ARUNACHALAM) : (a) Yes, Sir.

(b) and (c) The i“nf;);&ution is be—-
ing collected and will be placed on
the Table of the Sabha.

(d) and (e) As regards the deiay in
disposal and time-frame work regard-
ing disposal of the court cases, it may
be submitted that delay ia disposal
of cases by the law courts is mainly
due to heavy arrears of cases pending
before them. Each and every case is
given priority by the Court keeping
in view the facts and circumstances of
the case. No specific time-frame work
for decision of wvarious law courts
could reasonably be calcuiated as we
are a party before the court and the
presiding Judge cannot possibly be in-
Huenced in this regard.

Drinking Water in the Walled City

3333, SHRI TARA CHAND
KHANDELWAL : Will the Minister
of URBAN DEVELOPMENT be
pleased to stote :

(1) whether the residents of weiled
city area in Delhi are getting conta-
minated water for drinking purposcs
since the past few months ;

(b) if so, the facts and details there-
of ;

(c) whether the Government pro-
posc to take any steps to provide safe
drinking water to them ; and

(dy if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF UREAN
DEVELOPMENT (SHRI M. ARU-
NACHALAM) : (a) and (b) Walled
city is a congested area having narrnw
lanes where water main, sewer and
storm water drains run side by side
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very close to each other. The distribu-
tion system is very old and in some
cases, the service pipes are corroded
and leaking in spite of reguiar main-
tenance. bSometimes, complaints of
contaminated supply are received as
the supply is intermittent.

(c) and (d) The Delhi Water Sup-
ply and Sewage Disposal Undertaking
nas reported that the quality of water
1s checked at every stage froin the
raw watcr stage to storage in service
reservolrs and at the distribution stage.
lesting kits have been provided io
junlor kngineers working i zones (o
mamtain the quality of waier at con-
sumers’ end. Complaints of contami-
nated water supply in the Walled City
are attended to immediately.

Promotion of Poliution Treatinent
Facilities

3334, SHR1I TARA CHAND
KHANDELWAL : Will the Minister
of ENVIRONMENT AND FORESTS
be pleased to state :

(2) whether the Federation of
Indian Chambers of Comunerce and
Industry has urged the Government to
promote pollution treatment facility
as an industry to reduce the capital
cost and ensure proper pollution dis-
osals ;

(b) if so, the reaction of the Union
Government thereto ;

(c) whether the Government pro-
pose to set up a green buffer zone
around the hazardous industries to
bring down the toxicity of the
effluents ; and

(d) if so, the steps the Government
propose to take in this regard ?

THE MINISTER OF STATE IN
1HE MINISIRY OF ENVIRON-
MENT AND FORESIS (SHRI .
KAMAL NATH) : (a) and (b) Federa-
lion of Indian Chambers of Com-
merce and Industry has suggested to
Government that ther is need to pro-
vide financial and physical incentives
to give an impetus to pollution con-
trol and prevention programmes of
industries. Financial incentives are
provided for installing pollution con-
wrol devices. Special eftorts have been
niade in providing funds to industries
to augment their pollution control
systems in order to conform to the
prescribed standards.

(c) and (d) In according environ-
mental clearance to projects, it is
stipulated that a greenbeit should be
created around the plants in question.
While designing the greenbelt the
project authorities have been asked to
design it on a scientific basis taking
into account the pollution attenuation
required.

Concern for Working Children

3335. SHRI C.P. MUDALA GIRI-
YAPPA : Will the Minister of WEL-
FARE be pleased to state :

(a) whether the Government are
aware of an organisation called ‘Con-
cern for Working Children’ (CWC) in
Bangalore ;

(b) whether this organisation has
started some projects for the better-
ment of children ;

(c) if so, the details of the project;

(d) whether the Government pro-
pose to provide financial assistance to
such organisations; and
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(e) if so, the details thereof ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI) : (a) Yes,
Sir.

(b) and (c) The organisation is run-
ning Centres for street children and
working children in different parts of
Bangalore as well as Basrur, South
Karnataka. Children who come to
those Centres have access to education
and vocational training.

(d) and (e) Yes. If suitable propo-
sal is received, it would be considered
on merit.

[Translation)

Deaths due to Gastro-Enteritis  in

Shahdara, Delhi
3336. SHRI KALKA DASS : Will
the Minister of HEALTH AND

. FAMILY WELFARE be pleased to

state :

(a) the number of persons who died
of gastro-enteritis in Shahdara (Delhi)
during the last three years;

(b) whether any enquiry was con-
ducted in this regard, if so, the details
thereof;

(c) whether there has been any lapse
on the part of Municipal Corpoiation
of Delhi in this regard; and

(d) if so, the details thereof and
the action taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
DK. " THARADEVI SIDDHAR-
THA) : (a) to (d) The information is
being collected and will be laid on
the table of the House.

Literacy Amongst SC/ST

3337. SHRI KALKA DAS: Wili
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the percentage of literate and il-
literate men and women amongst the
SC/ST popuiation separately;

(b) the special steps being taken by
the Government to increase the per-
centage of their literacy,

(c) whether Government are pro-
viding special incentives to encourage
education amongst them; and

(d) the details thereof ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) Percen-
tage of liierate and illiterate men and
women amongst Scheduled Castes/
Scheduled Tribes is not availabic as
per the provisional figures of the 1991
census which have been released so far.
However, as per the census data of
1981, the literacy rates amongst them
(for all age groups) were as under :

Scheduled Caste

SC/ST Persons Male Female
2138 312 10.93
16.35 24.52 8.04

Scheduled Tribes

(b) Universalisation of elementary
education for School drop-outs and
schools of children up to the 14 years
of -age, a programme of non-formal
education for School dropouts and
working children in 10 educationally

backward States and the National
Literacy Mission which aims at impart-
ing functional literacy to 80 millions
adult illiterates in the 15—35 age-

group by 1995 form an integral part
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of a larger programme for eradication
of illiteracy in the country.

(c) and (d) In all the literacy prog-
rammes high priority is being accorded
to increase coverage of the persons
belonging to Scheduled Castes/Sche-
duled Tribes.

A number of incentive schemes like
pre-matric scholarship for the children
of those engaged in unclean occupa-
tiond, post-matric scholarship, book
banks, grant-in-aid to State Govern-
ments for construction of hostels,
Ashram Schools, overseas scholarships
etc. are implemented. .

Some of the steps taken to encour-
age larger enrolment and reduction in
drop-out rates in the elementary edu-
cation include abolition of tuition fees
in Government schools atleast upto
upper-primary level, provision of sup-
port services for early childhood care
through schemes such as integrated
child development services; creches to
enable girls to go to school, provision
of incentives such as free text books;
uniforms, attendance scholarships ard
mid-day meals; and provision of teach-
ing aids/learning materials ie. maps/
charts for work experience.

Under the National Literacy Mis-
sion, steps have been taken to cover
a larger number of persons belonging
to SC/ST by way of opening up of a
large number of centres in SC bastis/
ST hamlets, appointment of large num-
ber of instructors/Preraks and relaxa-
tion in the educational qualification
of candidates belonging to SC/ST in
the matter of appointment of instruc-
tors and Preraks.

" Shops to SCs/STs in Palika Bazar,
| New Delhi

3338, SHRI KALKA DAS: Wil

the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether shops had been allot-
ted to Scheduled Castes and Schedul-
ed Tribes under reservation quota in
the Palika Bazar, Cannaught Place,
New Delhi ;

(b) if so, the details thereof along-
with the shop numbers ;

{c) the number of allottees who
have been running the shops and
those who have sold the shops ;

(d) whether they have been allow-
ed to rent out their shops to others
on ‘Pagri’; and

() if so, the conditions for making
such allotments ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Yes, Sir.

(b) Shop numbers 9, 18, 59, 67,
76, 94, 95, 102, 139, 155, 160, 167,
174, 176, 181, 183, 192, 198, 202,
208, 226, 240, 247, 259, 260, 283,
M-6 and M-13. (Total 28 shops).

{c) No. of shops run by original
allottees—11 numbers.

No. of shops sublet to others—17
numbers.

(d) and (e) As per terms and con-
ditions of licence deed no licensee is
allowed without permission to part
with possession of the shop in favour
of other individual either on ‘Pagri’
or any other consideration. However,
the New Delhi Municipal Committee
have reported that they have adopted
a policy to regularise the cases of
dissolution of partnership deeds/
sublettings in favour of actual occu-

pants.
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('lntegrated Wastelands Development
Project Scheme

3339. SHRI SARAT CHANDRA
PATTANAYAK : Will the Minister
of ENVIRONMENT AND FORESTS
be pleased to state :

(a) the number of districts of
Orissa identified under the Integrated
Wasteland  Development  Projects
Scheme ;

(b) whether Bolangir
Orissa has been included in
identified areas;

(c) if so, whether the Government
propose to initiate the Integrated Was-
teland Development Project Scheme
during 1991-92 ;
~ (d) if so, the details thereof : and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH) : (2) to (e) Integrat-
ed Wastelands Development Projects
Scheme was initiated for implementa-
tion from the year 1989-90 and is
continuing. During the last two years
projects under the scheme have been
taken up in Sundergarh and Kala-
handi districts of Orissa. For Bolangir
district no project has been received
from the State Government.

District of
the

[Translation)

)"oreign Scholarships to the Candi-
dates of SCs/STs

3340. SHRI RAM NARAIN
BERWA : Will the Minister of WEL-
FARE be pleased to state :

(a) the number of students belong-
ing to Scheduled Castes/Scheduled
Tribes who are getting foreign scho-
larships at national level ;

(b) whether the amount of scholar-
ship is so meagre that it is difficult
to meet all the expenses of education ;
and

(c) if so, whether Government pro-
pose to increase the amount of this
scholarship ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRID): (a) 25
students belonging to Scheduled Caste,
Scheduled Tribe, etc. are selected
under the National Overseas Scholar-
ship Scheme for higher studies abroad
each year.

(b} The rates of scholarship paid
to the students under the scheme are
as follows :—

(i) Maintenance Allowance @
US $ 6000 per annum for post-
graduate and Ph. D. and US
$ 7000 per annum for post-
doctoral research.

(ii) In addition, an allowance upto
US $ 350 per annum is paid
to meet the actual cost of
books, essential apparatus and
study Your.

(c) There is no proposal to increase
the amount of the scholarship.

District Tuberculosis Centres

3341. SHRI RAM  NARAIN
BERWA : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) the number of district tuber-
culosis centres working in the country
at present and the number of beds
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available for the treatment of tuber-
culosis patients ;

(b) the number of people suffering
from tuberculosis according to the
survey conducted so far in each State ;

(c) whether the number of Tuber-
culosis patients are increasing due to
non-availability of proper treatment ;

(d) whether the prices of medicines
required for the treatment of this
disease have increased considerably
as a result of which it has become
difficult for the poor to take the treat-
ment ; '

(e) whether Union Government pro-
pose to provide financial assistance
to State Governments keeping in view
the spreading of this infectious
disease; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARADEVI SID-
DHARTHA) : (a) 378 District Tu-
berculosis Centres have been establish-
ed so far and about 47,000 T. B. beds
are available in the country.

(b) Tuberculosis is not a notifiable
disease. As such, precise and reliable
data regarding actual number of per-
sons suffering from tuberculosis, State-
wise are not available. However, on

the basis of the findings of a national .

sample survey conducted by Indian
Council of Medical Research in 1955
—58 and subsequent limited surveys
conducted in different parts of the
country, it is estimated that nearly
1.5% of the total population is suffer-
ing ‘from radiologically active T. B.

disease of the lung, of which nearly
1/4th ie. 0.4% are sputum postive
or infectious.

(c) There is no evidence to sug-
gest that the number of tuberculosis
patients is increasing.

(d) The main emphasis under the
National T. B. Control Programme is
on detection of as large a number of
T. B. patients as possible and treating
them effectively. Anti-TB drugs are
supplied to all District T. B. Centres/
Peripheral Health Institutions aud
T. B. Clinics as per their requirement
for free treatment of all diagnosed
T. B. patients irrespective of cost of
these drugs.

(e) and (f) As per the existing pat-
tern of assistance of the Programme,
essential anti-TB drugs, materials/
equipments are supplied to the States/
UTs. There is no provision for cash
assistance under the National T. B.
Control Programme.

System of Carrying Night Soil

3342. SHRI RAM NARAIN
BERWA : Will the Minister of
WELFARE be pleased to state :

(a) whether the system of carrying
night soil on head is still prevalent
in the country ;

(b) whether the Government pro-
pose to abolish this system through
a phased programme ; and

(c) if so, the details thereof ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI) : (a) Yes,
Sir.



Sravana 28, 1913 (Saka)

Written Answers 107

(b} Yes Sir. It is proposed to abo-
lish manual handling of night soil
axd rehabilitate the liberated scaven-
gers within a period of five Years.

(c) Centrally Sponsored Scheme
for liberation of Scavengers is being
implemented with the twin objective
of (a) converting the existing house-
hold/community dry latrines into
water borne latrines in selected me-
dium and small towns and (b} reha-
bilitation of scavengers in the alter-
native dignified employment/occupa-
tions.

Increase in Allocation to Encourage
Literacy

3343. SHRI RAM NARAIN
BERWA : Will the Minister of HU-
MAN RESOURCE DEVELOPMENT
be pleased to state :

(@) whether the Government pro-
pose to enhance the percentage of
amount to be-spent on eduacation to
encourage the literacy programme ;

.and - :

() if so, the details thereof ?

THE MINISTER OF. HUMAN
RESOURCE DEVELOPMENT
(SHRT ARJUN SINGH): (a) and
(®) Universalisation of ¢lementary
education, including non-formal edu-
c.ation and the National Literacy Mis-
Sion which aims at imparting func-
tional Titeracy to 80 million adult illi-
terafes in the 15—35 age group form
an integral part of a larger prog-
ramme for eradication of illiteracy in
the country. Within the overall size
of resources, the allacation for adult
education and elementary education
has continuously increased, particu-
larly after the adoption of the National

Policy on Education, 1986 and
Launching of the National Literacy
Mission in May, 88. As against the
Annual Plan allocation of Rs. 151.12
crores for adult education and Rs.
843.15 crores for elementary educa-
tion during 199091 for the central
and the state sectors taken together,
the pronosed/outlay for adult educa-
tion and elementarv education for
1991-92 is of the order of Rs. 178.75
crores and Rs. 1036.43 crores, res-
pectively.:

[English}

Free and Compulsory Education to
Children

3344. SHRI BRAJA KISHORE
TRIPATHY :

SHRI VITIAY NAVAL
PATIL :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be plea-
sed to state :

(a) the total expenditure incurred
by Union and State Governments du-
ring Seventh Five Year Plan to imple-
ment the ‘Operation Blackboard’ pro-
gramme in the country;

(b) whether drop out rate in pri-
mary schools is very high in the coun-
try and the reasons therefor;

(c) the details of drop out rate for
the last three years, State-wise; and

(d) the steps Government propose
to take to check drop out rate ?

THE MINISTER OF HUMAN
RESOURCE ~ DEVELOPMENT
(SHRI ARJUN SINGH): () An
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amount of Rs. 372.98 crores was re-
leased by Centre to the States/UTs
and Rs.: 581 crores was mobilised by
States under the scheme of ‘Operation
Blackboard’ during VII Five Year
Plan.

(b) and (c) As per the latest data
available pertaining to the year 1987-
88, dropout rate at primary stage
was 46.97%. A statement indicating
the Statewise details for the three pre-
ceding years is attached. Some of the
reasons for children dropping out of
school are :— '

() Children are required to work
to supplement the family in-
come or otherwise assist their

parents ;

(i) Girls have to attend to house-
hold chores including fetching
water and looking after the
siblings ;

(iii) Schools have inadequate faci-
lities and insufficient instruc-
tional material ; and

(iv) Reluctance of parents to send
girls to school.

taken are :—

(i) Improvement of facilities in
primary schools under the
scheme of Operation Black-
board ;

(i) Provision of programmes of
part-time Non-Formal Educa-
tion for school dropouts, girls,
working children who cannot
attend whole day schools and
children in habitations without
school ;

Establishment of District Ins-
titute of Education and Train-

(i)

ing for improving teacher
effectiveness ;
(iv) The provision of primary

schools within 1 km. walking
distance from all habitations
with a population of 300. In
the case of SC/ST habitations,
the norm is relaxed to include
habitations with population of
200; and

(v) Provision of incentives to
socio-economically backward
children for free uniform, free
text-books, attendance scho-

. larship for girls, mid-day meals

(d) Some of the main steps being etc.
STATEMENT
Drop-out rate at Primary Stage

Sl. Name of State/UT 1985-86 1986-87 198788
No.

1 Andhra Pradesh 55.18 59.60 55.03
2 Assam. 61.71 64.16 55.01
3 Bihar . 64.50 65.42 65.63
4 Gujarat . 41.73 44.49 41.92
S Haryana . ° 28.28 29.26 27.32
6 Himachal Pra 31.56 31.56 28.63
7 Jammu & Kashmir 40.93 39.16 33.44
8 Karnatake 51,66 55.98 50.16
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STATEMENT—contd.
S, Name of State/UT 1985-26 1956-87 1987-28
No.

9 Kerala . 3.86 0.41 4.39
10 Madhya Pradesh . 39.55 42.40 4)1.04
11 Maharashtra 44,61 42,12 39.82
12 Manipur 72.24 72.86 71.67
13 Meghalaya 32.65 66.99 32.35
14 Nagaland 21.65 24.31 35.45
15 Orissa . 49.77 51.34 38.97
16 Punjab 50.56 39.38 37.27
17 Rajasthan 49.02 51.08 52.25
18 Sikkim 60.53 62.61 59.86
19 Tamil Nadu . 22.48 22.28 21.78
20 Tripura 62.38 62.46 58.65
21 Uttar Pradesh 43,68 45.82 47.65
22  West Bengal 60.23 62.72 63.81
23 A & N Islands 23.84 25.65 20.54
24 Arunachal Pradesh 65.45 64.46 58.63
25 Chandigarh . 12.69 5.32 4.78
26 D & N Haycli 45,08 42.81 36.14
27 Delhi . . 20.02 14.26 19.76
28 Goa, Daman & Diu 8.67 .13 5.33
29 Mizoram 11.14 40.54 37.98
30 Lakshadweep 1.82 20.16 4.02
31 Pondicherry 14.31 9.90 5.59

Total 47.6] 48.60 46.97

[Translation)

Pitamber-Patra National Environment
Scholarship

3345. SHRI GIRDHARI. LAL
BHARGAVA : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

_ (2) whether the Government had
Introduced Pitamber-Patra National
Environment Scholarship in 1978 for
Promotion of and specialisation in
Tesearch in any branch of environ-
mental science ; and

(b) if so, the names of the talented
Personalities on whom this award has

been conferred, the important research
conducted and development work done
by them ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) The Govern-
ment has instituted the Pitamber Pant
National Environment  Fellowship
Award in 1978 to encourage and re-
cognise excellence in research in envi-
ronmental sciences.

(b) The information is given in the
attached Statement.
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STATEMENT )

Name of the Awardee

Subject Area of Research

Dr. AK. Ganguly .

Prof. Madhav Gadgil
Dr. S.X. Jain .

Dr.. K. Krishnamurthy

Prof. K .S. Valdiya .
Dr. C.R. Krishna Murti .
Dr. 1.8. Singh

Prof. P.S. Ramakrishnan
Prof. G. Padmanabhan

Prof. S.C. Pandeya .

Prof. V.M. Meher-Homji

Prof. K.N. Mehrotra

Nucl:ar technique and predictive modelling investiga-
tions on the movement of aquatic and crustal material
of earth’s surface, and also collection of basic data and
fundamental aspects of Environmental Sciences.

Interaction of nature and man on the great hill range of
the Western Ghats.

A manual of identification and Phytogeography of the
family Poaceae in India.

»
The Role of Mangroves in the Coastal Environmental
Preservation and Protection,

Environmental Geology : Focus on India.
Ecotoxicological Problems in the Indian context.

Examination of Structure and Function of Himalayan
Forests.,

Problems of shifting Cultivation.

Classification of Environmental Chemicals in relation
to their toxic potential and inducibility of specific spemes
of Cvtochrome P-450,

Development and Management of Grazing Lands in
Arid to Marginal Semi-Arid areas of Western India and
its Ecological prospectives.

Ecological aspects in developing a conservation strategy
in India.

Environmental impact of Pesticides in India.

Soil Erosion in Rajasthan

3346. SHRI GIRDHARI LAL
BHARGAVA : Will the Minister of
ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether there has been very ra-
pid soil erosion in the barron land be-
cause of large scale deforestation in
Aravali hill ranges in Rajasthan ;

(b) if so, whether this has resulted
in the raising of the levels of river
"valleys,' dams, ponds etc; and

(c) the action being taken by Rajas-
than Government to check the dec-,
reasing water storage capacity and the
increasing soil deposit in dams and
ponds ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) to (c) The in-
formation is being collected from the '
State Government and will be laid
on the Table of the House., -
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3347. SHRI GIRDHARI LAL
BHARGAVA : Will the Minister of
ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether environmental condi-
tion is adversely affected due to de-
forestation of the hilly areas of the
country, particularly Himalayas, Ara-
vali, Vindyachal, Satpura mountain
ranges and Western and Eastern
Ghats ; '

(b) whether due to deforestation
several hills have become denuded ;

(c) whether soil erosion in the
denuded hilly areas have increasing
rapidly ; and

(d) if so, the steps being taken to
check this soil erosion ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRIT
KAMAL NATH): (a) and (b) Yes.
Sir.

(c) and (d) No study has been con-
ducted in this regard. However, vari-
ous schemes and programmes men-
tioned below are being implemented
which age intended inter-alia to check
soi! -erosion :—-

(i State Governments® schemes
for afforestation and soil and
moisture conservation.

(ii)‘ Schemes of the Central Gov-
erpment like the River Valley
Projects RVPs), Flood Prone
Rivers Programme (FPRP),
-Desert  Develop-Programme
(DDP), Drought Prone Area

91-L/B(NM03LSS—9

Programme (DPAP), Integrat-
ed Wastelands Development
Programme (IWDP), National
Watershed Development Prog-
ramme for Rainfed Areas
(NWDPRA), Eco-task Force
etc.

Provision of financial assis-
tance to non-governmental or-
ganisations (NGOs) to take-up
afforestation and wastelands
development activities.

(iv) Guidelines have been issued
to States/U.T. Governments to
consider banning green felling
on mountains/hills above 1000
metres.

(iii)

[English}
Allotment of Flats in Inderlok

3348. DR. LAL BAHADUR
RAWAL : Will the Minister of UR-
BAN DEVELOPMENT be pleased
to state :

(a) whether during November,
1990, Slum Wing of DDA has invited
applications from registered persons
of 1985 scheme for allotment of flats
on cash-down basis constructed in In-
derlok area;

(b) if so, the details of the total
number of applications received ;

(c) the floor-wise cost of these flats:

(d) whether any date for holding
the draw has since been decided for
allotment of these flats ;

(e) if so, the details thereof along-
with the name of the members of jury
chosen for the draw and if not, the
reasons therefor; and
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(® the formalities the successful al-
lottee would have to complete to take
the possessnon of these flats ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-

VELOPMENT (SHRI M.
CHALAM) : (a) Yes, Sir. _

(b) 1537, out of which 1502, as
per details given below, were found
in order :—

Category of registrants

Number of
applications
found in order

General Category
Scheduled Castes .
Handicapped
Widow
Ex-Servicemen

1196
277
4
21

4

(c) Floor-wise cost of the flats con-

structed in two phases is as under :—

Floor

Phase 1 Phase 11

, Rs. Rs. .
Ground Floor . 1,08,700 1,10,300
First Floor/Second Floor 1,47,600 1,49,200
Third Floor 1,28,200 1,29,800

(d) and (e) The draw was held on
30-1-1991. The following were the
Members of jury for the draw :—

1. Smt. Nutan Guha Biswas, Ad-
ditional District Magistrate.

2. Shri R. K. Verma, an officer

- from New Delhi Municipal

3. Shri K. K. Sharma, Joint Sec-
' retary (Home) Delhi Admn.

(f) 'I'hc successful allottees are re-
quired to deposit :—

{i) Cost of the flat as demanded
" in the Allotment-cum-Demand

“lefter and produce the bank

¢challan,

(i) An undertaking on non-judi-
cial paper in the prescribed
form.

(iii) An affidavit to the effect that

- the allottee or dependent fami- -

ly members are not havmg

any other house/plot in' the
Union Territory of Delhi.

(iv) A photostat‘copyv of the Ra-
tion Card. ‘

(v) Photograph and specimen. sig-
nature duly attested. -

(vi) ‘Reﬁsﬁ:aﬁon skips-and deposit

ARUNA- .
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_[Translation)
, Pollution in Rivers
¢
3349. SHRI BHUWAN CHAN-
DRA KHANDURI : Will the Minister

of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether there is a serious prob-

lem of river water pollution in the.

country ;

. (b) if so, the method being adopt-
ed to assess the river water pollution ;
and

(c) the steps proposed to be taken
by Government to check the problem
of river water pollution in the coun-

try ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
oMENT AND FORESTS (SHRI
KAMAL NATH): (a) Based on river
water quality monitoring data, the
Central Pollution Control Board has
identified some polluted river stretches.

(b) The critical parameters for
river water pollution are Dissolved
Oxygen concentration (DO), Coli-
forme and Biological Oxygen Demand
(BOD).

(c) Steps taken for control of pol-
lution of river include :

(i) Effluent standards have been
prescribed under the Environ-
ment (Protection) Act, 1986;

(ii) A network of ambient
quality monitoring
have been set up ;

{iii) Environmental guidelines have

" ‘been evolved for siting and
operation of industries ;

water
stations

(iv) Industries have been asked to
comply with consent require-
ments of the State Pollution
Control Boards to keep the
discharge of effluents and
emissions within the stipulat-
ed limits ;

(v) Prosecutions have been laun-
ched against some of the in-
dustries causing river pollu-
tion;

(vi) Fiscal incentives are provided
for installation of pollution
control equipment ;

(vii) A scheme has been initiated to
give assistance to clusters of
small scale industrial units for
setting up common effluent
treatment plants ;

(viii) A time-bound action plan for
control of pollution in highly
polluting 17 categories of in-
dustries has been prepared in
consultation with State Gov-
ernments and a Notification
has been issued under which
polluting units of these cate-
gories are required to meet
the standards by December
31, 1991.

New Aﬁorestaﬁon Policy

3350. SHRI BHUWAN CHAND-
RA KHANDURI : Will the Minister
of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether Government have for-
mulated a new afforestation policy ;

(b) whether the said policy alms at
plantation in the hill areas of Hima-

.chal Pradesh and Uttar Pradesh and

to impose ban on fellin_g of trees ;
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{c) if so, the details thereof; and

(d) by what time this new policy
is likely to be implemented ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) to (d) The
National Forest Policy, adopted in
1988, provides for massive need-
based and time bound programmes of
afforestation and tree planting, with
particular emphasis on fuelwood and
fodder development, on all degraded
and denuded forest and non-forest
lands, including the hill areas as in
Himachal Pradesh and Uttar Pradesh.
It also provides that production fores-
try programmes, while aiming at en-
hancing the forest cover in the coun-
ry and meeting national needs, should
not entail clear felling of adequately
stocked natural forests.

[English) T

Transfer of Physical Education and
Yoga Teachers of K. Vs,

3351. DR. LAXMINARAYAN

PANDEYA :
SHRI PHOOL CHAND
VERMA :
Will the Minister of HUMAN RES-

OURCE DEVELOPMENT be pleas-
ed to state:

(a) whether annual request for
teansfer of Physical Education and
Yoga teachers of Kendriya Vidyala-
yas have not been given effect to dur-
ing. the preceding two academic  ses-
sions while the request for transfer of
other categories.of teachers have been/
are being ordered ; and

(b) if so, the reasons therefor ?

THE MINISTER OF HUMAN
RESOURCE
(SHRI ARJUN SINGH) : (a) Yes, Sir.

(b) The Yoga Teachers were initial-
ly appointed on ad-hoc basis when
yoga teaching was started experimen-
tally. It was subsequently decided to
integrate Physical Education and Yoga
in Kendriya Vidyalayas and to regu-

DEVELQPMENT '

larise Yoga Teachers after they ac- |

quire the qualifications of Physical
Education Teachers. In the meantime,
routine request transfers are not being
permitted.

Demand to Enhance Sum for Group

Insorance Scheme in Kendriya

Vidyalaya Sangathan

3352. DR. LAXMINARAYAN
PANDEYA :
SHRI PHOOL CHAND
VERMA :

Will the Minister of HUMAN

RESOURCE DEVELOPMENT be
pleased to state :

(a) whether All India Kendriya Vi-
dyalaya Teachers Association has
been demanding enhancement of sum
assured for on the lines of Central
Government Employees  Insurance
Scheme ; and

(b) if so, the details thereof and
the reaction of Union Government
thereto ?

THE MINISTER OF
RESOURCE

HUMAN

.

DEVELOPMENT

(SHRI ARJUN SINGH) : () and (b)

Yes, Sir. The AIll India Kendriya
Vidyalaya Teachers Association is
demanding rationalisation of the
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Group Insurance Scbéme. The posi-
¢ tion is being reviewed by the Kendriya
Vidyalaya Sangathan.

[Translation)

Complaints Against Samagra Seva
Sangh

3353. DR. LAXMINARAYAN
PANDEYA : Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(2) whether grant has been provid-
ed to an institution named Samagra
Seva Sangh, Garoth in Madhya Pra-
desh for literacy drive ;

(b) if so, the amount provided
therefor during 1989-90 and 1990-91
year-wise ;

™ (c) whether government have recei-
ved some complaints about this ins-
titution ; and

(d) if so, the actions taken thereon ?

THE MINISTER OF HUMAN

RESOURCE DEVELOPMENT

. (SHRI ARJUN SINGH): (a) Yes,
Sir.

(b) Under the Scheme of Assistance
to Voluntary Agencies working in
Adult Education, no grant was provi-
ded to Mandsaur Zilla Samagra Seva
Sangh, Survodaya Sadhana Kendra,
Gram Phoolkheda, PO Pavri Garoth,
District Mandsaur (M.P.) during
1989-90. During 1990-91, Ministry
has sanctioned a grant of Rs. 35.62

)lakhs to this agency under Total Lite-
racy Campaign Programme for mak-
ing Garoth Block fully literate. First
instalment of Rs. 16,50 lakhs has
been released on 22-4-1991.

(¢) Yes, Sir.

(d A copy of the complaint -tms
been sent to the Government of Ma-
dhya Pradesh for making an inguiry
in the matter and report has been cal-
led for which is awaited.

[English] o
Surplus Teachers of Keéndriya Vidya-
layas

3354. DR. LAXMINARAYAN

PANDEYA : Will the Minister of HU-
MAN RESOURCE DEVELOPMENT
be pleased to state :

(a) whether about 450 teachers of
different categories in Kendriya Vid-
yalayas have recently been rendered
surplus ;

(b) if so, the details thereof, Vidya-
laya and categories-wise; and

(c) steps the Government propose
to take to absorb them ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) to (c):
On account of increase/decrease in
sections, upgradation of Kendriya
Vidyalayas, opening of new Vidya-
layas etc., there is a continuous pro-
cess where by, in individual Vidya-
layas some teachers are rendered sur-
plus and vacancies in others are
created. Considering the Kendriya
Vidyalaya Sangathan as a whole, there
is an overall deficit rather than sur-
plus of teachers. Where the individual
teachers become surplus in their parti-
cular Vidyalayas, they are adjusted
against other vacancies in the same
or the related disciplines. The servi-
ces of regular teachers are not termi-
pated merely because of being sur-
plus in a particular school/section,
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[Translation]

" Wunctioning of Kendriya Vidaya-
; Iiyas

3355. SHRI RAJVEER SINGH:

SHRI SANTOSH KUMAR
GANGWAR :

Will the Minister of HUMAN
RESOURCE DEVELOPMENT be
pleased to state :

(a) the number of Kendriya Vid-

yalayas functioning State-wise and
Union Territory-wise alongwith the
names of the districts where these

Vidyalayas are functioning ;

(b) whether the Government pro-
pose to open more Kendriya Vidya-
layas in various states during the cur-

rent year and if so, the location
thereof ; and

(c) by when the said Vidyalayas

are likely to be opened ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) There
is no system of allocating Vidyalayas
on a district-wise basis. 740 Kend-
riya Vidyalayas are functioning in

different States and Union Territories

as per Statement attached.

(b) and (c) There is no decision
now to open new Kendriya Vidya-
layas in 1991-92. The opening of
more Kendriya Vidyalayas depends
upon the availability of funds, spon-
sorship of suitable proposals by user

agencies and administrative considera-
tions.

STATEMENT

State-wise distribution of Kendriya Vidyalayas as on 31-8-91

S. No.

Name of States/UTs No. of Kendriya
Vidyalayas
1 Andhra Pradesh 39
2 Assam. 43 .
3 Bihar . 52
4 Gujarat 34
5 Haryama . 20
6 Himachal Pradesh 13
7 Jammu & Kashmir 25
'8  Karpataka . 24
9 Kerala . . 21
10 Madhya Pradesh . 20"
11 Maharashtra o
12 Manipur _ 05
13 Meghalaya .

07

—————

<
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STATEMENT—contd.
lséb Name of States/UTs No. of Kendriya
’ Vidyalayas

14 Nagaland o
15 Orissa . 22
16 Punjab 36
17 Rajasthan £2
18 Sikkim . ol
19 Tamil Nadu . 2
20 Tripura o4
21 Uttar Pradesh 106
22 West Bengal 45
23 A & N Island Portblair 02
24  Arunachal Pradesh 06
25 Chandigarh . 06
26 Delhi . 30
27 Goa, Diu Daman . 05
28 Pondicherry 02
29 Mizoram ot
Total 740

Iiliterate Persons in the Country

3356. SHRI RAJVEER SINGH:
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed to state :

(a) whether a survey to identify the
number of illiterate persons in the
country has been completed; and

(b) if so, the details
thereof ?

State-wise

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) and (b)
The literacy data in the country is

collected through the decennial census
operations. A statement showing State-
wise the number of illiterate persons
in the country (all age groups) ac-
cording to the revised provisional
figures of the 1991 census, is attached.
The number of illiterate persons indi-
cated in the statement is inclusive of
persons in the age-group 0—6 who
canpot be expected to be literate.
After excluding the numbet of persons
in the age-group 0—6, the estimated
number of illiterate persons in the
country works out to 324.03 millions,
State-wise information in respect of
illiterate persons aged 7 and above is
not yet available.
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STATEMENT

State-wise number of Illiterates Persons

8, States/UTs Persons

No. (All age groups)
1 Andhra Pradesh Co 41414372
2 Arunachal Pradesh . 576245
3 Assam 12663033
4 Bihar 59484464
5 Goa. 386620
6 Gujarat 19897794
7 Haryana . 8886007
8 Himachal Pradesh 2387470
9 Jammu & Kashmir Census not held
10 Karnataka 23725548
11 Kerala 6361007 .
12 Madhya Pradesh 42643906
13 Maharashtra 35808724
14 Manipwr . 931491
15 Meghalaya Coe e 1071207
16 Mizoram . 223971
17 Nagaland . 594525
18 Orissa e 18600165
19 Punjab . 10237830
20 Rajasthan . 30262368
21 Sikkim 214899
22 Tamil Nadu 25254902
23 Tripura 1376260
24 Uttar Pradesh 91983504
25 West Bengal 35263392
26 A & N Island 108016
27 Chandigarh Coe 214716
28 D &N Haveli . 93315
29 Daman & Diu 39942
30 Dethi . 3420947
‘31 Ldkshadweep 18119

32 Poddichérry -

280103

INDIA © 482149868
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Potfation in Madhya Pradesh

3357. SHRI ARVIND NETAM:
Will ‘tise Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) the number and names of indus-
tries ¢ausing water and air pollution
in Madhya Pradesh ;

(b) whether any action has been

taken/proposed to be taken against
such industries ; and

{c) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) In Madhya
Pradesh, 345 units are reported to be
causmg air and/or water pollution.
The hames of the units are contained

.. in the document entitled. “Water Pol-
" luting Industry Inventory, Madhya
Pradesh”, prepared by the Central
Polliition Contfol Board which has
been placéd in the Parliament Library.

(b) and (c) The units are required
to comply with the prescribed stan-
dards within a time frame. Legal action
has been initiated against 29 default-
ing units.

Supply of Medicines to ESI Hospitals

3358, SHRI ARVIND NETAM:
Will the Minister of LABOUR be
pleased to state :

(a) whether adequate supply of

medicines is not being made available

}td the various ESI hospitals of Dethi
for the last few mdnths ;

o) if so, the reasons therefor ;

'c) the averdge value 'of ‘the medi-
cines being supplied each month ; and

(d) the stéps taken to improve the
supply of medicines to ESI hospitals ?

~ THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATO-
WAR) :

(a) According to the ESI authori-
ties, the ESI Hospitals and Dispensar-
ies in Delhi are adequately supplied
with medicines throughout the year.

(b) Does not arise.

(c) Average value of medicines sup-
plied to ESI Hospitals and Dispensa-
ries each month is Rs. 32.8 lakhs.

(d) The system of supply of medici-
nes is periodically reviewed by an in-
ternal Committee of experts including
Specialists to remove bottlenecks, if
any.

Possession of Plots Allotted wunder
Rohini Housing Scheme

3359. SHRI ARVIND NETAM:
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state :

(a) when the registration of Rohini
Housing Project of Delhi Development
Authority was made ;

(b) the number of plots allotted so
far under the scheme category-wise ;

(c) whether possession has been
given to all those who have been allot-
ed plots so far;

(d) if not, the reasons therefor ;

(e) the time by which plots are
likely to be allotted to the remaining
applicants ; and

(f) the rate of interest to be given
on the advance amount deposited by
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those persons who have not been allot-
ted plots so far ?

VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) The registration for
Rohini Residential Schcme was .ope-

THE MINISTER OF STATE IN ned on 9-2-1981 * closed: on
THE MINISTRY OF URBAN DE- 25-4-1981. St
(b)) EWS/Janta . 13673
L1G.. . 1N
MIG. 110394
) 3 ‘ Total 41176
(c) and (d) No Sir. Upto  (c) whether a survey has ever been *

30-6-1991, 27985 possession letters
have been issued to the allottees. The
delay in giving possession of plots is on
account of non-submission by the
allottees of documents required for
taking possession, and delay in the
provision of various services.

(e) All the existing registrants are
expected to be allotted plots by the
end of 1994-95 subject to availability
of land.

(f) DDA is paying to the regist-
rants a simple interest of 7% on the
earnest money deposite upto the
date of draw held.

Development of Pushkarvalley

3360. PROF. RASA SINGH
RAWAT : Will the Minister of EN-
VIRONMENT AND FORESTS be
pleased to state:

(a) whether Rajasthan Government
have submitted any special scheme
to the Union Government regarding
Pushkar development with a view to
bring environmental  developments
" and improvements in the areas around
"Pushkar ;

(b) if so, the suggestions made .

conducted in regard to the environ-
ment of Pushkar ;

(d) whether any environmental
scheme is being implemented in the
name of Pushkar agency: and

(e) if so, the amount incuorred so
far in this regard and the details of
the works completed by.the . said
agency ? S

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS = (SHRI
KAMAL NATH) : (a) and (b) Yes,
Sir. The Rajasthan State Government
has submitted a proposal secking ex-
ternal asistance for the integrated deve-
lopment of Pushkar area in Ajmer
District. The proposal includes desilt-
ing/prevention of silting of the lake, -
development works in the town: to
prevent further degradation and affore-
station as the main components., The
Govt. of Rajasthan has also forwirded
another project prepared by the Con-
sortium of Indian Scientists for - Sus-
tainable Development for imtegrated
and sustainable wasteland develop-
ment for external assistance. The pro-
posal as a part of its activities p.mn-

sages undertaking ecologlcal restora-

themnandthcstepsbemgtakenby tion achv:hesmandarmmdl’ushkar

the Goverament in this regard ;

-a"

arca.
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(¢) Yes, Sir. The Ministry of Envi-
ronment and Forests has supported 2
projects for environmental studies in
Pushkar area. These have been com-
pleted.

(d) This Ministry is not aware of
any environmental scheme being im-
plemented in the name of Pushkar
agency.

(e) Does not arise.

Institwte for De-Desertification in

Rajasthan

3361. PROF. RASA  SINGH
RAWAT : Will the Minister of EN-
VIRONMENT AND FORESTS be
pleased to state :

(a) the details of the on-going sche-
mes and institutions working to check
the expansion of deserts in Rajasthan :

(b) the expenditure incurred there-
on;

(c) the achievements of the schemes

and the works of these institutes so
for ;

{d) the facilities, works included

under desert development scheme ;
and

(e) the amount proposed to be

spent during the Eighth Five Year
Plan period in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH) : (a) to (e) Infor-
mation is being collected and will be
laid on the table of the House.

{English}

Hossing Commitments of D. D. A.

3362. SHRI RAINATH SONKAR
SHASTRI : Will the Minister of UR-

BAN DEVELOPMENT be pleased to
state : ‘

(a) whether the attention of his
Ministry has been drawn to the news
item captioned “DDA/can’t go back
on promises” appearing in the Indian
Express dated April 10, 1991 ; and

(b) if so, the details of the directions
given by the National Commission
for Consumer Disputes Redressal
to the D.D.A. and the steps taken
to meet its obligations in the matter
of constructing flats for the 1979
registramnts ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) Yes, Sir.

(b) On a miscellaneous petition fil-
ed by one of the registrants of Rohini
Residential Scheme, the National
Commission for Consumer Disputes
Redressal has directed the DDA that
it should not confirm the auction
sale in respect of Plot No. 36, Sector
8 pkt. I of Rohini Residential Scheme
until further orders. However, the
Commission has not granted stay
of the auction which was scheduled
to be held on 25th April, 91.

As regards the backlog of regist-
rants awaiting for allotment under
New Pattern Scheme, 1979. the same
is expected to be cleared by the end
of VIII Five Year Plan.

Hiegal Appointment of Employees in
D.D.A.

3363. SHRI RAINATH SONKAR
SHASTRI : Will the Minis@erv’of UR-
BAN DEVELOPMENT be pleased to
state :

(a) whether Additional - Session
Judge of Delhi has passed strictures
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against DD.A. in & case involving

fraudulent appointments of thousands
of employees who got employed in
D.D.A. on the basis of forged trans-
fer orders ;

(b) if so, the details thereof ;

"(c) the manner in which these per-
sons who got themselves recruited in
the D.D.A. on the basis of forged
document are proposed to be dealt ;

(d) the steps taken to review all
the appointments made in D.D.A.
likewise to see if there are more such
cases of forged recruitment ; and

(e) the procedure for recruitment
of staff in the D.D.A. categorywise
and the present state of vacancies
therein and how is it proposed to
fill up the vacancies ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b) Yes, Sir. In
MCA No. 112/91 & 102/91 decided
on 17-7-1991, Shri S. N. Dhingra,
Addl. Distt. Judge Delhi has observed
as under:

“There is no doubt that these ap-
pellants have become victims of a
conspiracy of mafia or organised gang
involving the high officials of D.D.A.”.

“I cannot restrain myself from ob-
serving that this case is a tell-tale
story of functioning of the DDA and
the integrity of some of DDA officials
and to that an extent mafia is at play”.

No particolar officer/official of
DDA has been indicated by the Court.

The above referred observations
have been made while dispesing of the
applications for grant of interim relief
during pendency of the main case.
The suits are still pending final dispo-
sal, 81 cases of fradulent appoint-
ments have so far been detected and
FIRs were lodged with local police.

(c) 81 persons detected have been
dismissed. The Govt. has advised the
DDA to refer the case to CBI.

(@ All Chief Engineers, General
Manager (ISBT) were asked to look
into the appointments of all work-
charged employees for detection of
fraudulent cases. Vice-Chairman, DDA
has also asked the Chief Vigilance
Officer to further look into the matter
and fix responsibility wherever frau-
dulent appointments are detected or
involvement of DDA staff is found.

(e) The information is being col-
lected and will be laid on the Table
of the House.

[Translation]

Violation of Forest Conservation Act,
1980

3364. SHRI HARI KEWAL PRA-
SAD: Will the Minister of ENVI-
RONMENT AND FORESTS be plea-
sed to state:

(a) whether Forest Conservation
Act, 1980 has been violated in each
state during last three years ;

(b) if so, the details thereof; and

(c) the steps being:taked by "Gov-
ernment .to make this act- more
cﬁecuve?

R R
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THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRON-
- MENT AND FORESTS (SHRI KA-
MAL NATH): (a) to (c) The infor-
mation is being collected and will be
laid on the Table of the House.

Result of Secondary and Senior Se-
condary Examinations of CBSE

3365. SHRI HARI KEWAL PRA-
SAD : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be
pleased to state :

(a) whether there has been a dec-
line in the pass percentage of the
results of Secondary (10th class) and
Senior Secondary (12th class) exami-
nations (All India and Delhi) of Cen-

(b) if so, the percentage of success-
ful students in both classes during the
last three years?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) In the
All India Scheme, there has been a
marginal increase in the pass percen-
tage this year as compared to last
year in the case of class X (Secon-
dary) Examination; while there has
been a small decline in the pass per-
centage in the class XII (Senior Se-
condary) Examination. However, in
the Delhi Scheme, there has been a
decline in the pass percentages both
for class X (Secondary) and class XII
(Senior Secondary) Examinations.

(b) The information regarding pass
percentages for Secondary and Senior

tral Board of Secondary Education Secondary classes for the last three
this year ; and years is given below :—
N 1989 1990 1991
Class X (Secondary)
All India Scheme 85.5 78.2 80.1
Delhi Scheme 54.2 48.8 37.6
Class XIX (Sr. Secondary)
All India Scheme 84.2 78.0 74.4
Delhi Scheme 81.2 71.9 58.7
[English] still without qualified medical staff :

Primary Health Centres in Kangra
and Chamba Districts in Himachal

3366 SHRI D. D. KHANORIA :
will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
~ state :

'~ (a) ‘the number of primary Health
Centres' in Kangra and Chamba dis-
tncts in thachal Pradesh which are

and

{(b) the steps taken to appoint qua-
lified medical staff in these Primary
Health Centred ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI  SIDDHAR-
THA): (a) As per information sup-
plied by the State Goverament, 31
PHCs are functioning in Kangra dis-
trict and 18 PHCs in Chamba district
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in Himachal Pradesh and none is
without qualified medical staff.

(b) In view of (a) above, quesﬁbn
does not arise.

[Transiatibn]
Literates State-wise

3367. SHRI BHOGENDRA JHA :
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed to state :

(2) the number of literates State-
wise on the basis of census conducted
recently and the steps being taken to
achieve the national target of full lite-
racy ; :

(b) the position of literacy in Bihar
district-wise ; and

(c) the number of people speaking
different languages in the country and
particularly in Bihar ?

THE MINISTER OF HUMAN

rates (for the population aged 7 years
and above), State-wise, on the basis
of the provisional figures of the 1991
census is attached.

Universalisation of elementary edu-
cation and wuniversal retention in
schools of children up to the 14 years
of age, a programme of non-formal
education for school dropout and
working children in 10 educationally
backward States and the National
Literacy Mission which aims at impart-
ing functional literacy to 80 millions
adult illiterates in the 15-35 age-group
by 1995 form an intergal part of a
larger programme for eradication of
illiteracy in the country.

(b) Statement II showing the num-
ber of literates (for population aged 7
years and above) in Bihar, disrict-wise,
is attached at Annexure II.

(c) The number of people speaking
different languages in the country and

RESOURCE DEVELOPMENT in Bihar are not yet available accord-
(SHRI ARJUN SINGH): (a) State- ing to the provisiona] data of the
ment I showing the number of lite- 1991 census.
STATEMENT 1
SL India/State Or U.T. Literate
No. Persons
INDIA* 362,174,360
State
1 Andhra Pradesh. 24,940,987
2 Arunachal Pradesh 282,147
3 Assam " 9,631,529
4 Bihar 26,854,389
5 Gda . 782,002
6 Gujarat 21,276,549
7. Haryana . . 7,431,708
8 Himachal Pradesh . 274,609
© 9 Jammup & Kashmir® . Not available
10 Karnataka 21,000,920
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STATEMENT 1 contd.

Ss}o  TIndia/State OF U.T. Literate

. Persons
11 Ketala 22,671,821
12 Madhya Pradesh 23,491,956
13 Maharashtra 42,939.491
14 Manipur 895,223
15 . Meghalaya 689,419
16 : Mzoram 462,246
17 Nagaland . 621,048
18 Orissa 12,911,905
19 Punjab 9,952,965
20 Rajasthan . 13,618,272
21 Sikkim 190,606
22 Tamil Nadu 30,383,416
23 Tripura 1,368,567
24 Uttar Pradesh 47,047,626
25 West Bengal 32,719,340
' Union Territories
-1 .Andaman & Nicobar Islands 171,095
.2 Chandigarh 426,009
-3 Dadra & Nagar Haveli 45,086
4 ;-Da'man&Diu 61,497
: 5 ‘\:Lrak_shadweep 33,562
6 *, Delhi 5,949,528
7 Pondicherry 518,942

w"’htergtes do not include figures for Jammy & Kashmir where the 1991 census has not been
eldy T
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STATEMENT I}
Sl District/UA/City Liferate
No. Persans
1 2 3

BIHAR 26,854,389
1 Patna ) 1,620,916
Patna (UA) 694,498

2 Nalanda . 760,045
Bihar Sharif (M) 111,014

3 Bhojpur . 1,083,996
Arrah (M) 93,392

4 Rohtas 1,057,870
5 Aurangabad 558837
6 Jehanabad 438,637
7 Gaya 3%‘37
Gaya (UA) 179,086

8 Nawada 423,584
9 Saran . 847,251
Chapra (M) 73,138

10 Siwan 668,578
11 Gopalganj . 472,339
12 Pashchim Champaran 534,036
13 Purba Champaran 691,680
14 Sitamarhi . 546,429
15 Muzaffarpur 873,716
Muzaﬂ'arpur (M Om'p) 157,028

16 Vaishali 694,376
17 Begusarai . 543,27
18 Samastipur 792,535
19 Darbhanga 3 . 712,828
Darbhanga (M Corp) 122,086

20 Madhubani 762,518
21 Saharsa 641,859
22 Madhepura 266,443
23 Purnia . 425,902
Purnia (UA) 13,7127

24 Katihar . 412,427
Katihar (U) 88,322

. 1,018,457

& ’:‘»‘d‘.“ni’r ™M) 88,248
26 Khagaria . 253,395
1,027,795

7 B{l\:g}pﬂ: UA)Y %47.“
28 Godda 237,188
29 Sahibganj 281,307
30 Dumka m,uo
31 Deoghar 281,540
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STATEMENT I—contd.
“&;
1 2. 3
32 Dhanbad . . 1,270,469
Dhanbad (UA) 457 627
Bokaro Steel Clty (UA) 281 648
33 Giridih . . 638,142
Phusro (UA) 75,090
34 Hazaribag 856,522
Patratu (UA) 61,025
35 Palanu 596,049
' 36 Lohardaga 98311
37 Gumia . 371,593
38 Ranchi T . 919,274
Ranchi (UA) 421,758
39 Purbi Singhbhum 815,130
Jamshedpur (UA) 557,139
40 Pashchimi Singhbhum 573,460
4] Araria . 333,899
42 Kishanganj 177,082
(M)=Municipal. (UA)=Urban Area.
{English} CHILD DEVELOPMENT (KU-

Gymliasﬁc Schools in Orrisa

3368. DR. KARTIKESWAR
PATRA : Will the Minister of HU-
MAN RESOURCE DEVELOPMENT
be pleased to state :

(a) the number of gymnastic schools
i, the ‘country and particularly in
Orissa; =~
* (b) whether the Union Government

propose-to set up more such schools ;
~and

() if so; the details thereof ?

_ THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE AND DEVELOPMENT
(DEPARTMENT OF YOUTH AF-
FAIRS ‘& SPORTS) AND THE DE-
"PARTMENT OF WOMEN AND

?r 91-L/B(N)403LSS —10(2)

MARI MAMATA  BANERJEE):
(a) There is no gymnastics school in
the country. However, gymnastics is
one of the disciplines in 14 adopted
schools in the country under National
Sports Talent Contest (NSTC) Scheme
of Sports Authority of India, of
which none is in Orissa.

(b) and (c) There is no proposal to
set up gymnastics schools in the coun-
try.

Attending of Complaints by CPWD
Enquiry Office R. K. Puram

3369. SHRI SURYA NARAYAN
YADAV : Will the Minister of UR-
BAN DEVELOPMENT be pleased
to state :

(a) ihe number
(Civil/Electrical)

of complaints
registered  with
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CPWD enquiry office in Sector 12,
R. K. Puram, New Delhi during the
last six months and number out of
them attended ;

(b) the date of last greasing/clean-
ing/painting was done of the ceiling
fans provided in the quarters and
number of complaints registered for
change of electric bulbs in the staff
cases and the number out of them
attended during the last six months
and by when they propose to grease/
clean/paint the fans and .~ change of
bulbs of stair-cases ;

(c) the number of doors/windows
replaced during the last six months and
representations  received regarding

-poor quality of wood for office in that '
- regard ;

(d) the time taken for disposing of
the complaints, category-wise ; and

(e) the -time by which all the com-
plaints which were not attended are
likely to be attended ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELOPMENT (SHRI M.
ARUNACHALAM : (a) The number
of Civil and Electrical complaints re-
gistered with the CPWD Enquiry
Office at R. K. Puram, New Delhi
during the last six months and num-
ber out of those attended tv, were us
under :—

No. registered No. attended No. Pending
Civil 7201 7066 135
Electrical 5279 5279 —

(b) The cleaning, painting and grea-
sing of fans is done, depending upon
the condition of the fans. In about
75% of the quarters, such cleaning/
painting/greasing was completed by
December, 1989 and in the remaining
25%, except in Type IV Special, it
was completed by December, 1990.

All the 487 complaints received
during the last six months regarding
change of electric bulbs in staircases,
have been attended to.

(¢) 51 doors and 6 windows shutters
were replaced during last six months.
No complaints were received regard-

ing the quality of wood used in these
doors/windows.

(d) and (e) The details of the timgﬂ_
taken in attending to the various cate-
gories of civil complaints are given
in the enclosed Statement. Normally,
the day-to-day electrical complaints
are attended to the same day. How-
ever, complaints involving replace-
ment of major items like ceiling fans
do take some time due to shortage of
funds, as these involve substantial ex4,
penditure and can be attended to &s

'SOON as necessary funds are available..

The pending civil complaists are likely .
to be disposed of in the next 3 months.
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STATEMENT
Details of time taken for disposing of complaints category-wise

SL Category Total Complaint Complaint Complaint Complaint Pending
No. complaints attended  attended attended attended
received  on the within in in more
during same day 03 days 07 days than
six months 07 days
1 Carpeater . 1406 1278 30 09 1 88
’ ,
2 Mason 1437 1400 28 02 2 5
3 Plumbar 2434 2364 25 03 ’ —_ 42
4 S/Man 1924 1888 28 07 1 —
Total 7201Nos. 6930Nos. 111Nos.  21Nos. 4 135

Mobile Hospitals in Tribal Areas

3370. SHRI GOPI NATH GAJA-
PATHI : Will the Minister of HEA-
LTH AND FAMILY WELFARE be
pleased to state :

2 (a) whether there is a proposal
under the consideration of the Gov-
ernment to set up mobile hospitals in
the tribal areas under centrally spon-
sored scheme ;

(b) if so, the steps taken to imple-
ment the proposal ; and

(c) what alternative steps are pro-
posed to be taken to provide treat-
#ent to those living in far-flung and
inaccessible areas ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-
THA) : (a) No Sir. 5

}(b) Does not arise.

¢ {(c) Health and provision of medi-
cal services is a State subject and
health care facilities are provnded to

1-LB(N(403L.SS - (10b)

all by the Governments of the States/
UTs. However, to give special atten-
tion to tribal Regulation and other
weaker sections of society, the Ministry
of Health and Family Welfare has
relaxed the norms for establishment
of Primar; Health Centres and Sub-
Centres in tribal/hilly Areas. A pri-
mary Health Centre can be established
in tribal areas to cover a population of
20,000 as against 30,000 in other
areas. Similarly a Sub-Centre can be
set up for a population of 3,000 in
tribal areas as against 5,000 in other
areas.

Construction of Konni-Achencoil Fo-
rest Road in Kerala

3371. SHRI KODIKKUNIL SU-
RESH : Will the Minister of ENVI-
RONMENT AND FORESTS be plea-
sed to state :

(a) whether the Union Government
have given approval for construction
of Konni-Achencoil forest road in
Kerala ; '

(b) if so, when the approval was
given ; and
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(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH) : (a) No, Sir. No
such proposal has been received from
the State Government.

(b) and (c) Do not arise.

Rural Health Guide Scheme

3372, SHRI SYED SHAHABUD-
DIN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state :

(a) the allotment for 1991-92 for
the rural health guide scheme, State-
wise ;

(b) whether the terms of the scheme
have been modified since its inception;
if so, when it was last revised; and

{c) whether it is proposed to con-
vert health guides into regular em-
ployees under the State Governments
as the extension of the Primary Health
Centres in the rural areas?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
DK. THARADEVI SIDDHAR-
THA) : (a) A statement indicating
releases made to different States so
far during the current year under the
Village Health Guide Scheme is en-
closed. Allocation for 1991-92 has not
yet been finalised.

(b) The basic objective of the
scheme namely, training of local per-
sons selected by the community in
Primary Health Care for providing
relief in some common ailment condi-
tions and to serve as a vital link bet-
ween the community and the health
functionaries has not changed. How-
ever, medicine kits are not now being
supplied to the Village Health Guides
and the post of third Medical Officer
at the block level Primary Health
Centres originally created for training
these personnel and coordinating their
actvities has been discontinued.

(c) No Sir.

STATEMENT
Release of Funds under Village Health Gﬁide Scheme 1991-92

Sl Name of State

Amount relcased

No. under Village
Health Guide
Scheme
(Rs. in lakhs)
1 2 3
1 Andhra Pradesh $1.50
2  Assam 16.96
3  Bihar 15.65
4  Gujarat 10.49
$ Haryama . 0.36
6  Himachal Pradesh 5.50
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STATEMENT—contd,

1 2 3
7 Karnataka 22.69
8 Kerala 0.00
9 Madhya Pradesh . . . 50.54
10 Maharashtra . . . 63.77
11 Manipur . 2.55
12 Meghalaya 1.%4
13 Nagaland . 0.82
14 Orissa 1,79
15 Punjab 17.49
16 Rajasthan . 13.47
17 Tamil Nadu 0.00
18 Tripura 2.76
19 Uttar Pradesh . 135.17
20 West Bengal ' 60.35
21 Arunachal Pradesh 0.00
22 Goa. . 0.00
23 Mizoram . . 0.86

Total 504.66

Missing of Precious Stomes from His-
torical Relics

3373. SHRI SYED SHAHABUD-
DIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT
be pleased to state :

(a) whether sonfe historical relics
and objects as well as semi-precious
stones used in architectural decoration
have been found missing in Agra Fort
during the last five years ;

(b) if so, the action taken by, the
Government in this regard ;

(c) the amount speat on the repairs
and maintenance and renovation of
the Agra Fort during the last three
yeats, year-wise ; and

(d) the dutails of the major works
undertaken in this connection ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) No Sir.

(b) Does not arise.

(c) and (d) The expenditure in-
curred on the maintenance structural
repairs and horticultural development
of Agra Fort during the yast three years
are :

1988-89 Rs. 7,44,473.77
198990  Rs. 11,60,437.40

1990-91  Rs, 9,45,145.92
The major works undertaken were

the conservation of the defences,
Shish Mahal and Machchi Bhavan,
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News Captioned “Of Spiralling Costs
and Broken Hopes”

3374. SHRI BASU DEB ACHA-
RIA : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether attention of thé Govern-
ment has been drawn to the news-item
captioned “Of spiralling costs and
broken hopes™ appearing in the Eco-
nomic Times dated May 12, 1991 ;

(b) if so, whether the said report
is about the woes of members of hous-
ing societies ; and -

(c) the steps taken by the Govern-
ment against unscrupulous manage-
ment committees of the said housing
societies and contractors ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Yes, Sir.

(b) The report covers the alleged
mismanagement in the construction
of flats by the Delhi Watch Dealers
Cooperative Group Housing Society.

() On receipt of complaint, an in-
quiry under section 55 of Delhi Co-
operative Societies Act, 1972 was or-
dered by Registrar of Cooperative
Societies to enquire into the financial
condition of the society. As per the
inquiry report irregularities have come
to notice in the -matter of award of
contract. Further Inquiry under sec-
tion 59 of Dethi Cooperative Societies
Act to fix responsibility on the persons
involved in financial irregularities is
being initiated in order to make good
the loss caused to the society.

Scientific Projects Sanctioned by Indian
Botanical Garden

3375. SHRI BASU DEB ACHA-
RIA : Will the Minister of ENVI
RONMENT AND FORESTS be plea
sed to state :

(a) the scientific projects sanctioncd
for Indian Botanical Garden during
Sixth and Seventh Plan period ;

(b) the future plan and programme
for the expansion of Botanical Survey
of India;

(c) whether there is a proposal to
set up National Botanical Gardens at
Delhi and Karnal ; and

(d) if so; the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRON- .
MENT AND FORESTS (SHRI
KAMAL NATH) : (a) The scientific
projects sanctioned for Indian Botanic
Garden are :—

(I) During 6th Plan period

() Revision of tribes of the plant
families Arecaceae, Rubiacene,
Caryophyllaceae, Liliaceae for
the Flora of India Project.

(i) Survey and documentation of
the horticultural trees and sh-
rubs growing in the Calcutta
Metropolies.

(iii) Introduction and enrichment
of the germplasm collections of
water lilies, palms, jasmines
and bamboos. S

(iv) Preparation of the directory
of the Botanic Gardens and
parks in India and also the
history of development of Gar- .
dens in India, A



Sravana 28, 1913 (Saka)

Written Answers 133

(IY) For 1th Five Year Plan

(i) Enlisting of the live collection
in the Botanic Gardens in
India. -

(ii) Inventorisation of the cultivat-
ed plants in India for the Man-
ual of cultivated plants in
India.

(iii) Revision of some plant tribes
of the family Arecaceae for
the Flora of India Project.

(iv) Captive breeding of plants.

(b) Based on a comprehensive re-
view, the functions, organisation and
programmes of the Botanical Survey
of India have been streamlined and
targets spelt out for the realisation of
its objectives in a time-frame span-

#ning upto 2000 AD.

(c) and (d) The Haryana Urban
Development Authority is considering
a proposal to set up a Botanical Gar-
den cum Ficus Research Centre at
Karnal. There is no other proposal for
setting up a national botanical garden
in Delhi or Karnal.

. [Translation]

Sale/Purchase of DDA Flats by Pro-
perty Dealers

3376. . SHRI GOVINDA CHAN-
DRA MUNDA : Will the Minister of
URBAN DEVELOPMENT be pleas-

.ed to state :

¢~ (a) whether complaints' - regarding
sale and purchase of DDA flats by
some property -dealers have been re-
ceived by the Delhi Development Au-
therity ; -

(b) if so, the details thereof and
the action taken or proposed to be
taken by DDA ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELOPMENT (SHRI M. ARU-
NACHALAM) : (a) Yes, Sir.

(b) 5 complaints were received re-
garding illegal sale and purchase of
flats. In 3 cases show cause notices fo:
cancellation of allotment have been
issued, one case is sub-judice and in
the remaining one the allegations were
found to be unsubstantiated by Anti-
Corruption Branch, Delhi Administra-
tion.

(©) Qucsﬁon does not arise.

[English]
Assistance to Physically Handicapped

3377. SHRI SYED SHAHABUD-
DIN: Will the Minister of WEL-
FARE be pleased to refer to the reply
given to SQ. No. 194 on July 29, 1991
and state :

(a) the number of disabled persons
assisted during 199091 and per-
capita expenditure on assistance for
purchase/treatment of aids/appliances;

(b) the number of scholarships
granted to disabled' persons during
199091 and the institutions where
these students are placed ;

(c) the number of NGOs assisted
by the Government during 1990-91,
the total assistance during the year
as well as names of such organisations
in Bihar and - assistance received by
them during the year; and
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. (d) the number of handicapped un-
employed who got employment thro-
-ugh the Special Cells, Vocational Re-
habilitation Centres and special em-
ployment exchanges during 1990-91.

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): (a)
Under the Scheme of Assistance to
Disabled Persons for Purchase/Fitting
of Aids and Appliances and through
DRC Schemes about one lakh disabled
persons were benefited and per-capita
expenditure was Rs. 500.

(b) During the year 37,171 students
were given scholarships through the
States/Union Territory Governments
studying under the institutions
throughout the country.

(c) The number of NGOs assisted
during the year is 215. The total as-
sistance during the year for such or-
ganisations in Bihar is Rs. 15,79,132,
The organisations assisted are as
under :

(1) Girija Shankar Drishtiheen Ba-
lika Vidyalaya.
(2) Home for Mental Retardates
& Psychological Sufferers.
(3) Blind Girls School.
(4) Prakritik Arogyashram.
(5) Bihar Rehabilitation & Wel-
fare Institute.
(6) Santhal Paharia Sewa Mandal.
(7) Gaya Netraheen Vidyalaya.
(d) As per the information available,
7652 persons got placemtnts during
the year.

Drug Abuse

3378. SHRI SHRAVAN KUMAR
PATEL : Will the Minister of WEL-

FARE be pleased to state :

(a) whether on the Infernational
Day against Drug abuse and illicit tra-
ficking, U.N. Secretary General com-
mended the renewed commitment of
international community to join forces
to respond to the global threat of
drug abuse; and

(b) if so, the reaction of the
Government thereto indicating the
steps taken to effectively check drug
abuse at the Central and States level
and the financial assistance provided
and the scheme formulated for the
purpose ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): (a) Yes,
Sir. '

(b) The Government has taken
following steps to deal with the prob-
lem of drug abuse :—

(i) The narcotic Drugs and Psy-
chotropic Substances Act, 1985 and
the Prevention of Illicit Traffic
in Narcotic Drugs and Psychotropic
Substances Act, 1988 are in force in
the country and are being implement- .
ed by the concerned agencies.

(i) Under the Scheme of Assis-
tance to Voluntary Organsations for
Prohibition and Drug Abuse Preven-
tion sponsored by the Ministry of Wel-
fare 112 counselling centres, 44 de-
addiction centres and 10 Affer-care
Centres have been set up in States and
Union Territories for providing coun-
selling, de-addiction and after-care ser-
vices to drug addicts. The grant sanc-
tioned under this scheme during the
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last two years are as follows :—

Year Amount sanctioned

(Rs. in Lakhs)

1989-90 460.00

1990-91 460.73
[Translation] Yes, Sir. Delhi Administration have

Awards to Teachers on Teachers Day

3379. SHRI SHIV  SHARAN
VERMA : Will the Minister of HU-
MAN RESOURCE DEVELOPMENT
be pleased to state :

(a) whether the Delhi Administra-
tion confer State Awards on the Tea-
chers Day on the Teachers, render-
ing distinguished services in the social
and educational field, every vear;

(b) if so, the number of teachers
honoured on this day during the last
three years and the number of tea-
chers belonging to the Scheduled
. Castes and Scheduled Tribes out of
them ;

(c) if no teacher belonging to Sche-
duled Caste/Scheduled Tribe has been
honoured during the said period, the
reasons therefor; and

(d) the steps being taken to hon-
oyr them on the ensuing Teachers Day?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI. ARJUN SINGH) : (a) and (b)

conferred the State Awards to ninety
teachers during the last 3 years out of
which to belonged to the Scheduled
Castes.

(c) and (d) Do not arise.

Organisations Against Social Evils

3380. SHR1 SHIV  SHARAN
VERMA : Will tht Minister of WEL-
FARE be pleased to state :

(a) the details of voluntary/Non-
governmental organisations in the
country which are fighting social evils;

(b) whaether the Union Govern-
ments are giving any financial assis-
tance to such organisations: anrd

{c) if so, the amount allocated to
them during the last three ears?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): (a) to
(c) A large number of Voluntary/
Non-Governmental organisations in the
country are fighting social evils. The
number of organisations which recei-
ved financial assistance from the
Government during the last three years
is detailed in the statement attached.
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STATEMENT

Number of Voluntary/Non-Governmental Organisations which received financial assistnace for the
last three years for prevention of atrocities on women, drug abuse prevention and removal
of untouchability from Government

The number Amount allocated
of Volun- {Rupees in lakhs)
tary/Non-
Governmen-
tal Organi- 1988-89 1989-90 1990-91
sations
Sl Scheme received
No. financial
assistance
as on
31-3-1991
1 Scheme to promote propaganda
publicity. 1d research work for
prevention of atrocities on-
women . . . 63 30.00 30.00 35.00
2 Prohibition and Drug Abuse
Prevention Scheme 105 364.81 460.00 460.73
3 Removal of untouchabilit * and
Bhangi Kasth Mukti Wo - 2 8.41 9.98 NIL

Winding up of Research work in ln-
dian Council of Medical Research

3381. SHRI SHIV  SHARAN
VERMA : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state:

. (a) whether Indian Council of Me-

dical Research has wound up the re-
search work going on for the treat-
ment of rabbies disease ;

(b) if so, the reasons therefor ; and

(c) since when the research work
was continuing and total expenditure
incurred so far thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHARTHA)
(@) to (c) The Indian Council of Me-
dical Research (ICMR) funded re-
search projects aimed at finding out

whether through intensive care and
judicious combination of drugs, the
life of patients with rabies could be
prolonged. Dr. Gode, Professor of An-
aesthesiology of All India Institute of
Medical Sciences (AIIMS) had been
conducting studies over the last two
decades and they reported prolonga-
tion of life by a few days in a few
patients. After his retirement from
AIIMS, Dr. Gode became an emeritus
scientist under the ICMR with the aim
of continuation his research studies on
rabies. As the AIIMS was unable to
continue providing the infrastructural
facilities for care of rabies patients, the
venue of the studies was shifted to LD.
Hospital, Delhi, where the rabies
patients are admitted. ICMR _provided
grant to procure equipment, drugs for
care of rabies patients and also pro-
vided research staff to assist Dr. Gode,
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as the 1. D, Hospital did not have
facilities for providing intensive care
to rabies patients.

On the sudden demise of Dr. Gode,
the research project carried out by
him was terminated.

Between 1980—1990 funds to the
tune of Rs. 14.7 lakhs were provided
by the Indian Council of Medical Re-
search. Rs. 29.6 lakhs was allocated
for the project in the year 1990-91.

Land to Social Organisations/Trusts
in Delhi

3382. SHRI HARI KEWAL PRA-
SAD : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the particulars of the Social Or-
ganisations, trusts and religious or-
ganisations allotted land/buildings in
Delhi during last three years with lo-
cations and rates thereof ; and

(b) the number of such cases pend-
ing with Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI ‘M. ARUNA-
CHALAM): (a) and (b) The infor-
mation is being collected and will be
laid on the Table of the Sabha.

[English]

Availability of Medicines in C. G. H.S,
Homoeopathic Dispensaries

3383 SHRI TARA CHAND
KHANDELWAL : Will the Minister

of HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether the Homoeopathic me-
dicines such as Armica Hair Oil. Eu-
phrasia Eye Drops and several im-
portant Mother Tinctures are not
available in the C. G. H. S. Homoeo-
pathic Dispensaries/Units in Delhi ;

(b) since how long Arnica Hair Oil
and Euphrasia. Eye Drops are not
available in C. G. H. S. Homoeo-
pathic Dispensaries/Units in Delhi ;

(c) the names of the Mother Tinc-
tures not available in the C. G. H. S.
Homoeopathic Dispensaries as on July
31, 1991 ;

(d) whether the supply of medicines
to C. G. H. S. Homoeopathic Dispen-
saries/Units is deteriorating ; and

{e) the steps Government propose
to take to ensure that all medicines
are made available in the Homoeo-
pathic Dispensaries and Units in
Delhi ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-
THA) : (a) Yes, Sir.

(b) Arnica Hair Oil & Euphrasia
Eye Drops are not available in Ho-
moeopathic Store Depot with effect
from 13-8-90 and 18-1-91 respectively.

(c) The information is given in the
attached statement.

(d) No, Sir.

(¢) Annual Rate Agreements for the
year 1991-92 for the purchase of listed
Formulary items has already been
finalised and supply orders placed.



138 Written Answers _ August 19, 1991

STATEMENT

Group B—Homoeopathic Mother Tinctures : Total : 117

Following Mother Tinctures are not available in Homoeo Store Depot Gole Market New Dethi
as on st July, 1991

SI. NIV No. Name of Medicine Date from which not
No. available
B I 2 T 3 ) - 4
1 B2 Acalphalndica Q. . . . 21391
2 B Alfafa . S [17/5 )1
3 B-11 Apocynum vs . . . . 10/7/91
4 B-12 Arania Diadema ,, . . . . Not Quotted
5 B-16 Avena Sativa - . . ) . 30/4/91
6 B-17 Azadirachta . ... L 30
7 B-18 Baptisia ye . . . . 10/7/91
8 B-19 Berberis Aqua. . . . . . 23/4/9
9 B-21 Blata Qr. ' v . . . 30/4/91
10 B26 Cantharis ., ... 05691
11 B-27 Carduous Mar. v . . . . 08/10/91
12 B-29 Cascara Seg. s . . . . 10/5/91
13 B-30 Ceonanthus v, . . . . 23/3/91
14 B-32 Cheliidonium ve . . . . 18/6/91
15 B-33 Chelone ’e ’ . . . . 16/7/91
16 B-35 China Off. - . . . . 23749
17 B-37 Cina v . . . . 30/4/91
18 B-38 Collinsonia v . . . . 10/5/91
19 B43 Drosera v, . . . . 10/5/91
20 B-44 Digitalis . A (17 /)1
21 B-47 Erigeron - 10/5/91
22 B-50 Ficus Ral . O .17
23 B-53 Ficus Ves, - . . . . 23/4/91
24 B-56 Gossypium - . . . . 14/12/90
25 B-70 Kurchi v . . . . 15/3/91
26 B-74 Millifolium . . . . . 107791
27 B-75 Myristica Seb. v . . . . 10/7/91
28 B-76 Nux Vomica v . . . . 107791
29 B85 Psoralia Car. . . . . . 20/4/91
30 B-87 Quericus Gland. . . . . 14/12/9
31 B92 Senecio . .. . . 13/12/90 Not Quotted
32 B%N Spartium » . . .. 13/12/90 Not Quotted
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1 2 3 4
33 B-95 Spongia T. Q 21/3/91
34 B-97 Sterculia ' Not Quotied
35 B-98 Strephenthus . . 18:6/91
36 B-100 Terminalia Arj. . 27;3:91 Not Quotted
37 B-102 Thuja Oci. . . 10591
38 B-101 Thalaspi B.P. . 23/4/91
39 B-105 Telephora Ind. ' 8/10,90 Not Quotted
40 B-108 Ustilago. v 18/6/91
41 B-109 Vibrnum Op. ’e . 10/5/91
42 B-110 Veratrum Alb. v . 30/4/91
43 B-111 yohimbinum ' 13/12/90
4 B-114 Calandula Ext, ' . 29/7%1
45 B-115 Echinecia Ext. - . 29/7/91
46 B-116 Kreosotum Ext. v 23/4/91
47 B-117 Plantage e . 23/4/91

Total Moiher Tinctures : 117=47 Not Available=70 Available. (57% approx. available).

~ Para-Medical Staff in C. G. H. S, Ayur-
" vedic and Homoeopathic Dispensa-
ries

3384. SHRI TARA CHAND
KHANDELWAL : Will the Minister
of HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) the sanctioned strength of para-
medical staff in each of the C. G. H. S.
Ayurvedic and Homoeopathic Dispen-
saries/Units in Dehi ;

(b) whether full sanctioned strength
of para-medical staff is available in
each Ayurvedic/Homoeopathic C.G.
H.S. Dispensary/Unit in Defhi.

(c) if not, the reasons therefor and
since when posts of para-medical staff
are being vacant in each of the Ayur-
vedic/Homoeopathic Dispensary/Unit
in Delhi ; and

(d) the steps the Government pro-
pose to take to fill up the vacant posts
of para-medical staff in each of the

C. G. H. S. Ayurvedic/Homoeopathic
Dispensary/Unit in Delhi ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-
THA) : (a) The ioformation is given
in the attached Statement.

(b) and (c) Full sanctioned strength
of Para-Medical Staff is available in
each Ayurvedic/Homoeopathic CGHS
dispensary/Unit except the vacancies
of 4 Ayurvedic Pharmacists which
could not be filled due to non-avail-
ability of candidates with requisite
qualifications. These posts are lying
vacant since 1985.

(d) Action has already been initiat-
ed to fill up the vacant posts. Vaca-
ncies have been advertised in the
leading Newspapers by the Central
Employment Exchange on 9-3-1991,
16-3-1991 and 23-3-1991.
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STATEMENT .

Homoeopathic Dispensaries kgégg-s Pharmacists Ng. Att/Peon
Gole Market . . . . . . 1 2 1
Dev Nagar . . . . . . 1 1
R. K. Puram . . . . . . 1 1

Homoeopathic Units Pharmacist- Nursing
cum-Clerk Attendant
Sc;uth Avenue . . . . . . | 1
kalkaii . . . . . .. ] 1
<asturba Nagar . . . . 1 1
Pushap Vihar . . . . 1 i
Shahdara . . . . . 1 1
Daryaganj 1 1
Tilak Nagar . . . . . 1 1
Rajouri Garden . . . . . 1 1
Timarpur . . . . . . 2 2
R. K. Puram (Sc. VI) . . . . 1 1
Ayurvedic Dispensaries Storckeeper  Pharmacist Ng. Attendant
Gole Market . . . . . . 1 2 1
North Avenue . . . . . 1 1 1
Dev Nagar . . . . . . i 2 i
Kidwai Nagar . . . . . 1 2 1
R. K. Puram . . . . 1 2 1
Ayurvedic Units Pharmacist-cum-Clerk Ng. Attendant
Jangpura | 1
M. B. Road . . 1 1
Gurgaon . .. . . . . . 1 1
Dethi Cantt. . 1 1
Nangal Raya . . 1 1
Kingsway Camp . . . . . . . 2 2
Laxmi Nagar . . . . . . . 1 ‘ 1
1 1

Paschim Vihar . . . . . . .
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Effective Functioning of the Commis-
sion of SC/ST

3386. SHRI KODIKKUNNIL
SURESH :
SHRI SOMIJIBHAI DA-
MOR :

Will the Minister of WELFARE

be pleased to state:

(a) whether the newly constituted
National Commission for Scheduled
Castes and Scheduled Tribes is func-
tioning properly ;

(b) the number of meetings held by
the Commission and the number of
reports submitted so far;

(c) whether the Government have
received some complaints regarding
function of the Commission ; and

(d) if so, whether the Government
propose to review the functioning of
the Commission in light of the rules
framed recently ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): (a) The
National Commission for Scheduled
Castes and Scheduled Tribes under the
amended Article 338 of the Constitu-
tion is yet to be constituted.

(b) to (d) Do not arise.

[Translation)
Work Assigned to Subject Experts

3387. SHRI KALKA DASS: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether some Subject Experts
were appointed in State Councid of

Educational Research and Training,
Directorate of Education, Delhi Admi-
nistration through Union Public Ser-
vice Commission during 1985 and
1986 ;

(b) if so, the details thereof ;

(c) the nature of duties assigned to
them ;

(d) whether the work assigned to
the Subject Experts as per their ser-
vice conditions has now been with-
drawn from them and new appoint-
ments have been made in higher scales
of pay in National Council of Educa-
tional Research and Training, an au-
tonomous body, for the same work ;
and

(e) if so, the reasons therefor ?

-‘THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) and (b)
SCERT, Delhi, in its present form
was not in existence in 1985-86. How-
ever, five subject specialists on the
recommendation of the UPSC weie
appointed by the Directorate of Eduw-
cation, Delhi during July, 1985 to
April, 1986 for erstwhile State Insti-
tute of Education, Delhi.

(c) The Subject Experts were ex-
pected to provide in-service training,
improvisation of syllabi and guidance
in respective subjects to class room
teachers.

(d) and (e) The work assigned to
the Subject Experts in the Directorate
of Education has not been withdrawn.
Appointments in the SCERT, an au-
tonomous registered body, are made
in accordance with its own selection
procedures. NCERT is not concern-
ed with the matter.
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[English]

Quarters for Stafi of ESI Corporation

3388. SHRI HARIN PATHAK:
Will the Minister of LABOUR be
pleased to state :

(a) whether staff quarters have been
constructed at Employees State Insu-
rance Corporation colony, Ahmeda-
bad ;

(b) if so, the amount spent thereon ;

(c) whether there is any proposal
to aliot the same quarters to ESIC
employees against House Building
Advances ; and

{d) if so, the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATO-
WAR): (2) Yes, Sir. Staff quarters
have been constructed mainly in three
ESI Colonies in Ahmedabad.

(b) A sum of Rs. 1.88 crore has
been spent.

(c) No Sir.

(d) Does not arise.

Steps to check deforestation in States

3389. SHRI YASHWANTRAO
PATIL :

SHRI BHERU
MEENA :

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state :

(a) whether deforestation on a
. very large scale has taken place in
* various States of the country ;

LAL

(b) if so, the steps being taken by
the Union Government to check fel-
ling of trees ;

(c) whether the Government have
chalked out a Forest Development
Scheme to check deforestation and if
so, the details of the total amount
provided by the Government for the
development of forests State-wise ;

(d) whether the trees planted by
forest department are maintained for
five years only ; and

(e) if so, whether the trees planted
remain safe and if not, the steps being
taken by the Government to protect
the planted trees as well as environ-
ment ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH) : (a) and (b) No re-
port of large scale deforestation has
been received from the States recently.
However, the Central Government
have taken the following steps to
check the illegal felling of trees :

(i) guidelines have been issued to
State  Governments/UTs. to
consider banning green felling
on mountains/hills above 1000
metres ;

(ii) forest protection measures are
being intensified including
strengthening of infrastructure
facilities to curb biotic inter-
ference in the forest;

(iii) enactment of the Forest (Con-
servation) Act, 1980 to check
diversion of forest land for
non-forestry purpcses.
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(c) The Central Government have (d) Generally, plantations are main-

been assisting the State Governmentstained for a period varying from 3 to
in certain development schemes such as5 years.
Scheme of Fuelwood and Fodder Pro- () All endeavour is made to pro-
ject. Minor Forest Produce, Acrialtect the plantations, In  addition to
Sceding, Decentralised Peoples. Nur-inyolvement of local people in protec-
series, Seed Development and  Inte-tion of plantations, various types of
grated Wastelands Development Prog-fencing are erected for protecting the
rammes. The details of the Centralplantation keeping in view the site
assistance provided State-wise duringeonditions. Seasonal watchers are also
1990-91 are given in the attachedemploved for protecting the planta-
Statement. tions from fire, grazing etc.

STATEMENT

Details of State-wise Central assistance ulnggro. gi‘ﬂ’erent Centrally Sponsored Schemes during

(Rupees in lakh)

Name of the Area Minor Aerial  Decentra- Sodd Integrated Develop-
Staie oriented Forest seeding  lised Develop- Waste- ment of
fuel wood Produce people’s ment land Infra-
& fodder Nurseries Develop- structure
Project ment for pro-
Project tection
of forest
from
biotic
interfe-
rence
m 2) 3) @) &) ©® M 8)
1. Andhra
Pradesh 124.43 30.00 12.00 35.00 5.00 56.00 2.90
2. Arunachal
Pradesh 14.38 4.82 — 9.95 — 4.7 6.25
3, Assam 80.61 4.75 — 18.30 — — 9.655
4, Bihar 192.21 47.125 - 50.00 7.00 — —
5. Gujarat 93.08 20.00 - 17187 5.00 55.00 7.90
6. Goa 1.23 - — — - 5.00 1.59
7. Haryana 222.63 40.00 4.50 405.00 10.00 163.50 3.48
8. Himachal
Pradesh 45.00 — - 2.50 25.90 214.24 —_
>9- Jammu & .
Kashmir —_ - —_ 9.00 16.55 115.78 —_
10. Karnataka 85.00 — 18.49 150.00 15.00 — 52,285
11. Kerala - - — -—_ 17.25 6.35 - —

¢1-1/E (N}07L§S—11(a) (



144 Written Answers August 19, 1991
- i STATEMENT—contd.
M @) 3) ) (5) ©) ) @)

12. Madhya

Pradesh §5.00  23.00 1438 302.30 — 24464 10.01
13. Maharashtra  45.00 ~ — 23591 11.88  19.48 -
14. Manipur 60.00  20.00 — 495 — 5450 _
15. Meghalaya 9.17  51.15 - 9.00 — 11456 _
16. Mizoram 69.40  12.40 1450 3315 10.60  661.50  5.875
17. Nagaland — 5.00 — 4.50 —_ — —
18. Orissa 25.00  60.00 — 2250 1316  51.00 10.00
19. Punjab 108.54 — - 33.75 7.07 180.00  12.50
20. Rajasthan 19095  37.50 1975 93.62  14.25  234.89 —
21. Sikkim 3740 16.50 — 3.94 213 _
22 Tamil Nadu  50.7t — 10465  70.00  6.00 187.00  40.00
23. Tripura 30.00 9.00 — 7.51 — 40.00 3.35
24, Uttar

Pradesh 162.50 — — 6750 17.04  307.04  18.42
25. West Bengal 104,70 60.75 9.19  112.50 — 146.90 —
26. Delhi _ _ _ . _ B -

Total 203694 441995 197.46 1900.00 170.80 2381.97 185.215

Shortage of Medicines in Hospitals in
Kerala

3390. SHRI KODIKKUNIL
SURESH : Will the Minister  of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether the Union Government
have received any representation from
Government of Kerala about the
shortage of medicines in Government
hospitals etc. ;

(b) whether the Government of
Kerala has also requested for suffi-
cient quantity of medicines for distri-
bution 1o patients ; and '

(c) if so. the steps taken by the
Union Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH

AND FAMILY WELFARE (SHRI-
MATI D. K. THARADEVI SIDD-
HARTHA) : (a) and (b) No, Sir.

(¢) Does not arise.

[ Translation)

Delay in Free Distribution of Books
in NDMC and MCD Schools

3391. SHRI DEVENDRA PRA.
SAD YADAV : Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether the distribution of free
books in schools of N. D.M. C. and
M. C. D. has been delayed ;

(b.) whether this delay affects the
studies of the sfudents ; and
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(c) whether teachers are able to
’ complete the course on time in case
Cof delayed delivery of books ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) to (c)
The information furnished by New
Delhi Municipal Committee and Muni-
cipal Corporation of Delhi is as
below :—

N.D.M.C.

In NDMC schools text books are
usually issued in the 2nd week
of May but this year the dis-
tribution of books was under-
taken in the month of June,
1991. This does marginally
affect the studies of the stu-

dents. howevers the teachers
are able to complete the cour-
ses in time.
M. C. D. ) oy
In MCD schools free text books
were distributed before the
re-opening of schools, after

summer vacation.
[English}

"Ban on Students of Non-CBSC Affilia-
ted Schools to Undertake CBSE
Examination

3392. SHRIMATI MAHENDRA
KUMARI :

SHRIMATI
MAHAJAN :

) Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be plea-
sed to state -
(a) whether the Central Board of
Secondary Education has barred stu-
91-L/B(N)403LSS—11(a)

SUMITRA

dents of non-CBSE affiliated schools
to undertake the CBSE examination ;

(b) if so, the reasons therefor : and

(c) the alternative arrangements
being made for students of non-CBSE
affiliated schools ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) and (b)
The Central Board of Secondary Edu-
cation (CBSE) is an affiliating Board.
As such, only students from the schools
affiliated to the CBSE can appear for
the examinations conducted by it.

(c) Does not arise.

Time Bound Programme for DDA

Flats
3393. SHRI CHETAN P. S
CHAUHAN :
SHRI DATTATRAYA
BHANDARU :

Will the Minister of URBAN DE-
VELOPMENT be pleased to state :

(a) whether any time bound prog-
ramme has been chalked out by the
Delhi Development Authority to allot
flats to all the remaining applicants
in different categories ;

(b) if so, the details thereof ; Sche-
mewise ; and

(c) the time by which flats will be
allotted to all the persons waiting for
allotment ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b) The allot-
ment of flats to the remaining regis-
trants under different schemes will
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depend upon availability of land, con-
struction of adequate number of flats
and provision of infrastructural ser-

ed out a programme for comstruction
of flats during the next three years as*

. under :—
vices. However, the DDA have chalk-

Sl No. Year Target for cons-
truction of flats

1. 199293 26,000

2. 199394 . 26,500

3. 1994495 36,000

Total . 88,500

(¢) No exact time frame can be
indicated for allotment of flats to all
the remaining registrants, in view of
constraints mentioned in reply to part
‘2> & ‘b’ above. However, the back-
Jlog under variovs schemes is expect-
ed to be cleared by the end of VIII
Five Year Plan.

Benefit of Union Govemment Em-
ployees to Teachers of Kendriya
Vidyalayas of North East Region

3394. SHRI LOKANATH CHOU-
DHARY : Will the Minister of HU-
MAN RESOURCE DEVELOPMENT
be pleased to state :

(a) whether Kendriya Vidyalaya
Sangathan’s employees are entitled to
allowances and benefits as decided
from time to time;

(b) if so, whether Kendriya Vidya-
laya Sangathan’s Board of Governors
or its Chairmian has deprived teachers
below the rank of Post Graduate Tea-
cher from getting Special benefits as
admissible to the civilian employees
of Union Government who are posted
in North-East Region ; and

{c) if so. the reasons thereof ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) Yes, Sir.-

(b) and (c) Generally speaking, the
special allowances and benefits accord-
ed to Central Government Fmployees
posted in the North East Region have
also been provided to employees of
the Kendriya Vidyalaya Sangathan.
However, while adapting the facilities
to its requirements, the Kendriya
Vidyalaya Sangathan provided a uni-
form minimum tenure of three years
for Post Graduate Teachers and above
as against tenures of 2 or 3 years de-
pending on length of service for all
Central Govt. Employees working in
North East Region. Further, the faci-
lity of Special (duty) Allowance was
also not extended to the teachers re-
cruited specifically for the North East
Region. The teachers below the rank -
of Post Graduate Teacher are recruit-
ed on regional basis. Therefore, the
facility of temire posting has also not
been extended to them.
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" Opening of More Kendriya Vidya-
layas in Pauri Garhwal and Cha-
moli Districts

3395. SHRI BHUWAN CHAND-
A KHANDURI : Will the Minister
f HUMAN RESOURCE DEVE-
JOPMENT be pleased to state :

(a) the present location of Kendriya
7idyalayas in Pauri Garhwal and Cha-
noli districts ;

(b) whether Government purpose
o open more Kendriya Vidyalayas in
sarhwal region ; and

(c) if so, the number of Kendriya
Vidyalayas proposed to be opened
luring the year 1991-92 and the place
it which they are likely to be started ?

THE MINISTER OF HUMAN
RESOURCE ( DEVELOPMENT
SHRI ARJUN SINGH): (a) The
wresent locations of Kendriya Vidya-
ayas in Pauri Garhwal and Chamoli
Districts are as under :—

L. Keridriya Vidyalaya, SSB Sri-
nagar Distt. Garhwal.

Kendriya Vidyalaya, Lansdowie,
District Pauri Garhwal.

3. Kendriya Vidyalaya, Joshimath,
District Chamoli.

(b) and (c) Kendriya Vidyalayas
ire opened on the basis of proposals
>f sponsoring agencies, depending on
he availability of necessary infras-
iructure including land etc., sizeable
soncentration of transferable Central
Bovernment Employees including De-
fence Personnel, availability of resour-
es and administrative consideration.
As per records of Kendriya Vidyalaya
Sangathan, no proposal to open new

Kchdriya Vidyalayas at Péuri Ga;fl;
wal and Chamoli districts in the pres-
cribed proforma has been received.

Jobs in Gulf Countries

3396. SHRI MAHESH KUMAR
KANODIA :
SHRI BALRAJ PASSI :
SHRI CHETAN P. S
CHAUHAN :

Will the Minister of LABOUR be
pleased to state :

(a) whether the Union Government
are aware that some groups/compa-
nics dupe the people in the name of
providing jobs in the Gulf countries ;

(b) if so, the details of such groups/
companies and the number of persons
duped by them during the last two
years ; and

(c) the steps taken/proposed to be
taken by the Government to check
such frauds ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATO-
WAR): (a) Yes, Sir.

(b) As per available information,
FIRs have been lodged against 27
groups/persons involving the comp-
laints of cheating of 70 persons during
the last two years. Out of above 27
-cases, prosecution has been sanctioned
under the Emigration Act, 1983 against
26 persons/groups.

(c) Whenever complaints are recei-
ved, they are enquired into with the
help of police and the concerned In-
dian Missions abroad depending upon
the nature of complaint. The Emigra-
tion Act, 1983 and the rules framed
there-under are intended to protect the
emigrant workers against exploitation.



148  Written Answers

August 19, 1991

The Indian Missions also take appro-
priate action to redress their grievances
whenever these are brought to their
notice.

| Translation)

Construction of Government Houses
Behind Western Court, New Delhi

3397. SHRI RAM LAKHAN
SINGH YADAYV : Will the Minister
of URBAN DEVELOPMENT be
pleased to state :

(a) whether the Government pro-
pose to utilise the space lying vacant
behind Western Court for construction
of Government accommodation ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VEILLOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (c) There are no
proposals at present for construction
of Govt. accommodation in the vacant
land appurtenant to the Western
Court. Such construction has to be de-
cided in the context of permissible
land use, ground coverage and floor
Area Ratio (FAR).

Conversion of Western Court as Nehru
Museum

3398. SHRI RAM LAKHAN
SINGH YADAYV : Will the Minister
of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state :

(a) whether the Government are
aware that the freedom fighters Late
Jawahar Lal Nehru, M. A. Jinnah

and Lala Lajpat Rai lived in Western
Court, New Delhi built in 1920 ;

(b) if so, whether the Government
propose to exhibit the articles used
by these greatmen and whether Go-
vernment propose to convert Western
Court into a National Museum in
order to pay respect to those great
souls ;

(c) if so, the details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) The
Ministry of Human Resource Develop-
ment (Department of Cuiture) do not
have any information that these free-
dom fighters lived in Western Court.

(b) to (d) Do not arise.

]

Brick Kilns in Delhi

3399. SHRI GAYA PRASAD
KORI : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) the number of brick Kilns in
Delhi ; and

(b) the number of Kilns out of those
operating on the land acquired by
DDA?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Delhi Admn. has re-
ported that according to a survey con-
ducted in the year 1988, there were
384 brick kilns functioning in the
Union Territory of Delhi. v

(b) Delhi Development Authority -
has reported that no brick kiln is ope-
rating on the land acquired and trans-
ferred to the Delhi Development Au-
thority.
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[English]

Opening of Branches of Zoological
Survey of India

3400, SHRI K. MURALEEDHA-
RAN: Will the Minister of ENVI-
RONMENT AND FORESTS be plea-
sed to state :

(a) whether the Government pro-
pose to open branches of Zoological
- Survey of India in Kerala ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) No, Sir. A
Field Station at Kozhikode, Kerala
has already been established in 1980.

(b) Does not arise.
Setting up of Kendriya Vidyalaya in
Calicut

3401. SHRI K. MURALEEDHA-
RAN ; Will the Minister of HUMAN

RESOURCE DEVELOPMENT be
pleased to state :

(a) whether there is any proposal
to start one more Kendriya Vidyalaya
in Calicut ; and

(b) if so, the details thereof and by
when it is likely to start working ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) and (b)
New Kendriya Vidyalayas are opened
depending on the availability of neccs-
sary infrastructure, i.., land. tem-
porary accommodation and 509% resi-
dential accommodation for the staff,
availability of resources and admini-
strative considerations.

The Central Government Employees
Welfare Committee. Kozhikode (Cali-
cut) has sponsored a proposal for
opening second Kendriya Vidyalaya
in Kozhikode (Calicut). The details of
facilities being made available are :

Land (in acres)

Temporary Accommodation

Residential Accommodation
—Aa

S N — e —_————— A
r—Reqd, A\:ilﬂ Reqd, Avail Reqd. Avail
I5 acres 5 acres 12 rooms 10 rooms 50", of staff 8 quarters

different types

Clearance of Drainage Scheme for
Jabalpur

3402. SHRI SHRAWAN KU-
) MAR PATEL: Will the Minister of
URBAN DEVELOPMENT be pleased
to state :

(a) whether the underground drain-
age scheme for Jabalpur city, has been

submitted by Madhya Pradesh Gov-
ernment for approval in the light of
observations made by the Central
Public Health and Environmental En-
gineering Organisation ;

(b) if so, the steps taken so far for
clearance of the scheme ; and



150  Written Answers

Agust 19, 199i

(c) the details of the World Bank
aid likely to be made available for the
project ?

. THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-

VELOPMENT (SHRI M. ARUNA-

CHALAM) : (a) Yes, Sir.

(b) The Jabalpur Sewerage and
Sewage Treatment Project Phase I
Phase II has been cleared by the Cen-
tral Public Health and Environmental
Engineering Organisation from tech-
nical angle at an estimated cost of
Rs. 77.97 crores.

(c) Does not arise as the scheme
has not proposed for World Bank
assistance by the Govt. of Madhya
Pradesh at present.

Regularisation of Safai Karamcharis

3403. SHRI DHARAM PAL
SINGH MALIK : Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to refer to the reply

given to USQ No. 1052 on January
2, 1991 and state :

(a) whether Government propose to
lay a statement showing the names,
date of appointment of Safai Karam-
charis who have been regularised as
full time employees according to their
seniority ;

(b) whether Government propose to
regularise such Safai Karamcharis who
have served for more than five years ;
and

(¢) if not, the reasons therefor ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) A state-
ment is attached.

(b) and (c) The part-timers are
regularised on the basis of their inter-
se-seniority as and when vacancies
arise due to retirement/death of the
regular safai karamcharis or due to
addition of new schools.

STATEMENT
S. Name Date of Date of
No. engagement on  Appointment on
Part Time regular basis
1 Tara Devi 10-1-71 23-11-89
2 Smt. Safeda . 9-8-71 »s
3 Suraj Bhan . 16-8-71 "
4 Daya Wati . 26.8-71
S DayaDevi . 1:9.71 "
6 Nirmala Devi 19-71 "
7 Ramkali 1.9-711 "
8 JankiDevi . 19-71 »
9 Krishna 1-9-71 "
10 Rattan Singh

7-10-71 "
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STATEMENT—contd.
S, Name Date of Datc of
No. Engagment on Appointment
Part Time on regular ba.is

11 Krishna Devi . . . . . . 7-10-71 23-11-89
12 Bhagwani . . . . . . . ©13-10-T1 ’s

13 Sunehri Devi . . . . . . 14-10-71 '

14 Anguri Devi . . . . . . 16-10-71 v

15 Maimi Devi . . . . . . 20-10-71 5-01-90
16 Santra Devi . . . . . . . j-11-71 .

17  Anguri Devi . . . . . . 5-11-71 ve

18 Sheela Devi . . . . . . . 10-11-7§ '

19 Shakuntala Devi . . . . . . 16-11-71 "

20 Shakuntia Devi . . . . . 16-11.71 v

21 Shanti Devi . . . . . . . 1-12-71 '
22 Khajani Devi . . . . . . 1-12-71 .

23 ShantiDevi . . . . . . . 5-12-71 v

24 Kosri . . . . . . . . 18-12-71 »

25 Satwati . . . . 1-1-72 »

26 Rajo Devi . . . . . . . 12-1.72 .

27 Sarwati Devi . C e . 122-12 "

28 Saroopi Devi . . . . . . 1-2-72 '

29 Lakhmiri Devi . . . . . . 1-1-67 30-8-90
30 Khajani Devi . . . . . . 15-2:72 .

31 Ashrafi Devi . . . . . . 15-3-72 v

32 Santra Devi . . . . . . . 14.72 .

33 Bimla Devi . . . . . . 1-4.72 .

34 Chandra Devi . . . . . . 15-5-72 .

35 Dhanpati . . . . . . 204-72 .

36 Sharbati Devi . . . . . . 10-5-72 "

37 Ramwati . . . . . . . 26-4-72 '

38 Ramesh Chand . . . . . 1-5.72 "

39 Shanti Devi . . . . . . . 1.7.72 v

40 Om Wati . . . . . . . 8-7.72 .

4] TejPal . . . . . . . 15-7-72

»

42 Sat Pal . . . . . . . 15-7-72 14-2-91
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STATEMENT-——contd.
S. Name Date of Date of
No. Engagement on Appointment
Part Time on regular basis

43 Krishna Devi 15-7-72 22-3-91
44 Ramesh 15-7-72 14-2-91
45 Maimo 25-7-72 14-3-91
46 Daya Wati 26-7-72 4-2-91
47 Rajo 26-7-72 7-2-91
48 Daya Wati 1-8-72 5-2-91
49 Dwewan 16-8-72 4-4-91
50 Murari 17-8-72 5-2-91
51 Goffpri Devi 6-7-72 5-3-91
52 Kamla Devi . 1-10-72 7-5-91
53 Roop Kala 5-10-712 7-3-91
54 Swroopi 5-10-72 7-3-91
55 Ram Piyan . 13-10-72 8-3-91
56 Som Wati 15-10-72 7-2-91
57 Muru Devi . 10-11-72 14-2-91
58 Angoori Devi 21-11-72 19-2-91
59 Shanti Devi . 1-12-72 5-4-91
60 Bedi 5-12-712 31-1-94
61 Shila Devi 8-12-72 23-3-91
62 Prakashwati . 1-1-73 9-4-91
63 Risalo 5-1-73 26-3-91
64 Kela Devi 5-1-73 14-2-91
65 Bhooro Devi 20-1-73 14-3-91
66 Kamla Devi . 24-1-73 14-3-91
67 Parmeshwati 1-2.73 19-4-91
68 Laxmi Devi . 1-2-73 14-6-91
69 Ishwari Devi 1-2273 8-4-91
70 Phoolwati 1-2-73 5-3-91
71 Giano Devi . 1-3.73 7-2-91
72 Vidya Devi . 1-3.73 14-2-91
73 Chand Kaur 6-3-73 26-3-91
74 Bimla . 4-4-713 10-4-91
75 Giano Devi . 1-6-73

22-391
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STATEMENT—contd.
S. Name Date of Date of
No. Engagement on  Appointment
Part Time  on regular basis
76 Vidyawati 1-6-73 15-5-91
77 Suraj Bhan . 14-7-73 5-2-91
78 Rajwati 16-7-73 29-5-91
79 Shanti Devi . 16-7-73 15-5-91
80 Daya Kaur . 16-7-73 12-3-91
81 Ram Shr 16-7-73 9-4-9)
82 Panni Devi 16-7-73 31-1-91
83 Kiran Devi . 17-7-73 22-3-91
84 Ramwati 17-7-73 5-3-91
85 Maya Devi 18-7-73 7-3-91
86 Bhatcri 19-7-73 4-6-91
87 Chameli Devi 19-7-73 12-3-91
88 Krishna Devi 22-7-73 30-5-¢1
89  Attro 1-8-73 12-3-91
93 Suresh Kumar 1-8-73 22-3-91
91 Saraswati 1-8-73 5-3-91
92 Rajo Devi 1-8-73 25-3-91
93 Harvaji 2-8-73 13-2-91
94 Anare . 6-8-73 5-2-91
95 Kishni . - 1-9-73 10-4-91
96 Giano Devi . 1-9-73 14-3-91
97 Bharpai Devi 14-9-73 15-3-91
98 Saraswati 8-10-73 27-391
99 Chhano Devi 8-10-73 13-391
100 Sukhbir Singh 1-11-73 7-2-91
101 Birmo Devi . 20-12-73 4-6-91
102 Smt. Parkash 1-1-74 30-4-91
103 Smt. Rani 3-1-74 14-5-91
104 Smt. Sringari 9-1-74 18-2-91
105 Om Parkash 2-3-14 3-5-91
106 Kalawati 20-6-74 14-391
107 Sharvan Devi 12-7-714 13-1-91
15-7-714 14-5-91

108

Kitabo Devi
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STATEMENT—contd.
S. Name Date of Date of
No. Engagement on Appointment on
Part Time regular basis

109 Parkashwati . . . . . . . 15-7-74 5-3-91
110 Roshani . . . . . . . 19-7-74 19-4-91
111 Chaman Wati . . . . . . 22-7-74 13-2-91
112 Kranti Devi . . . . . . 27-7-74 22-391
113 Angoori Devi . .. . . . 1-8-74 14-3-91
114 Shanti Devi . . . . . . . 1-8-74 7-5-91
115 Shila Devi . . . . . . . 1-8-74 22-3.91
116 Santosh Kumari . . . . . . 25-8-74 7-5-91
117 RisaloDevi . . . .. . . . ' 29-8-74 16-4-91
118 Zalo Devi . . . . . . . 1-9.74 12-3-91
119 Sona . . . . . . . . 2-9-74 25-3-91
120 Sumitra Devi . . . . . . 8-9-74 5-3-91
121 Kasturi Devi . . . . . . 17-9-74 22-3.91
122 Meda Ram . . . . . . . 1-10-74 10-4-91
123 Chander Kala . . . . . . 1-10-74 10-4-91
124 Maya Devi . . . . . . . 1-1-75 14-2-91
125 Krishna . . . . . . . 1-1-75 13-3-91
126 Imrati Devi . . . . . . . 1-2.75 22-39(
127 Naraian Singh . . . . . . 3-2-75 ‘21-3-‘)1
128 Chameli . . . . . . . 3-2.75 19-3.91
129 Jagwati . . . . . . . 11-2-75 4-5-91
130 Maya Devi . . . . . . . 1-3.75 14-3-91
131 Ram Piyari . . . . . . . 5-4-75 8-3-91
132 Vidya Rattan . . . . . . 16-4-75 14-3-91
133 Omvir . . . . . . . 1-5-75 13-3-91
134 Indrawati . . . . . . . 1-5-75 2-5.91
136 Savitri Devi . . . . . . . 17-6-75 7-3-91
137 Ram Piyari . . . . . . . 1-7-75 22-3-91
138 Rajwati . . . . . . . 1-7.75 5.3.91
139 Balbiri . . . . . . . 12-7-75 14-391
140 Jaswanti . . . . . . . 15-7-91 5-4-91

4 Premwati . . . . . . . 15.791 18391
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STATEMENT—contd.
S. Name Date of Date of
No. Engagement on  Appointment
Pare Tim2  oarcgalar beis
142 Kanta Devi . 15-7-9) 5-3-91
143  Savitri . 16-7-75 5-3-91
144 Maya Wati . 17-7-75 5-3-91
145 Raj Dulari 21.7-78 12-3-91
146 Maya Davi . 22-7-75 26-3-91
147 Bhagyawanti 23-7-75 7-3-91
148 Lila Devi 24-7-75 7-3-91
149 Kela Devi 24-7-75 5-3-91
150 Santra . 28-7-75 22-3-91
151 Om Parakash 1-8-75 5-3-91
152 Risale . 1-8-75 5-3-91
153 Bhupan 1-8-75 12-2-91
154 Ram Wati . 1-8-75 18-4-41
155 Santosh . . 1-8-75 7-3-91
156 Sumitra Devi 1-8-75 12-3-91
157 Krishna Devi 1-8-75 14-5-91
158 Kesari . 8-8-75 26-3-91
159 Nathu Singh 13.8-78 9-4-91
160 Anoop Singh 16-8-75 12-391
161 Mahaveero . 20-8-75 5-4-91
162 Ram Piyari 22-8-75 14.3-91
163 Usha Devi 28-8.75 5-3.91
164 Chand Kaur 13-9-75 15-3-91
165 Golli Qamali 11075 5-3-91
166 WBraham Prakash 16-10-75 5-3-91
167 Ramo Devi . 16-10-75 22.3-91
168 Kamla 17-10-75 14-3-91
169 Ramo Devi . 1-11-75 26-3-91
170 Shanti Devi . 1-11-75 8-3-91
171  Smt. Murti Devi 1-11.75 15-3-91
172 Shila Devi 1-11.75 29-3-91
173 Jai Pali 2-1.76 9-4-91
174 Ramo Devi . 3-1-76 5-4-91
175 Imarati 7-1-76 10-4-91
176 Prakashi 10-1-76 18-3-91
t77 Shyamo Devi 28-1-76 5491
178 Jage Ram 2-2-76 9491
179 Raj Bala 1-3-86 19-3.91
180 Charida Devi 4.3-86 12-3.91
181 Sukhbiri 12-2.76 14.3.91
182 Prem 1-4.76 -27-3.91
183 Phoolwati . . 15-7-76 22391
184 Ramo - . . 15-7:% 27-3-91
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Pollution by Sugar and Chemical
Factories in Moradabad and Bijnore,
Uttar Pradesh

3404. SHR1 CHETAN P. S
CHAUHAN : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether the sngar and chemicals
factories in Moradabad and Bijnore
districts of Uttar Pradesh are creating
air and water pollution bv violating
the direction laid down by the Govern-
ment for installation of pollution con-
trol equipments : and

(b} if so, the remedial measures
proposed to be taken by the Govern-
ment in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) Of the sugar
and chemical factories in Moradabad
and Bijnore districts of Uttar Pradesh,
12 units are reported to be not meet-
ing all the standards prescribed under
the Water (Prevention and Control of
Pollution) Act, 1974 and 16 units
are not meeting all the standards pres-
cribed under the Air (Prevention and
Control of Pollution) Act, 1981, as
they have not installed adequate pol-
lution control equipment.

(b) A time-bound action plan has
been prepared for control of pollution
in consultation with the State Govern-
ment and a Notification has been issu-
ed under which polluting units are
required to meet the standards by
December 31. 1991.

The Uttar Pradesh Pollution Con-
trol Board has initiated legal action

-against.4 units for not taking adequate

steps to meet the prescribed standards.

Location of Polluting and Hazardous
Industries

3405. SHRI RAM KAPSE: Will
the Minister of ENVIRONMENT
AND FORESTS be pleased to state
the measures the Government propose
to take under the Environment (Pro-
tection) Act, 1986 to prohibit the
location of the polluting and/or hazar-
dous industries in designated indus-
trial areas with 25 km of the peri-
phery of towns having population of
more than one million as allowed by
the new industrial location policy ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH) : Location of pollut-
ing and hazardous industries even in
designated industrial areas within 25
km of the periphery of towns with a
population of more than oge million
is to be guided by zoning,” land-use
regulations and environmental legis-
lation. As such, the provisions of the
Environment (Protection) Act, 1986
would be used to locate and regulate
development of hazardous industries,
where necessary.

Shortage of Drinking Water in DIZ
Area

3406. SHRI BHUWAN CHAND-
RA KHANDURI : Will the Minister
of URBAN DEVELOPMENT be
pleased to state :

(a) whether Government are aware
that there is perennial water shortage
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in DIZ area, New Delhi specifically

in Sector ‘D’; if so, the reasons there-
for ;

(b) whether the hand pumps sanc-
tioned for Sector ‘D’ Mandir Marg
have since been installed ;

(c) if not, the reasons therefor and
the steps being taken to instal these
pumps without further delay ; and

(d) the other emergent measures
being taken to tide over this crisis in
DIZ area specifically in Sector ‘D’ ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) There is a general
shortage in Delhi due to overall shor-
tage in the bulk supply of water. This
shortage gets aggravated during the
summer season due to power break-
down, voltage fluctuations, less avail-
ability of raw water, and/or diversion
of water during fire fighting operations.

(b) and (¢) The NDMC had sanc-
tioned 3 hand-pumps for Sector-D,
out of which one is already installed.
The remaining two could, not, how-
ever, be installed, due to the soil
being of boulder collapsible strata
and therefore, the attempts to instal
these pumps was abundoned.

- (d) The CPWD propose to bore two
tubewells in the area in addition to
the existing ones, to augment the
supply of watkr in Sector-D. It has also
taken up with the NDMC for sanc-
tioning an additional connection for
augmenting water supply to_Sector-D.

'l;émples—iil Hami;pur and Jhansi

3407. SHRI V. N. SHARMA :
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed to state :

(a) whether the temples in Hamir-
pur and Jhansi are being maintained

properly by Archaeological Survey of
India ;

(b) if not, the steps proposed to be
taken by the Government for the main-
tenance of these temples properly
which are of the national and histori-
cal importance ; and

(c) the amount spent by the Arc-
haeological Survey of India on the
maintenance of these temples during

the last three years with details there-
of ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) : (a) There
are no Centrally Protected Temples in
the cities of Hamirpur and Jhansi.

(b) Dves not arise.

(¢) Does not arise.

Development of Siddha System of
Medicine

3408. SHRI R. KANAGA GO-
VINDARAJULU : Will the Minister
of HEALTH AND FAMILY WEL-
FARE be pleased to state :

{a) whether the Central Council for
Research in Ayurveda and Siddha is
neglecting Siddha System of medicines
and is treating it as a subordinate sys-
tem of Ayurvedic ; and .
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(b) if so, the steps the Government
propose to take for the development
of Siddha System as a separate entity ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-
THA) : (a) No, Sir.

(b) Government have taken the fol-
lowing major steps for development of
Siddha System of Medicine :—

(1) The Central Council for Re-
search in Ayurveda and Siddha
is conducting research prog-
ramme in Siddha System of
Medicine. 14 Institutes/units
under the Council are engaged
in research in this system of
medicine.

(ii) Two Departments of Govern-
ment college of Siddha Medi-
cine at Palayamkottai have
been upgraded for Post-gra-
duate tpaining in Maruthu-
vam and Gunapadam.

(iti) Under the Central Govern-
ment Health Scheme, one unit
each at Madras and New Delhi
have been established for pro-
viding treatment according to
Siddha system to the benefi-
ciaries.

(iv) A Siddha Pharmacopoeia Com~
mittee has been constituted to
prepare standards formulary
and pharmacopoeia of drugs of
this system. The first volume
of siddha formulary has al-
ready been published.

() Drug and Cosmefics Act was
further amended in 1982 and

Siddha System has been shown
as a separate system of medi-
cine in that Act.

Situation of Pandav Nagar Colony in
Delhi

3409. DR. LAL BAHADUR
RAWAL : Will the Minister of UR-
BAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that Pandav
Nagar Colony which is near the fac-
tory of Mother Dairy in Patpar Ganj
in Shahdara Zone of Delhi is located
in the rural area of Ghronda Neemka;

(b) whether it has since been de-
clared as urban area covering the old
abadi as well as the entire revenue
estate of the Ghronda Neemka Vill-
age as per Gazette of India Notifica- -
tion dated March 8, 1986, Part II,
Section III, sub-section (ii) of SO-991 ;

(c) whether another area named
Ghronda Neemka does not exist near
the Mother Dairy plant in Patpar
Ganj of Shahdara Zone, Delhi as per
revenue records and Pandav Nagar
Colony is situated only in Ghronda
Neemka ; and

(d) if so, the factual position in
this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Pandav Nagar Colony
is situated in the rural area of Gha-
ronda Neemka Bangar.

(®) Government of India have ex-
tended the provisions of Delhi Rent
Control Act, 1958 to the village
Ghronda Neemka vide notification
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dated 8th M’]l‘;h, 1986 referredﬂ to in,_
the Question and not the village Gha-

~ ronda Neemka Bangar. The village
Ghronda Neemka alone has been de-
clared as urban by the Municipal Cor-
poration of Delhi, and not Gharonda
Neemka Bangar by a separate notifi-
cation dated 22nd April, 1982.

: (c) and (d) Deputy Commissioner,

‘Delhi has ' reported that Pandav
Nagar Colony is situated on the land
of village Gharonda Neemka Bangar.
The Mother Dairy Plant is situated in
the land of village Mandawali Fazal-

pur on the boundary of village Gha-.

ronda Neemka Bangar.
Pollution Control Around Pune City

3410. SHRI ANNA JOSHI : Will
the Minister of ENVIRONMENT &
FORESTS.be pleased to state the mea-
sures’ taken to control the air and
water pollution in and around Pune
City in Maharashtra ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH) : To control the air
and water pollution in and around
Pune city in Maharashtra, the follow-
ing measures are reported to have been
taken :

1. Pune Municipal Corporation
has prepared an exhaustive sewage
treatment and disposal scheme taking
into account a total flow of 526 MI.D
in the year 2001. The scheme costing
Rs. 72.66 crores has been submitted
to Govt. for approval. The Pune
Municinal Corporation is also trying
to secure 2 World Bank loan for this
<cheme. g

L/BMM02T S — 12

the unit has not
treatment arrangement for control of

2. The.total sewage including in-
dustrial = effluent - generated from the
Pune Municipal Corporation area is
estimated to be about 300 MLD. Pri-
mary treatment arrangements have
been provided at Bhairoba, Pumping
Station. A new sewage treatment plant
for biological oxidation unit has been
constructed and commissioned near
the Naidu Hospital.

3. The Maharashtra Pollution Con-
trol Board has prosecutedM/s. High

- Explosive Factory located in the catch-

ment area of the Mula River because
provided effective

pollution. All the major units in the
catchment area of the Pawane River
basin have provided effluent freatment
arrangenients.

4. The ambient air quality moni-
toring in and around Pune is regu-
larly carried out under the National
Ambient Air Quality Monitoring
Programme. The ambient air quality
of Pune is within the prescribed limits.

[Translation]

Untouchability’

3411. SHRI HARI KEWAL PRA-
SAD: Will the Minister of WEL-
FARE be pleased to state:

(a) whether untouchability incidents
are occurring in the country inspite
of enacting anti-touchability law ;

(b) if so. the number of such inci-
dents which occurred during the last
three years, State-wise ; and

(c) the steps taken by the Union
Government to make the untoucha-
bility law more effective Finet
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" THE MINISTER OF WELFARE facilities including legal aid, appoint- °

(SHRI SITARAM KESRI) : (a) Yes
Sir.

(b) A statement is attached.

(c) Under Section 15(i) of the Pro-
‘tection of Civil Rights Act, 1955
every offence punishable under the
Act has been made cognizable. Un-
der Section 15A(2) of the Protection
of Civil Rights Act, 1955, the State
Governments and Union Territory
Administrations are required to take
measures like provision of adequate

ment of officers for initiating or exer-

cising supervision over prosecutions,
setting up of special courts, setting up
of Committees at appropriate levels,
provision of periodic surveys and iden-
tification of untouchability prone areas
to combat the evil of puntouchability.

The Central Government also gives
grants-in-aid on 50 : 50 basis to State
Governments and Union Territories
for effective implementation of the
provisions of the Protection of Civil
Rights Act, 1955.

STATEMENT

Cases registered uader the protection of Civil Rights Act, 1955

Name of State/UT

No. of cases registered

S, — A |
No. 1988 1989, 1990
1 2 3 4 5
1 Andhra Pradesh 393 465 203
2 Assam . Nil Nil Nil
3 RBihar n k1) U
4 Goa . 3 5 5
5 Gujarat . 107 94 172
6 Haryana 2 3 —
7 Himachal Pradesh . 8 6 N.A
8 Jammu & Kashmir . 5 N.A. 2
9 Karnataka 833 759 807
10 Kerala . . 26 23 ‘24
- 1 Madhya Pradesh 444 410 463
12 Maharashtra . . . . 306 231 257
13 Orlissa . . . . . . 56 47 Y
14 Punjab . 1 Nil Nil
15 Rajasthan . 230 275 207
16 Tamil Nadu . 886 660 787
17 Tripua . . Nil Nit Nil
18 Ulter Pradesh 386 353 - 357
19 Wesf Bengal . Nil Nil -
20 Chandigarh . 2 Nit —
21 Dehi 0 1 x
22 Pondicherry . . 2 ST 27
23 Dadra & Nagar Haveli . — — —
24 Andam&lemIshnds — Nil Nil
25 Lakshadweep . . _— Nil Nit
26 ‘Daman & Div —_ Nil ~Nil
27 Manipor -_ -

Nil
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[English]
Elephant Sanctuaries

3412. SHRI GOPI NATH GAJA-
PATHI : Will the Minister of ENVI-
RONMENT AND FORESTS be plea-
sed to state :

(a) the number of Elephant sanc-
tuaries in the country and the location
thereof ;

(b) the amount released by the
Union Government for proper main-
tenance of these Elephant sanctuaries
during the last three years :

(c) whether the central assistance
is not sanctioned every year for Chan-
daka Elephant sanctuary, Bhubane-
shwar or it is very inadequate if sanc-

Y4 (d) if so, the reasons therefor ; and
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(e) the steps taken to provide ade-
quate fund for the elephant sanctuary
in 1991927

THE MINISTER OF STATE OF
THE MINISTRY OF @ ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH) : (2) and (b) At pre-
sent there is no sanctuary created es-
pecially for elephants. However, state-
mient of the sanctuaries having ele-
phant population is given at Annexure.
The amount released during the last
three years for each sanctuary is also
given in the attached statement.

(c) to (e} Amounts released for
Chandaka Wildlifc Sanctuary during
the last three years are as follow :—

tioned some year;
(Rs. in Lakhs)
1988-89 1989-90 1990-91
13.80 13.65 12.07

Keeping in view the budget alloca-
tion for the development of national
parks and sanctuaries for the year
1991-92, efforts will He made to pro-

vide central assistance to support acti-
vities that are essential for the develop-
ment of the Chandaka Wildlife Sanc-

tuary.

STATEMENT

Names of the wildlife sanctuaries which bave elephant populations and the amounts released to
these sanctuaries during the last three years

(Rupees in Lakhs)

Sl. Names of the Wildlife Arount released in last three years
No. Sanctuaries and their locations p A - “
1988-89 1989-90 1990-91
1 Sri Venkateswara . . . . — — 1.00
Chittoor Cuddapa, Andhra Pradesh
2 Mechao . . . . . . 1.50 5.00 3.25
Dibang Valley, Arunachal Pradesh
3 Pakhui . 2.00 11.50 6.00

East Kameng, ‘Arunachal Pradesh

91-M/B(N)403LSS—12(2)
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STA'!‘EI\!ENT-q-eontd (Rs in Lakhs)
Sl Namss of th: Wildlife Amount released in last three year:
No. Sanctuaries and their jocations - e —
1988 89 1989-90 1990-91
«D'Erin . 2.50 3.48 4.50
Siang, Arunachal Pradesh
5 Barnadi . 3.32 — 4.79
Kamrup, Assam
6 Garampani — — -
Sibsagar, Assam
7 Orang . . . . -— —_ -
Da.rrang, Assam
8 Dalma . — — —
Ranchi, Bthar
9 Bhadra . . .52 6.25 4.50
Shimoga, Karnataka
10 Biligiri Ranga Swamy 1.52 7.35 6.0R
Mysore, Karnataka
11 Brahmagiri . - — —
Madikeri, Karnataka
12 Cauvery . . . - - —
Mysore, Karnataka
13 Dandeli 573 3.88 3.00
Uttara Kanada, Karnataka
14 Nugu . . . 3.75 2.95 3.10
Mysaore, Karnataka
15 Shettihally 1.95 1.30 3.0
Shimoga, Kamataka
16 Chimmony . —_ 0.40 —
Quilon, Kerala
17 Chinnar . . 1.09 1.49 Ce—
Iduhki, Kerala
18 Tdukki . . 1.45 3.20 10.00
Idukki, Kerala
19 Neyyar . . . 0.85 - 5.00
Trivandrum, Kerala
20 Parambikulam 0.50 — 3.00
Palghat, Kerala
2.589 - 5.00

21 Peechi Vazhani
Trichur, Kerala

22 Peppara . . .
Kottayam, Kerala

23 Periyar . . .
Kottayam, Kemala
24 Shenduruny . . . . . 0.83
Quilon, Kerala .
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STATEMENT-—contd.

(Rupees in Lakhs)

Sl

No.

Names of the Wildlifc

Sanctuaries and tneir locations

Amount released in last three ycars
A

1988-89

1989-90

1990-91

25

27
28
29
30
E)|
32
33

35
36
37
38
39
40
4
42
43

45

47

Thattikad .
Idukki, Kerala
Wayanad .
Calicut & Wayanad Kerala

Nongkhyllem .
Easl Khasi Hills, Meghulaya

West Garo Hills, Meghalaya

Dampa . .
Aizawal, Mizoram

Intanki .

Kohima, I\dgdland
Chandka-Dampara .
Puri, Orissa

Hadgarh
Keonjhar '\layurbhan,,, Omsa

Khalasuni . . . .
Sambalpur, Orissa

Kot arh

Phulbani

Kuldhia . . . .
Balasore, Mayurbhanj, Orissa
Mahanadi Baisipalli

Puri, Orissa

Satkosia Gorge

Dhenkanal Puri, Orissa
Simulipal .

Mayurbhanj, Omsa
Ushakothi .
Sambalpur, Orissa

Aanamalai (Indira Gandhi)
Coimbatore, Tamilnadu
Mudumalai .

Nilgiris. Tamilnadu

Nilgiri Tahr .

Nilgiris, Tamilnadu

Sonnadi

Uttar Pradesh’

Chapramari .

Jalpaxgun, West Bengal

Gorumara . .
Jalpaiguri, WatBensal

Jakdapara .
Jalpaiguri, West Bengal
Mahananda . .
Darjeeling, West Bengal

0.72

0.41

16.50

1.862

13.80

2.68

7.65
2.40
{.60

4.55

13.65

5.55

7.43

3.93
4.52

1.95

5.98

2.40
5.10
2.82

12.07

2.14

4.50

4.50

2.98

. Total |

76.698

98.08
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Incentives to Encourage Sports

. 3413. .SHRI HARIN PATHAK:
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be plea-
sed to state :

(a) steps proposed to be taken by
the Government for the welfare of

.sportsmen and their family members

who have represented in the National
Sports earlier ;

(b) whether the Banks and other
Government Undertakings provide em-
ployment to the sportsmen, as per cri-
teria fixed by the Government ; and

(c) if not, reasons thereof and if so,
the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DE-
PARTMENT OF YOUTH AFFAIRS
AND SPORTS) AND THE DE-
PARTMENT OF WOMEN & CHILD
DEVELOPMENT (KUMARI
MAMATA BANERIJEE) : (a)
Government is implementing the
Scheme of National Welfare Fund for
Sports persons with a view to. giving
financial assistance to eligible sports-
persons and their families in indigent
circumstances, This includes zports
persons, who have achieved excellence
in National Sports.

(b) and (c) The guidelines of the
Union Govt. to provide recruitment
of meritorious sports persons to its
Group ‘C’ & ‘D’ posts in relaxation of
normal recruitment procedure have
been circulated to Govt. Undertakings
for suitable adoption.

The Indian Banks Association have
also circulated a scheme to all Public

Sector Banks under which meritorious.

b

sportspersons are recruited in  sub-
staff, clerical staff and officers cadre
without any written test.

Drug Addicts in the Country

3414. SHRI HARIN PATHAK:
Will the Minister of WELFARE be
pleased to state :

(a) the number of drug addicts in
the country ;

(b) whether the number of drug
addicts are increasing or decreasing
with a propaganda of the Union Gov-
ernment ; and

(c) how much drugs, Hassish, Cha-
ras, Brown-Sugar etc, come from
different countries and what ‘steps the
Government have talfen to control the
situation ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): (a) and
(b) No census of drug addicts has
been undertaken. The number of drug
addicts in the country cannot be indi-
cated. In 1990-91 about 2.27 lakh
drug addicts were registered with
various deaddiction, counselling and
after-care centres being funded by the
Government, -

(¢) According to information furni-
shed by Narcotics Control Bureau
since the operation is illicit, the data
regarding quantity of drugs which
come from various countries is not
available. Government is taking fol-

lowing steps in this regard :—

(i) The Narcotics Drugs and Psy-
chotropic Substances Act was
enacted in 1985 and its provi-
siops: were further strengthen-
ed in 1989; .
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(i) The Prevention of Hlicit traffic-

king in Narcotics Drugs and
Psychotropic Substances not
was enacted in 1988;

(iii) Narcotics Control Bureau has
been set up under the Depart-
ment of Revenue as Central
Nodal Enforcement Agency:

(iv) Inter-state and Inter-agency
Enforcement Coordination has
been improved through the
Narcotics Control Bureau,

(v) Training of customs, Police
and other enforcement officers
is organised in various train-
ing Institutes;

(vi) International Regional and bi-
lateral cooperation in drug en-
forcement has been improved
by ratifying the U. N. Conven-
tion of 1988, formulating the
SAARC Convention of 1990
and signing bilateral agrée-
ments with several countries
like VUSA., Mauritius and
Afghanistan.

Translation]
Claims Cases Pending

3416. SHRI SURYA NARAYAN
YADAV :

SHRI ' YASHWANTRAO
PATIL :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
itate :

(a) the number of such medical
Aaim cases of Government employees
vherein more than Rs. 10,000 is in-
volved pending with the Ministry for
more than one year;

(b) the amount imvolved in each
such cases and the name, and the post
held by the employee and the name
of the office in which he has been
working ;

(c) whether any formalities are still
to be completed by the Government
in according its approval to said claims
and if so, whether concerned emplo-
yees have been informed about it ;

(d) if so, the dates on which infor-
mation in this regard has been sent
in each case ;

(e) whether there are certain cases
out of the said cases in regard to
which all the formalities have been
completed and objections raised have
already been cleared and if so, the
reasons for not making payments in
cases where the employees have met
with accident ; and

(f) whether any stipulafed time
limit has been fixed for the disposal
of such cases and whether there is
any provision to take action against
such guility employees of the Ministry
who have not followed the above
fixed time limit ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARADEVI SIDDHAR-
THA): (a) to (f) The information is
being collected and will be laid on
the Table of the House.

|English}

Result of M. A. (Previows) Polifi¢al
Science

3417. SHRI PHOOL CHAND
VERMA : Will the Minister of HU-
MAN RESOURCE DEVELOPMENT
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zbe‘pleaé—ed—to s—tam’:
(a) whether the results of some stu-
dents who appeared in M. A. (Pre-
vious) Political Science from South

Campus, Delhi Umversuy have been
withheld ;

'(b) 1f so, the dgtails of the students
and the r'eason§ therefor ; and

(c) when the result of these students
is likely to be announced ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH) : (a) to (c) Accord-
ing to the information furnished by
Delhi University, the results of six
students who were allowed to appear
provisionally in M. A. (Previous) Poli-
tical Science Examination, 1991 from
South Campus, have been withiteld
due to certain doubts regarding their
eligibility.” Further action in regard to
declaration of their results would be
taken by the University after the ques-
tion of eligibility is decided.

iTranSlation] »

Additions/Alterations in D. D, A.
Colonies

3418. SHRI ARVIND NETAM :
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state :

(a) whether unauthorised additional
rooms/shops are being constructed by
the allottces in D.D.A. residential

colonigs; withoyt getting the oconstruc-

tion plans being.approved ;
(b, if so,.the dotails thereof ; and

{c) the action being taken by the
Government in this regard ? '/ '

August 19, 1991

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Yes, Sir.

(b) and (¢) Complaints of unautho-
rised construction are received from
time to time and show cause notices
under section 30(1) & 31(1) under
Delhi Development Act, 1957 are
issued to the defaulters. Action for
cancellation of allotment is initiated
by DDA. In case the area is transfer-
red to the Municipal Corporation of
Dethi intimation of unauthorised ad-
dition is given to the Municipal Cor-
poration of Delhi for taking appro-
priate legal action.

[English]

Heart Patients Fleeced of Lakhs in
AIIMS

3419. SHRI RAJNATH SONKER
SHASTRI: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether a multi-million rupee
racket involving fleecing of heart
patients turning up for operation in
AIIMS has come to notice as reported -
in the Indian Express dated August,
7, 1991

(b) if so, the details thertof and
the action taken in this regard ;

(c) whether the probe has been
completed and if so, the results there-
of ;

(d) whether the system of asking
the patients to buy the equipments
required ‘for heart operation was
changed to taking' of money from
them ;
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(e) if so, when was the system
, changed and the reasons therefor ;

(f) whether no official receipt is
being given to the patients in lieu of
the cash/money received ;

(g if so,' the reasons thereof and
bow the money has been accounted
for all these years ; and

(h) the steps taken to check such
practices ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARADEVI SIDD-
HARTHA) : (a) The press report in
Indian Express dated 7-8-1991 has
come to notice of Government. How-
ever, as per AIIMS report no multi-
million Rupee racket involving the
fleecing of heart patients has come to
notice. Only certain irregularities in
the maintenance of accounts of tht
amounts received from patients com-
ing for heart operations, have come
to their notice.

(b) An amount of about Rs. 4.87
lakhs in excess of the book balance of
Rs. 0.51 lakhs was found with the
dealing assistant, who has already been
placed under suspension on 26-7-1991
and an enquiry has been ordered by
the Institute into the whole affair.

(©) The probe has not been comple-
ted so far.

(d) Yes, Sir.

(e) The system was changed dur-
ing 1978-79 with a view to ensure
- genuine supply of valves and other
accessories at reasonable rates, thereby
eliminating the risk of wusing sub-
standard/inferior materials at exhor-
bitant rates to the patients coming

from different parts of the country, as
also to avoid dfficulties to them in
running all over the city to buy such
items. '

(f) Official receipts are now being
given by the Institute for the money
received.

(g) The money received prior to the
year 1991-92 was not being passed
through Institute accounts. The ac-
counts of transactions relating to the
individual patients were being kept in
a register as well as in the concerned
files.

(h) Orders prescribing proper pro-
cedure in the matter of accounting of
receipts/payments as well as pur-
chase of equipments have already
been issued by the Institute to all its
Departments in May, 1991.

Food Samples Lifted from Super

Bazar

3420. SHRI MADAN LAL KHU-
RANA : Will the Minister of HEAL-
TH AND FAMILY WELFARE be
pleased to state :

(2) the number of food samples lif-
ted from branch stores of the super
Bazar and the Kendriya Bhandars in
Delhi during the last twelve months
and the details of the analytic reports
thereof and how does the same com-
pare with the previous three years ;

(b) the number of food samples
lifted from the wholesale markets of
Delhi during the last twelve months
and the results of the analysis thereof ;
and

(c) the number of cases filed in
the courts during the last three years
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and the de&alls of the outcome there-
of ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARADEVI SIDD-
HARTHA) : (a) to (c) As per infor-
mation furnished by the Delhi Admini-
stration, the Department of Prevention
of Food Adulteration had lifted two
samples of food articles from the Su-
per Bazar during the last twelve

months. On analysis, both the samples
were found to be conforming to the
standards ; however, in one case vio-
lation of labelling provisions was ob-
served.

No sample was lifted from Kendriya
Bhandar during the last twelve
months.

The details of the samples lifted
from Super Bazar and Kendriya Bhan-
dar during the previous three years
and the results thereof are as follows :

Institution Samples lifted . Analytical results

Super Bazar . 3 Ali the three samples were found to be conforming to
the standards; however, in two cases violation of label-
ling provisions were ol

Kendriya Bhandar . - 5 All the five samples were found conforming to the stan

dards.

A total of 28 samples of varicus
articles of food were lifted from the
wholesale markets of Delhi during the
last twelve months and three samples
were found adulterated and in case of
two samples violation of labelling pro-
visions was observed. Result of one
sample is still awaited.

A total of 822 cases have been ins-
tituted in the Courts during the pre-
vious three years (ie. 1988—1990).
233 cases ended in conviction;
26 ended in acquittal 124 were dis-
posed of due to various reasons like
discharge, abscondig and death of
the accused ; 439 cases are pbndmg in

[English]
12.00 hrs.
MR. SPEAKER : Shri Rabi Ray.
(Interruptions)
MR. SPEAKER : I will allow onc
after the other. \
(Interruptions)
MR. SPEAKER : I am allowing
Shri Rabi Ray.

(Interruptions)
MR. SPEAKER : I will call one
after the other. Now 'Shri Rabi Ray. -
(Interruptions) '
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SHRI BASU DEV ACHARIA
(Bapkura) . : Where is the suo motu
‘statcment on the air crash near
Imphal? Where is the Minister ?
Such a serious accident has happened.

SHRI RUPCHAND PAL (Hoogh-
ly) : The Minister should have come
here. (Interruptions)

MR. SPEAKER : Nothing is going
on record.

(Interruptions)*

MR. SPEAKER : 1 will allow vou.
I will allow everybody. But Shri Rabi
Ray first. -

(Interruptions)

SHRI BASU DEV ACHARIA :
The Minister should make a statement.

MR. SPEAKER : I will allow yon
to make a statement.
(Interruptions)

SHRI C. K. KUPPUSWAMY
(Coimbatore) : Sir, allow me.

MR. SPEAKER : I will allow you
to make a statement

(Interruptions)

MR. SPEAKER : Please under-
stand. T am allowing you to make a
statement.

SHRI C. K. KUPPUSWAMY :
Allow me. (Interruptions)

MR. SPEAKER: Shri Rabi Ray
first. 1 will allow one after the other.

——

(Interruptions)

SHRI BASU DEV ACHARIA :
The Civil Aviation Minister should
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make a suo moru statement on the air
crash that took place at Impbal It
should come first. It is a very serious
matter. (Interruptions)

[Translation)

‘

SHRI MADAN LAL KHURANA:
Shri Lal Bahadur Shastri resigned on
this issuc. So Shri Madhavrao Scindhia
should also tender his resignation.
(Interruptions)

[English]

SHRI BASU DEV ACHARIA
A statement must be made. Sixty nine
lives have been lost. (Interruptions)

MR. SPEAKER : Nothing is going
on record.

(Interruptions)*

MR. SPEAKER : This is becoming
intolerable. I am saying that 1 will
allow you one after the other. Why
don’t you take your seats ?

(Interruptions)

MR. SPEAKER : I am not dis-
allowing vou. But then you cannot
make a statement at one and the same
time. I will allow you.

(Interruptions)

MR. SPEAKER : I will allow you
also Shri Kuppuswamy, but just after-
wards.

(Interruptions)

MR. SPEAKER : Please sit down.
I wil! allow you.

(Interruptions)

MR. SPEAKER : Now please take
your seat. Shri Kuppuswamy pleass

*Not recorded.
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iake your seat. I have taken note of

your feéelmgs. 1 am going to allow you
10 say whatever you want to say. In
Orissz, I am told that, flood situation
is serious. They waat to raise it. After
that 1 will allow you. Now Shri Rabi

Ray.
[Translation]

SHRI RABI RAY (Kendrapara) :
Mr. Speaker, Sir, 1 want to inform you
that seven out of the thirteen districts
ot Orissa are in the grip of an un-
precedented flood. Army has been
deployed there to mitigate the suffer-
ings but we had to undergo sufferings.
1 blame the Government for late
deployment of the army by two days
and on account of this the woes of
the people increased. Through you 1
want to inform the Government that
15 to 20 lakh hectares of land is sub-
merged under water and you can well
imagine the gravity of the situation.
I also wish to tell you that fifteen to
twenty people have lost their lives till
date. I urge that the Prime Minister
should immediately pay a visit to that
area and assess the situation since sixty
lakh people are affected. Fotedar Saheb
was here a little while ago but he has
Ieft. Cholera has spread in that area.
The action State Government is going
to take in this regard is still not known.
But the Central Government should
immediately send emergency medical
relief to that place. Till date thirty
cight thousand tonnes of foodgrains
have allocated to Government of Orissa
by the Central Government under the
public distribution system. Keeping in
view the current situation in the state
I urge that this should be increased
to sixty thousand tonifies immediately.
Rice is also not available there. Sixty

lakh people are affected by the floods
and seven districts have been hit hard.
You can very well imagine the situa-
tion where fifteen to twenty lakh hec-
tares of land is inundated.

A year back when Orissa was in
the grip of devastating flood, the State
Government had made a demand of
hundred crore rupees but nothing was
given. I think the State Government is
going to submit a memorandum in this
regard. As per my estimate the loss
was to the tune of at least five hundred
CIOTE rupees.

[English)

The Central Government does not
assist the State Government in a big
way.,

[Translation]

The State Government will not be
ask to do anything. Lakhs of people
are involved in it. Through you, I
request that the Prime Minister should
£0 there and take stock of the situation.
The most important thing is that
people do not dic of cholera. The
Central Government should send
doctors there.

[English]

SHRI LOKANATH CHOUDH-
URY (Jagatsinghpur) : Mr. Speaker,
Sir, this time the floods in Orissa are
unprecedented. Seven days back there
was a flood. The floods have destroyed
the wholc coastal areas. Because the
Chief Minister ordered the stopping of
the flow of water from Hirakud
Cuttack town could be saved. People
are still on the tree tops and the
State Government has not been able
to reach them. Of course, the State
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- Government requested the Army to
help; but the Army came late. Still
~there are many areas where it has not
been possible to reach the people. So
under these circumstances, an epide-
mic has come in a big way and the
State Government is not in a position,
—in fact no State Government can be
in a position—to meet such a situation,
I, therefore, on my behalf, requested
the Prime Minister by telephone to
immediately visit Orissa  becausc
sceing the situation it only will give
a proper impression to the Central
Government. It is the worst human
tragedy that has taken place.

1, therefore, urge the Leader of the
House to make a statement immedia-
tely here, about whatever demands
that have becn made by Shri Rabi
Ray and also about the Prime Minis-
ter’s immediate visit and also granting
of additional help of medicine and
food to the State Government which
are required immediately. Otherwise
there will be thousands of deaths ant’
the people will not be rescued. This
is the position. The crop has beer
damage twice. So, the coming year
will be very worse in Orissa. Many
houses have collapsed. The Central
Government should take into consi-
deration the misery of the people of
Orissa and it should immediately take
all necessary steps to assist the State
Government.

SHRI SIVAJI PATNAIK (Bhuba-
neswar) : This is the third round of
Noods in Orissa this ycar which has
affected seven districts and 45 lakhs
of people have been affected in this
round. Al the 13 districts have been
affected in all the three rounds.

{Interruptions)

SHRI NIRMAL KANTI CHAT-
TERJEE (Dum Dum) : This is not
a matter for Orissa only.

MR. SPEAKER: Why are you
obstructing the Member from Orissa ?

SHRI SIVAINI PATNAIK: The
statement should be made on behalf
of the Government about the situation
and all urgent steps should be taken
immediately to help the marooned
people and the State Government.

It is a very tragic experience. The
Central Government should realise the
situation, The Central Government has
noi come to the rescue of the State
Government. There is not enough stock
of rice. Essential commodities are not
available in Orissa because of this
dislocation. Government should send
the required stock of essential commo-
dities.

The people of Orissa had a tragic
experience during the floods in
Ganjam district when they did not
get any help from the Centre. This
should not happen again.

A Parliamentary Committee should
be constituted and it should visit the
State and all the necessary steps
should be taken as per their advice.

SHRI NIRMAL KANTI CHAT-
TERJEE : You should appoint a
Parliamentary Committee,

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): The
calamity that has unfortunately be-
fallen Orissa draws mnot only the
sympathy but the concemn of the
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entire House and the people of India.
I would like to assure the Hon. Mem-
bers that, as usual in such circum-
stances, the Government of India will
do everything to help the State
Governments, to meet the situation
and there is no question of any other
consideration coming in between.

[Translation)
*SHRI C. K. KUPPUSWAMY
(Coimbatore) : Mr. Speaker Sir,

Recently Union Minister Shri Chidam-
baram had been to Rajbhavan Madras
at the behest of the Governor of Tamil
Nadu. The Governor of Tamil Nadu
had invited dignitaries for tea on 15th
August, 1991. At the tea party about
15 MLAs who belong to AIADMK
sheroed Union Minister, Shri P.
Chidambaram.

Next day when he was proceeding
to his constituency from Madras, he
was alighting enroute at Tiruchirapalli
Air-port.  (Interruptions) Certain
AIADMK MLAs and partymen came
to the Airport and attacked the Minis-
ter and two Members of Parliament
who were accompanying him.

Tiruchicapalli being the district
headquarters all the district adminis-
trative officials like the District
Collector, Superintendent of Police
and a DIG are there. Even when there
are so many officials stationed in
Tiruchirapalli adequate protection was
not given to a Union Minister. I
want to draw the attention of the
entire world through this august
House 0 a serious lapse of not giving
security to a union Minister in his

home state. Even Members of Parlia-"
ment are not getting necessary pro-
tection. ‘

Law and order situation in Tamil
Nadu has deteriorated. Hence I would
demand the dismissal of the Tamil
Nadu Government. I am to request
you to consider dismissing the Tamil
Nadu Government for there is only
a Goonda rie in Tamil Nadu.
My beloved brother and former
Prime Minister, Shri Rajiv Gandhi "
was assassinated, brutally murdered
in Tamil Nadu during Governor’s
rule. A promising leader and a former
Prime Minister himself could not be
protected and I charge this as an
inability and inefficiency on the part
of the machinery to restore law and
order. It is condemnable that a
national leader has been done away
with**, T would request this august -
House to consider why this action is
necessary. Thorough probe into this
incident is necessary. Whatever that
had taken place at Tiruchirapalli
should be inquired into and all the
details should be placed before the
House. In future, whenever a member
of the Union Council of Ministers
visits Tamil Nadu adequate care
should be taken. Else whatever that -
had happened to Shri Chidambaram
today may happen to Shri Arjun Singh
tomorrow or to any other Minister in
future. Whatever had happened to
Shri Chidambaram is by Thugs and
Goondas, those who would even
date remove their dhotis are
there. An MLA who belongs to
Pattali Makkal Katchi was beaten up
in the Assembly itself. It is no ordi-
ndry matter to be ignored. I would

" *Transiation of the speech originally delivered in Tamil,

**Expanged as ordered by the Chair,
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like to keep this House informed of
their tendency. We want people of
Tamil Nadu should be given due pro-
tection. It is our responsibility. Hence
1 request you to attend to the duty of
ensuring protection to Union Minis-
ters and Members of Parliament. All
the Members of this House, leaders
and Members of the Opposition like
Shri Advani Ji and Shri Vajpai Ji
should take note of this. All the
Members of Parliament should be
given security. What had taken place
in Tamil Nadu is unprecedented.
Hence 1 humbly request you all. that
adequate protection should be given
to all the members. I conclude having
made this statement and thank
Hon’ble Speaker for allowing me to
raise this.

MR. SPEAKER : If there are any
references to the President of Tndia.
they will not form part of the record

(Interruptions)

SHRI R. RAMASWAMY (Periya-
kulam) : Sir, Mr. Chidambaram and
Mr. Arunachalam have cheated the
Tamil people after obtaining vote. So,
the entire Tamil people are against
those ‘two Ministers. (Interruptions)

SHRI M. R. KADAMBUR
JANARTHANAN (Tirunelveli) : Sir.
our Party should be given an opportu-

nity.

MR. SPEAKER : I will give you.
Please take your seat. I will give you
the opportustity to speak.

(Interruptions)

" SHRI N. SUNDARARAJ (Puduk-
kottai) : Sir, on 16th of August, the
Minister of State, Shri. Chidambaram
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planned to visit his constituency. I
myself, Member of Parliament from
Pudukkottai, and Shri Adaikalaraj,
Member of Parliament from Tiru-
chirapalli, had gone there to receive
Shri Chidambaram. While going to
the Airport we came to know that
AIADMK people had gathered there
under the leadership of four ATDMK
M.L.As. ... (Interruptions)

MR. SPEAKER : You don't dis-
turb him like that.

(Interruptions)

SHRI N. SUNDARARAIJ : Four
ATADMK M.L.As I can name them.
They are **(Interruptions).

MR. SPEAKER : The names will
not go on record.

(Interruptions)

MR. SPEAKER : Please don’t dis-

turb, T am going to allow you to
speak.

(Interruptions)

SHRI N. SUNDARARAJ : Around
200 to 300 persons had gathered
there to show black flags against Shri
Chidambaram. But, unfortunately, Sir,
when Shri Adaikalaraj came down to
the airport, when he was coming to
the airpart itself, there was stone-
throwing and we immediately con-
tacted the local Superintendent of
Police asking him to give security to
the Minister when he was going away
from the airport to his constituency.
Unfortunately, the Superintendent was
not able to give any protection and
when we contacted the Collector, he
said, ‘We will .give adeguate security
and we were not able to contact the
DIG (Police), Sity ¢(Interruptions).

“Not recorded.
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[Translation]

SHRI RAINATH SONKAR
 SHASTRI (Saidpur) : Why are you
wasting time of the House? Why
don't you suspend the Government ?
You are merely whiling away your
time in the House. (Interruptions)

. SHRI RAM PRASAD SINGH
(Vikramganj) : Why don’t you sus-
pend the ruling Government of that
place ? (Interruptions)

[English]

SHRI N. SUNDARARAJ : While
going out, Shri Chidambaram’s car
was attacked. 1 was in that car, T was
attacked in my chest and.Shri Chid-
ambaram was hit in the legs and the
windscrecn of the. car was totally
damaged not only by the iron rods.
but by stones and even eggs filled with
acid were thrown against him to dis-
figure his face, to kill him, to eliminate
him physically. This has been there.
And after that he travelled two kilo-
metres and he stopped the car in
Gundur and we contacted the Superin-
tendent of Police and asked the
Collector and the DIG to come over
to give security to Shri Chidambaram
and the DIG and Collector said, ‘We
can give the security, but the situa-
tion is tense’. But Shri Chidambaram
asked, ‘If you can give security, give
me the security. But if vou cannot
give security, you give it to me in
writing that you will not be able to
give the security’. That was the situa-
tion. He was brutally beaten. Not only
that, Nearly 30 cars have been totally
damaged. First cight cars were damag-
ed and then the Minister’s car was
damaged and a total of 30 cars of
the convoy of Shri Chidambaram had
been damaged. T would like to know

from the Government what is -the ..
security given to.a Minister of State
belonging to a particular State while
travelling to his constituency. Is he
not allowed to go to his constituency ?

-Does he not .belong to Tamil Nadu

or does he belong only to Delhi ?” We
want to know this from this Govern-
ment. I was told that Shri Chidam-
baram is in the ‘Z’ category whereby
he will be eliminated by some other
agency, some other terrorist group in
the country. But the AIADMK Party, -
which is running the Government in
Tamil Nadu, has itself called for black
flag demonstration. It has itself in-
dulged in such kind of activities to
eliminate Ministers. Even when Shri
Arunachalam visited his own consti-
tuency, the Collector there .boycotted
the function; the Vice-Chancellor
boycotted ‘the function. ‘

MR. 'SPEAKER : Please don’t go
into the details.

'SHRI N. SUNDARARAIJ : This is

" what is happening in Tamil Nadu. We

want to know what the Government
is going to do in this regard. We
want to know whether they are going
to give security to the Central Minis-
ters. in Tamil Nadu, to me, to my
colleagues etc. or not. {Interruptions)

SHRI N. SUNDARARAJ: Are
they going to provide security or not ?
Are they going to allow whatever
happens in Tamil Nadu? Will they
allow killing-?-Shri Rajiv Gandhi was
killed there. This is going to happen
there. We want to know from the -
Government, about this.. We ,want to
know from the Home Minister; from
the Prime Minister about this inci-
dent. What is the crime that Shel
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Chidambaram has committed ? What
is the crime Shri Arunachalam has
committed ? The only thing is that
they stood by the Government, by
their party. This is the reason why
they are trying to eliminate the two
Ministers.

SHRI MUKUL BALKRISHNA
WASNIK (Buldana) : This is not an
issue limited to Shri Chidambaram.

MR. SPEAKER : Shri Wasnik, I
am not allowing you. Please don’t
interrupt.

(Interruptions)*

MR. SPEAKER : I cannot allow
all the 542 Members to speak at a
time. Please sit down. Now, I call
Shri P.G. Narayanan to speak.

SHRI P.G. NARAYANAN (Gobi-
chettipalayam) : Mr. Speaker, Sir, the
situation which took place in Tamil
Nadu has no connection with the
AIADMK Party .. (Interruptions)
We do not wish that kind of violence
to take place in Tamil Nadu. But the
people of Tamil Nadu felt that the
stand taken by the two Union Mini-
sters on the Cauvery issue was against
the interests of Tamil Nadu. (Inter-
ruptions).

SHRI K. RAMAMURTHEE TIN-
DIVANAM (Tindivanam): Will they
differ from the Cabinet decision ? How
can you differentiate them from the
Cabinet ?

MR. SPEAKER: Pleasc, don't
carry on the cross-talk. Let him com-
plete,

SHRI P.G. NARAYANAN : The
Cauvery water issue is a sensitive issue.

The two Ministers, Shri P. Chidamba-
ram and Shri M. Arunachalam, have
taken a different stand. The people of
Tamil Nadu felt that the stand taken
by the two Ministers is against the
interests of the State of Tamil Nadu.
On the particular day, at Trichy Air-
port some DMK men, DK men, PMK
men and some anti-social elements
assembled there. But our Government
provided all security. The Govern-
ment officials even advised the two
Ministers not to proceed. But in spite
of that, they proceeded and at a parti-
cular stage one person in the car, in
the convoy of the Minister threw a
chappal at the crowd. This infutiated
the crowd and then the people started
chasing them. Police have taken action
against the anti-social elements. (Infer-
ruptions).

.....

(Badagara) : This is a matter of
breach of privilege. (Interruptions).

MR. SPEAKER : Let him com-
plete. If all the 542 Members want
to speak at a time, I cannot help.

SHRI NIRMAL KANTI CHAT-
TERJEE (Dum Dum) : On such an
important issue, even that should be
allowed. Co

MR. SPEAKER :
cognizance of that.

I have taken

SHRI P.G. NARAYANAN : Our
Chief Minister has given assurance
that hereinafter there would not be -
any demonstration. So, the matter
ends. Further, yesterday, in front of
the Tamil Nadu House, some 400
congressmen assembled and shouted

~ *Not recorded.
91-L/B{N)403LSS—13(a)
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slogans agaipst cur (‘htef Mipicter,
They were abusing our Chiet Minister.
They used filthy language against our
Chief Minister. Is it justified, Sir?
(Interruptions). About the yesterday’s
incident, I want the Minister to reply
to it because it has been said that
congress had a hand in the incident.
(Interruptions).

SHRI C. CHINNASAMY SRI-
NIVASAN (Dindigul) : Last week,
when the Defence Minister visited
Madras, he was previded with ade-
quate security arrangements by the
State Government. (Interfuptions).

MR. SPEAKER : I am not allow-
ing you. I am not allowing more than
two Members from one party.

(Interruptions)
SHRI M.R. KADAHBUR JANAR-
THANAN  (Tirunelveli) :  Please

allow two Members from our Party
also, because you allowed two mem-
bers from Congress-1. (Interruptions)

MR. SPEAKER : I allowed because
‘he is an injured person.

(Interruptions)

SHRI M.R. KADUMBUR JANAR-
THANAN : They have charged our
Government. We have to reply to it.

MR. SPEAKER : I have called
Shri Unnikrishnan's name. Please sit.
down.

(I nte_rruptions) *

on record. Please first take your seats.
The House cannet run like this. You'

“because the ‘Members’

cannot hold the House to ransom.
Please sit down first.

(Interruptions)

MR. SPEAKER : 1 have allowed
two Members. Please sit down Please
understand that I cannot atlow all the
people. Whosoever speaks without
my permission, that will not go on
record.

(Interruptions)*

SHRI K.P. UNNIKRISHNAN :
Sir, I had sent you a notice about the
breach of Privilege under Rule 222 and
Rule 223. (Interruptions).

MR. SPEAKER : Are you on this
point or on something else ?

SHRI K.P. UNNIKRISHNAN :
Sir, 1 am on this very point only. I had
sent a notice about the breach of Pri-
vilege. Sir, 1 am not concerned with
the political aspects of the problem
or the love-hate relationship that exists
between the Congress-I and ATADMK
in thc state of Tamil Nadu. But there
is a very grave issue and that is about
thc Constitutional rights of the Mem-
bers as well as how we go about it,
when it turns into molestation and
assault on the Members, when they
were going to their concerned constl-

- tuenc1es

Therefore, Sir, it is not a very simple
matter. I am also not concerned with

.the security of the Minister. That is
- a matter to be settled between the
MR. SPEAKER : That is not going

Union Government and the State
Government. The House comes in,
‘rights - have

Not recorded.
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been violated. These are the sacred
rights guaranteed under Article 105
of the Constitution and Sir, you in
your wisdom, have to protect it and
zealously safeguard it:

Sir, that apart, it had been held by
a number of your predecessors as well
as by the House itself that any kind
of molestation or intimidation of any
Member for whatever views expressed
by him in his parliamentary duty on
any matter of relevance, will consti-
tute a grave contempt of the House.
Sir, I am only confining myself to
this narrow aspect of this problem. I
would leave it to them, to fight it out,
as I said I am not concerned with the
love-hate relationship that exists bet-
ween these two parties in Tamil Nadu.

But Sir, this is of grave importance
to this House as it involves the rights
of Members—the Constitutional
rights and also the right of dis-
sent. After all, you know, there
can be no excuse. We may differ in
this House; we differ outside—but if
you allow this tendency to continue,
we shall subject ourselves to an inci-

- pient kind of fascism which would sub-

>

vert the very Constitution itself. There-
fore, Sir, my request to you would be
to ask the Union Government and the
State Government for all the details.
We do not know anything. They are
naming some people. (Intferruptions).

MR. SPEAKER : I will take appro-
Priate action. What I should do, that
you leave it to me. )

~ SHRI K. P. UNNIKRISHNAN: It
18 & question of breach of Privilege
and contempt of the House.

SHRI CHINNASAMY SRINIVA-
SAN (Dindigul) :On the same matter
I want to explain one thing that last
week the Defence Minister visited
Tamilnadu and he got a warm wel-
come and very good protection. These
Central ministers have got some pro-
blem regarding the Cauvery water
issue. That is why people are agitated
against them and they held black-flag
demonstrations. The Tamilnadu Chicf
Minister has told that ATIADMK
people are not involved in this matter
and only some aggricved farmers arc
responsible for this. Sir, you kindiy
take appropriate steps regarding the
Cauvery water dispute and tel} these
ministers to support the Tamilnadu
Chief Minister’s stand.

[Translation]

SHRI RAM VILAS PASWAN
(Rosera) : Mr. Speaker, Sir, today
morning we had a discussion with the
DMK. Headquarters in Tamil Nadu.
I think the attempt made by our friends
to hold D.M.K. responsible for their
own misdeeds is unfair. I condenin the
manner in which this incident took
place and I wish to say that Tamil
Nadu is a very sensitive state and [
think that as far as the country’s secu-
rity is concerned the spread of such
an anarchy is a disgraceful act. It is
not confined to this, none of the news-
papers offices are safe. The session of
the Parliament ended on the 14th. A
weekly magazine called “Tarasu” is-
published there. Since, the magazine
had criticised the acts of the Chief
Minister, the its office was attacked
two days back and two of its ¢mplo-
yees were killed. .. (Interruptions).

MR. SPEAKER : Now you are
going to some other issue, .
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SHRI RAM VILAS PASY AN
The Textile Minister was Cirzctly in-
volved in it. (Interruptions). Not only
this the officc of another newspaper
called “Kumudam” was attacked. Shri
Unnikrishnan has raised the question
of freedom of the Press and its rights
and you, yourself are also very much
concerned about it. Through you I
only wish to state that the Government
should take a firm step in this regard
and the Government should not only
give assurances but should also act on
such assurances.

[English]

SHRI SAIFUDDIN CHOU-
DHURY (Katwa): In the morning
the leader of the House has, in an
attempt to pacify the agitated Mem-
bers, said that the Prime Minister
would talk to the agitated Members.
It is not the question of the Prine
Minister talking to some Members. It
is a question of the whole House. The
tendency that has started with the
incident that took place in Delhi has
spread over to the South .. (Inter-
ruptions) .. It is a very serious mat-
ter. Not only it has spread to the
South, but what happened in Delhi is
being emulated .in Pakistan also!
Mrs. Benazir Bhutto’s car has been
attacked. It is a tendencv of not to
tolerate the voice of dissent. . . (Inter-
ruptions) .. I have not taken any
name of any party or Member. The
point is that, the way the State Govern-
ment of Tamil Nadu has tackled the
situation there and the way they re-
acted to it is very unfortunate. I de-
mand that the Union Government
should come with a concrete state-
ment in the House as to what has

happened there; who are the people

who are involved in it and what kind
of action they are going to take. We
cannot allow this kind of gagging of
the right of expression of Members
and the right to dissent in this country,
to happen any more. (Interruptions).

SHRI JASWANT SINGH (Chittor-
garh) : Mr. Speaker, Sir, in this entire
sorry episode, there is one aspect
which is of no interest whatsoever to
this House. There are however threc
other aspects that are of great interest.
The one aspect which is of no interest
whatsoever is the strife between the
Congress party and the AIADMK.
Whether it is inside this House or in
Tamil Nadu, that is of no interest to
us in it. They will settle that amongst
themselves as best as their wisdom
will allow. (Interruptions).

SHRI M.R. KADAMBUR JANAR-
THANAN (Tirunelveli) : We are not
fighting against Congress. We are with
the Congress. (Interruptions).

SHRI JASWANT SINGH : [ am
relieved to hear that, Sir. I am reliev-
ed to hear that there is no fight on
that. In fact, our worry extends to
three concerns. If there is no fight,
then I would like to know: The first
concern is the establishment of facts
Some Members of the Congress party
here, greatly agitated, and rightly agi-
tated because we have also seen the
photographs of a Union Minister’s
car without wind-shield, etc., they
allege that ATADMK is involved in
it; equally ATADMK Members have
said that we have got nothing to do
with it. (Interruptions) That really
extends to the point that we should
have the facts of the matter—what
after all are the facts of the matter.
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That takes me to the second point
which is the response of the Union
Government. My friend has pointed
out that the response of the Union
Government varies from day to day.
I can understand that the response of
the Union Government varies from
day to day, considering the political
importance or unimportance of a
matter. We can also understand that
it is their allies with whom they are
fighting just now which they wish to
play down. But the response of the
Union Government on a serious matter
as an assault on the Member of the
Cabinet must be uniform. That is the
second concern.

The third concern, as pointed out
by my friend Shri Unnikrishnan is
about the privilege of the House. The
way a Member of this House—
whether he wishes to go to Tamil
Nadu, or he wishes to go to Assam
or Jammu & Kashmir—was impeded
from performing his duties as a Mem-
ber of Parliament, here, T think, Sir.
your protection and the total concern
of the House come in.

So, these are the threc aspects and
therefore I would request vou, Sir.
to issue suitable directions to the
Government on these three concerns,
which T am sure, the rest of the House
also shares. (Interruptions)

SHRI K RAMAMURTHEE TIN-
DIVANAM : T want to speak, Sir.

(Interruptions).

MR. SPEAKER : Two Members
have spoken from your party.

(Interruptions)

SHRI K RAMAMURTHEE TIN-
DIVANAM ; Sir, he was the injured

person. He was a person in the con-
voy of vehicles. So, only one Member
has spoken. I will make a statement.
(Interruptions)

MR. SPEAKER : On your behalf,
Shri Kuppuswamy has spoken. (Infer-
ruptions).

SHRI K RAMAMURTHEE TIN-
DIVANAM : Sir, 1 will give the
details of how it all happened. (Inter-
ruptions).

MR. SPEAKER : It is not neces-
sary; we will see it later. Two Mem-
bers have already spoken.

(Interruptions)

SHRI K RAMAMURTHEE TIN-
DIVANAM : It is not the question of
two Members, Sir. (Interruptions).

MR. SPEAKER : What is impor-
tant—getting the response from the
Government or your speaking ?

(Interruptions)

SHRI K. RAMAMURTHEE TIN-
DIVANAM : Government must also
clarify the position. (Interruptions).

MR. SPEAKER :
speak.

Okay, please

SHRI K RAMAMURTHEE TIN-
DIVANAM : Sir, the attack that has
taken place on Shri P. Chidambaram
on 16th is a planned one. (Interrup-

tions). R L |

SHRI M.R. KADAMBUR JANAR-
THANAN : Sir. the SP informed the
Minister that the people were furious.
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(Interruptions)

SHRI K RAMAMURTHEE TIN-
DIVANAM : It is a planned attack.
On 10-8-1991, in a public meeting,
the Cabinet Minister of the State in
their speach, has clearly said that the
Ministers Shri Chidambaram and
Shri Arunachalam should not enter
-Tamil Nadu and announced that they
would be treated severely. That was
said on 10-8-91 on the platform by
the AIADMK State Ministers and
after that, the Cabinet Minister,
-Shri Chidambaram, who attended the
Independence Day Reception in Raj
Bhawan on the invitation of the
Governor of the State was treated in
such a way that signals were sent all
over the State, to a section of the
people that this is the way the Central
Minister has to be treated .. (Inter-
ruptions) ..

SHRI M.R. KADAMBUR JANAR-
THANAN : We will not allow it Sir.
(Interruptions).

SHRI K. RAMAMURTHEE TIN-
DIVANAM : Sir, the verv next day,
on the 16th, the incident had tzken
place. The DIG was there; the DSP
of Police was there and the Collector
was there. The Chief Minister had
gonc on record by saying that they
went and met the Central Minister
only after consulting her over the
phone. The Chief Minister had gone
on record that they did not look after
the safetv and security arrangements
of the Central Minister inspite of the
fact that they knew that there wac
goine to be 2 demonstration and tht
would wltimately turn into a violent
demonstration. And then Sir, the call
- for the boycott was given by the Chief

Minister. I do admit that, if they swore
that AIADMK was not involved, wc
have nothing to say. The Chief Minis-
ter came forward with her first state-
ment saying that her party had noth-
ing to do with the matter and that
there was no violent incident at all
at Tiruchirapalli. Her second state-
ment was, “Yes, the people were agi-
tated. The AIADMK has nothing to
do with the incident. It was the far-
mers, and the goondas who did this
violent act.” (Interruptions)
The third statement was that the inci-
dent took place. The goondas attack-
cd. But it was by the DMK men, the
DK men and the Pattali Makkal
Katchi men. If that is so, what is the
necessity for a Government there
which cannot control the law and
order in the State and which cannot
look after the safety and security of
the Central Ministers ? .. (Interrup-
tions) .. Sir, it was a planned attack
. (Interruptions) .. They will not
tolerate. They are the sons of such
a tradition. They will be behaving in
that way only .. (Interruptions) ..

MR. SPEAKER : Are you addres-
sing the Chair or talking to them ?

(Interruptions)

SHRI K. RAMAMURTHEE TIN-
DIVANAM : Sir, as far as this House
is concerned, Mr. Chidambaram, a
Member of the Cabinet headed bv
our beloved leader, Shri Narasimha
Reo, snpported the decision of the
Cabine tand he had been singled out.
Shri Arunachalam has also been sine'-
ed out for boycott. 1 want to know
from the Home Minister as to whether
the collective rcsponmblhty will hold
good or not. Are they going to let
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down these two Ministers and run the headlines that our Chief Minister is

Cabinet or are they going to hold
some responsibility in this regard ?
I want to know from the Prime
Minister as to whether he will be wel-
comed with garlands or with black
flags when he will be visiting Tamil
Nadu. (Interriintions) Who ensures
the {reedom of speech in this country ?
Can there not be a difference of opi-
nion to what had been said by a Chief
Minister, more so in Tamil Nadu ? Is
this the way in which you are goine
to conduct the Government ? Will this
Government be a silent spectator for
all these atrocities which are taking
place in Tamil Nadu ? Should thev not
take action? 1 appeal to the Home
Minister and 1 want a categorical
replv from the Home Minister on
whether he will be allowing the same
situation if it will take place to nther
Ministers in other States. Ts it going
to be an anarchy ? Are we havine a
democracy or an anarchy ? The Prime
Minister and the Home Minister must
come before this House to ensure us
about our democracy, about freedom
of speech and about the integrity of
our country . . (Interruntions)

MR. SPEAKER : 1 will allow onlv
one member and that too for only cr-
minute.

SHRI M.R. KADAMBUR JANAR-
THANAN : Mr. Speaker, thank vou
for allowing me. T have to soeak
fust two sentences. Just to dis-
lodge the other Ramamurthy. this
Ramamurthee is telling all these
things which are not true. There
appears to be no other purpose ..
(Interruptions) . The headtines in the
press say, “Jaya -opposed to protest
rallics”, 1t is very clear from these

in no way connected with the violent
incident in Tiruchirapalli. According
to the wishes of the people of Tamil
Nadu, our Chief Minister has instruct-
cd the MPs and MLAs not to partici-
nate in the functions and meetings of
these two Ministers. There is nothing
else. But the Congress (I) is planning
sorcthing. The Youth Congress {I) is
going to show black flags to our Chief
Minister when she visits Delhi on 23
and 24 Aungust 1991. Are you going
to justify the action of the Youth
Conoress (1) ?.. (Interruptions) The
Chief Minister of Tamil Nadu and our
Party, ATADMK are in no way con-
nected with the violent incident. (Inter-
ruptions) Only ten members from
Tamil Nadu are present here while
18 Congress members of Tamil Nadu
have not come to attend the Parlia-
ment. 1t is a factionel fight among the
Conaress (1) MPs from Tamil Nadu

. {Interruptiors)

MR. SPEAKER: Mr. Rama-
murthee, please don’t talk to them.
Please sit down. Is the Government
interested in making a statement ?

Shri Arjun Singh Today, in f{ne
beginnine itself, 1 have already said
something. There was some objection
to it. But I would like to repeat it
once again.

SHRT JASWANT SINGH : What
are the facts ?

MR. SPFAKER : Please, let him
spesk.

SHRI ARJUN SINGH : T would
like to make it very clear. T am doing
so not only on my behalf, but or
behalf of this Government and if I
am permitted to say, on behalf of
every member of this House. As re-
eards rights and privileges, every
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member has the right to travei to any I told the hon. Minister that a matter .

part of the country, to say what he
thinks is correct in his wisdom and
to stand by it. This is an inalienable
right and there cannot be any con-
straint or restraint on it.

SHRI GEORGE FERNANDES
(Muzaffarpur) : But what happened
there ?

SHRI ARJUN SINGH : So far as
the most important aspect is concern-
ed, Shri Unnikrishnan and Shri Jas-
want Singh had made a reference to
it. This is what we feel. You are the
repository of our trust and confidence.

of privilege is involved. Where is the
matter of privilege ?

SHRI ARJUN SINGH: This is
something to which I am not supposed
to answer here. So far as the second
aspect is concerned . . (Interruptions)

[Transiation)

SHRI RAM VILAS PASWAN
What happened, first narrate the inci-
dent. '

(Interruptions)

MR. SPEAKER : If you do like
that, how will it go ?

Whatever you deem fit under the cir-

cumstances . .

SHRI RAM VILAS PASWAN:
But tell us the facts first ..

[Translation)

SHRI ARJUN SINGH : At least
listen to me. You are not prepared
even to listen to me. I am telling on
this matter .. (Interruptions)

{Enelish]

SHRI GEORGE FERNANDES :
What is the matter ? What has hap-

pened ? And what is the Government’s
view ?

SHRI ARJUN SINGH : I am verv
sorry that the clinically alert mind of
Stri Cegrae Fernandes is failirg to
grasp what I am trying to say. What
I am trying to say is that the question
of privilege of 2 member is an inalie-
nable right and there can be no com-
promise on it.

SHRI GEORGE FERNANDES :
Have the Government raised the matter
of privilege ? In fact, in the morning

(Interruptions)
[English]

SHRI LOKANATH CHOUDH-
URY : It will be better if the hon.
Minister himself moves the privilege
motion,

SHRI GEORGE FERNANDES :
He is not coming to the facts. We do
know the theory. Let him come to the
facts. ' : '

MR. SPEAKER : He is not going
to use your words and your ideas. He
is going to use his own ideas in his
own words.

SHRI ARJUN SINGH : There may
be many occasions when I might be
speaking in his language though he
will not speak in my language.

Sir, so far as the facts of the case
are concerned, as is evident here, there
are differing versions. All I can say at
this moment of time is that T will re-
quest the Home Minister to get ‘all
the facts and come to the House and
then the House may reach its own
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conclusion. How can I . respond
straightaway and say this is right and
that is wrong or that is right and this
is wrong ? (Interruptions)

' MR. SPEAKER : Let me have my
own say on this point. I have heard
Members speaking on this issue.

(Interruptions)
[Translation)

SHRI RAM VILAS PASWAN:
Mr. Speaker, I would like to state that
three days earlier, an incident concern-
ing Shri Scindiaji took place and the
issue was raised in this House and the
Hon. Minister made a statement on
that very day at 4.00 p.m. . . (Interrup-
tions) Would you please like to state
whether the Home Minister will make
a statement on this issue in the house
today or not ? (Interruptions)

[Translation]

MR. SPEAKER : I have heard you.
You should understand that I am try-
ing to help you, Mr. Kuppuswamy.
Please sit down and don’t interrupt
when 1 am saying something, otherwise
having said all those things you would
not get anything.

T was saying that I have heard the
Members speaking on this issue. I
have received one Privilege Motion
also. I am receiving Privilege Motions
only 15 or 20 minutes before the
‘House starts and 1 don’t get the
opportunity to go through the papers.
Privilege Motions are something - in
which judicial decisions have to be
. taken. T will go through these papers
- and find out the fact. But the entir
House is interested in knowing as to
what has actually happened over
_there " Different versions have been
given here. One version has' cbme
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from one side; another version has
come from another side and a third
version is also put before the House
which is dependent on what has appe-
ared in the newspapers. So, the entire
House is interested in knowing as to
what has actually happened.

Now, I would request that the
factual position should be brought to
the notice of the House as well as tc
the Presiding Officer so that we can
appropriately deal with it. I agree with
the Hon. Members who have said that
the interests and the privileges of the
Members to speak in the House should
be protected. It will be the duty of
the Presiding Officer to see that their
interests are protected. This has to
be done through the Government
machinery as well as the State machi-
nery. I would request all those who
are concerned in giving protection
to the Members in one State or the
Union Territory that all protection
should be given to the Members to
do their duty in the proper manner.

SHRI INDERJT (Darjeeling) :
Sir, would you kindly allow me to
make a very brief and important sub-
ission ?

SHRI N. SUNDARARAJ: Sir,
when will the Minister make a State-
ment ?

MR. SPEAKER : I am not fixing
the time. Statement should be madc
as carly as possible.

(Interruptions)
MR. SPEAKER : Beyond certain
limits if you stress this point, you
“will not get anything.
(Interruptions)

MR. SPEAKER : Please sit down.
"This is very wrong.
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(Interruptions)

SHRI N. SUNDARARAJ : Three
days have already passed since the
incident took place. There is no state-
ment from the Government vet.
(Interruptions)

MR. SPEAKER: You should
understand the nicety involved in it

SHRI N. SUNDARARAY : What is
the nicety in killing persons ? What

will happen tomorrow if I will be
killed ?

MR. SPEAKER : I will give you
all the protection. It is useless to
argue like this.

SHRI N. SUNDARARAJ: It is
very useful. Sir. (Interruptions)

MR. SPEAKER : I am allowing
Mr. Advani now. I will allow some
of you one after another. You should
please understand that 1 cannot go on
arguing like this with every Member.

SHRI LAL K. ADVANI (Gandhi
Nagar) : Mr. Speaker, Sir, through
vou, T would like to draw the atten-
tion of the House and of the Leader
to a very disquieting Report from
Moscow. News Agencies have report-
ed this morning that an Emereency
has been. .. ..

MR. SPEAKER : May I request
that unless the news is confirmed, we
may not raise that kind of an issue
in the sovereign Parliament of ours
about a sovereign country ? I thoucht
that, you were on a different issue.
(Interruptions) ‘We can give a little
Jinterregnum.

SHRI LAL K. ADVANI: The
Government ought to tell us .......

MR. SPEAKER : 1 know that. 1
will talk about it and something will
be done.

SHRI LAL K. ADVANI: T will
abide by vour order.

MR. SPEAKER : Thank you.

SHRI LAL K. ADVANI: Mr.
Speaker. Sir, this morning, I have seen
a news report which is essentiallv a
report from a news magazine of New
York. reporting, the Pakistan Prime
Minister speaking in terms of War
in the context of Kashmir. I am really
amazed and shocked that a statement
of this kind should have come from
the Pakistan Prime Minister of all
persons.

He says: “The Kashmir issue was
increasing  tension bet-
ween the two countries.
It is of such seriousness
that it has the potential
to be the cause of yet
another War between

India and Pakistan.

It is my duty as the
Prime Minister of Pakis-
tan to tell India how
unhappy we are about
this state of affairs.”

I am sure that every Indian in the
country is unhappy about what is
happening in Kashmir. But for the
Pakistan Prime Minister to say this
is, as they say in Hindi “s=v wx
shar & w3 After all what is
happening in Kashmir today is the
result of the politics of marder and
mayhem unleashed by no less than
Pakistan itself from across the border.
On top of ‘that, he should be taling
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in terms of unhappiness that this is
happening and in a way threatening
India with War.

There has been tension between
our two countries on the issue of
Kashmir for a long time but no one
has talked in terms of War as blatant-
ly as the Pakistan Prime Minister has
done and therefore, I thought it was
necessary that the whole House should
take notice of it and let the Pakistan
Government and the Pakistan Prime
Minister know that here is a demo-
cracy where we can have all kinds of
differences but when it comes to the
question of the country’s integrity,
when it comes to the question of Kash-
mir and all that Pakistan has been
doing, our response to that is unanim-
ous and unequivocal.

Sir, I am sorry to state that we
have been somehow indulgent to all
that Pakistan has been doing in inter-
national fora and we have allowed
it to blatantly violate the Simla Agree-
ment whereunder Pakistan had pro-
mised India that it would not raise
this matter in international fora and
regard Kashmir as a matter to be
sorted out bilaterally between India
and Pakistan.

Sir, there is no doubt that my Party
which was at that time, the Bharatiya
Jan Sangh, was unhappy even with
the Simla Agreement. We felt that
after that great victory that our Army
has won in the battlefield, it was an
occasion to settle the Kashmir issue
once and for all and not to become
party to.any declaration which says
that Kashmic’s final settlement is yet
to come. That is a different matter.

— ——
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But at least, Pakistan had abjured
itself and agreed not to raise it in the
international fora. It is unfortunate
that JKLF should have been given
hearing at the Sub-Commission of the
U. N. It is surprising, I do not know
what the Government of India has
done in this regard to prevent this
whole happening. But what is happen-
ing in Kashmir is a matter about
which the whole nation is concerned.
I think, it would be in the fitness of
things, if the Government took us into
confidence as to how it is reacting to
the situation. A Special Envoy, a

- Special Messenger, is believed to have

come from the Pakistan Prime Minis-
ter with a message for the Prime
Minister. We do not know what the
message is. Is it to express this kind
of unhappiness which is reported in
the Newsweek. This is a matter about
which the whole House should take
notice and the Government should
take the House into confidence.

SHRI SAIFUDDIN CHOUDH-
URY : It is evident that deep-seated
conspiracy is geing on to whip up
War-kind of situation which is sought
to be imposed on India by Pakistan,

The interview of Shri Nawaz Sharif
in Newsweek is really disturbing. He
says that they are unhappy over what
is happening in Kashmir.

13.00 hrs.

And I fullv agree withi Mr. Lal K.
Advani that it is really their making,
the way they are aiding the terrorists
and helping them to really destabilise
the Valley, the political situation there
is condemnable. It is really astonishing
that they are blaming India for what
is happening in Kashmir.
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Now, it is not only that a kind of

isolated statement came from Mr.
Nawaz Sharif, but certain international
incidents have taken place. One is
that has been referred by Mr. Lal K.
Advani about Sub-Commission on
Human Rights in Geneva.

Then there is a comment made by
the US Ambassador to Pakistan where
he said that there could be a war
between India and Pakistan in regard
to Kashmir; and also he said that
Kashmir is not an integral part of
India; and the kind of a Resclution
that has been passed by the Organisa-
tion of Islamic countries. All these are
indicative of a deep-rooted conspiracy
to really bring India and Pakistan to
the brink of a war situation.

Now 1 demand a comprechensive
statement from the Government about
all this : how they view the statement
that has been made by the Pakistani
Prime Minister, what is their reaction
to it and what kind of a reaction they
are going to make to all the utterances
made by US Ambassador to Pakistan,
and all that has happened in Geneva
and OIC?

All this is very necessary to create
an alertness i the mind of our people;
and to really take a stand for the
unity and integrity of the country. I
demand that a statement should come
quickly and we should also be !.zi\fen
an opportunity to react and fo give
our opinions to that.

[Translation]

SHRI GFORGE FERNANDES :
Mr. Speaker, Sir, while efforts are
being made for reducing tension all
over the world, contrary to this in our

sub-continent especially between India
and Pakistan, tension is growing conti-
nuously. It is quite obvious that our
neighbouring country has been creat-
ing disturbances for quite a long
time in our country especially in the
two States viz, Kashmir and Punijab.
And it also does not deny this fact.

Before Nawaz Sharif assumed the
office of the Prime Minister, Shrimati
Bhutto had set up a fund of Rs. 5
crores or 5 million dollers—I do not
remember now the exact amount for
providing active assistance to elements
working for creating tension and
terror in Kashmir. So, we know well
that this type of involvement is inevit-
able for the Prime Minister, whoso-
ever he may be, in the politics of
Pakistan to make his position strong
in his country. And we have faced
the disastrous consequences of their
evil activities not only once but many
a times. Mr. Speaker, Sir, through
you, I would like to highlight two
things. During the last two-three years
there has bcen many talks in this
regard between the Prime Ministers
of the two countries. Some details of
these talks have always been given to
this House. But what are the details
of the talks held between our Prime
Minister and his Pakistani counterpart,
their role in sorting out the differences
between the two countries ? Keeping
in view the statement made by Shri
Nawaz Sharif regarding the prevailing
situation in Kashmir, this should also
be made clear to the House. The
Honse should be taken into confidence.

Secondly, 1 would like to state that
the foreign Secretarv of Pakistan is at
present in India for holding talks.
Though he is our guest and T also
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take him as a guest because he has

come to India to hold taiks on behalf
of his country, I would like to know
the real intention of such a statement
made by the Pak Prime Minister at
this juncture. We would like to know
the definite information from the
Governiaent on this issue. Mr.
Speaker, Sir, 1 would like to state
that it is very easy to create tension
and to continue it for loug. But in
view of the poverty and deplorable
condition of the South Asian cournirciss,
we would like to make all our eflorts
to reduce tension and controversies
instead of increasing them; and all the
controversies between the two count-
ries should be solved under the Shimla
Pact. Though Lalji said that his Party
had opposed this pact at that time, yet
when he was in the Government, we
all jointly tried honestly to implement
that pact. Thus, we all are bound to
abide by the provisions of Shimla
Pact. Therefore, we still want that we,
with all our might, should try to solve
all the controversies in the light of
the Shimla Pact.

[English)

SHRI CHANDRA JEET YADEV
(Azamgarh) : Mr. Speaker, Sir, the
issue which has been raised by the
Leader of the Opposition, I think, is
a matter of serious national concern.
What I feel personally concerned is
that the Government of India is not
reacting as it should react to such a
situation, which directly concerns our
sovereignty and security of our
country. Now what is happening in
Pakistan and Pakistans approach on
this issue is very well known. For
several months the former Chief of
Staff of Pakistan, Mr. Aslam Beg, was

talking about a war between India and
Pakistan on the issue of Kashmir. He
was making public statements even on
the border and occupied area of Kash-
mir by Pakistan. And the present
General is also making the same kind
of statement. And this interview of
the Prime Minister of Pakistan, Sir,
is a matter of very serious concern.
They are taking full advantage of the
Kashmir situation and we feel to be
isolated. I have a feeling that because
of the ambiguous stand of the Govern-
ment of India, they are failing in their
duty to creatc a public opinion in our
favour and isolate Pakistan. Pakistan’s
leadership is giving a call that there
can be a war between India and
Pakistan. Sir, I think, this is a matter
of serious concern.

Sir, 1 have sent a letter to you this
morning that one important Labour
Leader Mr. Gerald Kauffman visiting
Kashmir on our invitation, on the invi-
tation of the Government of India,
and making statements against us on
this important issue giving strength to
what Pakistan’s leadership is saying.
This also needs to be clarified. When
Mr. Gerald Kauffman was visiting our
country on our invitation, how was he
allowed to go to Kashmir and make
all kinds of statements when he was
our guest here. Did the Government
take the trouble of at least seeking
his personal clarification as to how
did he make a public statement which
gocs against our stand on Kashmir ?
Theorefore, all these things together
become a matter of serious concern.

I hope that our Prime Minister
should have taken note of the inter-
view of the Prime Minister of Pakis-
tan and must have got in touch with
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ilim. WE; would like to knov; w_h;ther
the Prime Minister has got in touch
with the Prime Muister oi Pakistan.

Every one of us agree on Simla
Agreement .. (Interruptions)

MR. SPEAKER : Please conclude.

SHRI CHANDRA JEET YADAV:
Sir, we want to be friendly with
Pakistan and the people of India and
Pakistan want to be friendly with each
other. But if the leadership of Pakis-
tan will go on making this kind of
statement .. (Interruptions)

MR. SPEAKER : It goes without
saying that we want friendship.

SHRI CHANDRA IJEET YADAV:
This goes without saying. That is why,
it has become an important thing.

Let the Prime Mianister—not cer-
tainly the Leader of the House should
stand up and make a spontancous
reaction right now—come and make a
statement on this issue.

MR. SPEAKER : Shri Wasnik,
please compiete in one minute. Please
do not make it a speech.

SHRI MUKUL BALKRISHNA
WASNIK (Buldana) : The other day
the honourable Home Minister Shri
Chavan had assured in the House that
as he has not gone through the speech
of Mr. Kauffman, the shadow Foreign
Secrctary of the United Kingdom,
regarding his reported statements in
the press concerning Kashmir. He had
also assured that he would first go
through his statement and would come
before the House. The issue which has
been raised by the Leader of the
Opposition, is really very important.
It concerns the security, sovereignty

and integrity oi the nation. Pakistan
ia the last tew weeks has been whipp-
g anti-lndia fecling through various
forums everywhere in the world. Not
only that. The Organisation of Islamic
Countries as well as the Amnesty
International have been requesting that
theit  delegations should be given
permission to visit Kashmir.

MK. SPEAKER : Now you are
widening the scope and going to other
areas. L radm

SdRi MUKUL BALKRISHNA
WASNIK : All these things are
happening. 1 would Lke that the
Government should make a compre-
hensive  statement on whatever is
happening irom Pakistan’s side and
at the same time what the Govern-
ment of India is doing to counter thc
anti-India fecling being generated by
Pakistan through various forums ;-
the world.

SHRI FRANK ANTHONY (Nomi-
nated Anglo-Indian) : 1 happened to
be on the Defence Council from the
time of the Viceroy’s Defence Council.
In 1971 I was called at midnight by
Indira Gandhi, the then Prime Minis-
ter, to a defence meeting. She told
us : “Pakistan has committed aggres-
sion. It has sent its bombers to attack
Agra and Ambala where we have our
front rank Air Force. Pakistan has
committed aggression. We are now at
war with Pakistan.” Her last words
were “fight well, my countrymen”. If
Pakistan attacks us every India will
join in repelling the attack. But 1
think, we should leave the matter to
the Prime Minister. Our Chief of
Army Staff has just gone to America,
The American fecling has become
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pro-India. So it is better to leave the
matter to the Prime Minister, And 1
have no doubt that he will be able to
assess the position accurately. We will
not go to war unless Pakistan commits
aggression on us.

SHRI INDER JIT (Darjeeling) :
We need to take serious note of two
grave developments. Both have been
mentioned by the Leader of the Oppo-
sition. One is in regard to the reported
statement of Pakistan’s Prime Minis-
ter. Pakistan has already unleashed
a proxy war on us. Now it is threaten-
ing an open war. I therefore support
the demand made for a comprehensive
statement from the Prime Minister
on this particular subject. I am happy
that the Prime Minister did clarity
from the Red Fort that there is no
question of any third party interven-
tion in regard to the Kashmir issuc.
But this matter needs to be made
abundantly clear from the floor of the
House, and also in regard to the visit
of Mr. Kaufman and related matters.

MR. SPEAKER : I am not allowing
that matter to go on record. You will
not make any general reference.

SHRI INDER JIT*.

MR. SPEAKER : I am not allow-
ing any reference to be made to that
point unless it is confirmed.

| Intefruptions),

MR. SPEAKER : Now please let
me say something on the point which
has alreadv becn raised.

Ihe lssue is vital: We should deal

* with it with the attention it deserves.

The representative of the Government

of Pakistan is in India. He would cer-
tainly be treated as an honoured guest
as is: our practice. We would not
depend only on what has appeared in
the newspapers and magazines. By
adopting appropriate methods, the
text and tepor of it should be as-
certained. And I am sure, the House
is intercsted in knowing the factual
position on this.

SHRI GEORGE FERNANDES :
I have given notice of an adjourn-
ment motion on the Meghalaya situa-
tion, where the Government is all set
to topple the Lyngdoh Government.
Wec had raised this matter here before
the House was adjurned for the week-
end. Sir, this Government have refused
lo give any answer. Some noise was
made from the other side, but I heard,
on the authority of the Leader of my
Party that the Prime Minister had
assured him in a private discussion—
two days ago I raised the matter on
the floor of the House on Thursday—
that nothing will be done in Meghalaya
to disturb the present Government.
It seems to me now that the Govern-
ment is being toppled, all arrange-
ments have been made for it, and I
want, Sir, to move my motion for
adjournmerni of the House to discuss
this very important matter. -

MR. SPEAKER : You can do it
only after I give my consent.

(Interruptions)

MR. SPEAKER : I think you have
taken one hour and 15 minutes for

~ raising matters.

*Not tecorded.
91-LBIDMOILSS—14
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(Interruptions)

SHRI BASU DEV ACHARIA
(Bankura) : Sir, an elected Govern-
ment would be destabaised, it is being
disturbed in Meghalaya.. ... (Intrrup-
tions)

SHRI NIRMAL KANTI CHAT-
TERJEE : Despite what has happencd
in Tamil Nadu, we have not asked
for anything. But what is going to
happen. in Meghalaya today? The
entire democratic fabric of the
country is at stake .. (Interruptions)

MR. SPEAKER : You must realise
that you have taken one hoar and 15
minutes on matters which are not on
the agenda.

(Interruptions)

MR. SPEAKER : Everybody can
talk on that. The atrocities on
Scheduled Castes and Scheduled
Tribes are all important, which are
going to come up.

(Interruptions)

SHRI CHITTA BASU (Barasat) :
We have also written to you about
the developments in Meghalaya
(Interruptions).

[Translation]

SHRI LAL K, ADVANI: Mr.
Speaker, Sir, the matter raised by
Shri George Fernandes regarding
Meghalaya is indeed serious and is
gaining ground since the last seven or
eight days and the most unfortunate
issue is that the leader of the Congress
Party is the Speaker of the House and
you should also take this fact into

consideration. He is the Speaker of
the House.

[English]

He is the Speaker of the House.
MR. SPEAKER : Can I do it?

SHRI LAL K. ADVANI : You can
do it not officially, but even as the
Chairman of the Presiding Officers’
Conference you can safely exercise
your good offices and see that this
kind of situation does not develop.

[Translation]

Mr. Speaker, Sir, till date anything,
that can be called constitutional crisis
has yet not cropped up but whatever
is happening politically, repeals the
anti-defection law. It puts the sanc-
tity of Parliamentary institution to an
end and it appears that the House is
helpless about it. We expected that
the Prime Minister, who is the head
of Govcrnment and the president of
Congress Party, would play a key role
in giving right direction to the activi-
tics but it appears that he will not be
able to do the same and consequently
the elected Government there will be
thrown cut of power and a new
Government will be formed in their
place, this should not happen.

Through the leader of the House
I request the Prime Minister to inter-
vene in this matter and do what is
justified and prevent anything wrong.
(Interruptions)

SHRI RAM VILAS PASWAN :
Mr. Speaker, Sir, the matter related

to Meghalaya is a matter concernh;lg ‘
the north east stations, Sir ..

MR. SPEAKER: Members from
your party have already spoken.
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SHRI RAM VILAS PASWAN :
I have a point. The states lying in

- Purvanchal are sensitives states and

A

we have been raising this issue for the
last ten days. Now the Congress Party
wants to form its Government there
by hook or by crook. The Coangress
wants to form Government. As such
I want to tell you that constitutional
crisis has arisen there. It is a matter
pertaining to North East. It is a very
sensitive state. We have to control
the situation somchow. (Interruptions)
No such action should be taken by
the ruling party or by the Centre
which .. (Interruptions).

[English)

MR. SPEAKER : 1 wilt call vou.
Your Member from vour Party spoke
now. You should take no more time.

Your owo motion is going to come
up after this. ({nterruptions)

{Transiation)

SHRI RAM VILAS PASWAN :
As such we urge upon you to direct
the Government to make a statement
on the situation in that state and to
assure that no such action would be
taken by the Government which re-
sults in the outbreak of a constitu-
tional crisis and there may not be a
instable Government in Purvanchal.

[English]

SHRI PETER G. MARBANIANG
(Shillong) : Sir, a few days ago, 1
spoke in this House about the action
of the Governor that took place in
Meghalaya. The Governor had direct-
cd the Speaker of the Meghalaya
Assembly to convene the House on
91-L/B(N)403L88 - 14

Tth of this month for a vote of confi-
dence in the Council of Ministers.
At 10 OClock on the 5th of this
month, the Congress leaders met the
Governor and informed that they had
come to know that two MLAs w' d
be sworn in as Ministers and tht;az}
requested the Governor not to swear
them in, becausc the Speaker had
called for a confidence motion on the
7th. At 4.30 PM on the same day,
one of the MLAs who was sick in the
hospital was forcefully brought to the
Governor's  residence  and both the
MI.As were sworn in by the Governor
as Ministers and the appointment
order was issued by the Chicf Minister
himself apd not by the Governor.

SHRI NIRMAL KANTI CHAT-
TERJEE : 1t is not illegal.

SHR1 PETER G. MARBANIANG:
It is illegal and it is not conventional
to swear in any MLAs as Ministers
when the House was summoned for
lest of strength.

All this was done by the Jasata
Dal Government to topple the demo-
cratically clected Congress Govern-
ment in Meghalaya in 1990. I was
there. What was given to this House
was misinformation. The Governor
did not issue the appointment letter
to the MLAs to be sworn in as
Ministers. That was donc by the Chicf
Minister himself.

SHRIT NIRMAL KANT1 CHAT-
TERJEE : It is the beginning of the
week.  We are discussing from 12
Noon. But vou arc impatient with us.
I request you to bear with us,

MR. SPEAKER : Time is not there.
Don’t give long lectures. Alrcady onc
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hous and fiftcon mipptes have been
spant on subjects which are not in

"SHRY NIRMAIL KANTI CHAT-
TERJEE : The democratic fabric and’
the imtegrity of India is at stake. The
first was in Tamil Nadu. Then it is
Meglialaya. What is happening ? Can
you imagine yourself as the Leader
of the House? This is happening in
a part of the country and that part
of the country is feeling alienated
again and again. I the Parliament at
Dethi cannot pay attention to that,
if we cannot send any message, then
it will not only mean a crumbling
down of the parliamentary fabric but
it will' also mean secession and disin-

tegration of the country.

I do not want the Governments to
be teppled or not to be toppled. We
~did met ask for it in Tamil Nadu/
The Congress-I is responsible for this
development in Meghalaya. Is it not
threat to the parliamentary democracy
of the comntry ? We, therefore, make
this request in this House to that party.
Let them restrain their people there.

MR. SPEAKER : Please be brif.

SHRI1 PETER G. MARBANIANG:
The ' Congress party also. bas a right
to form- 2 Government in the North
Eastern regjon. This right of forming
the Government does not rtest oply
with the non-Congress parties.

SHRI NIRMAL KANTI CHAT-
TERJIEE : Let them not be responsi-
ble to: be accused by future gomera-
tions that they were responsible for
the disintegration of the country and
secession of the Nm&-&atemmm
from ‘the coustry as a whole. It is

this kind of responsibility that. they
must undertake and every section of
the people shouid tell them to do that,

If they do not do that, then issne
a joint appeal undor your . leadership
to all legislators that it is: unwise that
a leader of the House should: remain
the Speaker of the Legislature. Let us
make this appeal to all the legislators
of the country. We can do this much
at least. We owe this much to the
country as the Central Legislaturc.

| Translation]

SHRI RAINATH SONKAR
SHASTRI : Mr. Speaker, Sir, I want
to bring a case of scandal to yvur
notice and to the notice of this House.
(Interruptions). Four times I stood
to raise this issue but I was not givea
a chance to speak. (Interruptions) The
Industrial Finance Corporation of
India is indulging in gross-frregulari-
ties in the matter of distribution of
loans worth crores of rupees. Violat-
ing the rules, a sum of rupees nintcen
crore fifty five lakh bas been given
to the Reliance Industries and the
interest has been waived in order to
give them benefit. Besides this, T want
to inform yom thes - Semmat - hieycle
compepy has bheen given orores of
rupecs as foreign exchange by the
Industrinl Fanance Corporation of
India. Not only this, there is one
Ansal Company-—a sum of several
hundred crore rupees was outstand-
ing agajnst this company glopg with
a sum of rupees seventy seven. lakh
as interest but the said amount has
also been wawod.

MR.. SPEAKER You will have

mtﬁe%wﬁﬂ?dwﬁt@m
you ‘are saying.
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"SHRI RAINATH SONKAR
SHASTRI : Yes Su', we have proof
ot e%erymmg

MR, SPEAKER : No, there is
difference between having proofs: and
taking responsibility.

SHRI -RAJNATH. SONKAR
SHASTRI : There is a Messers Conti-
nental. Flooring Glass Limited. This
company was also given Rupees 71

. crore without the permission of 1.D.B.1
and LCIC.L Sir, the company had
submitted a project involving Rs. 400
crore and the company was given
forcign gxchange without completing
the project. Sir, a statement showing
particulars of loan up to March 31,
1990 is given in the Report of the
Board of Directors on page 108, para
2.91. Tt shows the amount of loan as
Rs. 153 crore 64 lakh which is totally

’incorrect. According to Economic
Times ‘dated - 31st March and many
othier ‘niéewsprapers  this loss is to the
tune of Rs. 581.93 crore and not
Rs. 153 crore.

Sir, 1 request that if all these facts
published: in._netvspapers are incorrect
why does; the :Chairman of Industrial
Development . Corporation, who is

- right now prescnt here, not refute these
allegations. . These. news items have
appeared in all the leading newspapers

of the country. Why is he not rcfutmg

them]'..? N ".T h”“ AN

M SPEAKER! ¢ Pldase Tisten,
youstas raide afily e in ’thls House
by sayig Hhat: ft'Has bebn. publistiéd
yin newspapits bt You cahnot raise
issues sunply on that basis.

SHRI RAINATH SONKA R
SHASTRI ~ 'Fhat's eaubet“bht T Had'
given 4 otice of pavilege 16 you' under’

91-L/B(NMOILSS~14

Rule 222. In'sesponse to it you Yepliod
that' nothing could be dome. .But ¥
requestyuutomethwcmntogh&x
Chairman of the Corporation: wha js:-
present here to conduct an inquiry into
this matter. It is a very scrious issu.
There is lot of bungling. Crores of
rupess pf the-country are being wasted.
We should consider this' matter in this- -
House. I have alrcady made a syb-
mission that the newspapers, which -
are publishing imcorrect stories, be
sued. - I had given you a notice. of
privilege and action should be taken
op it.

{English}
SHRI' BASU DEV ACHARIA :

Last week, on thls subject, 1 gave
notice.

13.28 hrs.
PAPERS LAID ON THE TABLE

Annusl Report of and Review on the
Working of the Indian Instituie of
Management; Baugalore for: &e
Yoar 1989-90 etc. - :

[English]
THE MINISTER OF . HUMAN
RESOURCE DEVELQPWNI

(SHRI ARJUN SINGH) Sn' 1 beg,
to lay on the Tabler-

(1) (i) A copy of the Annual Rc-
port (Hindi and English vetsions) ‘of
the Indian Institte of Mahagement,
Bangalore, for the ydar- 198950 along
with Audited Accounts.

(i) A: copy of the Review (¥ihndi’
and English versions) by the!&overn-
ment on the working of the Indian
institite * of man:fgemcm Bangﬂbre,
for the year 198990 *
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{2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mentioned
at (1) above.

[Placed in Library. See No. LT-
406/91.]

(3) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Raja Rammohun Roy Library
Foundation, Calcutta, for the year
198%-90 along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Raja
Rammohun Roy Library Foundation,
Calcutta, for the year 1989-90.

(4) .A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mentioned
at (3) above.

[Placed in Library.
407/91.]

(5) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Indian Imstitute of Management.
Ahmedabad, for the year 1989-90
along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Indian
Institute of Management, Abmedabad.
for the year 1989-90.

(6) A statement (Hindi and Eng-
lish versions) showing reasons fcr
delay in laying the papers mentioned
at (5) above.

[Placed in Library. See No. LT-
-408/91.] ‘

See No. LT-

Naﬁﬁbations under Jruvcnik\ Justkc :

Act, 1986-etc.

—

(Translation]

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI) : Sir,
with your permission I beg to lay on
the Table :—

(1) A copy each of the following
Notifications (Hindi and English. ver-
sions) under sub-section (3) ‘of sec-
tion 62 of the Juvenile Justice Act,
1986 :—

(1) The Juvenile Justice (Laksha-
dweep) Rules, 1988 published
in Lakshadweep Gazette dated
the 28th March, 1988.

The Juvenile Justice (Daman
and Diu) Rules, 1988 publi-
shed in Notification No. 35-1-
87 D&D in Daman and Diu
Gazette dated the 28th July,
1988.

(2) Two statements (Hindi and
English versions) showing reasons for
delay in laying the papers mentioned
at (1) above.

[Placed in the Library. See No. LT-
409/91.)

(3) A copy of the Dem!ed De-
mands for Grants (Hindi and English

versions) of the Ministry of Welfare
for 1991-92.

[Placed in the Library. See No. LT-
410/91.]

(i)

Amnual Report of and Review on the
Working of the Iustitute of Post
Graduate Teaching and Resemrch,
Gujarat Aywrved University, Jam-
nagar for the Year 1909-90 efc.

[English] By
THE MINISTER :OF. STATE BN

THE . MINISTRY OF HEALTH &



Sravana 28, 1913 (Saka)

Papers laid on the table 195

FAMILY WELFARE (SHRIMATI
DX. THARA DEVI SIDDHAR-
THA) = Sir, 1 beg 'to lay on the
Table—

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Tnstitute of Post Graduate Teach-
‘ing and Research, Gujarat Ayurved
University, Jamnagar, for the year
1989-90 along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Institute
of Post Graduate Teaching and Re-
search, Gujarat Ayurved University.
Jamnagar, for the year 1989-90.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mentioned
at (1) above.

[Placed in the Library. See No. LT-
411/91.]

"(3) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Lala Ram Sarup Tuberculosis
Hospital, New Delhi, for the vyear
1987 along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Lala Ram
Sarup Tuberculosis Hospital, New
Delhi, for the year 1987.

(4) A statement (Hindi and Eng-
lish versions) showing reasons for

delay. in- layipg the. papers ment:oned
at- (3) abeve. .

" [Placed in 'ﬂw Libmry 'S‘ee‘.No.. iT-
4127911 - -

5 A copy .of the Annual Re-
port (Hindi ~nd English versions) of

the National Tnstitute of Naturopathy,
Pune, for the year 1989-90 along with

’Audmed Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the National

‘Institute of Naturopathy, Pune, for

the year 1989-90.

(6) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mentioned
at (5) above.

[Placed in the Library. See No. LT-
413/91.]

Employees’ Provident Funds (Amend-
ment) Scheme, 1991

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATO-
WAR) : Sir. I'beg to lay on the Table
a copy of the Employees’ Provident
Funds (Amendment) Scheme, 1991
(Hindi and English  versions) publi-
shed in Notification No. G.S.R. 343
in Gazette of India dated the Ist June,
1991 under sub-section (2) of sec-
tion 7 of the Employees’  Provident
Funds and Miscellaneous Provxsmns
Act, 1952.

[Placed--in Lrbrarv See No LT-
- 414/91]

1330 brs. o

FINANCIAL _ COMMITTEES—A
.REVIEW :

[En'glish] T o

SECRETARY-GENERAL : | beg to
lay on the Table a copy each of the
Hindi and English versions of the:
“Financial Commltwes ( 1990-91-—A
Review”, :
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. [Tvanslation)
SHRI MADAN LAL KHURANA
(Soyth Delhi): Mr. Speaker, Sir,

would | have to come to the well of
the’ House to make my submission ?

- MR. ' SPEAKER : How can we
function if each meniber thteatens this
way. - : B

[English]

There are laws to take strict action.
{Interzuptions)

[Translation)

" SHRT MADAN LAL KHURANA :
Mr. Spéaker, Sir, 1 had met you in
your: thamber also and told you that
-thyy idome Miister was not giving any
reply.  The  Kadhmiri - migiants  were
lathi~charged. No reply is being given
in- this tegard. (Interruptions)

MR SPEAKER : Some action may
Be ‘taken against you. if you continue
fo threaten this way.

(English}

I can take action against you.
[Translation) ’

SHR{ MADAN LAL KHURANA:
Mr. Speaker, Sir, where should we
g0 1o raise our voice then ? (Interrup-
nons)

MR. SPEAKER : Khurana ji, no
‘one gets chutice to speak more than
you. Maximuft dhanées are given to
‘you to speak. ~

St awm)
:[Enﬂi&h] ‘

mfmm : 't cdn take siction
against you. This is not corréét,

[TransIMwn] . S '_ -

You are not the only momher, desl

rous of speaking. There are many-and
I have to take care of all of thqn)_

{English]

Please take your seat. I cannot give
you time after time. .

* (Iniérruptions)
[Trumlatmn]

SHRI MADAN LAL KHURANA
Mr. Speaker, Sir, what about the .pro-
mise made by the hon. Home Minister.
(Interruptions)

MR. SPEAKER : No, Khurana ji,
do not do like this. You are given
much time to speak.

[English)

MR. SPEAKER : Now we dhall
take up Motions for FElections to
Committees. Shri Ghulam Nabi Azad
to move it.

13.32 hrs.

ELECTION TO COMMITTEES
() Committee op Fstimates
[English]

THE MINISTER OF 'PARLIA-
MENTARY AFFAIRS {$HRI GHU-
LAM NABI AZAD): { beg to.save:

“That the members of “tis "House

do proceed to elect in the ma;ner

réquitted by sdbayle ‘(1) ‘of Rulo
311 oF thy Killes ot P and
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Conduct of Business in Lok Sabha,
thirty members from among them-
;,selvestoseweasmembexsofthe
~ Comamittee on. Estimates fer the
term ending on the 30th April,
1992.”

“MR. :SPEAKER : The question is :
“That the memnbets of this House
«d0 ‘proteed to elect in the manner
toquired by sub-rule (1) of Rule
311 of the Rules of Procedure and

_-Cendwet of Baisifiess in Lok S4bha,

‘thirty members from dmong them-
selves -to serve as members of the

- Committee on Bstimates for the

terem amding on the 36th April,

1992”,

The motion wa$ adopted
(ii) mm on Public Accomnts

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI GHU-
LAM NABI AZAD) : T be to move :
Tt e tiémbers ‘of this House
do préceed to elect in the manner
-rdﬁhﬁféﬂ by substule (1) of Rule
3% -6F the Rules of Procedure and
" Cltithuet of Business in Lok Sabha,
fifteen tiiémbers from among them-
selves- to serve as melribers of the
Committee on Public Accounts for
the Rafh 2tiding o the 30th April,
199 ”,

‘Mr. SPHAKER : The questlon is :

* “THat the  themibers of this House
@0 proceed to élect in the manner
- réquired by sub-rule (1) of Rule
309 o e Rulds of, Procedure and
. Coitduct of Busindss in Lok Sabha,
7. fifeh theitibiers from among them-
'f.»:%‘to Sétve. a5 munbers of the
* Comiite of Public Accounts for

the term ending on the 30th April,
1992,

The motion was adopted

THE MINISTER OF PARLIA—
MENTARY AFFAIRS (SHRI GHU-
LAM NABI AZAD) : I beg to move :

“That this House do recommend

to Rajya Sabha that Rajya Sabha

do agree to nominate scven -mem-
bers from Rajya Sabha to associate
with the Committee  on Public

Accounts of the House for the term

ending on the 30th A_pnl, 1992 and

do communicate to this House the
names of the members so nomi-
nated by Rajya Sabha”.

MR. SPEAKER : The question is :
“That this House do récommend
to Rajya Sabha that Rajya Sabha
do agree to nomifiate seven mem-
‘beérs from Rajya Sabha to associate
with the Committee on Pablic
Accdunts of the House for'thie term
ending on the 30th April, 1992 and
do communicate to this House the
names of the mémbers so nomi-
flated by Rajya Sabha”™.

The motion was adopted

(iii). Committee on Public Under-

THE MINISTBR OF PARL!A-
MENTARY AFFAIRS (SHRI GHU-
LAM NABI AZAD) : Ibqgtsmqve

“That the members of this House

do proceed to elect in the manper

rﬁqulred by subule (1) of Rule
312B of the Rules of Procedure-

.and Condnct of Business in, Lok

Sabha,ﬁttmmemhmm:mg
" themselves to serve as members of
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the Committee on Public Undertak-
ings for the term ending on the 30th
- April, 1992”.

. MR. SPEAKER : The question is :
'_ ““That the members of this House
. do proceed to elect in the manner
_required by sub-rule (1) of Rule
~312B of the Rules of Procedure

and Conduct of Business in Lok
Sabha fifteen members from among
themsclves to serve as members of
the Committee on Public Undertak-
.ings for the term ending on the 30th
~ April, 1992”.

The motion was adopted

_ THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI GHU-
I:AM NABI AZAD) : I beg to move :

. “That this House do recommend

to Rajya Sabha that- Rajya Sabha
do agree to nominate seven mem-
bers from Rajya Sabha to associate
with the Committee on Public
Undertakings of the House for the
term ending on the 30th April, 1992
and do communicate to this House
the names_of the Members so nomi-
nated by Rajya Sabha”.

"MR. SPEAKER : The question is :

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate seven mem-
bers from Rajya Sabha to associate
- with. the Committee on Public
Undertakings of the House for the
" term ending on the 30th April, 1992
~ and do communicate to this House
- thenamesoﬁhcmembers 80 gomi-

‘The motion was: adoptad

(iv) Committee on ‘the Wellare of

Scheduled Castes and Scheduled
Tribes

THE MINISTER OF PARLIA-

MENTARY AFFAIRS (SHRI GHU-
LAM'NABI AZAD) : I beg to move :

“That the members of this House
do proceed to elect in the manner

" requifed by sub-rule (1) of Rule

331B of the Rules of Procedure
and Conduct of Business in Lok

‘Sabha. twenty members from among
‘themselves to serve as members of

the Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes for the term ending on the
30th April, 1992”.

MR. SPEAKER : The question is :
“That the members of this House
do proceed to elect in the manmer
required by sub-rule (1) of Rule

. 331B of the Rules of Proceduse

and Conduct of Business in Lok
Sabha, twenty members from among
themselves to serve as members of
the Committec on the Welfare of
Scheduled Castes and Scheduled
Tribes for the term ending om the
30th April. 1992”7,

The motion was adopted
THE MINISTER OF PARLIA-

MENTARY AFFAIRS (SHRI GHU-
LAM NABI AZAD) : I beg to move :

“That this House do recommend

.- ta Rajya Sabha that Rajya Sabha
' 'do ‘agree to mominale fon members

from Rajya Sabha to associate with
the Committee on the WeMare- of

_ Scheduled Castes and Scheduled
“Trksofﬂ;eﬂewfonbpm
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ending on the 30th April, 1992 and
" do communicate to this House the

names of the members so nomi-
- nated by Rajya Sabha”.

MR. SPEAKER : The question is :
“That this House do recommend to
Rajya Sabha that Rajya Sabha do

* agree to nominate ten members
from Rajya Sabha to associate with
the Committee on the Welfare of

" Scheduled Castes and Scheduled
Tribes of the House for the term
ending on the 30th April, 1992
and do communicate to this House
the names of the members so nomi-
nated by Rajya Sabha”.

T he motion was adopted

SHRI MADAN LAL KHURANA
(South Delhi) : rose

MR. SPEAKER : Shri Khurana,
you are justly agitated. T can under-
stand your feelings. I would request
Shri Ghulam Nabi Azad to convey
your feeling to the Home Minister.
If he has agreed to make a statement,
he will makc a statement.

(Interruptions)

MR. SPEAKER : Now matters
under Rule 377.

13.38 brs. _
RAO RAM SINGH *: it the Chair

13.38 hrs.
MATTERS UNDER RULE 377
()  Need for early - completion of

“Radio and T.V. transmiddon
servlces at Jnhlpu
'[Enghshl
~SHRT "SHRAVAN *° KUMAR

PATEL: (hbﬂpﬂﬁ ‘$ir,'T take this

opportunity to invite the attention of
this augnst House to the fact that vast

rural and tribal areas in and around
Jabalpur in M.P., still remain deprived
of T. V. services.

. The TV transmission for Jabalpur
by upgrading the existing 1000W
Station into a 10 KW transmilter,
which was to be completed antt com-
missioned long time ago, is still -
complete. The work especially the
construction of the transmission tower
is going on at a snails pace, when
equipments worth lacs of rupees which
have already been procured, have been
lving idle for several years.

Similarly the work of augmentation
of radio transmission service at Jabal- -
pur, by adding another 200 KW
station, is proceeding at a slow pace.

Thus while public funds amounting
to lacs of rupees are locked up. in
the form of equipments lying idle, the
rural poor land the tribals in remote
areas remain cut off from the national
main stream.

I, would, therefore, urge upon
Government to ensure that the work
of augmentation of TV and Radio
transmission services at Jabalpur is
completed under a time bound pro-
gramme in the interest of national
integration, as " also education and
cultoral development of the rural poor
‘and- the tribals. ‘

()] Need,toilcrwequulotn.r
vincial Services for nomisation

to LAS. etc..pll'ﬂc-hlyhl'
FCS of Rajasthan ‘

fTramlanoa] ) » ~
SHRI GIRDHARI LAL mn

'GAVA (Jaipur) : Mr. Chainman, Sir,

now the officers of the Provincial Civil
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-are nominated to the LA.S.
M!atwrabngpmodandmﬁr
sepobing. - sepercussions have begun.

. Theplicens of the Rajgsthan Adminis-
“trative Service recruited directly in the

Veat’ 1961 are still in the wamng-hst
S8t W pbmination to the TAS.
"6k THé ‘State “of nomination in
-6 ‘gtates is better whereas in some
Wit is worse. I the officers of the
Protiweis) Civil Services are not nomi-
iited t6 ‘¢ All India Services within
a wﬁea -and justified period, they
As¥iop & sense of resentment and
Teasttation -which affect, the efficiency
of these civil officers appointed to the
various posts-deating with the General
Adm:mstrahon Revenue-reforms and
Law and Order. At present even the
-eXisting quota of 33 per. cent uader
the Rules of the Indian Administra-
tive Service is not implemented for
the ‘semiaation of the Provincial Ciyil
Service officers because in addition to
e officers ‘of the Provinicial Civil
Service, the dfficers of other services
ke Public Works Department, Co-
operative department, statistics de-
tment etc. -have. been nominated.
The Central Government needs to pay
timely attention to-this important issue.
In this context, I would like to suggest
ingresse in the .present 33 per cent
quota 10- 50 .per cent. ‘At the mame
dime, the senmior -officers of the Pro-
vingial Civil Service should be topuled
to the posts of District ‘Collectcrs :and
Hcads of the Departments keeping

fnng %bes atd cﬁamy
T R
i

‘i‘l’n&u n mwm w

SEHRAL DAY "m‘fh JONa
MT N!r -&, meay

large -and medium drrigation projects
of Rajasthan arc pending with the
Central Governpment. One such pro-
ject Garadda Irrigation Project in
Bundi district is under consideration
of the Ministry of Water Resources
for stvernl years,

. Majority of the Adivasis and Bheels

of that area are living below the pover-
ty line. This project will help raise
their standard of living. Threugh this
motion, I would like to request the
Central Govermment to give its imme-
diate clearance to that project to
ensure its completion.

(iv) Need to set wp a ‘Development
Coimslision’ for all round deve-
lopment of Eastern Uttar Pradesh

SHRI CHANDRA JEET YADAV
(Azamgarh) : Mr. Chairman, Sir,
Azamgarh, Ballia, Jaunpur, Deoria,
Gorakhpur, Basti, Mau, Ghatipur,
Siddharth Nagar ctc. are the main
tastern districts of Uttar Pradesh,
which are the most back-ward districts
of the cowsitry. The average popula-
tion of these areas is womparatively
much higher than the national average
but the average per capita income is
much less than the matiomal average.
These districts not only lack industrics,
but facilities like transport, communi-
cation, television etc. exist ‘thete just
for the name. The villages over 70 per
cent have not yet been linksd with
metallod goads. Many of dwese villages
Yack even drinking water, The youths

:ofllwémm uﬂ&nw n
Thepeeplecdtnmareuhave

phyednnpomntmdhtdmgfokin

_ the. me«-d thay: have

fiade, semarkable sontributien Wy Tthe
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’ curture and literstuseé df the country
" I rge upon the Government of India
to set up a Development Comimission
fer .the alround development and
pmgmss of the eastern districts.

(v) Need to Start Secoml Clmnnel
. from Kodai-Kanal from Kodai-
- Kanal-T.V. relay station

[Enghsh]

.~ SHRI' R. RAMASWAMY (Peri- -
yakullam) : The TV Relay station in -

- Kodoikanal does not have the facility
" “for retaying second channel program-
mes. The retay station caters to nearly
" three crores of people. Indeed the
second channel programmes are more
educative, informative and enlighten-
" ing. The TV realy station is :at an
.altitade of 6000 feet above sea level.
Therefote, the installation of equip-
ment for telecasting second channe!
programmes  from the Kodaikans!
] relay station will not prove costly and
‘ineffective. 1 request the Central
- Government to consider my request
favoutably and do the needful.

‘(vl). Need to resetle the persons dis-
placed dge to setting w» of

" "Rouikéla Siel Phint
'KUMARI  FRIDA . TOPNO
(Sundargarh) : Sir I would like to

raise this matter under Rule 377.

“Sixty two tHitidls were displaced
éﬁd ‘more ‘that 19000 actes of lind

were acquired Hor the lstlblishmmt '

of Rourkela Steel Plant. The plant
could hardly use seven thousand acres
oaf -Jaind: s Remaining tweive -thogsand
m of -land -are lying unuilised. T

C’omﬂmﬁan Yredsded Tribesy afh 1
cond Ameridment) B
feturn the’ surplas l:td 10 its btbml

fengmis. _
The Government while m

"lands had committed to resctile the
" displaced persons. But, they have been

thrown out in places like - Azagaon,
Usree, Lachhda, Jhicpgne, Jadda etc.
and after 36 years of being displaced
they have been denied basic facilifies
such as road, school, me(hul service,
electrification, drinking water, etc.

The then Steel Ministes in 1975,

.had -promised to provide jobs to at
" least one person from cach Zsxmily.

Sir, many displaced people with dis-
placed certificates in their hands have
crossed the age of 40 years and are
stift waiting for a job in Rourkela
Steel Plant. The Government of Orissa
now have stopped issuing displaced
certificate to the dependents of these
displaced families. The irony is that

‘the displaced certificste holdeérs have

become over-aged and the yowsgters
dre being denicd displaced cevtifitnte.

‘1 request the Govemﬁ\entwﬂﬁdom

a solumm of the pwb!em
7 S f; s

13A3 ks,

THE CONSTITUTION (SCHE-
DULED TREBES) QRDER . (SE-
COND AMENDMENT) BILL

‘ ‘{Enﬁﬁ]

MR. CHAIRMAN: The. Hopse
will now take np the legaahtms bm-

_ness, Ttem No. SR

mmm mm

requm mmwmmmmay? o
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-~ MR, CHAIRMAN : There is no
lunch-break. But you are most. wel-
come to go and have the lunch in
_,AN HON. MEMBER : What about
. you, Sin. -

MR, CHAIRMAN I will come

. and ‘Be a ‘guest of yours, Now th
-Sitamm Kesn

ITramlmlan] :

THF. MINISTER OF WELFARE
(SHRI SITARAM KESRI) : Mr.
Chafroian, Sir. T beg to move :—

“That the Bill to provide for the

inclusion of certain tribes in the list

of Scheduled Tribes specified in

. selation to the State of Karnataka.

be taken into consideration.”

Hngsh)
- SHRT RAM NAIK (Bombay-
: Nm‘ﬂl) §ir. there is one point for

 infesineation. We would like to listen
to 'the ‘hon. Minister as  to what is
the reasom;’ why should we support
the Bill, etc. We should get some
information from him.
SHRI SITARAM KESRI:
' SHIRE RAM. NATK : He shonld
Mibont ‘ths.

SHRI ANNA JOSHF (Pune):
!hase aphin as to why we should

v [Tmn.daml et T

mﬁfmm:Im
_,,W“‘?"l‘" ank

I am

MR. CHAIRMAN : He will defini-
tely speak if you will give hima a
chance. .

SHRI SITARAM KESRI: Mr.
Chairman. Sir. in Karnataka State,
Nayik, Naik, Beda, Bedar and Bal-
miki tribes had not been included in
the list of Scheduled Tribes of that
State, so these tribes were not getting
the facilities provided wunder the
different provisions of the Constitution.
Karnataka State sent a proposal in
1984 for inclusion of all these five
tribes in the list of Scheduled Tribes.
The matter was secruitinised and placed
before the cabinet. The cabinet took
a decision on 10th April, 1991 that
all these five castes will be included
in the list of Scheduled Tribes. Since,
Parliament was not in session those
days, the ordinance for including these
castes in the list of Scheduled Tribes
was ‘issned on 19th April. 1991.

The present Bill has been brought
in place of the ordinance so that all
these five castes are provided the
facilities given to the people who are
included in the Tribes. This propnsal
is before the House ‘

SHRI RAM NAIK You have read
out. what is there before you in writ-
ten form. :

[English}

If there is anything else. apart from
this, we-would like to know, so that
we can. mppoﬁtlnsm

[Traptlatiau]

mM‘ﬂkemlimmm
besidid - what is mduomd
- ssmorepdeii.

i
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i SHRI SITARAM KESRI : I have

*ﬁlready read out the ordinance.
MR, CHAIRMAN: Motion moved:
“That the Bill to provide for the.
inclusion of certain tribes in the
list of Scheduled Tribes specified

in relation to the State of Karna-
taka, be taken into consideration.”

SHRI GIRDHARI LAL BHAR-
GAVA (Jaipur) : I beg to move :—

“That the Bill be circulated for eli-
citing opinion thereon by . 15th
November, 1991.”

DR. LAXMINARAYAN PAN-
DEYA (Mandsaur) : Mr. Chairman,
Sir, though this Bill seems to be a
small one and it has been said that
yLok Sabha was not in session and
this subject could not be discussed in
the sittings of the House that is why
those castes have becen accomodated
through an ordinance which has been
given assent by the Karnataka Govern-
ment. In the same manner, the Hon.
Minister got sanction last week with
regard to the state of Jammu and
Kashmir. With deep regret, 1 have to
say that once you have brought amend-
ment bill in case of Jammu and Kash-
mir State, second time for Karnataka
State, and perhaps third time you will
bring an amendment bill for Madhya
Pradesh or Maharashtra and will seek
our approval for that. I wauld like
to say that a consolidated Bill should
be brought in regard to this problem
so that alt such irrelevances could be
removed wherever there is a need to
pravide such facilities to the Scheduled
Castés and Schéduled ‘Tribes or it a
consolidated Bill is brought here after

-due consideration to inchde themmu -

of the States it would be better

Through you, I would like 0 re-«,,{
mmdtthQn.thstetthatwhenthc»
States were, reorganised, the bordets_
of various, states were fixed or chang-
ed on the basis of the. recommenda-
tions of the commission regardiag re-
organisation. What was the. actual
position of Madhya Pradesh that time.
There was exchange of border areas,
which is why the ptesent -position of
many states is different from the. pre- . .
vious position. I would like to presens .
before you the actual poszhon of -
Madhya Pradesh at that time. Today
some parts of Madhya Pradesh were :.
initially parts of Rajasthan, ie. some
areas have been exchanged. That time,
the castes which were known as tri-
bals or among Scheduled Tribes were
excluded from the State lists, on their
shifting to Madhya Pradesh. In Raja-
sthan, the people belonging to Meena
caste are considered under general
category such as Meena Rajput, but
in a particular part of Madhya Pra-
desh that particular caste has been
included in the Scheduled Tribe. Same
is the position with regard to Karna-
taka State. I feel that the situation -
must have been similar to it because.
of which . the issue of inclusion of
these castes have come up. As far as -
these castes are concerned Navak
community is, considered -3 backwal‘d
commumty in Madhya . Pmdesh and .
in Uttar Pradesh, Balmiki ‘community
is considered ‘as Schednled Caste, but
here that community is being indlud, .
ed in the Scheduled.’l‘ﬁbﬁ Today.no.:.
place in any state of Ind:g can, be .
called as an area mainly populated

~ or dominated by the.people - belong-
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m Schpduled Caste, It i 0ot like

that. Nowra~days people go from ome -

place to the other in large numbers.

As T have alrea&y made a submission.
toymld&xt,ﬁereshouldbeaeonso '

lidated thinking -which is very impor-
tant, othérwise justice to the Schedul-

edetes and Scheduled Tribes is

. ¥ would make a submis-
sion tn you that the present Madhya
Pradesh - is _touching the borders of
Maharashtra and some parts of Maha-
rashtra have become parts of Madhya
Pradesh. Some areas of Maharashtra,
Vidharbha and Brar were transferred
to Madgya Ptadesh and spme castes
of these arcas were kggwn as Sche-

duled Tribes bot when these areas’

were transferred in Madhya Pradesh
the same castes are now being consi-
dered as common castes. The facili-
ties which were being given to these
castes ‘should be protected therc or
they should be provided with some
reservations or some facilities which
they arc not getting this time.

Sir, the’ Honourable Minister
bmught dﬂ&em Bnlls and ordinances

here it s possible that the Government

may ‘be facing a particular difficulty
heumeofwh;cbitw;snecessaryto
bmﬂusordinamln of this
osdiftiince, ﬁeun!xtethﬁnseltmd
thnttbe of Kamataka had
beeri demand
is 4 long pend,ing .demand and the

Govumpn; m;gzt lqu felt it Beces-

diately on 10th April. .

demand ﬁ : . gaged .only in trapspjanting paddy . .
sqbilid)e ‘thut - it dpopld \ .seedlmg, apd. not harvesting oic. Twpt... -
ima] Cofjeideration. ‘The 7, a fow boys h%wwxmm

e camaant o o o SR

‘this. T agree that it

may, please 1y eotemovc &bedum “

ties if any..

Since this Qrd.mam;c deb; Ieplamd
- by a Bill and it will definitely become
"an Act. Othorwise, many difficulties

will come up.. With . these wurds i
concludemywh /o

*SHRI V. S. VIJAYARAGHAVAN
(Palakkad): Mr. Chairman. I rise ‘to

support this Bill. In fact demands. are

coming from various States to amend
the list by including various commu-
nities therein. In this context, I would
place before you the case.of a few
communities. At present, the comsmu-
nity called Vira Saiva is either in the
list of Scheduled Castes or Tribes.

Their language is a mixture of Kannada -

and Telugu. This language has no
script of its own. At the same time
the communities like Jankam, Vira
Saivaja, Andippardaram and Malap-
pandaram which are just like Vira
Saiva community are not either Sche-
duled Castes or Tribes. In fact all
these communities belongs

and social structure. They marry into

each other’s fanuly and haye closc .

kinship. Yet, thesc communities are
not regarded as Scheduled Castes.or

Tribes. They are being treated as other |

Backward Classes in Kerala for the
purpose of eduycational’ facilities only.
They are extremely backward. Tl

traditinal occupation of these cam-.

mupity is begging. Of late some of

~ them .are warking. as agricwlral
labourcrs, butheremthwarswv

m»ﬁ:m orwymedm Malayalats,

to the *
same group havmg the same customs.
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jobs, otherwise they. have no represen-
tation in Govt. service or elsewhere.
Therefore, I wonld request Kesari Ji
to consider their case and include them
in the list of Scheduled Tribes.

14.00 hrs.

Another commugity whose case 1
want to present before the Hon’ble
Minister is Peruvannan in Kerala ..

Sir, the Minister is not listening.
(Interruptions) ..

[English)

SHRI RAM NAIK : Sir, I am on

a point of propriety.
SHRI V.S. VUAYARAGHAVAN:

Sir,. I am on a very serious matter.
You kindly hear me.

. MR. CHAIRMAN : Are you on a
point of order?

SHR1 RAM NAIK : Yes Sir. When
an Hon. Member is speaking, thc
Hon. Minister has to be attentive.

Some Hon. Member is coming amd.

disturbing him. And the important
issucs which the Hon. Member is rais-
ing is not being taken note of.

MR. CHAIRMAN : The Hon.
Minister has vast capability. He can

hear as well as make notes. 1 am sure.

he is takigg full cognizance of what
is being spoken by the Han, Member

[Trunsiation]

SHRI SITARAM KARSI : I am
Wstothomtwmof
“what the Hon. Member is gaying. I
am listenipg to his wonds through the

head-phone on my.eqrs. L can not neg:

lect the Hon, Member. I am listening:

attentively to the proposals and sug-
gestions of the Hon. Members,

SHRI RAINATH SONKAR SHAS:
TRI (Saidpus) : The Hon. Mimister
has got two.ears and he listeas to.one
Hon. Meinber through one ear and the
otherﬁon Memhcrthnmghﬁeathet“

ear, '@_ -;‘.;

MR. .CHAIRMAN (Ran Ram-
Singh) © When the Hon. Minister will
reply, you should listen whether he
has heard the Hon. Members’ speech .
with rapt aftention or not, -

[English}

SHRI V.5. VHAYARAGBAYAN _
I shall repeat what 1 said as the Minis-
ter has got histened to me. -

SHRI SITARAM KESARI: No,
you do not have to repeat. I was listen-
ing to the !xansl_atiom '

\T ramlatmn]

SHRI V.S. VUAYARAGHAVM‘}
Sir, 1 was. saying that becaunse. there is
a change in jwst one: lester. One com-
munily is not treated as Scheduled
Caste may be when the children: arc
admitted to School, the iHlitesate
parent mis-spelt the name. But the
result is that the same commmmity as
Perutnannau docs met find a place in
the list. They are very poor people.

. Both thés¢ communities are traditional
 washermen. Therefore the Peruvan-

nan conmewsity should eise be inctud- .
dn&m&mm

Su, ﬁhm Are many othnr ‘anoma-.
lies in the lst. Complainis are .madc:
from time to time that undesegving -
people and: comimwniticy’ get into the
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list. ¥ know of such a person who took
advantage of it and got elected to this
House from my State. The facility of
reservation - should be made available
to deserving people but the undeserv-

ing people should be weeded out. It

is high-time that the Govt. amended

the list, and ensured social justice.to .

these cxtremely poor and backward
people. With these words I once again
wholeheartedly support this Bill.

[English)

SHRl1 SYED SHAHABUDDIN
(Kishanganj) : Mr. Chairman Sir, 1
have no difficulty with the substan-
tive part-of -the Bill. But the manner
in which the ‘Government has gone
about this piece of legistation raises a
number of questions.

Sir, 1 would like to draw your
attention to the memorandum of the
Government under Direction 198, in
which the Hon. Minister has said :

“Since the Government is anxious

that this Bill should be got intro-

duced and considered during the:

current session, it is requested that
the ‘period for giving notice, -etc. etc.
as required may kindly be waived.”

Now. 1 appreciate the anxiety of the
Government, -1 suppose for a good
cause, for the cause of social justice.
But ! do not understand how the
Government have taken seven long
years to consider a suggestion made
by the Government of Karnataka. The
suggestion was made in 1984 and the
Government ‘suddenly wakes up ‘in
1991.-1 know Goveruments have been
_ changing 'in the' meantime. But the
" Gowernnient;, Mr. Chairman; is also 2

continuing entity. It takes seven long-
years to consider the suggestion of
the Government of Karanataka and
suddenly promulgates an ordinance !

Now that itself raises a question.
What was the need for an ordinance
if the Government has taken: seven
long years in its anxiety to process
this recommendation of the Govern-
ment of Karanataka ? Why could it
not have waited for apother month
or two, instead of using the legisla-
tive power of the executive and then
coming to us for converting that ordi-
nance into an Act 7 1 think, Mr. Chair-
man, it raises a fundamental question
about the extent and scope of the
ordinance making power of the
Government. 1 would like the Hou.
Minister to consider whether it was
appropriate to introducc a Bill two
months or a month before the House
was going to the convened and then
to come to this House for putting its
imprint on it. This is my first ques-

tion. iy WM

Second question is that there are
many smal groups all over the
country, belonging to both Scheduled
Castes and Scheduled Tribes, which
have been left out of the scheme of
reservation. I shall not recount their
names. All of them stand deprived
of the benefit of reservation. As an
Hon. Minister pointed out, among
these small groups there are tribal
groups ‘who move from one part of
the country to the other. On such
movement, ‘on such ‘transfer of domi-
cile they are deprived of the bencﬁt
of reservation which they enjoyed in
their -original ‘domticile.
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vy There is. of course, an other case
also pointed out by Hon. Pandev ii
about the transfer of territory. where
a group which enjovs reservation is
again deprived of it because the ter-
ritory which he inhabits becomes a
part of another State. We have many
cases of anomalies in which the same
group is considered to be Scheduled
Castes in one area and is not consi-
dered SC at all or is considered as
Scheduled Tribe in another part of
the country.

There are anomalies; there are con-
tradictions and there are overlaps.
We had this list before us for the Iast
40 years and T think 40 vears is long
enough a time for the Government
to come up with a comprehensive list
after taking into account various re-
commendations and suggestions made
from time to time either by voluntary
organisations or by associations repre-
senting the deprived groups or the
state government.

-~

I, therefore. would like the Hon.
Minister to téll us ‘as to when the
Government propose to come to the

- House with a comprehensive Bill on
the subject which will take into ac-
count all the pending suggestions and
recommendations about the wvarious
Scheduled Tribes and Scheduled

Castes or various sroups which would:
like to be mcludcd in the list of ST/ -

SC..

' Sir, frankly T don’t know why the
! Minister picked up Karanataka for a
special treatment. In Karnataka there

might well be many other small groups

which have been left out. There seems
to be some motivation behind oivine
this very gracious and very generous

91-L/B(D)403LSS—15(s)

treatment to this small group and on
the other hand showing non-concern:
about the other groups in Karnataka
and similar group in other States. We
would like the Bon. Minister to come
before the House and to tell us the
reasons for this extraordinary concern
for this small group. It is not that I
am against them. 1 would very much
like them to be included but I can
sense some political thinking behind
it. I would, therefore, like the Hon.
Minister, in his reply, to take the
House into confidence and to let us
know the reason for his anxiety; rea-
son for his concern; reason for the
inclusion of this group and the reason
for the exclusion of other groups and
other States.

Mr. Chairman. Sir. many examples
can be given but I shall not go into
them. I would only like to point out
two because of the special concern to
me. There is a small group called
Surajvanshi. They are spread across
the border of West Bengal and Bihar.
In West Bengol they are included in
the list of Scheduled Castes but in
Bihar they are not.

MR. CHAIRMAN: Mr. Shaha-
buddin, it is pertaining only to Kama:
taka. -

SHRI SYED SHAHABUDDIN :
T am only ﬂluetratmg the point which
I made, that is, that there is a need
for the Government to take an over-
view of the situation and not to come
to us with an ordinance or two in
every Session but to come to us after
considering ‘all the pending cases be-
fore them. And, T have good reasons
to use this occasion to mention them
sincs I represent that area and. since
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this point has been made by me in
various representations also, to remind
the Minister about this particular dep-
rived group and similarly about many
tribal croups from Chota Nagpur
which have been deprived of the faci-
lity of reservation in Assam where
they are working in large number.

MR. CHATRMAN : 1t is only to
regularice the ordinance which has
been issued.

SHRI SYED SHAHABUDDIN :
Therefcre, Mr. Chairman, Sir, as I
said to begin with, I have nothing
against the substantive provisions of
this Bill but this raiscs the question of
methodology, a Condtitutional point
and also the larger point about the
exclusion from urgent consideration
and exclusion from the field of anxiety
of the Government, whereby these
excluded groups have suffered.

With these words 1 would like to
support this Bill but I would certainly
like the Hon. Minister to take the
House into confidence and to give us
an assurance that soon he shall come
to us with a comprehensive Bill on
the subject.

[Translation]

*SHR] RUP CHAND MURMU
Qhargrem):  Mr. Chairman, Sir,
Hon'’ble Mirister Shri Sitaram Kesari
has movzd ihe Constitution (Schedul-
ed Order Second Amendment) Bill.
First of al T must say that I support
him whole-hezrtedly for this Bill.

 The Gujjar, Bakarwal, Gaddi Sippi
—these four tribes should be included
in the list of Scheduled Tribes. Then

thev also get the same benefit meant
for other Scheduled Tribes. I am my-
self a tribe. So I feel very happy for
the move. But there are various other
tribes also in other states. These tribes
should also be included in the list.
Many tribes are becoming extinct. The
duty of the Indian Government is to
tackle the problem of these tribes who
are gradually in the process of extinc-
tion. The Government should also
take some measures so that these tribes
can increase their race. There are
manv tribes in Andaman whose race
has not been increasing. On the other
hand their number is decreasing dav
by dav. There are many tribes in the
island of Andaman and Nicobar who
do not have any contact with the civi-
lizcd world. These tribes remain stif}
nacked and depend on hunting for
their livelihood. We are so proud of
our civilization. Yet there are many
people around us who have not got
the licht of civilization till now. After
getting a chance to participate in the
debate T vrge upon the Government
to unfold our love, sincerity, affection
and hnmanitarian feeling so as to have
good relations and contacts with these
backward people.

If these tribes are included in the
list of Scheduled Tribes, the govern-
ment owes certain responsibility so
that these tribes get special benefits
meant for them. Generally this assis-
tance is economic. But this should not
be confined to economic assistance
onlv. It is very urgent to focus our
attention to their culture, education.
mutual friendly relation and language.
The Government must take some mea-
sures to improve these aspects..
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~In this connection I would like to

submit that mere cconomic assistance
cannot be the only measure to improve
the Iot of these tribes within a short
time. Tt is not at all possible to achieve
this gozl. For this cortinuous program-
mes sheuld be adopted. Our country
is beina ruled by the combined power
of the industrialists and landlords.
These people have never tasted
poverty and hclplessness. Had they
been placed in the same position like
the Adivasis. ther the substantiality of
their statement could have been rea-
lized. -

We know that the norms in the
societv depend on the productive sys-
tem. The social customs behavionr
are based on this system. The countrv
where the productive system and eco-
romic policv have been influenced by
the rich, will surely follow the culture
adopted by the afflvent. We do not
want this cnlture to continue. We want
this to be discarded. If we want to
achieve this, we must develop the cul-
ture of these tribes and we must have
land reform as well. Then the purpose
_of this Bill will be fulfilled.

Morcover the aim of this Bill will
be felt only when we discord discrimi-
ration and follow the policy of equa-
lity. Even our Constitution has shown
i*s direction to this kind of attitude.
So I would like to mention the words
of Rabindranath—You will be treated
in the same manner by the persons
" who have been looked down upon by

you. ~

- With these words I conclude my
speech and thank you.
91-L/B(N)403L33 —15(a)

SHRI MANORANJAN BHAKTA
(Andaman-Nicobar Islands) : Mr.
Chairman, Sir. T support this Bill
which sceks to include five castes of
Karpataka in the List of Scheduled
Tribes. T would like to point out here
that there is no uniformity in Schedul-
cd Tribes inclnded in the list of Sche-
duled Tribes which are rccognised as
Scheduled Tribes in different States.
In one State they fall in the category
of Schedulzd Tribes but in another
State they are not included in the
category of Scheduled Tribes. There-
fore, my submission is that a uniform
systern should be evolved for granting
recognition as Scheduled Castes and
Scheduled Tribes. But the way this
Bill has been brought in parts, it seems
that the Government is not willing to
uplift them fully. Therefere, my sub-
mission is that a comprehensive Bill
should be brought forward so that all
the Scheduled Castes are uniformlv
recognised in every state.

There are five tribes in Andaman
and Nicobar TIslands. In Great Nicobar
there is Shompen tribals who live in
forests. Then there is Nicobari tribe
whom we want to uplift. The popula-
tion of Andamanese which was 23
earlier has now increased to 31. Simi-
lartv. the number of Ungi Adivasis
which was 90 earlier has gone up sub-
stantially. The Government is con-
stantlv trying to contact the Jadava
tribe who live in forests. Banana and
other things are left in the surround-
ings so that they could come out nf
their habitat and establish contact
with the outside world and their hosti-
lity towards outside world could be
reduced. Similarly, we do not have
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any contact with the Sentalese who
live in Sertal island. An Hon. Member
said just now that the Government is
doing nothing to bring them in con-
tact with the modern civilization. I
would like to inform him that the
tireless efforts are being made to uplift
the Adivasis of Andaman and Nicobar
Islands and such efforts are not being
made elsewhere in the country. Had
such efforts been made elsewhere as
well the situation would have been
quite different.

My submission is that the wander-
ing tribes and other primitive tribes
should not be given cooked rice or
other things as food. They should be
allowed to lead their own way or life.
That is their culture, their civiliza-
tion. The Government is thercfore,
making continuous efforts to provide
them facilities within their own sys-
tem. Team of doctors regularly pay
visits and give them treatment. The
primitive tribes generally live on pork
or fish. They do not have any know-
ledge of farming. Therefore, T would
urge the Hon. Minister to keep in
view their lifestyles while implement-
ing the suggestions aimed at their up-
liftment.

With these words, I support the Bill
and hope that the Hon. Minister would
Bring forward a comprehensive Bill
in this recard so that efforts could
be made for the upliftment of these
classes.

[English]

MR. CHAIRMAN : I would like to
inform the Hon. Members that this Bill
is only concerned with the State of
- Karnataka, When the Minister brings

a comprchensive Bill in future, one
can express his views on this subject.

This Bill is only to regularise an
Ordinance that was issued and con-
cerns only with the State of Karna-
taka, Therefore, I will be grateful if
the Mcmbers confine their views to
the State of Karnataka and the Bill
that is in front of us.

[Translation]

SHRT RAM NAIK (Bombay
North) : Mr. Chairman. Sir. I want
to express my views on the Consti-
tution  (Scheduled Tribes) Order
(Second Amendment) Bill which has
been brought before the House for
consideration. ,

Mr. Chairman, Sir, at the beginning
of the debate the Hon. Minister had
said that it was in 1984 that a sugges-
tion had come for the first time from
Karnataka that these castes should
be included in the list of Scheduled
Tribes. It is a coincidence that one of
the castes that is to be added in the
list is Naik, which is my Surname
also.' Resides. there are other castes
like the Beda, Bedar and Balmiki. It
is unfortunate that it took almost seven
years for the suggestion from Karna-
taka Government to be implemented.
I would like to know the reasons for
such an undue delay and inaction on
the part of the Government. Earlier it
was Congress Government, then came
V. P. Singh’s Government which made
lot of hue and cry about Scheduled
Castes, Scheduled Tribes and the
Mandal Commission and thereafter
came Shri Chandrashekhar’s Govern-
ment.  Though  Chandrashekhar
Government gave some thought to it
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and ultimately an Ordinance was
promulgated in April 1991 when the
country had decided to go to the polls.
This ordinance was promulgated, so
that it could be taken advantage of in
the General Elections .. (Interrup-
tions).

|English)

I am Keeping track of the develop-
ments.

| Translution}

The Ordinance was misused during
the Elections. This was done so that
candidates could get votes of that
particular caste or community. [ think
that this game of voles should not
have been played by at least that
Government. Such a game should not
be played in future as well. The Hon.
Minister will have to give an assurance
that the Scheduled Castes, Tribes or
OBCs will not be used us a total in
the elections. 1 think that if this could
be doue, it would be beneficial to the
country and all of us and to the
Scheduled Castes and Scheduled
Tribes in particular.

Mr. Chairman, Sir, this Ordinance
was promulgated in April, 1991 but
what happcned later on ? When this
Bill was circulated among the Mem-
bers. Government did not give the
required seven days notice and under
Rule 19A the Government wants fo
pass this Bill in a haste and then. ...

MR. CHAIRMAN : This was donc
with the concurrence of the House.

SHRI RAM NAIK : Of course, it
is a fact that it was done with the
concurrence of the House. The Hon.
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4Minis.t'er should have got the Ordi-

nancc regularised. When ordinance
was promulgated in April, 1991 and
it was taken up in July when the
House met for next session. Why
couldn’t seven days notice be given to
the Members ? When a Bill is intro-
duced, two days time is allowed for
giving amendment or objection on it.

[English]

The Minister wanted to dispense
with that rule also.

MR. CHAIRMAN : An amend-
ment has come. That means, sufficient
time was there.

SHRI RAM NAIK : It was not so,
On Friday itself actually I had given
an amendment to oppose the introduc-
tion of the Bill.

| Trunslation]

But it came up after 4 PM. We
had t caich a train the same day.
The Goverament got an opportunity,
otherwise 1 would have raised this
objection on that very day. The
Government did not want to give
even two days to the Members for
such an important Bill. The Bill was
introduced on Friday and some of the
Members had to go to their consti-
tuencies on that day. We could not
give notices for amendment, because
the Bill came up after 4 PM. But
that is not the only question. Question
is of the working of the Government
that wants to do things in a hurry.
The Bill for granting the status of
tribes to cecrtain castes has come to
the House after scven years for appro-
val and lot of hurry is being made
now. The Government wants it to be
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passed right now. 1 would request the
Hon. Minister not to make haste in
future in passing Bills.

Mr. Chairman, Sir, I thank the Hon.
Minister for including the Nayak,
Naik, Beda, Bedar and Balmiki castes
in the list of Scheduled Tribes.
" Some Hon. Members gave many
suggesiions but Hon. Speaker said that
the issue pertained only to Karnataka,
I would like to say that the Govern-
ment while considering such issues
must also take into consideration the
conditions prevailing in other States.
I would like to inform that in Karna-
taka this has been appended to the
list containing 38 items. List of Maha-
rashtra and the old list of Karnataka
are similar. Karnataka list contains 38
items and the foremost castes men-
tioned in it are Naikda Naik, Choli-
vala Naik, Kapadia Naik, Mota Naik
and Nana Naik. Similarly Mahara-
shtra’s list containing 35 items also
mentions—Naikda Naik, Cholivala
Naik, Kapadia Naik, Mota Naik and
Nana Naik. Why it so, because both
Karnataka and Maharashtra were con-
stituents of Bombay province earlier.
After bifurcation of Bombay Province
these castes are residing both side
of the border areas of Karnataka and
Maharashtra. That is why in 1950,
these names were included in the lists
of both the States. Now, when the
Government is bringing an amendment
in it, the State of Maharashtra has not
been mentioned in it, Why? It is
correct, but what is the Department
of Law is doing ? Department of Law
or the Ministry looking after the wel-
fare of Scheduled Castes should also
extend the benefits which are being
given to the Karnataka State, to the

people of Maharashtra also. There-
fore, 1 demand that there is no need
for the Government of Maharashtra
to submit an independent application.
I would like to add this necessary
amendment.

{English]

Technically 1 could not give the
amendment only because this is
another section and this is another
list.

| Translation]

Maharashtra and Karnataka have
scparate lists, but some castes are
residing in both the States. Therefore,
I would like to request the Hon.
Minister to bring a comprehensive
amendment oa his own, so that these
castes do find a place in the list of
Maharashtra also.

MR. CHAIRMAN : Nothing spe-
cial has been said by you.

' SHRI RAM NAIK : Has anvone
raised the issue in this House about
inclusion of Naiks of Maharashtra in
the list. The Hon. Minister of Home
Affairs while seated in his scat has
said that 1 cannot get this benefits as
I am a Brahmin. It is not the issue
that who is a Brahmin and who is
from other caste. The point is that
the benefits must be given to all the
Scheduled Castes or the Scheduled
Tribes. It does not matter whether
this issue has been raised by a Brabmin
or somebody else.

All of us are the representatives of
the people and so the issue of common
interest need to be debated upon in
the House. Many castes came into this



Sravana 28, 1913 (Saka)

Constitution (Scheduled Tribes) Order

213
(Second Amendment) Bill

category. Therefore my suggestions
are before the House and I would like
to conclude while citing two-threc
@xamples.

Take an example that a potter
making mud pots is known as ‘Praja-
pat’ in Gujarat, and as ‘Kumhar’ in
Maharashtra and Uttar Pradesh.
Kumbar of Uttar Pradesh is included
in this List of O.B.C.’s whereas in
Maharashtra, though his occupation
1s samc as that of the Kumhar of
Uttar Pradesh, but he has not been
included ia the list of Maharashtra.
Similar is the casc of ‘Sunhar’, who is
known as ‘Swarnkar’. In Gujarat they
are known as ‘Soni’ but a caste by the
name of ‘Soni’ in Maharashtra cannot
claim the facilities enjoyed to by the
name of ‘Sunhar’ in Maharashtra.
Now again the question of border arca
comes up, as carlier there was one
aimiﬁcd ‘Mumbai' State. Therefore, in
view of all this, I request to appoint
a committee to review the functioning
of the Constitution Scheduled Tribes
Order, 1950. In many States there are
so many castes, which arec being
deprived of the said facilities. A
suggestion has come to bring a com-
prehensible Bill on this subject in the
House, to extend these facilities to all
those who are deprived of it at present.
But my submission is that before
bringing any comprehensive Bill, a
parliamentary committee may be
appointed and should be asked to
submit a report after finding the facts
about those people belonging to
Scheduled Castes and Scheduled
Tribes all over the country who are
fot getting benefits of reservation.

First of all you may appoint a
parliamentary committee to review

this case. Today, there is urbanisation
all over India. People are migrating
from rural to urban areas. The people
belonging io Scheduled Castes and
Scheduled Tribes are also migrating
from one State to another. For obtain-
ing the caste certificate, people are
requircd to furnish information regard-
ing thce place of their residence in
1950 and also to submit the certificaie
of village sarpanch of the native place.
Anyonc  living in Bombay for two
gencrations, does not have anyone
living there in his native place. Since
people do not have land, house, rela-
tives back in his native place and even
do not know persons of own caste
at the native place, so it is difficult
for them lo obtain caste certficates.
For lack of domicile, native place
certificate—-they are deprived of all
the facilitics, particularly educational
opportunitics 1o which they otherwise
are cittitled-—therefore 1 would like to
say that taere is the need for review-
ing the 1950 order, so as to bring
maximum peesons within the ambit of
these benefits.

1 request that the Goveriment
should bring an amendment on these
lines. I hope a parliamentary commit-
tec will be constituted soon. With
these words Mr. Chairman, Sir, [
thank you for giving me time to speak.

SHRI RAIJNATH SONKAR
SHASTRI1 : Mr. Chairman, Sir, I
welcome the Bill moved by the hon.
Minister of Welfare in the House, but
at the same time would also like to
give few suggestions to the hon. Minis-
ter of Welfare.

As far as my knowledge goes, classi-
fication of castes was undertaken in
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1952. When the survey regarding
classification of castes was being done
the transport facilities and job oppor-
tunities were very limited in our
country.

MR. CHAIRMAN : Mr. Sonkar,
please take your scat for a minute.
Now the Minister of Tourism and
Civil Aviation, Shri Madhavrao
Scindia will make a statement.

[English]}

MR. CHAIRMAN (Rao Ram
Singh) : Shastriji, please $it down for
a minuie. Shri Madhavrao Scicndia
will make a statement.

(I{nterruptions)

SHRI RAM NAIK (Bombay-
North) : Sir, I am on a point of order.
It is a Statcment. We have to be
informed in advance, at least a note
should be given to us that the Minister
is going to make such and such a
statement at that time because the
Members can be present here at that
time. Nothing has been circulated to
us. We are entitled to have prior
notice. I would suggest, Sir, that you
can fix Three O'clock or any other
time so that Members can be present
at that time.

[Translation]

DR. LAXAMI NARAYAN PAN-
DEY (Mandsaur): Mr. Chairman,
Sir this type of statement can not be
given without prior notice. (Interrup-
tions)

[English]
SHRI MANORANJAN BHAKTA
(Andaman-Nicobar) : The subject

matter is very important. (Interrup-
tions).

THE MINISTER OF CIVIL AVI-
ATION AND TOURISM (SHRI
MADHAVRAO SCINDIA) : Sir, we

have submitted this statement to the

Speaker’s office about 2 hours or two-
and-a-half hours ago and I think it
has been cleared by the Speaker also.
1 thought I could give the information
just now. (Interruptions). But if the
hon. Mcmbers so desire me to make
the statement later, 1 have no prob-
lem.

SHRI RAM NAIK : You can do it

at Three O’clock so that Members
can comc and they can have the
benefit of going through it

SHR1 MADHAVRAO SCINDIA :
1 have no problem. (Interruptions)

(Translation]

SHRI
(Rosera) : Mr. Chairman, Sir, when
the both sides agrce that the hon.
Minister may make his statement later
on then I request you to fix the time
around half past thiee or four O’clock.

[English]

MR. CHAIRMAN : Will Threc

.O’clock will be all right for you,

because you said you will be leaving
soon ?

SHRI MADHAVRAQ SCINDIA :
All right.

[Translation]

SHRI RAINATH SONKAR SHAS-
TRI : Mr. Chairman, Sir, it is ncw
quarter to three and you ask him to
make his statement at Three O’clock.
So I request you to fix the time of half
past three O'clock for the statement.

RAM VILAS PASWAN .
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MR. CHAIRMAN : That is right.
The hon. Minister will make his state-
ment regarding the planc crash at
3.30 hours.

[English]

SHRI MADHAVRAOQO SCINDIA :
Sir, 1 have submitted the Statement to
your office. Your office may Kkindly
circulate it beforehand, because I sub-
mitted it two hours ago.

MR. CHAIRMAN : I think it wilk
be cyclostyled, and it must be under
circulation.

(Interruptions)

[ Translation]

SHRIRAJNATHSONKAR
SHASTRI : Mr. Chairman. Sir. this
classification of castes—Scheduled
Castes, Backward Class, Scheduled
Tribe, was made probably in 1950 in
our country. Communication facilities
were not available at that time and
the employment opportunities were
limited and the caste system was deep-
rooted in the country. Therefore, when
this country saw the dawn of inde-
pendence, many people thought it
better to hide their caste. Many per-
sons belonging to the Scheduled Castes
gave their introductions as Rajpoot,
Khastriya while their real castes were
different. Thus, a conflicting situation
arose in the country and its result
is discernible throughout the country.

Mr. Chairman, Sir, today we had
debates here in which the Hon. Mem-
bers have expressed their views. Such
views are the result of that very situa-
tion. The Karnataka Bill is there and
I would like to cite an example to a

particular castes in the context of that
particular Bill. There is a caste,
Khatik. This caste is Scheduled Caste
in Uttar Pradesh and Maharashtra but
the same is Backward Class in Karna-
taka. Suppose, there are two sisters
in a family, one is married to a per-
son of the same caste residing in Delhi
or in Uttar Pradesh and the other is
married to a person residing in Karna-
taka. The former will come into the
catcgory of the Scheduled Caste and
the latter will come into the category
of Backward Class. Thus a question
of the difference in their social status
arises. An incident took place—inci-
dentally, 1 belong to that caste. T was
trcated as a Scheduled Caste at one
place and as a Backward Class at the
other place. The men of our caste
who reside at Varanasi in Uttar Pra-
desh fall under the list of Scheduled
Castes but the men of the same caste
residing just three Kkilometres away
from therc in Bihar come in the list
of Backward Class. This is a serious
matter. This creates a lot of hurdles
in marriages, feasts, social activities
among them. The people of this caste
in Karnataka maintain family rela-
tions with us.

1 would like to say one thing more
in this context. People have to face a
lot of trouble on account of varying
spellings of the same caste. There is
a caste namely, Gond in Uttar Pra-
desh. This word is written as Gaund
in English and as Gond in Hindi. Our
Welfare Minister. Shri Kesari knows
well about this. When a person belong-
ing to that caste goes to the collector’s
office for taking casie certificate, he is
returned from there simply because
he writes Gond in his application
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whereas it should be written as Gaund.
1 would like to cite one more example
regarding varying spellings. There is
a case, namely, Khatk spread all
over India. This caste has 30 different
names in different parts of the country.
1t is known by two or three names
even in a single State. On that day
this Bill was introduced. It is known
as Bakarkasav in Jammu & Kashmir.
In Karnataka where this Bill is being
introduced, it is known as Khatik but
the same is known as Khaateek in
neighbouring sate of Myscre. I would
like to say something in the context
of the Bill that this issue came up be-
fore the House on April 6, 1984. All
sorts of discussions took place.” The
maiter was also discussed during Ques-
tion Hour and Half-an-Hour Discus-
sion. The then Home Minister said that
he was much worricd over the issue
and that he would bring forward an
Amendment Bill after conducting a
thorough study throughout the country.
With regard to that issue all sorts of
discussions took placc. An assurance
was given during discussions that the
Government would ask the State
Governments to submit reports about
tae socially Backward people. At that
time we wanted to know the pro-
gress going on with rcgard to the cor-
respondence between the President
and the Home Minister. 1 had with
me scores of letters from the Home
Minister, which 1 had produced in
this House. When we wanted to know
as to what was going on in connec-
tion with that study, we were informed
that despitc repcated requests, the
State Governments were not submit-
ing their reports. The Government in~
formed us that it wrote to the Bihar

Government, Jammu-Kashmir Govern-
ment, Karnataka Government, Andhra
Government but reports were not
submitted by them. When we
wanted to know whether any
reminder was given, sometimes we
were informed sarcastically but this
time the number was counted and we
were informed that 17 reminders werc
sent by the Central Government. They
assured us that the moment they get
reports, they would bring forward a
comprehensive Amendment Bill. But
that Biil could not be brought for-
ward til today.

The Social Welfare  Minisier is
sitting in front of us. His statement
appeared recently in newspapers that
the Government would bring forward
an Amendment Bill soon. For that
purpose, it was conducting a  wide
study and the names of several castes
had to be revised and only after doing
so the Amwcindment Bill would be
brought forward. But that Bill could
not be brought forward by now. While
supporting the present Bill I would
like to put two-three questions to the
Social Weltare Minister. A number of
letters at least 100 letters about which
1 know, written by different societies
and all the organisations of the Sche-
duled Castes are lying in his office.
In these lctters these organisations
have requested him to include several
castes of the entire country in the list
of the Scheduled Castes. The Govern-
ment has been giving assurances from
time to time to include thosc castes
in the SC list. But at the time of clec-
tions or at a time when such issues
arc raised, only one or two castes are
included through an ordinance and a
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'discussion is allowed in the House on
‘that ordinance. Our present Minister
ef Sccial Welfare, who appears to be
imuch interested in this matter—what-
iever might be the reason—but he is
‘trying to give somcthing to this class.

. MR. CHAIRMAN : The reason is
Social Welfare only. You may tell if
there is any other reason.

SHRIRAJNATHSONKAR
+SHASTRI : I do not want to say any-
i thing about that. I think he might
have understood it and the other
Members of the House also might be
knowing about this.

SHRI RATI LAL VERMA (Dhan-
dhuka) : We do not know, please tell
us.

SHRIRAJNATHSONKAR
JSHASTRI : Then listen, please. When
is the Hon. Minister going to include
those whom he wasis to include ?
Will hic introduce a Bill just to include
one or two castes and then get
an Ordinance issued. Today he should
give an nswer to our question in
thie Housc as to when is he going to
bring forward a comprchensive Bill ?
‘Sume Hon. Members had suggusted
“for constituting a Parliamentary Com-
mittcc. Will such a committee be con-
stituted ? We also support that move

Lastly, 1 would like to say that the
students and some otier persons have
to face great hardship when they do
not get caste certificate and grants.
They feel much aggrieved on this

,-score.  Will the Government issuc
instructions to the District Collectors
and other officers to grant caste certi-
ficates on the basis of definition of

Scheduled Castes and Scheduled

YTribes or on cmotional consideration
‘on the basis of which they were in-
cluded in these castes without much
regard to the spellings, as I have
already explained it citing an example
of ‘Gond’ and other castes ?

With thesc words, I conclude and
support this Bill.

i English]

SiRl P.C. THOMAS (Muvaitu-
nuzitzy @ Sir, 1 welcome this Bill. The
scope of this Bill is very limited. 1t
is only to rcgularise an Ordinance.
As it has already been stated, it is
only al tnc time of elections such wel-
iarc measures are taken up by the
Government. It 1s unfertunate that this
was net brought carlier. Anyhow, now
we have clections almost every year.
So, 1 think these types of depressed
classes wili get more opportunitics.
Bui we must take it into account
thai tiiese are not things to be thought
of ai the timc of elections alone. 1
would feel that there are a lot of com-
munitics, classcs which are to be
brought into the list i.e. the Scheduled
Tribes us well as tne Scheduled Castes
list. A lot of representations are pend-
ing pefore the Government. 1 would,
therefore, urge upon the Minister to
coavene a Conference of the Welfare
Ministers or the Ministers concerned
from all the States so that they will be
able to give proper thought to this
matier as to which are the demands
from the States which are to be in-
cluded, if need be at the earliest.

At this stage, I also want to make
a reference to a longstanding demand
by a class i.e. the Scheduled Castes
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Christianity. So, there is a change
of faith. These people who have becn
converted to Christianity or who had
a change of faith though they live
in the same colonies, though they have
the same manner of faith, though they
are treated by the society in the same
manner, yvet they do not get the
advantages of what Scheduled Caste
people get. The change is in the faith,
So, I urge upon the Minister to give
proper attention to this very long-
standing demand which has come from
almost all the States in India. I think
that the Minister may convene a Con-
ference or give opportunity to the
concerned person to give more data,
if any necessary. But 1 am sure there
is no further data necessary becausc
I am sure the previous Government
also had assured that a Bill would be
brought forward in this regard. I don't
think any political party has got any
difference on this issue. So, I once
again urge upon the Minister to
humbly do this.

14. 49 hrs
MR. SPEAKER in the Chair

SHRI RAM NAIK : We are oppos-
ed to this. We are opposing it.

SHRI P.C. THOMAS : The BJP
has not opposed. 1 think the BJP has
some objection with regard to some
technical aspects. But I think that
also can be sorted out. Technicalities
should not stand in the way too long
to deny justice to certain parts. 1 only
say that those Scheduled Tribes who
. are brought in this List, are not given
justice as a whole. This has been stated
by some other Members also. I only

mention one particular point and con-
clude.

There are areas in which tribals
are living in a cluster or are living
together. There are very many such
areas which are not at all developed.
I would like to request the Minister
of Welfare through you .. (Interrup-
tions),’

MR. SPEAKER : This is a very
limited Bill and you are making it
very long. This is only for including
two tribes. Why should you takc so
much time ?

SHRI P.C. THOMAS : Probably,
this is the only opportunity when we
can say something.

MR. SPEAKER : Do not misus_e
the opportunity.

SHRI P.C. THOMAS : I only say
that the tribal areas in my constitu-
ency in Kerala ..

MR. SPEAKER : It is not relating
to Kerala. 1t is relating to Karnataka.
Let us understand that. :

SHRI P.C. THOMAS : But the
problem is the same. It is only a
change in area. There is absolutely
no difference. I do mnot say about
Kerala. I only say that the welfare
scheme such as development of the
area may be taken up. I conclude my
speech because of paucity of time as
also the limitation of the Bill. I thank
you very much for the opportunity
that you have given. ‘

[Translation]

SHRI RAM VILAS PASWAN
(Rosera) : Mr. Speaker, Sir I shall
conclude in 3-4 sentences only.

5
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First of all I would say that this
is for the first time that this Ordinance
is being discussed in the House after
its promulgation in order to get the
opinion of the House. We all support
the Bill which the Government has
brought forward.

Sccondly, it is a fact that the first
list of Scheduled Castes and Schedul-
cd Tribes that was prepare for the
first timc in the country was in con-
sonancc with the conditions obtain-
ing at that time. But as I said thc
other day also, according to the sur-
vey which was conducted in view of
the changed conditions in the society.
100—200 castes/tribes were identified
and a list thercof prepared by the
Ministry.  Just now my friend
Shri Naik of the BJP said that the
previous Government too did not expe-
dite this matter. In this connection 1
want to say that it was our endeavour
to dc it but at the same time we
wanted to ensure that no caste/tribe
was left out.

There are two procedures to do it.
Under the first procedure rccommen-
dations are received from the State
Government. Secondly, the approval
of Registrar General of India who
maintains an list of castes/tribes indi-
cating whether a particular caste is
untouchable or not or a particular
tribes has a tribe character or not.
The list of scheduled castes/tribes
which was identified by the Govern-

. ment has been approved by the RG.I.

also. The number of such castes/
tribes in respect of which the State
Governments have made recommen-
dations and the R.G.I. has also given
‘his approval is about 150—200, The

list of these castes/tribes was finalized
by the Ministry of Welfare during my
tenure as the Minister of Welfare and
I do not think the Government will
face any difficulty in presenting that
list in the House. This list was pre-
pared after a deep study and it would
be easily available in the Ministry.
In case any castes/tribe is still left
out, a Parliamentarv Committee or
an expert committeé of the concerned
Ministry can take care of that. But
once the Bill is introduced in the
Parliament, it would be difficult to
include the castes/tribes that are left
out. During my tenure, I made efforts
in this direction but still some castes/
tribes have been left out with the
result that the Government has not
been able to include other castes/
tribes. For instance, the State Govern-
ment of Bihar has recommended
Thakur Caste for inclusion and the
R.G.I. has also approved its inclu-
sion.

~ The same is true of Maharashtra
and other States where such castes’
tribes are living. I would request that
a comprehensive bill for this purpose
should be brought forward as early
as possible. If you could do it. you
would get the credit for it. None of
us has opposed this measure and
none would do so in future. Steps
should be taken expeditiously to in-
clude the castes/tribes which would
be.

I want to tell the Hon. Minister
that so far as I know the caste
‘Paswan’ is included in the list of
Scheduled Castes in Bihar, but if a
person belonging to this caste comes
to Delhi, he will not be treated -as
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Schedul ed Caste: A particular caste js
Scheduled Caste in West Beneal but
the same caste is not congidered as
Scheduled Caste in Uttar Pradcsh 2nd
Bihar. In Harvana Tharu caste is Sche-
duled Caste. but in Bihar and Uttar
Pradesh it is not like that. In order
to remove these anomolies, we had
prepared a paper in the Ministrv mak-
ing it obligatorv on the State Gavern-
ments to consider a person belonging
to Scheduled Castes/Tribe from onc
State as Scheduled Caste/Tribe in
another State if he comes there for
emplovment. The Central Government
does extend these faciliies to the
Scheduled Castes/Tribes from the
States, but the State Governments do
not follow the same rule in respect
of the persons coming from nther
States. Therefore, the Government
should ensure that persons belonging
10 Scheduled Castes and Schedulad
Tribes and getting some facilities in
onc State should get the same facili-
ties if they go to other States for cm-
ployment. This is my suggestion, not
for today, but also for future. Havins
said this, T hope that the Governmen!
would bring forward a comprehensive
bill and pass the same as early as
possible.

{English)
MR. SPEAKER : Mr. Minister.
SHRI FRANK ANTHONY (Nomi-

rose.

:lated Anglo-lnchan)

MR, SPEAKFR It is not neces-
sary. This is a small Bill. We have
many other items which we want to
ukcnp Wﬂlympkmmmialethc

SHRT FRANK ANTHONY : I

want to speak not only with regard to
Karnataka but also with regard to
whol> of Indiz. T had studied this
matter legally, because, I have argued
it in the Supreme Court. I had argued
for the abolition of the castes. (Infer-
ruptions)

MR. SPEAKER : This is a very
simple Bill. We want to pass it.

(Interruptions)

SHRTI FRANK ANTHONY : I am
saying what my friend has not envisag-
ed. I am not against it. What I am
saying is this. The Mandal Commis-
sion—1 have the figures here——had
put the figures at 3,747 but a Chief
Minister had said that it was over
4,000. Between 1950 and 1958, the
list of Scheduled Castes and Scheduled
Tribes throughout India was doubled
—the Scheduled Castes, 60; the Sche-
duled Tribes, 130. Now the question
is this. What happened was, accord-
ing to Mandal Commission 3.500
constituted 52 per cent of the total
population of India. But, the two
Supreme Court decisions say that you

cannot have reservations for more .

than 50 per cent. So we could only
ask reservations far 22 per cent that
is 15 per cent for Scheduled Castes
and 7 per cent for Scheduled Tribes.
I do not think that my friend had
studied this and he said the Mandal
Commission we: will forgo our claims
for the rest of the Scheduled Castes

and Tribes; we will bring it down .

from 52 per cent to 27 per cent. That
is what he said. That is the position
they have. taken. Qtherwise, you will
be going against the Supreme -Court

August 19, 1991
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number of Scheduled Castes and Sche-
duled Tribes. But, does he also make
them into backward classes. Because,
there is a special Chapter—I was a
party responsible for the framing of
that Chapter, because it is a conjoin-
ing Chapter with my community, both
for Scheduled Castes and Scheduled
Tribes and Anglo-Indians.

The Scheduled Castes and the Sche-
duled Tribes are protected by this
particular Chapter. But what happen-
ed was they were protected for ten
years only. But because there are so
many millions of them, it had to be
extended several times, for 10 vears
each. I do not mind that. What T am
saying is this. Do you make them into
backward classes ? If you make them
into backward classes. you are des-
troying them, because you put them
below the Sudras. That is what was
happening. In Kamnataka, Vokkaligas
and Lingayats are backward classes
but, they are the wealthiest backward
classes.

[Translation])

SHRI RAM VH.AS PASWAN :
Had you not been an Anglo-Indian,
you would not have been an M.P.
for a so long a time. (Interruptions)

{English)
15.00 hrs.

SHRI CHANDRA JEET YADAV
(Azamgarh) : You have also got the
benefit of rescrvation, being an Anglo-

SHRI FRANK ANTHONY : 1
have lost my privileges because I had
~u time schedule which wasted out
automatically, - except ‘for the two
‘reserveﬂ sem I ‘hn& qnotas in the

services, 1 had grants for the educa-
tion etc.; all waste@ out. But those
benefits enjoyed by the Scheduled
Castes and the Scheduled Tribes did
not waste out.

What 1 am trying to say to my
fricnd is that if he. by increasing the
number of Scheduled Castes and Sche-
duled Tribe communities, place them
at the bottom of the backward classes.
he is doing a tremendous disservice.
Then the top backward classes get all
the reservations—the Veokkaligas and
the Lingayats. Chief Ministers there
have been mostly from Vokkaligas or
Lingavats. Shri Hegde was the first
non-Vokkaliga Chief Minister—he
was a Btahmin. By increasing the
number of Scheduled Caste and Sche-
duled Tribe classes if you put them
into the backward classes along with
Sudras, what will happen is that thev
are eetting nothing now and thev will
get nothing in the future.

SHRI HD. DEVEGOWDA
(Hassan) : Mr. Speaker, Sir. while
supoorting this Bill T want to make
one or two submissions for the consi-
deration of the Hon. Minister. While
moving this Bill to replace the ordi-
nance that ‘has been issued on 19th
April 1991, he has tried to give some
benefits to some of the Communitiés
called Nayak, Naik, Beda. and Val-
miki.

This matter has been pendmg from
1978. T am one of the persons who
tried to pursue this matter by bring-
ing a delegation belonging to these
communities and submitted a memo-
randum to then P.M. Shri Chandra
Shekharjee in January 1991. At that
time nobedy expected that elections
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were going to be held so Soon. It was
not to get sorme benefit from the elec-
tions. Some of the communities belone-
ine to Kashmir have also been includ-
ed in this ordinance. Tn Kashmir there
was no election. So 1 want to clarify
the remark made by Shri Naik is not
correct and that this matter has been
pending from 1978.

Almost all the Members of this
House know that in 1956, after the
reorganisation of States took place.
five-six areas from different parts of
different States——from Greater Bombay
or Maharashtra. from Tamil Nadu.
from Andhra Pradesh and from
Kerala—came into one State called
the Karnataka State. Earlier it was
called Mysore State.

Naik communitv was treated in
some areas as backward tribe, in some
areas as denotified tribe and in
some areas as Scheduled Tribe. This
is the problem the Kamataka Govern-
ment used to face. We tried to per-
suade the Government of India from
‘1978 onwards to see that this anomalv
should go. We said that almost all
these equivalent communities should
be brought under the umbrella of
Scheduled Tribe and the benefit should
be given to them. But unfortunately
this matter prolonged from 1978 even
though it was referred to  Raiiv
Gandhiji and later to Shri V.P. Singh-
jee. Representations were given conti-
mionsly from the Government of
Karnataka arguing that these commu-
nitics should be brought under the
purview of Scheduled Tribe.

. Tn 1984 the Government of Karna-

¢ taka passed an order. to provide edu-
cational facilities to these communi-

i.e. Pariwara & Talwara have -also
been included. The only one point -
that T want to emphasize for the con-
sideration of the Hon. Minister is
that Talwara and Pariwara are two
equivalent communities—they are
synonyms. We wanted to sce that the
benefits should be given to these two
communities also. They have no lands.
They go to the nearest forest areas,
cut firewood and sell it in the market.
Whatever they get from it, they live
with it. Now the forest people are
going to restrict them and create all
types of problems. So they prepare
illicit liquor and sell it. They are also
engaged in all types of anti-social
activities.

Therefore under the circumstances
I would like to urge upon the Minister
to kindly include Talwara and Pari-
wara communities, which were already
given certain benefits by the State
Government, in the purview of this
Bill. Unless a suitable amendment is
brought before this House and ulti-
mately passed by this House, we can-
not give them the benefits—more so
far as the Central Governmerit bene-
fits are concerned. Today morning
when T came, 1 tfied to give an amend-
ment to this particular Bill; but un-
fortunately it was not consjdered-be-
cause it was too late. I will onlv
request the Hon. Minister that while
giving his reply, let him give catego-
rical assurance about these two com-
munities i.c. Pariwara and Talwara
‘80 that the benefit is also given to
 these two commnitiu

er, the Gmmw his
Rill first fo.replace the Opdinance for

fies whereiny anothet two communities some communities in Kashmir and
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subsequently now. for some commu-
nities in Karnataka. Some of MPs
wept and persnaded the Hon. Speaker
to relax certain rules and procedures
to bring a separate Bill oh Karnataka.

I would like to thank thc Govera-
ment for having agreed to introduced
the Bill. The Hon. Minister has taken
somec interest to see that this matter
was brought before the House imme-
diately with retrospective effect, that
is from 19th April 1991. Almost all
the students who are alrcady admitted
in the educatiomal institutions would
have been thrown to the streets if
this Bill was not enacted. The Minister
was kind enough to come before the
House with this Bill for its acceptance.
Almost all the Members who have
spoken on this Bill have demanded
that a-Comprehensive Bill be brought
forward so that almost all the areas
would be benefited in the entire
country. In the meanwhile, the bene-
fits which are there already. should
not be taken away. Hence, 1 would
request the Hon. Minister as well as
the Hon. Members to sec that this
Bill is passed with onc modification
namely that, the twe equivalent com-
munities of Talwara and Pariwara
should also be included in this Bill.
In case, if it is mot possible. the
Government should give a categorical
assurance to give the benefit to the
above two communities.

Wlth these rematks 1 would like
to thank the Government for having
brought forward this Bill.

[T ranslation]

.- SHRI.SITA WKESRI Mr.
‘Speaker, Sir, 1 am grateful to all the
91-L/8( NaILSS—16

Hon. Members who participated in the
discussion og this Bill. First of all 1
would like to tell Shr Shahabuddin
that the stand which he has taken is
wrong. This Bill has been brought
forward with a good - intention. - In
fact the Bill was introduced during the
Chandra Shekhar Government.

Shri Ram Naik has said that such
ordinances are promulgated and
brought in the House for legislation
with the political motive in order to
fetch votes. So far as the question of
fetching votes is concerned, .our
Government is not at all mvolved in
it as this Ordinance was promulgated
doring the tennure of Chandra
Shekhar. Government. Since the inten-
tion to include the left out castes in
the list of Scheduled Castes and Sche-
duled Tribes was good und the Ordi-
nance was promulgated with this ob-
jective, I am presenting it in the House
in the form of a Biil,

Secondly, Shri Ram Vilas Paswan
just now told mc that the Registrar
General of India has given its appro-
val to the inclusion of about 125—150
Castes/Tribes. 1 shall definitelv con-
sider this point.

Thirdly, T shall also consider the
recommendations of the State Lmvmu
ments for inclusion of additional
Castes/Tribes in the list of Scheduled
Castes and Scheduled Tribes.

In the end, 1 would say that the
Government would consider the cases
of poor, backward and other neglest-
ed classes who demand that their
Castes/Tribes should be included in
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the list of Scheduled Castes and Sche-' (Interruptions)

duled Tribes for the purpose of reser-
vation benefits are under conmsidera-
tion and I personally feel that they
should get the benefits of reservation
so that their condition could improve.

- With these words, I would request
these Hon. Members who have given
notices of amendments to withdraw
their amendmeats to pave way for the
passage of the Bill.

SHRI RAM NAIK : Mr. Speaker,
Sir, 1 had asked whether these benefits
would be extended to these caste in
Maharashtra also ?

MR SPEAKER : Please sit down,

we have had enough dlscussmn on
this subject

SHRI GIRDHARI LAL BHAR-
GAVA (Jaipur) : Mr. Speaker, Sir,
if you ocould allow me two minutes’
time, I would like to speak a few
words.

Mli. SPEAKER : No, you need not
deliver a speech on the amendment.

(Interruptions)

[Bnglish)

MR. SPEAKER : No, 1 am not

(Immgpﬂons)
MR. SPEAKER : On amendments,

' hk:wyuﬂ Bill. Please consider.

SHRI RAM NAIK : I have a sub-
mission. (Interruptwns) When otheéts
speak, you give time. (Interruptwns’)

MR. SPEAKER : On everything,
if one Member goes on making sub-
missions, and other do not get time,
they are complaining.

SHRI RAM NAIK : But he has
already given the motion. (Interrup-
tions) He is not allowed to speak.

MR. SPEAKER : That is exactly
what I am asking. (Interruptions)
Are you going to withdraw ?

(Interruptions)
[Translation]

MR. SPEAKER : Under the rules,
vou have no right to speak on it pow.
Had it not been so, I would hawc
allowed you. You may please with-
draw your amendment. :

SHRI GIRDHARI LAL BHAR-
GAVA : In deference to your order
I withdraw my amendment. T have
never disobeyed your orders in the

_past nor 1 am doing so now.

[English]

MR. SPEAKER : Has the Hon.
Member leave of the House to with-
draw his amendment?

SOME HON. MEMBERS : Yes,
Sir.

The Amendmént was, by leave, with-

~ dmwn e pas

- MR. smm i"db'ﬁ! ﬁéw put
the: motion !or mﬂmﬂm w
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Bill to_the-vote of the. House. The
guestion is.:
_ “That the Bill to provide for the
" ifclusion of certain tribes in the
list of Scheduled Tribes specified
in relation to the State of Karna-
taka, be taken into consideration.”

The motion was adopted.

" MR. SPEAKER : The House wil
now take up clausc-by-clause conside-
tation of the Bill. The question is :

“That clause. 2 stand part of the
Bill.” Aot
The motion was adopted.

Clause 2 was added to the Bill.

‘MR. SPEAKER : Clause I, the
Enacting - Formula and Long Title
stand paft of the Bill.

The motion was adopted.

Cfau& 1, the Enacting Formula and
~'the Long Title were added to the
: Bill.

" SHRI SITARAM KESRI
to move :

“That the Bill be passed.”

'MR. SPEAKER : The question is :
" “That the Bill be' passed.”
The motion was adopted.

1 beg

TR
MOTION RE. ATROCITIES BEING
Cunm'BD ON-THE SCHE-

. Dummas AND OTHER
91 -L/B{N)403 1L88--16 (a)

WEAKER SECT. TONS - OF THE
SOCIETY IN THE COUNTRY

[English] .

MR. SPEAKER : The House will
now take up further consideration of
the motion moved by Shri Ram Vilas
Paswan on 13th August, 1991.

-1 would like to bring to the notice
of the Hon. Members that we have
discussed this motion for 5 hours and
53 minutes. There is a large list of
Members who want to speak on this
motion. We have allotted five hours
or eight hours or ten hours to Minis-
tries also. So, we shall have to decide
how much time we should give to this
motion. This is an important motion
no doubt. But then we have the limi-
tation of the time also. May I request
that this motion has to be completed
today—may be within 45 minutes’
time but not more than that.

Then, we shall take up the drought
and the flood matter also which has
been pending on the list for a pretty
long time. The Demand of the Indust-
ries Ministry, for which eight bonrs
were given, is being postponed. We
should take up the Demands of the
Ministries alsc. ¥ hope the Members
will understand the time. constraimt
and will cooperate. Mr. Shyam Lal
Kamal was on his fect.. He may please
speak.

SHRI SHYAM LAL KAMAL
(Basti) : Honourable Mr. Speaker,
Sir, the other day, I was dealing with
the national problem of atrocities on
Harijans. .
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In contmuing that discussion, I
would lke to bring to the nmotice of
the House, the Governments at the
Centre and the State that -adequate
funds haye been given for the develop-
ment of the Scheduled Castes and
Scheduled Tribes, as the Budget has
permitted. But I am sorry to convey
my views that about 50 per cent -~ f
the grants is eaten away and devoured
by the demon of corruption. Hardly
25 to 30 per cent reaches the Sche-
duled Castcs and Scheduled Tribes
who are actually in need of it. The
village touts who pose themselves as
helpers of these Scheduled Castes and
Scheduled Tribes mislead them and
cheat them. The actual beneficiary is
not the member of the Scheduled Caste
or Scheduled Tribe. Moreover, he has
to bear the burden of all the loans that
are given to him.

When some of the Scheduled Caste
people, who want to get some loan for
sctting up some small scale or cottage
industry, approach the banks, 10 per
cent of the loan which they demand
is taken away by way of commission
straight away. And those who do mot
pay the commission, arc not given
loan with the result that the small
scale and cottage iNustries suffer and
sctually perish and the liability is
catirely bome by such Scheduled
Castes and Scheduled Tribe entrepre-
peurs who want to come up and face
the burden of socicty by way of
mﬂ of eoonomic pmny.

* Sis, there is a very subtle and queer

| w of commifing atrocitiés on

Scheduled Castes and Scheduled

Tribes by the educated people, pl:ii-
cularly, those who are in. Govcmmcm
service. SEES

Firstly, an imbalance is creafed by
declaring the Schedulod Castes - and
Scheduled Tribes as inefficient and un-
suitable. But the Government has
given avenues and provided a chance
for their promotion from grade (o
grade. The Scheduled Castes and
Scheduled Tribes, who aze dealt with
by their senior officers, are not given
justice. Their character rolls are spoil-
ed at the time of promotion, some
type of inquiries are instituted and it
is said that since some inquiry is pend-
ing against them, they will not get
promotion. This type of atrocity is
being committed by higher class
Government servants in a very suotic
manner. The result is that now the
Scheduled Castes and Scheduled
Tribes Employees Unions are perish-
ing. There is voice of dissatigfaction
amongst them. They are not actually
appreciating good work or the grant
or the help that is given and they arc
revolting against the Government
because of such corrupt practices.

Sir, thc political reason for atro-
cities on Scheduled Castes and Sche-
duled Tribes is also not unknown.
When the clection comes, a search is
made for Scheduled Caste and Sche-
duled Tribe officers and they -arc
posted in districts, particularly so in
the case of District Magistxates . and
Superintendent of Police. - Aftes. the
clections, for one cause or the ather,
within four tosix ‘months, they are
femoved trom disthct.-Only'n ¥ are
“allowed to conunne in thc dmrict, 80
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‘that there may not be any complaint
in the press or in political circles.
Before the elections, it is shown as if
20 per cent quota is fulfilled. And
after the elections, hardly 8 to 10 per
cent are aowed to stay in the district
and - the rest are transferred to un-
impertant posts.

With regard to recruitment, I know
a case in Lucknow District.

MR. SPEAKER: No plecase.
Please do not go into all those details.
I have a long list of speakers and time
is very short. Please do not quote
stories and cases. Come to principles

and -policies.

SHRI SHYAM LAL KAMAL:
Generally, T do not do it Sir. But this

is :a very pertinent issue,

Sir, one Scheduled Caste person
topped the list in the competitive
examination. But when the recruit-

ment - was ‘actually made, the person

who stood second was enlisted, the
Scheduled Caste person was denied a
chance. A lawyer in Basti district was
gwenalibcncetorunapetrolpump
The district supply officer asked him
to'go and start his sales. But after
thrée days. he raided that man and
c-mgﬁt hold of that man. The petrol
pomp is closed for the last five vears.
He is not given a permission. Nor has
a denial been made that he could not
“1un the petrol pump and that he could
“dispose of - it. He invested lakhs of
mpoetﬂ !t '

SHRI SHYAM LAL KAMAL :
Sir, T visited Andbra Pradesh very
recently and with regard to atrocities
committed there, T would like to cast
some reflections on the district
administration including the police.
On 7-7-1991, a Harijan boy touched
the feet of a .. '

MR. SPEAKER : Piease conclude
now. There is no time for all this.

SHRI SHYAM LAL KAMAL :
There was another case on 9-7-91.
The boy’s father was beater up on
4-861. A girl was molested on
5-8-91. Then a Harijan boy was
beaten up. Section 144 was in force,
but no arrests were made. Police were
satisfied by simply registering a case.

MR. SPEAKER : You have to
finish in one minute’s time.

SHRI SHYAM LAL KAMAL : Sir,
1 would stress upon the need to im-
prove the performance of the police
The Third National Commission on
Police made somme recommendations
which were very valuable. The recom-
mendations should be implemented to
make police cfficient.

MR. SPEAKER : Please sit down.
Now. what Shri Sonkar Shastri speaks
only goes on record.

SHRY SHYAM LAL KAMAL : I
am sitting, Sir.
[Translation) '

SHRI RAJNATH SONKAR
SHASTRI (Saidpur) : Mr. Speaker,
Sir. I express my gratitude to you

for having given me an opportunity
to speak. However, I am constrained
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to say thatr you arc allowing me a very
limited time. Incidents of atrocities on
Schieduled Castes are taking place all

over the-couhtry but I do not want

to ‘go into the details of these imci-
dents 30 as-to-observe the time limit
which you have fixed. Incidents of
atrocities have been many and my
friends have dealt with all these
in’ detail during the course of their
submission. Sir, I would only con-
fince myself to the root cause of these

incidents. Many Hon. Members have:

expressed their views in the House
by making repeated references to thesc
incidents. Flowing speeches are deli-
vered, " detailed figures are presented
all sorts of duestions are asked to
which the Hon. Home Minister gives
replies and with that the matter ends.
So far as my parliamentary experience
goes, I can say that hitherto only 3-4
hoiirs uséd to be allotted for discus-
sion on’ this subject, but it is hearten-
ing to note ‘that you have allowed
three days for this discussion. Already
we have had discussion for many
homs on thns nsue '

Mr. Speaker, Sir, dunng the course
of their submission, the Hon. Members
have_said that, the main reason for
atrocmes on the people belonglng to
Scheduled Castes is economic. A
number’ of friends have said that if
untouchables are givea - economic
powers and thereby made prosperous,
atrocities on them would ‘automati-

cally stop. Thicre are some other wlo

smdibatthescaﬂocﬁeswonldme

'toanendonlybygivingﬂlempohti-‘

cal power. Butismy‘v‘iewgﬁémam
hm!mmdﬂudnmxsmal

M. Speaker, Sir, I am trying .10 be
very particulir about the time. ﬂmt..f
has been allotted to me, but I must’;
place an example before you. Babii
Jagjivan Ram was the Member of this
House in 1977 and at that time he
occupied a very high position. He was
the Deputy Prime Minister  and’
Defence Minister. As all know, he
was economically well off. But when'
he was invited to unveil the statue of
Dr. Sampurnanand in Banaras, he was
greeted at the airport with the slogiis
—*“Jaggu Chamar Vapas Jayo, Vapas’
Jayo. Juta Polish Kaun Karega—
Chamar Karega, Chamar XKarega”.
When we reached the place of func-
tion and Shri Jagjivan Ram movéd
forwards the statue to unveil it, shoes
and chappals were thrown at him and
slogans were raised—“Jdgjivan Ram.~
Vapas Jayo, Vapas Jayo, Juta Polish -
Kaun  Karega—Chamar  Karegn,
Chamar Karega”. “Dilli se Chamda
laya “sandesh, Bhains charaya Ram
laya sandesh, Bhains charaye Ram
Naresh was the Chief Minister of Umr
Pradesh

PRk

Mr. Speaker, Sir, one more thing.
I want to say. The Home Minister has..
left the House. I do not know where
he has gone? He should, have been.
present in the House to hstgn to this .
debate as it concesus. atrocities . on .
Harijans which is a very important,.
issue.. . Sir, the Kashi- Vlshw:math
Temple

! <£?at

SHRI MANORANIAN BHA&W
(Andeman and lem  Shei Rawn
Vilas' Paswan 1’ m Wt e
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SHRI RAINATH SONKAR
SHASTRI You leave Ram Vilas
Paswan We do not want him to be
present here as, he is no more the
Minister, We want the Home Minister
tobapresenthcre I do not want to
be dragged into this controversy. This
is a very important issue. We do not
raise any objections when the issue
relating to the temple is discussed.
But if you happen to visit Vishwanath
Temple in Kashi, you will find that
the words “Achhut ka Mandir mein
pravesh varjit hai” (Untouchables are
not allowed entry in the temple). Sir
let me give you another example con-
cerning the same temple. Gold orna-
ments were stolen from the temple.
When this theft came to light, a lot
of hue and cry was raised. OQur opi-
mon was sought, press people’s opi-
nion was sought in the matter. We
told them that since theft has taken
place, thieves should be punished.
Govesnment should take swift action
to nab the thieves. Thereafter, Kashi
Naresh (the ex-rulsr of erstwhile
princely State of Kashi) issued a state-
ment in which he said that the temple
* has lost its divinity and thet he stopped
visiting the temple some 25-26 years
- back, Throagh the columns of the
local newspapers I -asked Maharaj
Kaghi Naresh to tell whether the

temple had.lost its divinity 25-26 years
ago- when Han]ans entered the
th? P

Slr, l would like to narrate an inci-

gm took place in this House.
j 56‘ Shri Laklhmananmd i
W;Mtindw

Shastri had no right to ask such a
question because he is a Shudra, He
further - illustrated his statement by
saying that as a she-deer cannot give
birth to a cub, similarly Rajnath
Sonkar Shastri’s mother being a
Sbudra cannot give birth to a learned
person. Thereupon, I gave a notice
of privilege motion in this House, and
the matter was referred to the Privil-
eges Conmnittee. But there 100 caste-
ism played its role.

15.30 hrs.

[SHRI SHARAD DIGHE (in the.
Chair)}

Sir, I am constrained to say that
matter of privilege was not pursued
further and then we had to take it
up  vigourously.  When 1008
Shri Lakshmananand Ji Maharaj was
to come to Delhi himself, we told him
that we have lakhs of followers in
Delhi, he begged pardon.

Sir, as I said the reasons for atro-
cities on Harijans may be economic
and political, but the main reason is
untouchability. The reason is, there-
fore. more of social nature than eco-
nomic. As long as the Home Minister
and for that matter any Government
does not solve this problem, atrocities
on Harijans would continue to be
committed. T was listening "to the
speeches of Shri Buta Singh 2nd
Shri Sita Ram Kesri. I am giad to
note that they said in their speeches
that these issues should not bo politi-
cised. But T must say that, whenever
discussion on Scheduled Castes take
piace, it has become & fashion in-The
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House to say that politics should not
bé drapged into it and - that the
specthes should be objective. But ulti-
mately all sort of politics is dragged
intg it. If wé po through the initial
part. of Shri Buta Singh’s speech, we
shall find that he had said that this
issae should mot .-be politicised and
we should make owr submission with
‘an-open mind. Shri Sita Ram Kesri's
speech “was no exception. He levelled
an allegation against- Shri Paswan and
when the latter came out with a
prompt reply, it created a storm.
- Thereafter - the issue. took a political
_ colour. Sir, the: discussion which takes
place here is purely political. when
facts and ﬁgnres are presented. it is
saiﬂ that “time is limited, there are
, other s;ieakers too and their list is
long” Sir, keeping in view the long
List .. do ot ring the bell, 1 have
o speak ‘for 40 minutes.

MR. CHAIRMAN : Please conti-
nue, but I told you in the begmmnn
d\at you w0uld get five’ mmutcs

'SHRI * RAJNATH SONKAR
SﬁAS'm - Sir, ‘there is a village
mamed Nifipattudevia in Ghazipur
* istrict of Uttar Pradesh under Nand-
ginj polick station. An incident took
_place in iy Village 3-4° months back.
What happbnéd was that 4 boy work-
“ing as & T in the railways and

Jressdmpan%andcoatwaspassMg '

‘thfoughmc ¢. He was accosted

ﬁﬁoaﬁcﬂﬂ}cmas

wﬁyhb afits and
w" He was as&ﬂ ke off his
and’ cbat, Al the peoplt of the |

oo

ibtridt ke and soue of

them started making speeches. Args-
ments and countér-arguments follow-

- ed with the result the arguments be-

came so hot that the entire village
was burnt down. Breast hnipples of
two Harijan women were cut with
sword in that village. Though FIR.
was lodged with the police station, yet
ne action has been taken so far. The
Government says that there is Un-
touchability Act to take care of such
incidents. The Hon. Minister is present
here. T would like to ask him as to
how mrany people were punished under
the Uritouchability Act during the last
45 years—India’s post independence
‘era. 1 would like to know as to how
miny people have so far been punish-
ed undér the Untouchability Act?
Babu Jagjivan Ram was the Defence
Minister. Sampurnanand statue unveil-
ing episide received worldwide head-
lines, but why did the Government fail
to register a case under the Untoucha-
bility Act despite ‘the fact that he was
a member of the Union Cabinet ”
Today when murdérs of and atroci
ties on Harijans have become a daily
rontine, why don’t the police register .
cases undér the Utitouchabiliey Act?

Sir, these are very strange issues. |
do not want to go into them, but |
am constrained o say that thesé &fro-
cdities aré incteasing at such 4 pdce
‘that it:s m:mvmn to- imagine it.

Thete was a chatactctlnmma-
‘yan by the name of Shambook. He
‘was beheaded and stifl today we say

gt Shambok wis beficaded. in the

modern  thvies; - thtiéand of - Shhm-
ooks- 276 Dilieatied deiphts’ s tklh-

‘teiice of diy SRl lads: T 46 HERNEY
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whether any law existed doring Rama-
yan-era, but now that Act is there
why Shambook is not saved- from
being beheaded ?

We come across anotheér character
named Eklavya in Mahabharat. His
thumb was chopped off and today we
repeat saying that his thumb was
chopped off What happened in
Tsundur recently ? Shri Paswan was
saying that hands and feet of many
were chopped off, but-in a matter of
few days, the case would be hushed
up and nothing would come out of it.
Sir, therefore, mere lectures will not
serve any purpose. Our colleagues
claim that théy are renouncers. They
talk of remumciation but such a renun-
ciation wifl not solve any problem.
All the people who claim that they
are leaders and social reformers,
change their colour just like a chame-
leon. There: is a need to curb this
practice also. - The most important
thing is that we shall have to go into
the depth of icach and ‘¢very -issue and

. see what is the problem and its root
sause. T would lke to present some
soggestions in this regard.

‘We had alréady said that this pro-
blem is exclusively a social problem

. and we shiall have to clear our con-
“science first in order to ‘solve this
problem. § 'would like to quote an

- xumiple. In Meerut thére was a Hari-
-+ janl cullodKatidas. He had beén ailing
: ford ‘ong time. ‘Ox his way to colfect

nobody to’ pick- up his - corpse from
that place. Some christisns wete ﬁvmg
nearby. Shri Khirrana please listen.
In Meerut, the Christians picked up
the dead body and carfried it away
and when they started ¢he process of
burial according to their costorns,
some Hindus, people of Bharatiya

.Janata Party reached there and started

saying- that he was a Hindu and his
dead body should be handed over to
them. Christians returned the dead
body but as scon as they found that
they had no money to purchasc the
wood etc. for his last rites, they left
the corpse as it was. I am quoting the
reports published in the Blitz. On the
one hand the Government is saying
that the Harijans are our own people
but how do you claim that they are
vour people. Today, if someboedy
trics to adopt Islam religion, such
charges are leived that money is flow-
ing in from foreign countries and Arab
countries, and on the basis of that
money people are being converted: as
Mohamdans. But we do not assess
our deeds. H some body is embracing
Islam, what is the reason behind it.
Even today, if some Harijan bride-
goom is . passing while mounted on a
mare, the result is ‘Kaflara’ episode.

‘Mr. Chairman, Sir, theréfore, un-
less we follow certain roles and wnléss
we implemient these rmleés, such atdo-

‘citits wil mot coust to exist. I am
- 20imE 16 qud rixdn 3 ——

T hape that the Fon. Horfie Minister

v ripidiothe; oWt . fell down - becawse of "hlllﬂ!hkover them

cvfalmting orsomuthing ‘sd, and he 'died '
ot andothere. ~Hit  @8ad body was  Firbtly, all the cm mwm.
Actyugnisee for tiroo days. There was jens and: Schiduled: Gilden.abbiols bo
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browght directly under the Ministry
of Home Affairs. Merely saying so
that-it is a State subject, will not serve
any purpose. It is not a state subject.
It is & matter directly related to the
Central Government. Home Ministry
should be directly responsible for it.

Secondly. whenever atrocities are
comrmhed on the people belonging to
the Scheduled Castes and Scheduled
Tribes, the Home Minister should
give the ’Statemcms twice in the House.
As soon a3 any incident’ occurs, the
‘'Home Minister should give his first
statemmt immediately after happen-
‘ing-of the’ incident and inform the

' House that ircidents have taken place
at “Tsindur and Farrukhabad, and
these: were the reasons, behind them.
After- a - month or so. the Home
Minister must ‘make another statement
“in the'‘House stating the action taken
in ﬂrc matter following that particular
indidént; and ‘the House should be
" apprided of the specific information
abouf the ‘punishment awarded to the
"culprm responsible for the incident.
When ihe Minister will make the
smcmems “twice -in the House the
actmn will antomaucally begin, where-
as i case of only one statemcnt the
casc is hushed vp in infancy.

- Thirdly. T wonld like to state when
Bekchihi .iucident occurred, the “then

Priswe: Mindéter -mounted oiv an - ele- -

phant went to that village finmodiately
following the incident: Fourteen people
- were *kifled - jor - that " incident. * The
peoplc who are’ sitting ! thére' this

/ time. used to sit hero that time. That -
© . timesComdhaty Chrirsit- Sidgh 1§ was
emmzmmnmw

. s s e———

said that specml courts would be set
up for quick disposal of cases. When
atrocities were ocommitted on Hari-
jans in Belchhi. Shrimati Indira
Gandhi had said that the cases should
be decided quickly and for this pur-
pose, special courts should be consti-
tuted. I would like to ask the Home
Minister through vou as to how many
special oourts were constituted and
the number of people against whom
action has been taken on the basis of
that report. We want a reply from
the Home Minister. If the Home
Minister is unable to reply at present,
he can inform us about the facts and
figures in this regard after a month or
after 15—20 days. Mr. Chairman.

please do, not ring the bell for a

moment, I will take two-three minutes
more.

Mr. Chairman, the Deputy Minister
in the Ministry of Home Affairs,
Shri ‘Ram Lal Rahi is not present’

" here. Shri Rahi had given a statement

to the Press that arms licences shou'l
not be¢ issued in the country now.
What he has said in his statement
is not possible. The licences for arms
will continue to be issued and the
people will demand licences for guns

- and vou shall have to issue the same.
‘But T would like to submit to you
“that at the time of issuing licences for

the gun, the Home Minister shoyld
eisure that 100 or 200 gun licences
out of oné of two thousand gun licen-

’=mMMakobeuuedem)ansk_
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ra. person belongmg
Castc, is not able to get food; how
he can afford a gun, wherefrom he
can _get Rs. 40 thousand for purchas-
ing a pistol. In this connection, T
would submit when you are providing
them scholarships, so many grants,
and other assistance etc., and spend
ing crores of Rupees in this way, dig-
ging wells, setting up industries” for
them why subsidy cannot be provided
to them for purchasing guns and pis-
tols. What is the hitch in doing so?

- Sir, now 1 will say something about
Indian Penal Code. There are so many
lacunae in it. If a Harijan is killed,
the case under section 302 will not
be registered, instead a case under

.- sections 166, 148 and 149 will be
" registered alongwith section 302, but
the casc will not be registered exclu-
sively under section 302; If there is
a dispute with a Harijan, action will
be taken against him under section
107; 116-and he will be arrested under
section 157 and 1520 people from
onc particular side will be arrested.
while only one or two persons from
.the other side will be detained. In
this case, action will be taken under
section 323 and it will be taken only
when S.P. issues the orders. Sir, my
submission is when action is taken
under séction 323, it does not require
the order of S.P. The action should
be delinked wuh the SP’s orders.
(Intem:ptmns) Sur the role of Police
Jis also doubtful new. They are not
playxng then' role pmpetly If atroci-
; itted .

to Schcdulcd -

consolmg factor There are inmws ,
and at certain phces and, m .cemm -
cases police doos not go even affe
a year and a half and no action is.
taken on . this ° report. Therefore, my
subnnssmq is that, there should be
some such arrangements through
which Police may arrive on the spot
very quickly.

Sir, every Government irrespecﬁve
of the party, gives an assurance that.
wherever atrocities are committed on .
Harijans, the Superintendent of Police -
and the District Magistrate of - the -
concerned area would be dismissed. .
When Shri Mulayam Singh Yadav -
Government came to power in U.P.
he also gave the same assurance and
the subsequent Government alse.
claims the same thing. But the whole
process is only on papers, and whemn
atrocities are committed, these assu-
rances are only repeated once again,
and nothing is done in real semse. .
Therefore, 1 would say that the diffe--
rence between words and deeds shovld
be wiped off. It should be reviewed
and implemented immedintely.

Sir, there is already a Harijan Cell.
Its function is to investigate. When'
the case is sent to S.H.O. after invest-
gation, he does not file a suite. He
says that S.P. did not render any help -
to them. Therefore. T would reqnmL
the Hon. Home Minister that this
Hanjan Cell shouldbcglven such a
power as it cah mvesugatetbcmses'-
itself, mdregisteramport.ﬁlpamsey
mthemmaudpnrmoﬂwmhu

4 thecourt Unlessuiadmc m;'
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Sir;- ¥ ‘wo'nt go into the Report of
the Scheduled Castes and Scheduled
Tribes ‘Cothmission. It is the Report
of an ofte. Siuch Reports usually
come. ¥ you give all the powers to
the ' cdammslssion, it wo'nt fetch arv
particdar gain. The atrocities on Hari-
jans are being committed because of
land -disputes also. There are land
disputes everywhere. In view of these
disputes a decision was taken that
harren and infertile land should bc
distributed among the Harijans. But
actually how many persons got posses-
sion of this land. For giving possession
action has to be taken under 198(4).
I belong to Uttar Pradesh and I know
that this has not been done. If you
can tell me that this has been donc
tmder 198(4) even in one district—
be.it. Benaras, Ghazipur, Jaunpur or
any . other, I would think that the
emactment of law has served a pur-

. pose. 1 challenge no police officer has
ever takf.n any action under 198(4)
in my vxllage It is only on papers.

“T'would Tike to conclude by saying
only one thmg Bveryday we hear
about reservdfion for Scheduled
Castes. I will not go into the details
as to- who is guity or what should
be the percentage of seservation etc.
1 may. tell yon that backlog of the
quota of  reservation - has - not been
filled. even till today. It will not be
ﬁllod because your intention is not
cleus. Earlm it was said that Hari-
jans are not available. When they he-
came avaihbk, it was.seid they were

~ able said. they -are mot capable.
, Wben;ﬁgﬂammbemupbku

not guxgh.,%m they . bacame sail- -

was said the;arc not trustable. Fven
after that many many “ubles” would
be added.

I may tell you that an interview is
being conducted in Benaras Hindu
University. I received a phone call
vesterday. that about forty candidates
of Scheduled Castes having first class
are being interviewed by different
departments of the University. I have
alreadv informed Kesariji and Arjun
Singhji about it. Paswanji is sitting
bere. When his party was in power
I had informed him also. He called
his Secrctary and dictated a letter.
That letter was dumped there and the
matter ended. Forty persons are being
interviewed and in a University where
there are four thousand lecturers and -
Professors only three belonging to
Scheduled Castes are there. You would
sce for yourself that not even one
would be selected out of these forty
candidates. I will resign from my seat
in the Parliament if it is otherwisc.
Our leaders shed crocodile tears on
the plight of Harijans. They give long
lectures but when they are in a posi-
tion to help they forget their duty.

There is no reservation for Sche-
duled Castes in any legistative council,
whether it is Uttar Pradesh or any
other State. Not even a single person
belonging to Scheduled Caste has got
clected to the legislative Comneil on
the basis of reservation but still our
leaders sy they are chempions of the -
cause of Scheduled Castes. Same is
true of Rajya Sablia. No provision-has
been whisde in the Constitution Yar:the
Schahitid Casws so that ¥y ¢an. got
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elected to Rajya Sabha or Legislative
Council.

Shri Charan Singh got a person
belonging to the Scheduled Caste elect-
ed to the Legislative-Couacil in.1977.
If your party has done something
similar, it deserves to be congratulated.
‘At least a serious thought should be
given in this direction. (Jmterruptions)
Some of my friends are ftrying to
tustify. Mr. Chairman, Sir, I am con-
cluding. My friends are right in saying
that they have alrcady implemented
reservation but 1 would like to tell
them that will they remove the name
plate displayed outside Vishwanath
temple which says that untouchables

. (Interruptions) .. that name plate
should be removed from the premises
of Vishwanath temple, now that they
are going ahead with the construction
of Ramjanambhoomi temple in
Ayodhya. (Interruptions)

SHRI RAM NAIK : We will go
with you there and stage a ‘Satya-
~graha’.

SHRI RAIJNATH SONKAR
SHASTRI : 1 would like to submit
here that the matter of atrocities on
Scheduled Castes is a serious matter.
We should not indulge in allegations
and counter allegations or try to
justify. If proper attention is not paid
in this rcgard, the situation may dete-
riogate.

“ "When Maliatma Gundhi had-given
‘the name of Harijan to these classes,
“Dr. Ambedkar had said in the House
“that: he- wants to ask one question
“from Mdhatma Gandhi.

He said if

Harijan means children of Gogd, then
are those . sitting .in -this House
children of devil. Many people got
irritated at that time. Loud protests
were made- against  this remark. To-
day we try to justify when the matter
of Harijans is raised. The mattér is
ridiculed. Allegations  and counter
allegations are made. I would like to
submit that merely levelling allega-
tions and counter allegations will -not
serve the purpose. We should ‘have
good intentions and try to implement
the suggestions made from- time to
time for the uplifument of Harijans,
by rising above petty political conside-
rations. A question was raised in this
regard in the morning and the Govern-
ment had given some suggestions. Un-
less serious thought is given to these
suggestions atrocities will continue to
be committed against Harijans and one
day India will become a butchery for
Harijans. Then Harijans will be forced
to embrace Islam and Christianity. It
would be said thereafter that there is
politics in it. Muslims are getting
people converted and money power is
being used. Similarly, Christians are
luring people by money. I mean to say
that the matter is very serious and it
should be taken seriously. '

I have put a few- quesuons 0 thc
Hon: Home Minister and would like
him to reply whenever it is convenient
to him. But he must reply-to them.

|English]

MR. CHAIRMAN : 1 now allow
the Minister' of Civil. Awiation~and

--Tourism’ Shri Madhav Rae: Scindia to

make a statement rogarding the. tragic
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‘a..ircrashoflnd»iihAiﬂin&splanenear
. Imphal, Manlpm' on the 16th August,
1991.

SHRIRAMNAIK Sir, it is

sumoured: that he is resigning taking
- moral. rs_ppnsnblhty of the accident.

'STATEMENT BY MINISTER

Accillest of Indian Air Lines Aircraft
[English]
 THE MINISTER OF CIVIL
. AVIATION AND TOURISM (SHRI

MADHAVRAO SCINDIA): Mr.
" Speaker, Sir, It is with deep anguish
that 1 report to the House on the air
crash at Imptal, Manipur on the 16th
August, 1991 which claimed sixty nine
précious lives. As the House was not
in session till today, I could not make
this statement carlier.

"2. The illiated Boeing 737 aircraft
-of the Indian Airlines was on a sche-
- duled flight TAC-257 from Calcutta

10 Jmphal direct on 16th August,
1991 It was under the command of
. Capt. S. Halder with Capt. D. B. Roy
Chowdhmury as the Co-pilot. Besides
four airhostesses, there were sixty two
passenﬂrsmdonemfantonboardthe
aiteraft. The M ‘had left Calcutta
on time at 11.52 hours and was sche-
duled to arrive ot Imphal at 12.55
hours.

At 1241 hours, the: aircraft had

+ been cleared by the Air Traffic Con-
- ol (ATC) Iraphel 10 make an Instru-
ment Landing System (ILS) approach.
The prescelbed visibility minima for

LS landmg at the Imphai anpon is
two kilometres whereas the visibility

- at that time was seven, kilometres. -

At 12.45 hours, i.e. five to seven
minutes approximately before the land-
ing, the aircraft had reported to the
ATC, Imphai that it was commencing
procedure turn at 5000 feet for the
ILS landing. This was the last contact
between the aircraft and the Air Traffic
Control (ATC) and thereafter no con-
tact could be established by the ATC
with the aircraft. The ATC had asked
two other aircraft of Indian Airlines—
an Airbus A320 which was just air-
borne and a Boeing 737 which was
due to depart from Imphal at that time
to establish contact with the aircraft,
but they also could not do so. '

In accordance with the prescribed
procedure, ATC Imphal initiated
search and rescue operations for the
missing aircraft around 13.10 hours.
The assistance of the Air Force and
para-military organisations in the area
was called for to search for the missing
aircraft. However, bad weather condi-
tions for helicapter operations and
difficult terrain hampered the search
and rescue effort. It was only arouad
17.00 hours that a wireless message
was received from the State Adminis-
tration that the aircraft had crashed
in the Thangjing hills about twenty
five miles South-West of the Imphal
airport.

~As night landing facilitics are not .
available at the Imphal airport, I flew
to Calcutta the same ovening and from
there reached Imphal by 7 a.m. -on.the

Tth August 1991 by a spesial planc
accompanied by senior officials of the
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Ministry, DGCA and the Indian Air-
\Imes We also took with us about
65 relatives and friends of the passen-

gers of the accident flight. I stayed at

Imphal for two. days and have retum-
ed last night only after ensuring that
all possible assistance has been given
to the relatives and friends of the pas-
sengers and all possible steps have
been taken to recover the dead bodies
. and hand them over to the next of kin.

Nearly 300 relatives and friends. of
the pasengers had come to Imphal.
Despite the limited facilities available
at Imphal, special care was taken to
provide them with proper accommoda-
tion to meet their other requirements.
A control room was also established
at the place of their stay to cater to
their needs and to disseminate latest
information on the progress of eva-
cuation. Besides aerial surveys of the
wreckage site and several visits to the
base camp of the evacuation opera-
tions, I had frequent meetings with
the relatives and friends of the passen-
gers to keep them apprised of the
evacuation efforts and to allay their
apprehensions. I had also visited the
families of some of the passengers in
and around Manipur to offer my con-
dolences.

I have surveyed the site of the crash
from the helicopter as it is not possible
for the helicopter to land in its vicinity.
The wreckage of the aircraft is strewn

over a very steep slope of the hills in-

‘hdemelyforenedma It is possible

fo..reach the site on foot only after
ﬁmbmhoursotarduousmthy
feom- the: foot hills.’ CMnmram

“97 Lmﬂmsl.ss—-n

had also made the terrain slushy and
difficult to negotiate. These factors
rendered the evacuation of the dead
bodies to Imphal a formdabte task
While all the bodies have been reco-
vered, some of them are difficult to
be identified. I should commend  the
diligent efforts of the Air Force and
the para-military organisations in. the
evacuation operations. I should also
make a special mention' of the help
given by volunteers from the mearby
villages and Imphal, including the stu-
dents from the Mountaineering School
in the evacuation efforts. The State
Government also rendered valuablb
assistance. ' :

In accordance with the existing re-
gulations in the matter, Indian’ Airlmes
will pay a compensation of Rs. § Tikhs
for each adult deseased passenger and
Rs. 2.50 lakhs for the decea.sed miant
in the accident, ] T

The accident aircraft VT-EFL. was
purchased by Indian Airlines on 28th
November, 1977 ‘and was fitted with
Dash 17A engines of Prati 'and
Whitney. Till the date of the crash, the
aircraft had logged 29,727 hours and
33,570 landings.

Capt. S. Halder, the commander of
the aircraft. had joined Indian Airlines
on 22nd May, 1985. Prior to the acci-
dent, he had 3533 hours of .total fying
experience of which 1115 .hours was
as pilot in command of Boeing 737
aircraft. Capt. D. B. Roy Chowdhury,
the co-pilot, had joined Indian Air-
lines on' 24th Fébruaty, 1989 afid Had
1197 ‘hours of flying expérieftce ' as
Co-pilot of a Boeing 737 aircraft,



2W  Motion Re. atrocities being committed

August 19, 1991

on Statment by Minister Castés and
ScheduledTribes and Other Weaker
Sectionsof the Society in the country

The Cockpit Voice Recorder (CVR)
of the aircraft has been recovered while
the Flight Data Recorder (FDR) i~
still 1o be recovered.

“In " accordance with the Aircraft
Rules, 1937, the DGCA has appoint-
&d an. Inspector of Accidents to inves-
tigate the accident. The DGCA offi-
cials have visited the crash site. While
the departmental investigation has thus
been started, I have already announc-
ed that a Court of Inquiry under a
sitting Judge of the Calcutta or
Guwahati High Court will be appoint-
ed shortly to investigate the cause of
the accident. Necessary action is being
taken in this regard.

_The sorrow we feel on this tragedy
cannot be described in words. Our
hearts go out to the relatives whose
grief we share. I am sure the Hon’ble
Members join me in these sentiments.

16,00 tors.

- SHRI NIRMAL KANTI
CHATTERJEE (Dum Dum): How
many bodies could be identified in the
meantime ?

MR. CHAIRMAN: No questions
are. allowed. You can have a discus-
sion; if you want.

~ SHRI NIRMAL KANT!
CHATTERJEE (Dum Dum) : Calcutta
airport falls in my Constituency. An
air hostess has died who is my neigh-
bour. R

SHRI MADHAV RAQ SCINDIA :
Out of 60 bodies, 56 are identified.
Nine are still on their way to post-
mortem.

16. 01 hrs.

Motions Re. Aftrocities being Commit-
ted on the Scheduled Castes and
Scheduled Tribes and other weaker
sections of the society—contd.

[Translation]

SHRI SHIBU SOREN (Dumka) :
Mr. Chairman, Sir, I rise to speak on
atrocities being committed on tribals
and Harijans. Incidence of Tsundur
village in Andhra Pradesh, is not the
first of its kind, but such incidents
have occurred on many occasions in
the past also and will continue to take
place in future. This is the reason for
continuation of debate in this regard
for three days in the august House.
Shedding of crocodile tears and speech -
making is not going to pull down cur-
tain on atrocities on tribals. I am also
a tribal and many times have been the
victim of such atrocities. For sale of
land in Santhal Pargana and Chhota
Nagpur, SPT Act and CNT Act
respectively are in force. These laws
were enacted by the Britishers, but
after independence the Government
has not paid any attention to the land
left under these laws. At the sites of
mines and factories, outsiders forcibly
take possession of land in collusion
with the administration. Through
notification the Government acquires
100 acres of land at a time by
acquiring 1-2 acre of land of villagers.
People are neither paid compensation,
nor - offered alternative source of
employment. This is the main reason
of feseatment. Forests for cultivation
aro cleared by tribals and the cunning
people become owner of that land
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forcibly in connivance with the admi-

nistration resulting  discontentment
among the masses. Under the SPT Act
in force in Santhal Pargana, neither the
land can be exchanged for nor can be
disposed off. The Government auc-
tioned away the land of tribals.
Repeatedly such incidents are refuted,
but the Government itself is indulging

" in exploitation. So, how the mere

enactment of laws is going to safe-
guard the interests of tribals.

Surprisingly, it is claimed that with
the abolition of casteism, exploitation
will meet its own death. Let me tell
all of you what happens under these
conditions. The hon. Minister of Home
Aflairs knows the ground realities. as

. he paid a visit in 1982 to my consti-

" tuency. At that time it was well known

among Harijans and tribals that the
children born out of wedlock between
nontribal and a tribal girl, would be
designated tribals and allowed all the
facilities enjoyed by tribals. Sir,
non-tribals enter into Iatrimonial
alliance with the tribal working women.
After marriage benefits of service
available to tribal woman are availed
of by both the non-tribal man and his
children. Later on the tribal woman
is killed, and the death compensation
and employment on compensatory
grounds are claimed by the non-tribal
man. All this treatment is being meted
out to tribals. That's why, it is
demanded that after marriage the caste
of husband should only be the
deciding factor and not that of the
woman. Surprisingly, in contrast to
whole of India being male dominated,
in Bihar’s Santhal-Pargana and Chhota

92-L/B(N)403LS5—17(a)

Nagpur areas it is mother, who is
supreme. Horrible incidents and family
quarrels are a common sight, because
of claiming right to land on grounds
of marrying tribal women. So how can
the laws be trusted because these are
ineffective there. For no apparent
reason 14 tribals of Santhal-Pargana
were killed in district Sahebganj. They
were killed because of the collusion
of police and moneylanders and one
of them Father Anthony (Ex-MP)
was also killed when he went there
for negotiations. After the incident the
Government of Bihar ordered an in-
quiry into the matter and a retired
judge Vrishket Narayan Singh-was ap-
pointed for the purpose who worked
in tandem with the administration.
This inquiry proved futile and the
judge was suitably rewarded. So the
tribals do not expect any good even-
after the completion of everything.
because if they rise to safeguard their
land, property and honour then the
Government officials and administra-
tion oppose them tooth and nail.

Sir. in an identical shooting iici-
dent in Chaibasa, many persons were
killed. Many fcoctories are functioning
in my constitutency. Print media pub-
lishes loud claims made by the
Government about progress and provi-
sion of employment to the people of
my constituency, but 1 must submit
that Jharkhand despite being rich in
mineral reserves, is quite poor. Maxi-
mum atrocities are committed in my
constituency, people are shabbily
dressed and are surrounded by jungles.
Forests used to offer means of liveli-
hood for six months and all the means
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of sustenance, but now due to the
policy of the Government these have
also vanished. We know how to pro-
tect the forests. Tribals never felled
timber and fruit trees. but the Govern-
ment forced them to cut jongles spread
over 40, 50 and 1000 acres and in
case of refusal they were prosecuted.

Sir, in the name of environment
crores of rupees are being taken from
America for tree plantaticn hapha-
zardly. These forests will not be of
any use and crores of rupees will go
down the drain. All the money is being
cornered by officials of the Forests
Department and politicians, Let me
tell you a fact about forests. If nature’s
gift forests can’t be safeguarded. then
how can these be replenished with
American assistance. My constituency
abounds in faciories, but pollution is
increasing and people are living like
paupers. All the migrants took re-
course to residential certificate to se-
cure employment in my constituency.
Land of tribals was acquired and jobs
were also not offered to them.

Sir, land is a complex issue and all
the land acquired from tribals should
be handed back to them. For the pre-
sent state of affairs in the country,
people are mobilising themselves and
they are mentally prepared for a long
drawn struggle and on the other hand
struggle is going on in some other
form, with the jumping in of traitors
in the fray. In my constituency situa-
tion is deteriorating fast, people are
being killed daily and in the struggle
arms are being used fre:ly.

So, the issue of land is a serious
one. Cause of all the struggle is the
nonpayment of suitable compensation
in the matter of exchange of land and
the Government should also look into
the matter.

Tribals want to protect jungles, but
the Government does not give autho-
rity for this to them. Officials announce
forests to be the property of Govern-
ment. but even then these are being
cut. For protecting jungles views of
people living in the vicinity of jungles
are not ascertained. Officials of Forest
Department—Rangers and DFO etc. —
are entrusted with the task of protect-
ing forests who even do not know the
names of a few species of plunts. With

the extiaction of forests fiora and
fauna are also in danger.
Even with the construction of a

niumber of power plants in my area,
villages are not elcctrified and  the
power scenario is bad. Land of tribals
has been acquired. but jobs have not
been provided to them. With the con-
currence of bureaucracy and officials
works are undertaken. Officials do not
associate themselves with the com-
mon man. All the officials whether they
be Deputy Commissioner, S. P. and
BDP, cousider themselves to be over
and above common man. DBOs con-
sider blocks to be their fiefdoms and
work accordingly. but the villagers
also have their dignity. Enactment of
lows will not enhance presticc of
harijans and tribals and improve their
plight. Villagers do not understand the
complexities of prestige, but the people
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who understand such things like we,
are also treated indifferently. Enact-
ment of laws will not serve any pur-
pose, when the element of sincerity is
missing.

Today, if a sub-inspector happens
to be a Rajput, he commits atrocities
on Harijans and Scheduled Castes. 1
~ hail from Chaibasa where an incident
took place. The whale incident is
being given the colour of communal
riot. We tried to stop it. Those involv-
ed in such activitics are protected by
the Government whereas the victims
should be given protection. The evil
persons get the protection. Same situa-
tion prevails everywhere. The officials
behave in vanity of their high posts
as if they have to continue on their
* posts for ever. However, after retire-
ment even they are suffering.

Mr. Chairman, Sir, a man should
have good intentions, all should be
equally respected. When all human-
beings are equal, they should be res-
pected equally. If the Government ac-
quires the land of the poor for con-
struction of factory buildings their
lives at least should be secured. The
poor do not wait any compensation. If
the money is deposited in Bank, then
what is its use when people cannot
get the money for hundred years?
Our lives should be made secure, medi-
cal and educational facilities should
be provided. Payment of the price of
land would not serve the purpose.
Laws arc cnacted but the descrving
people are not benefited. There is a
lane according to which Government
provides job to those owners of land
whose acquired land is more than threc

911/ H(NK03LSS—17-(a)

acres. But there are a large number
of people who had 2 acres of land and
carned their livelihood smoothly, but
when their land is acquired by the
Government they are not provided any
job. Job to a person is provided only
when one’s acquired land is more than
3 acres and the value of 3 acres of
land only Rs. 15000.

Mr. Chairman. Sir, injustice is being
done to us in this manner. Merely
having a debate on the issue does not
solve the problem. Being human beings
everybody should be respected whe-
ther one is Government servant or far-
mer. What is the purpose of worship-
ping the god in the temple ? We are
tribals and worship trees and nature,
but when census is undertaken we will
be considered as Hindus. Some are
embracing Christianity while others are
adopting Muslim religion. The primary
reason behind all this is the rift in the
society which is creating different re-
lationships and ideas. Time is moving
fast today as a result of which there is
turmoil everywhere in the country. We
believed that injustice was being done
in Jharkhand in Bihar. However, we
have beem astonished to hear about
the injustice being done in Andhra
Pradesh. How can equality be brought
about ? Equality could be brought
about only through literacy. We have
realised that the education policy is
erroneous. People of Scheduled tribes
and Harijans are very backward. How
will they be uplifted ? They can be, up-
lifted neither by pulling through rope
nor by making them climb the stairs.
Education facilities should be provid-
ed to us. Special coaching facilities {or
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IAS and IPS competitions should be
provided to the candidates of SCs and
STs. The Government should bear all
the expenses cn education of the
people of Scheduled castes and Sche-
duled tribes. But this does not happen.
Navodaya Vidyalayas and Central
Schools are opened, but our children
cannot go there. Special facilities
should be provided to develop their
mental faculties.

The Government incurs huge expen-
diture on the upliftment of the poor
but those who deserve are not benefit-
ed. It is a matter of utter displeasure
and disappointment. I have been elect-
ed as an M.P. for the third term.
I speak rarely, but I have struggled
a lot. I have faith in fighting. Fighting
for the cause can only bring about
equality. Special rules should be for-
mulated to provide education to the
children belonging to these castes.
Many children among them are very
brilliant. But they cannot get educa-
tion and due to lack of good education
they fail to get good jobs. If there is
no education, therc would be no
equality. We cannot become big in-
dustrialists but we can become atleast
small shopkeepers. Our land was ac-
quired for setting up Bokaro Steel
Plant, but we do not get any piece of
land for construction of a shop. The
Government allots land for the con-
struction of Co-operative housing
colonies. The land purchased at the
rate of Rs. 1000 per acre is sold at
the rate of Rs. one lakh per acre. Sir,
therefore the only alternative is that
there should be separate arrangement
. for the education of the children of

scheduled tribes and Harijans. At least
the brilliant students must get educa-
tion. They can become good officials,
engineers and doctors. This will bring.
about equality. The Goverment is not
capable to formulate a policy or rule
to stop this struggle. If somebody hits
me I cannot save myself uniess 1
have got the strength to retaliate. With
these words I conclude.

SHRI MANORANJAN BHAKTA :
(Andaman & Nicobar) : Mr. Chairman,
Sir, 1 regret to say that whenever the
atrocities on Harijans cross the limit
in a state, or when they are killed or
burnt alive or their houses are set
ablaze, we bring a resolution in the
House, discuss the matter here and
we are satisfied that we looked into
the matters of the Harijans and the
tribals.

The question is that the issue regard-
ing atrocities on Harijans and tribals
is being discussed in the House for
the last two days. Shri Ram Vilas Ji
is one of my best friends, but he is
sitting in the wrong place and still he
is my friend. He has moved this resolu-
tion in the House. I have noticed that
he has been feeling quite relaxed since
very beginning, but when he has
moved the resolution he must also
listen to the views of the Members in
that regard. I am glad that at the
moment he is present in the House.

I would like to say a lot of things
on this resolution. If even after 45
years of independence, the houses of
Harijans and weaket sections are set
on fire, members of SCs and STs and
their children are burnt alive—in
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whichever state it might be happen-
ing, whether it is Andhra Pradesh,
Bihar or Uttar Pradesh and atrocities
are made on them, it is a matter of
great shame for us who have been
elected as representatives of the people
in the House. It makes us feel ashamed
in our country as well as before the
world. I am aware of the fact that at-
rocities have been committed on
weaker sections for thousands of years.
It is not a matter of only 40—45
years. The social system is such that
weaker sections have always been
suppressed and atrocities have always
been committed on them. We all will
have to think collectively over the
problem, not from individuals point of
view or from election point of view
or on political lines. Rather we will
have to employ efforts to combine
history and culture in a social accept-
able manner in order to take the
country ahcad. Majority of the rural
people in our country are from weaker
sections. It is a simple fact that if we
fail to take these sections ahead our
country cannot make progress. There
cannot be two opinions abont it. To-
day TV and radio are the modern
media. Newspapers are published not
only in Delhi but at state and district
levels also. Science and technology
have made tremendous progress. With
the use of such a technology. news-
papers are published and extensive
information is made “available to the
people. Earlier all the facts did not
come to light whenever atrocities were
committed. But today the situation is
different. We get opportunity to look
into the atrocities which are commit-
ted. Therefore we must pay our atten-

tion to find out a way so that all of us
cooperate to check these atrocities. 1
have often heard people saying that
the congress party was in power for
so many years and they are responsible
for such a state of affairs. Whenever
we get an opportunity, we also speak
against them. But making allegations
and counter-allegations will not serve
any- purpose. There should be a
strong feeling among the people be-
longing to cross sections of the society,
the educated. unemployed educated,
weaker sections, the backward and the
higher classes that we are all Indians
and this is our country and we have to
boost its image and prestige before the
world. For this purpose a social move-
ment must be started and this move-
ment is not to be organised by a single
party but by the participation of all
parties. They should constitute a joint
forum. The members of the forum
would go to people and speak to them
so as to remove the evils. A resolve
will have to be made to bring a psy-
chological change in the society. All
the laws framed in this country are
being proved ineffective because we do
not implement them in the right ear-
nest. We are here to enact laws, but
these are not being implemented.
Unless we come to realise that it is
our duty to protect the weaker sec-
tions, their interests cannot be safe-.
guarded. We have to deal with
these problems very boldly. But since
we lack such initiatives, we come
across these incidents.

The hon. Minister is sitting here now,
I would like to tel! him that when a
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person approaches the Government
with an application about certain diffi-
culties, the Government keeps quiet.
But when the situation erupts and
people take recourse to violence, the
Government is woken up and offers
to hold talks with all to find out solu-
tion to that problem. But by that time
it becomes too late to find a solution.
In this connection I would like to sub-
mit that whenever a problem starts
raising its head that Government
should not consume time. Because, if
the problem is allowed to linger, it
aggravates further. With the passage
of time it goes out of control. Here 1
would just like to give an example.
Harijans and Girijans live in almost
every corner of the country but in
Andaman-Nicobar from where I come,
there are Adivasis but no Harijans.
Harijans have not been identified
there. It is so because at the time of
framing the Constitution of our
country and preparing the lists of the
Schedufed Castes and Scheduled
Tribes, the Adivasis of the islands were
included in the Schedule. The mixed
population did not have caste division.
A Bengali is marrying a Tamil or a
person from Uttar Pradesh. Thus there
is a mixed society. We have not seen
any caste-conflict there. But now we
see that tourists coming there instigate
the local populace that they are being
deprived of the benefits of Mandal
Commission Report. So, I would like
to request the hon. Home Minister to
look into these things. There is, at least,
one place in the country, where there
is no conflict on caste basis. Today,
the whole country requiréé to learh

Mr. Chairman, Sir, T would like to
say one thing more Nicobar is a Tribal
district. In order to give protection to
the inhabitants an act called the Tribal
Act has been passed. Entry of out-
siders into- this area is repulated
through passes only. There the markets
and shops are run on co-operative
basis. But of late I have rdceived a
complaint that permission is being
given to outsiders to open private shops
there, It is a very dangerous thing.
Every thing is being run there smooth-
ly through Tribal Co-operative system
without any sort of exploitation. Even
the cinema halls and ships are run on
cooperative basis. Such a good system
is already there. But some Vested in-
terests and officers want to ruin them.
They want to bring private traders and
exploit the original inhabitants of the
place. T strongly protest this move. 1
urge the Hon. Home Minister to in-
struct the local Administration there
not to indulge in such things in future.
He should look himself that the inte-
rests of the tribals are protected fully.
Mr. Chairman, Sir, Sonkarji has
already spoken for a full one hour and
I have not been able to complete my
speech. I say that the atrocities, wher-
ever these are committed, on the Adi-
vasis is bad. Such atrocities were com-
mitted in Andhra Pradesh. Bihar and
recently at Keshopur. in West Bengal.
Two thousand Adivasis live there in
the forest .. (Interruptions) .. in
Andamen and Nicobar islands also.

SHRI BASU DEB ACHARIA
(Baokura): It is wrong .. (Intervup-
tions). '
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[Engli&h]
MR. CHAIRMAN : Mr. Acharia,

you are a senior member. Piease do .ot
interrupt.

[Translatiom

SHRI MANORANIAN PHAKTA:
I was just saying that two thousand
Tribals live in the jungle of Keshinpur.
As has been said just ncw Ly Shri
Sonkarji and I also feel that tha Coatral
Government  should not Lezp quaiet
over the report of 2 State Governiment
regarding any atrocitics o Furiians
and Adivasis. I would li%e to rxguest
the Hon. Home Minister to amend
the constitution if all sections of the
House unanimously agree and send
its forces to places of atrocities on
Harijans and  Adivasis. The Siate
Government would do nothing in this
regard. The amendment can easily be
made if all the oarties agree. 1 am sure
that all the opposition parties would
extend their support to this proposal.

Mr. Cha‘'rman, Sir, so far as the
question of special courts is concerned,
T mav say that justice delayed is justice
denicd. As such 1 weuld like to re-
quest you 1o dispose off such coses
quickly either by designating a parti-
cular court for this purpose or by set-
ting up a new court so that the aggriev-
e parties could get some relief.

Lastly. T would like to say that all
of us should give a serious thought over
the danperous situation prevailing in
the country. If we do not take note of
this, thers will be a civil war in the
country in which there won'd be large
scale violence and we cannot save the
country from such trauma. Now a

time has come when all of us should
make a resolve to solve these problems,
Then only we will achieve success in
our effort. It is a most reprehensible
act if the oppressed class people of
the society are assaulted and Killed.
We are verv ashamed of it. We should
be resolute today to wash of this
shame. T request all the Hon. Members
as well as the Hon. Home Minister
for this.

SHRI RATILAL VARMA (Dhan-
duka) : Mr. Chairman, Sir, there is a
long discussion on it. In the Ninth
Lok Sabha also, I spoke on this sub-
ject. At that time 12 Harijans had been
shot dead in the Gonda district of
Uttar Pradesh and the victims were
dubbed as robbers by the assailants
and killed. The then Chief Minister.
Shri Mulayam Singh Yadav had an-
nounced a reward for the S.S.P. but
later on it was revealed from in-
quiry that out of the 12 victims ouly
one was a culprit and the remaining
11 were totally innocent. who were
killed. Every Government says that
the number of Harijans killed during
its tenure was less but no Government
says that no hariian was killed during
its tenure. We have yet to see a
Government in this countrv who dare
malke a claim that no Adivasi has been
murdered.  Whosoever became  the
Prime Minister, he or she only distri-

“buted the relief money to the victims—

sometimes Rs. one lakh, some times
Rs. 50 Thousands. But when a life is
lost monev cannot return it. Those who
distribnte cash relief do not know
what befalls the family whose children
become orphans after death of their
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father or the woman who becomes
widow after the death of her husband.

In Tsundur village of Andhra Pra-
desh, the victims of atrocities belonged
to well-to-do families. Their only
fault was that they used to pass
through the Mohalla which was forbid-
den for them. A plan was chalked out
well in advance to kill them. I am
pained to sav that the police personnel
who were meant to protect them be-
came their annihilators. When protec-
tors become annmihilators. nobodv is
safe. Had they been allowed to take the
route which they normally took. mas-
sacre of 25 people could have been
averted, but the police directed them
to take the route on which a death trap
had been laid for them. Mr Chairman.
Sir. when they passed through that
way, they were killed. These murders
were so gruesome that even today tears
start rolling down the cheeks of the
people who were eye witnesses to this
massacre if they are asked to narrate
the incident. After committing the mur-
ders. the pieces of their bodies were
thrown into a nearby nullah. Some of
the hodies were put in the gunny bags
and dumped into the nvllah. If such
massacres continue to take place even
after 44 vears of India’s indepen-
dence. the people will lose faith in de-
mocracy. This independence will be
taken as slavery. What is most astoni-
shing is that seven policemen were pre-
sent there at the time of the crime.
When murders take place in the pre-
sence of the police, we can well ima-
gine the fate of the people where the
‘police is not present. This massacre
took place in broad day light between

11AM and SPM and it is most
shameful for the country as well as
the politicians who arc present here.
Five years ago, similar murders of
Harijans took place in Koramchedu
and Neskonda villages of the same
area, no action was taken, with the
result that such incidents recur there.
These incidents will continue to recur
every year because we merely give
assurances in the Lok Sabha by just
adding new phrases to what we have
said on earlier occasions.. This docs
not help in checking these incidents.
My submission is that such incidents
must stop.

Harijans, Girijans and the people
belonging to backward classes are a
part of the society in the country.
They are the fellow brothers of the
people belonging to other communi-
ties. As long as they are not given
equal treatment, as long as the mental
attitude of the people does not change,
these incidents are not going to stop.
What to talk of five hours’ discus-
sion, even ten hours’ debate on the
subject will be of no use.

The District Collector, Mr. Nagar-
jun had also expressed shock at the
massacre in the presence of the policc.
The killers belong to Reddy commu-
nity, the same community to which
the Chief Minister Mr. Janardan
Reddy belongs. Mr. Chairman, Sir,
since the killers and the Chief Minister
belong to the same community and
carry same views. no stern action was
taken against the culprits. The people
of that area say that bombs were
thrown at the residence of the Deputy
Speaker. These reports should also be
looked into.
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T would also like to touch upo
Gujarat. In the entire country, Bihar
topped the list in the matter of atro-
cities on Harijans followed by Madhya
Pradesh and Uttar Pradesh. Andhra
Pradesh has also now been added to
this list. In Gujarat too, Harijans are
killed. Sometime ago, Harijans of
Tora village in Jamnagar district also
were murdered. In that village, a Hari-
jan youth was taken to a house and
killed. But later on the culprits are
discharged by the Court as innocents
and Government takes no action. Sa-
mera village of Banaskantha district
has also been victim of similar atroci-
ties. So horrifying were the atrocities in
that village that nobody dared to go
there even for marriage. If a Harijan
goes there for marriage, he is not
allowed to ride a horse. No bride-
groom can enter the village dressed
in decent clothes. When our women-
folk go out to reply to nature’s call,
they arc subjected to eve-teasing and
are even stoned. Harassed as they
were, onec day all Harijans deserted
the village and went to the city. They
squatted in front of the Collector’s
office for three months. but there too
thev did not get any assurance. Now
they have heen allotted separate land
away from the village. Consequently,
thev are leading a peaceful life.

What 1 mean to say is that when
thcy are segregated from the village
and are settled separately. only then
they live in peace and tranquility.
In another macabre incident, five
Harijans were done to death in Godara
village of Khera district in our State.
Of these five, one youth with a gun
in his hand tried to save his life by

the Society in the country

hiding in three houses one after the
other, but the killers followed him till
his last refuge—a room, and pumped
7—10 bullets into his body killing
him instanfaneouslv. How shamefal it
is if five persons—father, son and his
relatives—are killed together in this
manner. [ am constrained to say that
when I wrote to the then Chief Minis-
ter of Gujarat requesting him to pro-
vide employment to the family mem-
bers of the victims, he said in a written
reply that there was no such provi-
sion and hence no jobs couvld be given
to the family members of those killed
m the said incident. What I want to
say is that the Chief Minister did not
offer the posts of cven peon or class
IV employee to the dependents of the
killed persons. Mr. Chairman, Sir, we
shall have to give thought to such
things and take some decisions.

A vet another incident of atrocities
on Harijans took place in Bahrapumsa
colony of Ahmedabad recently. A local
congress corporator locked up five
Harijans of one family in a room.
When they started crying, they were
taken out after breaking the door. The
corporator had to spend 3-4 months in
jail in this connection. He has been set-
free recently. If this is the condition in
Ahmedabad city, you can well imagine
what would be the condition of Hari-
jans and Girijans living in villages and
remote areas.

The number of incidents of such
atrocities and numbers in Gujarat is
growing rapidly. There was a day
when Gujarat used to be known as the
birth place of Mahatma Gandhi and a
peaceful state. Gajarat was a State
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which sent the message of peace not
only in India but to the World at 1arse.
Now the same Gujarat is witnessing
growing incidents of atrocities on Hari-
jans.

Mr. Chairman. Sir, thongh you. I
would like to put forward some sug-
gestions to the Hon. Minister of Home
Affairs in order to check incidents of
atrocities on Harijans. Wherever the
hamlets of Harijans are scattered, ar-
rangements should be made to group
them together and settle them in one
cluster. At the same time arrangement
to provide them employment Ilocally
should also be made.

My second suggestion is that the
families of the Harijans who are killed
in such incidents should be paid at
least rupees two lakhs as relief. Apart
from that at least one family member
or a dependent of the victim should
be immediately given job. More and
more Harijans should be recruited in
the police force and in the Home
Guards. It has been seen that the
policemen have become predators
instead of protectors. If Harijans are
recruited in the police force and in
the Home Guards, they would prompt-
ly visit the scene of crime and provide
assistance to the people. Besides, there
is 2 need to provide training in self
defence to the youth belonging to
backward classes. For this purpose,
they will have to be armed with latest
weapons in some of the Harijans setfle-
ments. If it is done, they would be
~able to defend themselves. At the
' same time avenues of self employment

will have to be opened for them’
through Government and other agen-
cies. With a view to eradicating un-
touchability and tendency of discrimi-
nation on the basis of class, Harijans
should be appointed as Priests in the
temples run by Government trusts.
The shops outside these temples
should be allotted to Harijans so as -
to bring them closer to other sections
of society. Women victims of rape
should be paid at least Rs. two lakhs,
half of which should be recovered
from the person who is found guilty
of rape so that the punishment may
prove to he deterrent. Mr. Chairman,
Sir, the present practice of carrying
filth on the head in cities should be
stopped at once and instead some bet-
ter system should be introduced. They
drag the dead animals and with the
result the pecple develop a sense of
hatred and they are veryv much agitat-
ed. My submission is that there should
be a different arrangement for creating
a different atmosphere.

*

M¢. Chairman, Sir, the cases of at- |
rocities and rape should be tried in
the' special courts only. In case of
general courts. in the first instance the
judgement does not come at all, and if
at all it comes the culprits are not
punished and they are declared inno-
cent. Therefore, my submission is that
the cases of atrocities and rape com-
mitted on Harijans should be tried in
special courts and in these special
courts, the Judge also should be from
Scheduled Castes, Scheduled Tribes or
Harijan or backward community. ¥f the
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Government will make such arrange-
ments, then only it will be the real
efforts to provide them justice. Sir, be-
sides, T would say that till the cases
are under trial the witnesses and plain-
tiff should be provided protection.
Since he does not get any protection he
is being threatened before going to the
court which is why he changes his
statement. Mr. Chairman, Sir. along-
with this. the people of backward com-
munities nowadays say :

“Jisne likha yah sanvidhan
uski hum hain santaan
phir bhi hota hai hatyakand.”

Mr. Chairman, Sir, now-a-days the
atmosphere is deteriorated to such an
extent that the framer of the Constitu-
tion had included so many things and
provisions in the constitution to protect
the rights of the poor but even today
his brethren and progeny are in trou-
ble and facing lot of problems. Atro-
cities are being committed on them.
With the result a day will come when
we may have to fight for the rights
of those people. as is pointed by one
of our colleagues. I will not say so.
but T am sure a day will comeé when
we may have to say that—

“aankho ke aansoon se na patther
pighaine wale hain

tu loha ban takra, maangne sei

na kuchh mila too takat sei khinch

‘a"

If our demand is not fulfilled, one
day we will strike with full force, and
the Government will have to give the
recognition. I wish such things should

not happen. All people will live toge-
ther like brothers in India. There will
be an exchange of goodwill we shall
live and die together. Mr. Chairman.
Sir, in the end. T would request the
Home Minister that the suggestion
which T have put forth in order to
maintain such an amicable aftmos-
phere, if followed rightly it would
bring forth good results and it may
also be seen that it is followed in the
states also. If it is not done. such kil-
lings would continue and all these
national parties will continue to shed
crocodile tears here. With these wards
T conclude my speech. Thank you.

Mr. CHAIRMAN: Shri Varma.
whatever you have said just now about
Lok Sabha Secretariat in your speech
will not go on record. So it is being
expunged.

SHRI RATIL.AL VARMA: Mr.
Chairman, Sir, it is O. K., whatever
should not go on record may be ex-
punged.

SHRI RAM VILAS PASWAN
(Rosera) : Mr. Chairman, Sir. the in-
tention was to bring it to the know-
ledge of the chair. The Chair may
please consider it.

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI G. VENKAT-
SWAMY): Mr. Chairman, Sir, the
incident which took place in Tsundur
on 6th August was not reported in the
newspapers on 7th but on 8th August.
On reading the news in the news-
papers we thought that there might be .
one or twon stray incidents. But on
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contacting Guntur T came to know
that 27 people had disappeared and
they are still untraceable. 1 at once
talked to the Prime Minister. I told him
that it was a big incident and harijans
were being killed in this way and T
wanted to go to Tsundur. With his
permission 1 went there accompanied
by the Chief Minister of the State who
was here those days. There I saw
eight dead bodies laying on the ground.
All the people of the village
panicked and had left the village: On
our arrival there, nothing except weep-
ing and wailing was visible from every
household. We learnt that it started
over a small matter. A Harijan boy
placed his foot on a chair in the
theatre and the clash began. Later on,
Harijans were going in a bus and some-
body said, “Get up, you cannot sit,
leave the seat for somebody else, these
people belong to the high class”, and
thus the clash started. Later on a
rumour was spread that some harijan
boys indulged in eve-teasing and it
could not be tolerated and revenge
must be taken. It happened on 5Sth
August, and police was deployed there
and 50 police constables, 7 Sub-inspec-
tors and one Circle Inspector were
present there in the village. On 6th
Aungust, the harijans of the village were
asked to leave the village and they
threatened that if stayed on, they
would be killed. And they began to
flee. When the harijans started leaving
that place they were there to kill the
harijans. It is a heart rending story
and brings tears in the eyes. People
'were slain one by one and thrown into
Tungabhadra canal. We reached there
on the second or third day. 2-3 dead

bodies were put in one gunny bag. All

the corpses were taken to the hospital.
The whole incident appeared to be
pre-planned The population of Hari-
jans there is two thousand, out of
which 200 are educated, some of them
are graduates and some are even post-
graduates. Naturally, the earlier at-
mosphere won't be restored there for
long when harijans continued to res-
pect them out of fear. It is possible
that now the educated harijan may
not behave as they used to behave
earlier but it is observed that now-a-
days it become verv diffcult to live
like a civilised citizen even after get-
ting education. It is not the first inci-
dent of its kind in Andhra Pradesh.
When Shri N. T. Rama Rao became
the Chief Minister for the first time
Badrikupam was set ablaze within 15
days. 1 reached there the next day
and saw that houses and people were
set ablaze. We had to calm down the
remaining people there and arrange
ration for them. No such report has
come till today.

Not only that, another incident took
place in Karamchedu after six months.
Seven harijans were killed. In this
incident also Harijans of Andhra Pra-
desh were the victims. They were not
only killed but there was an assault
on the chastity of women. We have
been witnessing all these incidents in
Andhra Pradesh. The same thing hap-
pened at Nerukoda. After all why all
this is happening in Tsundur is a ques-
tion which is to be amwered by vou
and me. All this is _happening ‘be-
cause they are gettmg educated ‘and
coming forward and are not tolerating



Sravana 28, 1913 (Saka)

Motion Re. atrocities being commited

251

on the Scheduled Castes and Scheduled
Tribes and Other Weaker Sections of

the Society in the country

¢ what their fore fathers used to tolerate.

" They want to march ahead. The people
of upper caste think how is it possible
that these Harijans have become
proud. Sometime back their parents
and ancestors were at the service of
upper castes and today speak to them
as equals. The world is changing fast
and so is our society but there is not
much change in the villages. All this
is because of jealousy and nothing
else. I had said earlier also that the
killings have taken place because of
the negligence of police and merely
punishing the Inspector or Sub-Inspec-
tor of the area will not serve any pur-
pose. The Director General of Police
should be removed. T feel that these
things will not continue for long. They

- have tolerated for years and now they
will not tolerate anyv more. If we leave
the problem half way it will never be
solved.

Today, all the political parties want
that there should be equality among
people. This was the dream of Maha-
tma Gandhi and Dr. Ambedkar. We
should make efforts to realize their
dreams. If all the parties make concert-

“ed effort in this direction. the dream
would definitely come true.

Yesterday, an agitation started in
Guntur when the Chief Minister an-
nounced that the next of kin of the
deceased would get Rs. one lakh, one
acre of land and employment to one
family member of the dead in a Public

,Sector  Undertaking or  Government
department. Lot of hue and cry was
raised against it and a propaganda
was launched. What happened on
Guntur yesterday, could be repeated

in future. The Hon. Prime Minister
had sent me there for taking stock o1
the situation. After seeing the si.ua-
tion for myself it becomes my bounden
duty to inform the House about it
appears that the killings were preplan-
ned and deliberate. That was the most
unfortunate thing. If we want to serve
the country. we should.try to check
this malice. This evil should be nipped
in the bu@ itself.

It has been said that police was pre-
sent there but in fact there was no
police in Karamcheddu and there are
many such villages where police can-
not be present all the time. There-
fore. to find a permanent solution to
the problem, ‘I would appeal to the
leaders of all political parties to solve
the basic problem itself. '

With these words, I have tried to
express the anguish I have undergone
after visiting the area where the inci-
dent occurred. I have conveyed it to
the Hon. Prime Minister also.

17. 00 hrs
[English]

[MR. DEPUTY-SPEAKER
Chair]

in the

SHRI A. ASOKARAJ (Peramba-
lur): Sir. on behalf of AIADMK
Party I rise to say a few words with
heavy heart because even after forty
years of independence, the atrocities
on Scheduled Castes, Scheduled Tribes
and other minority communities are
still continuing.
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Sir, if we go back and see as to
what had happened in the past, that
too in this Partliament, it has become
a ritual to discuss this when it has
taken place in any corner of the
country. So, when the papers are pub-
lishing about certain atrocities taking
place in any corner of the country, we
should not forget that many atrocitics
are happening daily in each and every
corner of the country and they are not
published or made known to the out-
side world. We can understand very
casily that the atrocities on Scheduled
Castes and Scheduled Tribes are in-
creasing and they are not at all de-
creasing or diminishing.

Here some Members have said
that many atrocities had taken place
in many places. 1 do not want to go
into the details because by telling all
these things, we are not going to do
anything. At the same time, the latest
ztrocity which had aken place at Tsun-
dur village is not only almost in the
memory of the Members of this Par-
liament, but also in the memory of
each and every public of this country.

Whenever such atrocities had taken
place in any part of the country, we
can understand that precious lives were
lost, propertics were looted, cattles
were taken and ladies were raped.
There are the general things and no-
body can deny it.

If we look at the atrocities of the
past happening, the revenue and police
officials are highly responsible for all
the<e things. And because of their com-
missions and omissions, these things
are happening.

I would like to tell that the atroci- -

ties on Scheduled Castes and Sche-
duled Tribes are being done mostly
in villages. Oune reason is untouchabi-
hity. Still we say that there is no un-
touchability. There are laws against
untouchability. But what is happening
actually in this country ? I hope the
Hon. Minister with his rich experience
will take into account all these things
and take severe measures. Unless and
until we take severe measures, we can-
not expect the officials to act with pro-
per care.

Sir, the atrocity or untouchability is
not only communal, on community
basis, but also we should see man-
ner in which the upper caste treat the
Scheduled Caste officials. In my cons-

“tituency, in a remote village, there is

a nationalised bank. Even in that bank,
the branch manager is telling the
people particularly, the Scheduled
Castes and Scheduled Tribes, who go
there for loan, to get out of the pre-
mises and says that the place will be
polluted and like that. It is a tendency
of the people that we should under-
stand.

Suppose if any reports have come
and when they are scrutinised, the con-
cerned authorities are taking only the
statements of the higher officials,
which are against the truth. So 1
would like to say that certain things
are to be borne in mind so that these
people can be saved. We should go
into the reasons as to why these atro-
citics take place on these people. Ac-
cording to my assessment, there are
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fonly four main reasons and those rea-
sons are alienation from land, indeb-
tedness, poverty and illiteracy. So I
request the Government to take neces-
sary steps to remove all these problems
which come in their way. I also request
that the constitutional provisions con-
tained in Article 16(4) and Article 335
providing for reservations in service

‘for the members of the SC&ST,
should be effectively implemented.

The Hon. Members who come from
remote villages, know the problems
which the members of SC&ST face in
the villages. One of their problems is
housing. Most of these people live in
thatched houses in rural areas. And
because of thatching fire accidents

2 hapnen quite often. My request to the
" Government is that all these people
shouvld be provided with pucca houses.

Another problem is of drinking
water. Many of the atrocities on them
do take place because of non-availa-
bilities of drinking water, When a
SC&ST person tries to take water from
the well which belongs to the higher
~community, the clash occurs because
the people belonging to a higher caste
will not allow SC&ST people to draw
water from their well. So it is very
necessary that the Government should
provide drinking water facility to these
people.

. When 1 go to villages 1 find that
, kliese SC&ST people do not have a
proper burial ground. And it is also
a pity that they do not have a proper
pathway to the burial ground. This is

also one of the causes of clash bct-

ween SC&ST people and upper casic
people.

I do appreciate and accept that
Government is doing something for
these people. But the fact is, as has
been pointed out by one of the Hon.
Members, suppose the Government
has allocated a pot of water for these
people. But the tragedy is that not
even a tumbler of water reaches them
actually, because most of it is usurped
by corrupt officials and intermediaries.
So I request the Hon. Home Mimister
that the Government should devise a
method by which the facilities provi-
ded to these people under IRDP and
other schemes, reach them directly. At
present, the loans which are being dis-
bursed by the banks, are being dis-
bursed in the name of creating assets.
Now what is happziing is that a
major part of the loan is taken away
by people as benami. So I resquest the
Government to see that their econo-
mic condition is improved so that they
can lead a life worth living.

About special courts, for the Tsun-
dur incident the Government has ap-
pointed a special court. But my re-
quest is that the special court should
be appointed at the place where the
incident takes place so that the people
there can plead their cases in a better
way.

Unless and until we do all these
things for these unfortunate people, I
do not think there is any other way to
help them.

If we are not going to take the mea-
sures in a proper way and if we treat
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that people in the same way, then we
should not forget that these people
will not be quiet for all the time. They
will raise in rebellion and the end will
come. I, therefore, request the Hon.
Minister to look into it and do the
needful.

MR. DEPUTY SPEAKER: Now
Prof. Savithri Lakshmanan. The time
at our disposal is very very limited.
Kindly cooperate. We will literally
have three minutes. There are one or
two Hon. Members also to speak. Each
will get two minutes.

PROF. SAVITHRI LAKSHMA-
NAN (Mukundapuram) : 1 will try my
level best. (Interruptioss)

MR. DEPUTY SPEAKER: Of
course, in three or five minutes justice
cannot be done. But the time at the
command of the House is very limi-
ted.

(Interruptions)

[T ranslation)
[English)

SHRI PIUS TIRKEY (Alipur-
dwars): After all we have not come to
idle away time. If we are not given
time to speak what for are we here ?
(Interruptions).

MR. DEPUTY SPEAKER: Shri
Paswaniji, what do you say ? Now the
time is coming to a fag end and some
Hon. Members want to speak.

(Interruptions)

SHRI CHITTA BASU (Barasat) :
We shall also express our own views.
We should be given time. (Interrup-
tions),

PROF. SAVITHRI LAKSHMA-
NAN : Sir, I will try my level best to
speak like a Super Fast FExpress.
(Interruptions).

SHRI CHITTA BASU: There
should be certain pattern. Are we here
on your mercy or anybody else’s
mercy ?

MR. DEPUTY SPEAKER : No. it
is not so.

SHRI CHANDRA JEET YADAV
(Azamgarh) : Sir, you can give some
time to the RSP and Forward Bloc
also because they would like to ex-
press their opinion. The Minister was
saying that the discussion on drought
and flood will not be taken up wholly
today. Therefore, you may increase
some more time so that these two
parties—RSP and Forward Bloc—can
express their views.

MR. DEPUTY SPEAKER: Yes.
Now Prof. Savithri Lakshmanan,

PROF. SAVITHRI LAKSHMA-
NAN: Sir, this being my maiden
speach in the Tenth Lok Sabha, let me
start with paying my homage to my
beloved leader late Shri Rajiv Gandhi

In this context, I recollect with pro-
fund proud that it was he, our dear
leader, who moulded the National
Scheduled Castes and Scheduled Tri-
bes Finance and Development Corpo-
ration Limited in the year 1989. The
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‘Corporation was incorporated on 8th

February, 1989. To the best of my
knowledge, this Corporation has sanc-
tioned 84 projects costing Rs. 179.25
crores for the well being of Scheduled
Castes and Scheduled Tribes. The pro-
jects may include supply of auto-
rickshaws, purchase of private lands
for landless labourers etc. I am not ela-
borating. My intention is only that late
Rajiv Gandhi too was on the same
line which was brightened by our
‘Rashtrapitha’ Mahatmaji, Hon. for-
mer Prime Ministers of India—Ilate
Panditji, late Shastriji and late Indiraji.
Rajivji tried his level best to replace
the stones and thorns by roses.

Sir, on the days of the dawn of our
Independence. nearly two hundred

. Scheduled Cast and Scheduled Tribes

students were getting post-matric scho-
larships for SC and ST, in an year, all
over India. But now it has increased
to about fourteen lakhs in one year,
showing the deep concern, solicitude,
anxiety upon the Scheduled Castes
and Scheduled Tribes of the four Cong-
ress Prime Minister who ruled this
country for forty years and who adorn-
international
fame.

I remember very well that there are
four other Prime Ministers too, for
a period of four years.

Our new Prime Minister, with his
colleagues, is well-versed in the poli-
cies which were adopted by his prede-

:cessors. Yet, atrocities on Harijans are
P - . v
increasing year by year. The official

statement showing the offence-wise
figures of IPC crimes against SC com-
mitted by Non-Scheduled Castes in

91-L/B(N)403LSS—18

the country says that there were 15,403
of such offences in 1986, 13,529 in
1987, 15,207 in 1988, 15,726 in 1989
and 16,562 in 1990. Why it is increas-
ing regularly ?

Sir, we are trying to give adequate
representation to Scheduled Castes and
Scheduled Tribes in all fields of life
even by reserving seats for them. In
this Lok Sabha too 20 per cent of the
constituencies are reserved for Sche-
duled Castes and Scheduled Tribes
where the Scheduled Castes, according
to 1981 census constitute 15.75 per
cent of the country’s population and
Scheduled Tribes, according to the
sume census. constitute 7.8 per cent
of the total population. I know very
well that nearly 85 per cent of the
total Scheduled Castes and Scheduled
Tribes pepulation resides in  rural
areag. ‘Those who live in urban areas
are the residents of slums. More than
78 per ccnt Scheduled Castes are es-
timated to be beclow poverty line. Their
literacy percentage is only 21.38 as
against all India average of 41.3 per
cent. Thus comes out the vocabulary
of accounts regarding Scheduled
Tribes. What is happening in our
country beyond all our sincere efforts
to uplift the economically, educatio-
nally, socially, financially backward
classes and castes people who are our
brethren ?

Sir, to build up a nation we need
the sincere and truthful efforts, start-
ing from an individual. A mother with
her kid approached Mahatmaji seeking
his advice to the child to avoid the
bad habit of eating sweets. Mahatmaji
gave another appointment to them and



256  Motion Re. atrocities being committed
on the Shceduled Castes and Scheduled

Tribes and Other Weaker Sections of

August 19, 1991

the Society in the country

after a few days when they came back,
he advised the boy not to take so
much of sweet. The mother asked a
question: Why this advice was not
given in their first visit ? Then with
his fumous teethless smile Mahatmaji
replied that during that period he too
was fond of that bad habit of taking
sweets and how can he advise the
boy to be away from the same bad
habit. He added. now he is free from
this bad habit and he is eligible for
advising the boy. Sir, I expect and re-
quest this eligibility when we began
to mourn about the atrocities on Hari-
jans. Sir, to me. a man who is kecping
a wife in a village and another in a
town even if he is in one of the highest
positions of our country, especially if
he is representing the Scheduled
Castes, has no moral right to speak
on atrocities on Harijans only because
of the reason he is doing atrocities on
two helpless Harijan ladies. Otherwise
he may start at east confessing his own
sin on every time he opens his mouth
to protest against the atrocities done
by the antinationals all over India.

Sir, I fully agree with the statement
of Shri Ram Vilas Paswan that every
flower has the right to smile. But I
regret to say that roses are crushed
elsewhere in India by their cultivators
themselves.

Sir, I would like to draw your atten-
tion to Question No. 125 (Starred)
raised in this august House. The hon.
Member put a question inquiring the
number of times programmes on Shri
B. R. Ambedkar Saheb were screened
by Doordarshan during 1990-91 and
the number of times the programmes

relating to Shri Jawahar Lal Nehru
were screened during his birth cente-
nary year and, to my surprise, came
the third enquiry, the reasons for the
differences, if any. What reasons the
hon. Member expected to be ? Thank
God, there was not much difference.
But, common men are much more
interested in answers to such ques-
tions. Suppose, there is a great diffe- -
rence in these two numbers, the so-
called suppressed class or caste may
begin thinking : Eh, our Baba Saheb
is getting lesser time than their—see,
I fear such classification may occur—
Nehru. What a pity it would be ! And
from the very next day, they may
begin praising their representative in
the House for raising this question
and revealing a big secret—if it can .
be called like so. He may be respected
as their hero. To me such heroes and
their ‘services’ are creating headache
to solve the never-ending problems of
our nation regarding SC & ST.

Sir, the discussion on atrocities on
SC & ST is allowed on the recent un-
fortunate events happened in A.P. But
Sir, I would like to bring to the notice
of this House, through you, the atro-
cities on these class of people in UP,
Bihar, Orissa, West Bengal, Kerala
or anywhere else in the country.

I am happy to hear the measures
taken by the Chief Minister of Andhra
Pradesh immediately after rushing to
Tsundur. But 1 am unable to forget
the incidents which took place in Mr.
V. P. Singh’s Constituency when he
was in Prime Minister's chair and his

. party was ruling the State, not once,

not twice but thrice came the news
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Yrom his own State during the eleven
months’ National Front-Left Front—
joint front dynasty supported by BJP.
My friend Shri Mukul Balkrishna
Wasnik revealed a clear picture about
Orissa, Bihar etc.

Years back, when late Indiraji was
in opposition, unfortunate atrocities
"on Harijans were happening in a place
called Belchi. There was not even a
road to reach there by using ordinary
conveyances. Please recall the memo-
ries of the mother of this nation,
Indiraji. reaching Belchi upon the
back of an elephant and consoling the
depressed class by herself.

I urgz upon the whole nation

- throungh you that selfless and earnest

efforts from all parts of this country

are needed for the uplift of this
suppressed brothern.

MR. DEPUTY SPEAKER: Shri

Chitta Basu to speak now.

SHRI PIUS TIRKEY: We are
four Members here. There must be
some regulation.

MR. DEPUTY SPEAKER: Your
names come next.

SHRI PIUS TIRKEY: Why my
name is next?

MR. DEPUTY SPEAKER: Your
name is there immediately after Shri
Chitta Basu.

SHRI PIUS TIRKEY: Is it
certain ?

MR. DEPUTY SPEAKER: It is
sure.

91-L/B(N)403Ls8~18(s)

SHRI
‘agree.

MR. DEPUTY SPEAKER: May
I rcquest Shri Chitta Basu to speak ?

SHRI CHITTA BASU : I have no

objection even if somebody precedes
me.

I will be brief because I know the
constraint of time. This provides me
an opportunity to express my deep
concern in this august House for the
atrocities that are being perpetrated
on the Scheduled Castes and the Sche-
duled Tribes. There seems to be no
end to this.

I would like to remind this House
that there is a general feeling among
the Scheduled Castes and the Sche-
duled Tribes that Parliament, the
judiciary and the executive are help-
less in the matter of protecting the
rights of Scheduled Castes and the
Scheduled Tribes.

For the millions who live in the
countryside, the words liberty and
right to live have no meaning. A
time will come—as the time is not very
far off—when the vast mute millions
will understand the worth of them and
go against those who are out to perpe-
trate the crime on them. I have got
only one grievance against the Govern-
ment and that grievance is a very
simple one. T would request the hon.
Home Minister to look into it.

Sir. we have got the Scheduled
Castes and Soheduled Tribes Com-
mission. That Commission regularly
produces reports. It has been the
habit of the Government to ignore all

PIUS TIRKEY: Then I
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the recommendations of the Commis-
sion. Allow me to bring to the notice
of the Hon. Home Minister certain im-
portant evidences or findings made by
the Scheduled Castes and Scheduled
Tribes Commission. According to the
recent report of the National Commis-
sion for Schedued Castes and Sche-
duled Tribes (April 1990) during the
period between 1981 and 1986, 4022
Scheduled Castes and Scheduled Tribes
people werc murdered that is the rate
of murder cxceeded one per day.
Again, it continues to say that in the
same period, over 1,15.000 crimes
against dalits were registered under
IPC. In addition, thousands more cases
were registered under the Protection
of Civil Rights (PCR). This is not the
report given by me; these are not the
charges made by me; these arc not the
charges of any individual or any pri-
vate person in our country. Thesc are
the charges made by the Scheduled
Castes and Scheduled Tribes Commis-
sion which today enjoys the statutory
recognition. Now, the Government is
to give an answer. That answer has to
be given. I went to know whether these
charges made by the Statutory Com-
mission are to be ignored, ignored for
all time to come or to be taken se-
riously. The Hon. Home Minister has
to answer to this.

Sir, it is known to many of us that
84 per cent of the Scheduled Castes
and Scheduled Tribes people lives in
the country-side. What is the condition
of the country-side ? They say that it

should be treated above politics. Please

look at the situation in the country-
side. The Scheduled Castes and Sche-
duled Tribes are forced to live under
brutalised regimes, most brutalised re-
gimes of oppression, unchallenged
hegeraony of the landed gentry in the
country-side. Is it not your duty to
protect them against such a brutalised
hegemony in the country-side ? The
Scheduled Castes and Scheduled Tribes
Commission go on to say that atrocities
are perpetrated more on the economi-
cally weaker sections among the Sche-
duled Castes and Scheduled Tribes.
They say that in a survey conducted
by the National Commission for Sche-
duled Castes and Scheduled Tribes,
done in 1987 and published in 1990,
about the annual income of 100 vic-
tims families of seven states ranging
from North-South and Western India,
it was found that 41 victims fall in
annual income group with an upper-
limit of Rs. 3500 and only 13 fell in
annual income group of Rs. 10,000.
Therefore, assault and onslaught are
more on the poorer sections among
the Scheduled Castes and Scheduled
Tribes.

Sir, I do not like to discuss or bring
in more facts. One important finding
of that Commission is that between
1981 and 1986, tht general crime per
lakh population fell by 10 per cent
whereas in the case of crimes against
Scheduled Castes and Scheduled
Tribes, the fall was only 4 per cent.
There has been general fall in crimes
by ten per cent. But in the case of .
Scheduled Castes and the Scheduled.
Tribes, the fall is only four per cent.

That means, the Scheduled Castes and
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the Scheduled Tribes are being in- [Translution]

creasingly becoming the victims of the
crime. This is also because of very
important social and significant fac-
tor that these young men and women
in the Scheduled Castes and the Sche-
duled Tribes category have now come
to realise that they are also human
. beings, they have also the constitu-
tional rights, they have also to enjoy
the human rights, they have also to
enjoy the right to live and they go
on raising their voices against the re-
pressive measures. They are asserting
themselves. If the Government does not
take into consideration these things,
I think. merely discussing ritual matters
here is not going to end the slavery
r'of these vast masses of our country.
This is not for me to say. But the main
factor is to fight against feudalism in
the country. And for that, there should
be a special emphasis on the imple-
mentation of the land reforms for fix-
ing the minimum wages, not only fix-
ing the minimum wages but also en-
forcing the Minimum Wages Act.
Plainly speaking, emphasis is to be
given to strengthen the economic mus-
cle of this vast downdrodden section of
our society. Unless that is done, I
think, it will be a ritual expression. of
sympathy. I am opposed to that idea.
These issues are not the political issues.
These issues are not the issues concern-
ing som¢ good words and sweet
words. These issues are basicallv
/¢ cconomic issues and basically
" thE potitical issues. And the political
and éconemic substance of the issue is
16 b€ tackle. And T hope, the hon.
Home Minister will understand. the
basic probiémi and take necessary cor-
rective measures.

SHRI PJUS TIRKEY : Mr. Deputy
Speaker, Sir, in every session, there is
a discussion on atrocities on Schedul-
ed Castes and Scheduled Tribes and
every time the Government give an
assurance that something will be done.
But the Government has not been able
to protect any caste. History bears
testimony that a caste which is not
strong enough, cannot survive. Why
was a Scheduled area earmarked for
the Scheduled Castes even during the
British time. They knew that Harijans
and Adivasis could not rule and they
were being killed. D.P. Sahib was also
slain in the jungle. It was thereafter
that a Scheduled area was earmarked
and it wus said that jungle rule will
not prevail anymore and the rule of
Governor General will prevail. This
is in the fifth and sixth schedule of the
Constitution. The Government is not
paying anv heed to the Constitution
what to talk of paying heed to us. Even
to day atrocities are being committed
but what has Constitution done to pro-
tect them. Why does the Government
not follow what is there in the Consti-
tution. The people belonging to Sche-
duled Caste were forced to embrace
other religions just to save themselves.
But now nobody can be saved be he a
Muslim. a Hindu or a Christian. When
you seek their vote you take full res-
ponsibility. Election is a political ques-
tion. There are over one hundred and
fifty Scheduled Castes in West Bengal
but the BIP, Congress or the Janata
Dal could not win even a seat from
there. All the votes have gone to lef
tists. They do not have even a single
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Scheduled Caste Member of Parliament
or legislator. The present Government
provides them all security and has
saved their honour from time to time.
There is equality and there is no res-
triction on interdining. Whether one
is Mukherjee or Banerjee. They dine
together along with the labour class.
1 would like to submit that the repre-
sentatives of Scheduled Castes are
betraying their community. Unless the
Adivasis and Harijans do not leave
the Congress. atrocities will continue
on them. The Leftists are ready to
sacrifice their lives for them in West
Bengal. The Leftist Government has
given land to the people of Scheduled
Castes and Scheduled Tribes and
done everything for them. I, therefore,
want to warn the people of the country
that they should not give vote to those
cheats and should leave their party
who have betrayed the Scheduled
Castes. They should choose a party
which is ready to sacrifice everything
for them. Only then can they survive.
Will Rama save them? No I don’t
think so. They are exploiters and will
commit atrocities. They do not treat
man 2s a man. They treat the down-
trodden as untouchables. Why then will
they remain with the BIP. The Cong-
ress has remained in power for the
last 40 years and they have looted and
committed atrocities on the Scheduled
Castes, There are some representatives
of tribals in the Congress Party but
slowly the winds of change have started
blowing. There is disturbance in many
tribal areas. The Government is also
adamant. If you do not courageously
face the situation, you would not be

will not work there nor will military
power be helpful.  The situation has
deteriorated to such an extent. I, there-
fore, want to marn the Government
that it should not play with the senti-
ments of these castes. They do not
want vour pity ? Do you pity peo-
ple in a decomracy? T have right
and we want it and we will fight
for it. Unless we get equal rights there
seems to be mo solution other than
what the leftist forces have shown.
During the elections there are other
problems. In some areas the Sche-
duled Castes are not allowed to cast
vote. Where are the representatives
from those Scheduled Caste areas.
Thev simply buy votes and merely
give lecture about psecious votes. They
have not called even a meeting. I,
therefore, say that the party which
harasses and is behind those killings
should be left. The Scheduled Castes
will have to select a Party which can
serve their interests and champion

their cause. Only then, they can sur-
vive. C

{English)

SHRI PETER G MARBANIANG
(Shillong): Mr. Deputy Speaker, Sir.
T think the honourable mover of this
Motion on the atrocities meted out on
the Scheduled Castes and Scheduled
Tribes and other backward classes.

Sir, I belong to a Scheduled Tribe
community. I want to thank all the
friends who have mentioned the diffe-
rent aspects of the atrocities commit-
ted and for the remedial measures

able to stay in the tribal area, The gun given by them. T welcome them..
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- Sir, T want to say only one thing on
this issue that is about the Atrocious
Order of the Government on with-
drawing the rights and privileges of
the Scheduled Castes people who are
being converted into Christianity. Sir,
it is very strange that when the mes-
sage of love and resurrection came to
Tndia in 62 A.D. that till todav,
there is a discrimination in this be-
loved country of ours against Christia-
nity. T must say very frankly that there
are more than ten million Scheduled
Caste people converted into Christia-
nity in this country of ours. They have
been deprived of their rights and pri-
villages because they have been con-
verted into Christianity. This is verv
very unfortunate.

Last time when the 52nd Constitu-
tion Amendment Bill was brought to
the House by my friend Shri Ram Vilas
Paswan to include Neo Buddhists in
the list of Scheduled Caste to allow
them to enjoy the rights and privileges
of the Scheduled Caste people guaran-
teed by the Constitution, we moved
an amendment to the Bill requesting
the Minister to include the Dalit Chris-
tians also in the Bill. There was an as-
surance given by the Minister. He re-
quested us to withdraw the amendment
and he will bring a new Bill to include
Dalit Christians also in the constitu-
tional order. However, till today I ha\{e
not seen anything coming. T hope this
atrocious order of discrimination
against the Dalit Christians will get
the mind of the Government and some
measures will be taken to include Dalit
Christians in the list of Scheduled
Caste. : :

the Society in the country

Assuming without admitting that
Scheduled Caste, Scheduled Tribe are
Christians, T would say that there are
more than one million Brahmins con-
verted into Christianity.

T want to inform the House that on
4th April 1991 after a political rally
in Delhi a group of people went to
the Methodist Church and desecrated
the Cross in the Church leading to fast-
ing by the Bishop of that Church.
These are acts which we must remem-
ber should not be meted out to any-
one. Therefore T appeal that when
we talk of measures to improve the
condition of these people or to do
away with the atrocities on the Sche-
duled Caste and Scheduled Tribe
neople, such social injustices meted out
to the Scheduled Caste and Scheduled
Tribe people by our political parties
should first be stopped.

We must remember that Christians
are one with India. They are a part
and parcel of India. In all the States
and Union Territories we have Chris-
tains. We are pledged to give our
support to the unity and integrity of
onr great country. that is India.

Thank you.

MR. DEPUTY SPEAKER : Next
Shri Roshan T.al. T would request the
Hon. Member to finish his speech in
five minutes.

SHRI ROSHAN LAL (Khurja):
Mr. Deputy Speaker Sir, at least the
Scheduled Caste MPs in the House,
who are the most sufferers of this so-
cial stigma should be allowed suffi-
cient time to express their heart-felt
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feelings about these atrocirties. Secondly
I am making my first speech in
this august House and I hope you will
kindly help me.

T am thinkful to you for giving me
a chance to speak on the floor of this
august House on the atrocities com-
mitted on the Scheduled Caste, Sche-
duled Tribe and the weaker sections
of the society.

The Scheduled Caste, who are con-
sidered bv the caste-Hindus to be those
ordained by the God to serve the
higher castes in unpleasant, disgrace-
ful and menial task, comprise about
15% of the total population of India.
About 90% of these castes live in
rural India and are illiterate. More
than 75% of them are engaged as
landless labourers. A distinctive fea-
ture of the Hindu society is its pecu-
liar social structure based on caste
hierarchy and values. Untouchability
practised by one man towards another
is the worst outcome of this system
which has become an integral part of
our cultural heritage. Mal-treatment,
manhandling, atrocities, torture, mur-
der and rape of women of the Sche-
duled Castes by the Higher Caste peo-
plc have been of a common occurrence
n om' society.

The practice of untouchability and
cruelty in various forms, implicit or
explicit has always found a palce in
the thought and actions of our saints,
religious Jeaders, social reformers and
free-thinkers in India. It is however
regmttable that even our edncated
masses arc. not unanimous in denounc-

ing this social stigma. On the contrary,
a good percentage is still found sup-
porting this evil.

To escape this stigma and outrage
of this old-age malady, thousands of
Scheduled Castes have become con-
verts to other religions but even this
could not bypass the scars of untouch-
ability and afrocity. Even after 40
vears of Independence, various steps
having been taken to eradicate this
evil, negligible success is there. On the
other hand, these have led to social
tensions, suppression of overt reac-
tions and putting a false veil on caste
prejudices. Thus. untouchability and
atrocities on Scheduled Castes have
eroded the solidarity, prosperity and
integrity of our nation and plagned
the principles of secularism, Democra-
tic socialism and social justice to which
we are committed. Scheduled Castes
are still being denied the use of public
wells and compelled to drink only un-
hygenic water from other sources.
Their children are not admitted to vil-
lage schools where the children of
caste Hindus attend. Though thev
worship the Hindu Gods and God-
desses and observe the same festivals
of Hindus, yet the Hindu temples
were closed to them. Thus, being
deprived of social, religious and civic
rights, they had no opportunity of
bettering their conditions and so lived .
the life of a ‘bygone’ and ‘dead age’,
dragged on their miserable existence
with insufficient accommodatlon. in-
sanitary conditions and soclal segrega- -
tion and were treated by the Upper
Castes as sub-human, less than men.
if not like animals. :
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The Indian Constitution grants Jus-
tice, Liberty and Equality to all. Any
discrimination in public life merely on
grounds of religion, race, caste, sex and
birth is prohibited. It favours promo-
tion of education and economic inte-
rests of the Scheduled Caste bv the
State besides their protection from
social injustice and all forms of
exploitation.

But on the other hand, untoucha-
bility is an integral part of Hinduism.
Even recently, in 1969, Shri Shankra-
charaya of Jagannath Puri is said to
have stated and justified the practice
of untouchabilitv as a matter of reli-
gion in the Vishwa Hindu Dharma
Sammelan held at Kashi.

The Brahmins created the Varuna
and the caste dystem. Naturally, it
would have been a surprise if they
had not ranked themselves topmost
in the caste hierarchy. The Scheduled
Castes were out of the Varuna system
and had no share in the social, poli-
tical and judicial powers. On the con-
trary, they were slaves and were
offered, as at present, to friends. gifts
to temples and were bought, sold and
mortgaged in the same manner as the
land or cattle or the other property of
their owners. The master had the
right even to kill a slave. During the
modern times, we find that the sitva-
tion, which existed since Manu not
.only continued but worsened. It is evi-
dent that the discrimination and haras-
sment of peonle belonging to the so-
called Scheduled Castes are more
rampant in the rural areas than in the

urban areas. This is a future which

can be observed every day although
incidents concerning iniustice. done
to the people of the Scheduled Castes
are not reported as much as they
deserve to be. Tt must be mentiored
that this institution of untouchability
and cruclty is not beneficial even to
the caste Hindus matarially or other-
wise.

The Scheduled Castes suffered a lot
in the society. They were forced to
live a sub-human life in the society.
They were denied social interaction
with the rest of the community.

MR. DEPUTY SPEAKER: Mr.
Roshan Ual. please conclude.

SHRI ROSHAN LAL : Untoucha-
bility and atrocities on the Scheduled
Castes is not only a system of unmiti-
gated economic exploitation, it is also
a system of uncontrolled economic ex-
ploitation. That is because there is no
public opinion to condemn it ard
there is no impartial machinery of ad-
ministration to restrain it. There is no
appeal to public opinion for whatever
public opinion js there it is the opinion
of the Hindus who belong to the ex-
ploiting class and as such favour ex-
ploitation. There is no check from
police or the iudiciary for the simple
reasnn that thev are ol drawn from
the Hindus, and take the side of the
exploiters. There should be social and
economic equity which will result in
the upliftment of the society. The
Chundur incident in Guntur District
was very alarming. It was an unfore-
seen and unthought of incident. When
a man was killed, his legs, feet and
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neck were cut off. put in a gunny
bag and thrown into a canal. Such a
heinous crime and an inhuman crime
has not been heard of in our history.
There was a firing ordered by General
Dyer in Jallianwala Bagh when there
was a mob in that meeting. But this
incident is even worse than that firing.
This crime had occucred due to social
disnarity #nd unless that is removed.
harmony cannot be foand in our
societv. We had been to Chundur
village when a parliamentary delega-
tion had been there under the leader-
ship of Paswanji. We saw the condition
of the viciims of that incident and we
heard their worries and sorrow.

Sir. as has been mentioned hy
various speakers. a special court with
exclusive jurisdiction should be set up.
A judge should be appointed who will
visit the site. remain there for 15 to
20 days, make a thorough inquiry and
then record the evidences. The persons
who are found guilty should He
punished.

As far as compensation is concern-
ed, compensation should be realised
from the property of the persons who
were rtesponsible for this crime and
who had done this crime. And only
then they will feel that this incident
should not have taken place.

The Scheduled Castes and Scheduled
Tribes should be provided with arms
and should be trained to handle wea-
pons, The Government has to give
. free Yicences and free arms to those
people to protect themselves from such

Tocitios. o

Then, Sir, there should be a com-
mittee for all seetions of the society
comprising of right thinking, samc
thinking and broad-minded people to
educate the people who have ill feel-
ings against the SCs and STs and
Harijans so that they will Live abave
caste feclings and put an end to such
incidents in future.

MR. DEPUTY SPEAXER: As
there are some more Membars 1o
speak, I think the time of the House
will have to be extened.

MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR1 GHULAM
NABI AZAD): Sir, the time of the
House may be extended for another
half-an-hour.

MR. DEPUTY SPEAKER: Is it
the wish of the House that the time
be extended for another haif-an-hour ?
SEVERAL HON. MEMBERS : Yes
Sir. (Interruptions),

18. 00 hrs,

MR. DEPUTY SPEAKER : Many
Hon. members are anxious to speak.
But they should be brief.

SHRI SOMNATH CHATTERJEE
(Bolpur): For how long will it be ex-
tended ?

MR. DEPUTY SPEAKER: By half
an hour. ‘

SHRI P. M. SAYEED (Laksha-

- dweep): Two or three speakers - are
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there. If they strictly adhere to five

minutes only, it will be over by 6.15
p.m.

MR. DEPUTY SPEAKER : Let it
be understood that half an hour’s ex-
tension means that the Home Minister
also shall have to complete his speech
by 6.30p.m. The Hon. Members
should speak only for five minutes
each. That much cooperation is ab-
solutely essential.

With vour permission, the House is

extended by half an hour, upto 6.30
p.m.

Mr. Reddaiah please.

SHRI K. P. REDDAIAH (Machili-
patnam) : Mr. Deputy Speaker Sir,
After having heard the discussion in
which veterans like Shri Chandra Jeet
Yadav, Shri Ram Vilas Paswan, Shri
Sonkar Shastri and Sh. Nirmal Chatter-
jee participated, I would now like to
being a wery specific point to the
notice of this House and particularly
to the notice of the Hon. Home Minis-
ter about the situation which is now
prevailing in Andhra Pradesh.

Sir, as regards the brutal killings in
Andhra about which I have brought
to your notice on the first day itself,
I would like to inform this House that
the Government of Andhra Pradesh
has not commenced any action imme-
‘diately. Now the whole of Andhra is

divided into two groups. The so-called

‘upper castes are conducting an anti-
-Harijan agitation from 15th and 16th
of this month. The upper castes—the

Reddis, the Kammas, the Brahmins and
the Vaishyas took a violent proces-
sion in Guntur. They ransacked the
A. C. College, an institution belong-
ing to the minorities and destroyed the
furniture in the rooms of the college
hostel, where the Harijan boys were
studying. Now this is spreading to my
constituency Machilipatnam as well.
1 have toured my constituency very
extensively only verv recently.

While the situation is so grave, the
Government of Andhra Pradesh is
simply sleeping. They announced that
they would give jobs, for the victims
they would give one lakh of rupees, a
house and one acre of land. These are
the statements by the irresponsible
Chief Minister of Andhra Pradesh.

On 15th of August, while the whole
country was celebrating the 45th In-
dependence Day, a woman was parad-
ed naked in a village called Chilakurti
in Naleonda District of Andhra Pra-
desh. This constituency is represented
bv a CPT (M) member. Tn Chilakurti
village, a ladv by name Muthamma
was tripped naked by one Mr. Narayan
Reddy and Mr. Parvatha Reddy. the
landlords of that village. Then they
paraded her naked in the streets for
one kilometre long and tied her to a
tree for public view. where nearly
2000 to 3000 people assembled on
that particular day. Then.she was
beaten up. Why am I bringing this to
your notice ? Muthamma is a mother
of five children. There were many land-
lords—the Reddis—present in.. the
streets. Even the police were there.
But not even a single person raised his
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finger in protest. After one day, she was
taken to the Nagarjuna Sagar Hespi-
tal, wherec the APCC President, the
Home Minister and other MPs and
MLAs of the Congres (I) were celebrat-
ing and participating in festivities. Till
today, they have not come forward to
visit the affected lady arrest the land
lords of Chilakurati. Even the Hari-
jan MPs of this House have not cared.
There are nearly 80 MPs belonging
to Scheduled Castes in the present
Parliament House. During these 45
years they never threatened any Prime
Minister of any party that they will
vote against him. There is no such
case in the history of this august House
since its inception.

Dr. Ambedkar has provided many
facilities to the Scheduled Caste and
Scheduled Tribes pcople; 20 per cent
of the IAS and IPS Officers are from
Scheduled Caste and Scheduled Tribe
but not even a single person is pre-
pared to take deterrent action against
the person who commits atrocities on
harijans. Previously, even in the Gua-
tur district when atgocities took place
at Karamchedu village the harijan TPS
officer was there as Superintendent of
Police but he was not able to arrest
a singel person when brutal killing took
place in day’s time at Karamchedu
village. I am blaming the IAS/IPS
Officers belonging to Scheduled Caste
and Scheduled Tribes communities. I
am blaming the leadership of the hari-
jans and other backward and minority
‘communities. Today, if we. are really
concerned for the weaker sections and
barijans, we should join hands and
pull down Shri Narsimha,. Rao’s

Government within no time. We are
not prepared to be called as cowards.

Sir, 1 don’t want to take much time
of the House. I would like to bring it
to the notice of the Home Mirister
that things are not so easy. The situe-
tion is drifting from bad to worse and
the country is going to be divided
into two separate parts. The moment
we join hands with muslim brothers;
the moment we join hands with the
harijans and backward cliss people,
you are nowhere. You are anti-harijans
ard anti-muslims.

In Andhra Pradesh all the Reddys
are made as Home Minister, Revenue
Minister, Finance Minister, Power and
Irrigation Minister etc.. Chairmaa,
Public prosecutor and even judges are
Reddys. When T ask the Minister from
Harijan and B. C. S. as to what they
are doing as ministers from weaker
section communities thay  sav-—

{Translation)

We have been given a chair, a table,
a typist and nothing else. We do not
have any power whatsoever..

{English]

The AICC leadership should be blam-
ed for this sitnation in Andhra Pradesh
and we are urmecessarily blamiag the
whole nation. K is the Congress lead=r-
ship which should be blamed. In the
end I wonld like to say that if the
Home Minister will take things easily,
be will have to pay for it after some
time. : ’
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"~ Sir, I am thankful to you for giving
me this much time.

DR. R. MALLU (Nagar Kurnool) :
Sir, I would like to bring to the notice
of the House atrocities that are being
taking place on harijans and girijans
for the last several centuries. The other
colleagues who spoke on atrocities on
harijans and girijans, referred to many
incidents wherein these harijans and
girijans were very much humiliated.
I would like to say that in all these
incidents the harijans or girijans died
without showing any resistance or
without trying to kill back the person.
But we cannot say that they are physi-
cally weak. In fact they are the people

. who construct dams. They are the peo-

-« ple who plough and give production to
the nation. They are the one who con-
struct the houses but unfortunately they
are not allowed to enter into the houses
which they themselves construct. They
are the ones who dig the wells but they
are not allowed to drink water from
the same well which they are digging.
They are forming the national high-
ways but they have no right to walk
"on those highways what to talk of
running their vehicles. Evidently, they
are not physically weak.

You may ask why they are not in-
terested to know who are killing them.
They are feeling psychologically that
they are born to be ruled by some-

_ody. They are born to suffer all these
things. That is the reason why they
are not taking any revenge; that is
the reason why they are not attacking
the people and the system in which

we are living should be attacked. So,
the caste system should be attacked.

I would like to give yoy a simple
example of a Headmaster who is posted
in a village; a Medical Officer of a
Primary Health Centre who is posted
in a Mandal Headquarters. Even today
they are not being provided a house
to live in. It clearly shows that it is
not the question of cleanliness of an
individual that is coming in the way
of their not getting a house to live
in but it is the caste factor that is
coming in their way.

As you know that in Andhra Pra-
desh, Bihar, Uttar Pradesh and for
that matter any other place, the main
culprits who are involved in these at-
rocities are going scot free. They are
still living. But the people who have
been killed in these incident are people
belonging to a particular caste and the
person who is involved in these inci-
dents belongs to some other higher
caste and who is a real culprit is going
scot free. So, this clearly shows that
this is not a fight between the indi-
viduals, but it is a fight between one
caste with the other caste.

In this connection, I would like to
suggest certain things for the perma-
nent solution of this problem. Unless
you attack the caste system, you are
not ‘going to suceeed in solving the
problem. The incidents that took place
in Tsundur in Andhra Pradesh or in
Uttar Pradesh or in Bihar, they are
only sporadic incidents. Actually such .
incidents are taking place all over
India, in all the villages. I request the
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Government, the Prime Minister and
the Home Minister to think of intro-
ducing non-detailed primary, middle
and higher secondary education exclu-
sively for students for teaching them
the equality of castes so that the stu-
dents community will at least have a
feeling that they are all Indians born
to Indian community and not to a
particular caste. Simply that a person
is born in a lower caste or a higher
caste, you should not give them some
sort of feeling that one is higher and
one is lower caste. So, it is not the in-
dividual it is the caste which comcs
in the way.

MR. DEPUTY SPEAKER : Don't
you advocate, inter-caste marriages ?

DR. R. MALLU : Yes. That is one
of the remedies. And the other remedy
is the non-detailed form of education
and purchasing land and distributing
it to the Schedued Castes and Schedul-
ed Tribes.

You can also use the media for pub-
licity purposes. Indians are born
equally and they are like brothers and
sisters. Such types of messages should
be broadcast over Radio or T.V. be-
fore and after news. The media should
be utilised properly forming separate
Committees with all party members
at the State level, at the district level
and also at the taluka level for review-
ing the atrocities on harijans and giri-
jans. At the Collectorate level, this
should be done in the districts. At the
Secretary’s level, this should be done
in the States. And at the Cabinent
Secretary’s level, this should be done

at the national level. The primary aim
of the Parliament must be to take
away the idea of caste system. It should
be removed so that everybody will fecl
that they are equal.

1 want to say one more thing about
the problems faced by the harijans
and girijans. These problems are not
only faced by these harijans and giri-
jans but every-body who is born in
India as long as Scheduled Castes and
Scheduled Tribes are facing. They are
also facing these problem.

You might have seen that through-
out India, so many tensions are there.
Say for example extremism, terrorism
and so on. The main reason for these
people taking up to extremism and
terrorism is because of the injustice
done to them. The people who ure
producing the food grains have no
right to eat. So, I request the Prime
Minister and the Home Minister to
think in those lines and take appro-
priate steps so that this system of
caste is demolished in order to sec that
these people get equal rights.

Tsundur incident of Andhra Pra-
desh was referred by each and every
Member who had spoken before me.
The Chief Minister of Andhra Pra-
desh who is a pro-Scheduled Caste
man. .. '

SHRI K. P. REDDAIAH YADAYV
(Machhalipatnam) : Don’t say like
that.

DR. R. MALLU : It is for you to
Judge. I have every right to tell this
thing. You cannot dictate terms in the
Parliament.
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¥ I have got the equal right to ex-
plain how the things are happening.
I am giving an example because he
is the first Chief Minister who has
announced compensation of Rs. I lakh
to the members of each deceased
family; he is the first Chief Minister
who has announced one acre of land;
he is the first Chief Minister who has
announced that he will give a job to
at least one member of each deceased
family; he is the first Chief Minister
who has announced that he is going
to construct houses for all the Hari-
jans in a village; he has also announc-
ed that he is going to provide resi-
dential schools for the children. In
this process. I am trying to explain.
not that 1 am trying to tell some
thing else.

I am telling you that the system
of caste must be abolished and not
the individual. So, he is taking all the
precautions in this regard. At the same
time, I request the State Government
and the Central Government also to
take all precautions.

This caste system cannot be stopped
in a day. The Government has to take
it up on a long-term basis. I request
the Government to take it up on a
war footing. At least, a beginning must
be made by this Parliament.

[Translation]

_~ “SHRI RUP CHAND MURMU
" (Jhargram) : Hon. Deputy Speaker Sir,
this is a very serious and important

matter. I am a new entrant here. So
my request is that I may be given
some time. I have heard that in every
session the elected representative of
the people deliver eloquent speech on
oppression of women and atrocities
on Harijans gn this august House. The
Govt. also promises to take some
remedial measures for checking the
atrocities committed on the weaker
section of society. But nothing hap-
pens. The protectors themselves be-
come the oppressors and commit at-
rocities and injustice on Harijans. So
we must think deeply and devise
measures to curb the menace of the
society. 1 place my views on this
serious matter.

In the States of Andhra Pradesh,
Bihar, Uttar Pradesh, Madhya Pra-
desh, Haryana, Rajasthan, Tripura
and Karnataka more than thousand
Advivasis have been killed in a year.
Piyusda (Piyus Tirkey) has just now
narrated the happenings in Tripura.
The Adivasi women have been facing
oppression there. Their honour is at
stake.

Inspite of repeated appeal no action
has been taken against the culprits.
The same is true of Karnataka. The
brother and relative of the Chief
Minister of Haryana have driven away -
the Harijans from Vochi village of
Mohummadpur district. These people
have been compelled to leave their
village and take shelter elsewhere. The
villages like Khajuri Badopal etc. are
in the district of the Chief Minister

® Translation of speech oreginally delivered in Bengali.
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himself. Atrocities have been commit-
ted en Harijans of these villages also.
These should be stopped immediately
or it must be stopped without further
delay. These are some incidents res-
ponsibe for all these happenings. I
would relate some of thegn. Casteism
has played an important role behind
all these incidents. This caste system
has vitiated the atmosphere of many
states. The poisonous atmosphere has
polluted these areas so much that a
single or minor incident instigate a
reaction of one community to pounce
on another community with sharp wea-
pons. It results in holocaust. Houscs
are burnt. Properties are destroyed.
The oppressed people lose everything
including their near and dear ones and
become beggar. These should be stop-
ped immediately.

As a part of religion casteism is
viewed from a different angle by some
people. So they do not bother to have
slightest sense of humantarian consi-
derations.

In Meherana village of Haryana a
boy Vijendra belonging to a different
caste married a Jat girl Roshni. They
were assisted by a friend Ram Kishan.
So the leaders of the village hanged
these people by a tree and murdered
them. It is a matter of shame, of re-
gret that even after 44 years of inde-
pendence incidents like these still
occur. Then the vicious effect of feu-
dalism has been in force even today.
Due to this fuedalistic attitude the rich
landlords the owners of land still com-
mit atrocities on the Adivasis. Op-
pression had been there in the past

also. But it was not that intense at
that time. Our ancestors never used
to disobey the Zamindars. What is
happening today ? Since politics was
not that much complex in those days,

the Adivasis were not so much con-

scious of their rights. Today the poor

Harijans have come forward in the

complex political turmoil to assert

their rights. They have become cons-

cious of the people oppressing them.

They have become conscious of their

rights and privileges. The landlords,

the vested Mnterests cannot compro-

mise with this kind of situation. So

whenever the Adivasis are revolting,

these landlords tyrannize, oppress

them. In villages after villages the

landlords are committing atrocities on

Harijans to preserve their selfish in-

tentions. Generally the Adivasis are

poor, they cultivate the land of other

people and give the crops to the owner.

Many of these Adivasis have come to

know about land Reform Act, as this

has been implemented in West Bengal,

Kerala and in some states it has been

implemented casually. So the Adivasis

start dreaming of posscssing their own

land and acquiring their rights. The

landlords cannot stand this and they

try to drive away the Harijans from

the land. The movement the Harijans
resist, they are murdered, their houses
are burnt and all kinds of atrocities
are committed on them. These land-
lords have their own battalion of
executioners. These people are paid
handsomely for their reckless murders.
This is how these atrocities on Hari-
jans are being committed,

Then there are the politicul parties
who assist these landlords, shield them
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so as to preserve their petty selfish
motives. This happens in Bihar. In
Bihar the Congress Party have been
helping the Zamindars. They have
always been partial to the landlords.

The Bureacrats in the Government
Administration comprise mainly of
stronger section of the society. They
o not want any change. Because their
mental set up has been moulded in
such a way that they do not want to
change the lot of the Adivasis. Due
to certain remedial measures adopted
by the Govt. certain changes are en-
suing. But these people in the adminis-
tration do not want this change. That
is why the atrocities on Harijans go
on continuing. Even some
educated people also support the atro-
cious Zamindars.

Anyway I would conclude
speech with some suggestions.

my

1. We must implement Land Re-
form Act. In the words of the poet .—

people who never put their feet on
the land become the owners of
the land.

Today the strong and mighty e

they who are the most deceit-

ful and hypocrat.

2. There should be a ceiling of
land and the surplus land must be
distributed among the Adivasis. Those
who are the real cultivators and feed
the whole society by dint of hard
labour, must get their due rights. The

91-L/B(D)403LSS—1

socalled -

poor farmers should be provided with
loan so that their conditions improve.

In my village the Zamindars used
to repress and oppress. But the left
front Government of West Bengal
have implemented the Land Reform
Act and distributed the surplus land
among the poors. Now atrocity has
been stopped.

3. We must adopt a secular atti-
tude and discard caste system. The
Administration should also be secular
and should not have any prejudice
against any caste.

4. Immediately after some atro-
cious incidents. the elected represen-
tative of the people should reach that
very place and assist the police and
Administration to tackle the problem
so that the situation does not aggra-
vate further.

5. The education system should be
above casteism and we must educate
our next generation about the evils of
caste svstem and make them conscious.

6. The offenders must be
deterrant punishment.

given

7. The Govt. must take initiative
and start programme to pgovide hous-
ing facilities, health centre. education
and other welfare scheme for the Hari-
jans.

I cite the example of West Bengal
before you. The Administration in
West Bengal is secular, free from
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casteism and land reform act is also
there. There arc people with social
responsibility committed to the uplift-
ment of the down trodden. So we do
not have atrocitics on Harijans in my
State.

In the end 1 would like to say that
Manoranjan Babu (Bhakta) has men-
tioned about atrocities in Keshopur.
village of West Bengal. But who have
been responsible for these atrocities.
They are the Jharkhandis and his own
party—the Congress. But he has been
silent on Tripura. What is happening
in Tripura ? With these words I con-
clude my speech. Thank you.

SHRI J. CHOKKA RAO (Karig-
nagar) : Mr. Dputy Spaker. Sir. dis-
cussion on the issue has been goirg
on for three days. Mr. Ram Viias
Paswan and the leading political «u!-
warts of almost all the parties ok
part in it. The discussion was mostly
above party politics. But unfortuns-
tely the discussion was given political
colour by some of the Speahers.
Through vou Sir. I would like io urge
them not to give political colour every-
time when atrocities are committec
against weaker sections. Such inci-
dents are common in all the states
whether these are ruled by Congress
(D). BJP or Janata Dal, but the onlv
exception is West Bengal. But none
raised this issue during the discussion.
1 am not saying that everything is go-
ing well in West Bengal. But the num-
ber of incidents is very less there.
Everyone feels sorry and ashamed for
the incident in Tsundur in Andhra
Pradesh. People responsible for these

atrocities must be awarded stringent
punishment.

Special courts have been set up in
Andhra Pradesh to deal with such in-
cidents. I do not want to repeat the
whole thing. but Tsundur was in the
grip of tension for one year. Nothing
was done by any political party or
administration to ease the tension.
Telugu Desam is main opposition party
in Andhra Pradesh. Atrocities against
weaker sections started during the
tenure of former Chief Minister: Mr.
Rama Rao. which were totally un-
known earlier. Incidents of atrocities
which took place after Mir. Rama Rao
came to power were even protested
by the Congress (1) party. I would like
te ask my Hon. colleague from Mach-
chlipattnam, whether Congress (I) was
behind the call of bandh given by the
neople of upper  castes on 15-16
August ? Machchlipattnan:. today is in
the grip of tension because of these
incidents. 1f Congress (I} failed to cool
down tempers in Machchhpattnam.
then what did the main opposition
party and its allies do to fulfil their
responsibility ? I appreciate the senti-
ments expressed by Mr. Paswan. who
feels sorry from the very core of his
heart. Mr. Buta Singh, pleaded that
the matter should be transferred to the
Ministry of Home Affairs. Why it
should be transferred ? For so many
years the subject was under the Home
Ministry and now it has come under
the Ministry of Welfare. In 1985, what
instructions were issued to Chief Mini-
sters by our Senior leader, Mr. S.B.
Chavan, who is committed as the head
of Home Ministry. Has those instruc-
tions been implemented ?
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* Welfare Ministry performed super-
Tatively under the stewardship of Mr.
Paswan because he was committed, Mr.
Kesari’s, commitment is no way less
than that of Mr. Paswan. Solutions
can be found if commitment is there.
It does not matter whether subject is
under Welfare Ministry or Home
Ministry. Commitment matters more
than that of the Ministry. Neither
the political parties nor adminis-
tration worked sincerely to re-
move the tension I consider political
parties a big failure. Unfortunately.
none of the social organisations is
coming forward. Neither any attempts
were made to reduce fen:ion O7 TS-
ponsible social organisations are being
formed. Only a few are committed in
every political party. Collective eflorts
should be made in the event of such
an incident taking place. I am not talk-
ing on political lines. T appeal to Hon.
MP from Machchlipattnam and upper
caste people to come forward to help
the police to bring to book to persons
involved in killings at Tsundur.

[English]

MR. DEPUTY SPEAKER: The
time allotted is over. Please conclude.

[Translation]
SHRI J. CHOKKA RAO: Cong-
ress (I) has always been ahead of

other political parties to check the
atrocities on Harijans and Scheduled
I'ribes. I appeal to Mr. Paswan, to
rise above party politics and to work
mitedly. If the Hon. MP comes for-

ward, then all of us will cooperate
with him. Tension is prevailing bet-
ween two groups in four-five districts
of Andhra Pradesh. All attempts
should be made to remove the tension.
It should not be viewed from political
angle. Andhra Pradesh Government
has set up special courts. This is a
welcome step. Foolproof investiga-
tions must be got conducted through
C.B.I. and Crime Branch of the state.
There was no dispute over land or
wages in Tsundur village. There was
no political controversy there. There
both the groups are supporter of Con-
gress. There has been tznsion between
the two groups ever since 1989. None
has made attempts to remove this ten-
sion. I consider it a failure of all the
political parties.

'English]

MR. DEPUTY SPEAKER: Shri
Chokka Raoji.  please address the
Chair.

[Translation]

SHRI J. CHOKKA RAO : There is
no social organisation there. It must
be there. As long as there is no social
organisation politics will continue to
interfere us it. No social organisation
will be able to come up. Therefore,
we should involve social organisation
alongwith Government organisations,
QOur all efforts should be directed to-
wards easing out the tension and
check recurrence of such incidents.
Through you, T appeal to upper caste
people to come forward in bringing
the guilty to book. I also appeal to
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leaders of Telugu Desam not to bring
in politics into such incidents.

(Interruptions)

[English}

MR. DEPUTY SPEAKER : Now
the Hon. Home Minister may reply.

(Interruptions)

MR. DEPUTY SPEAKER: The
understanding was that everybody
should complete his speech within five
minutes. But vou are not able to ad-
here to it. If it were the case, probably
you would have completed your spe-
eches within the time. So, my humble
request is : kindly let us stick to the
understanding we have arrived at.

[Translation]

SHRI RAM NIHOR RAT (Roberts-
ganj) : Mr. Deputy Speaker, Sir, atro-
cities on Harijans and Tribals is being
discussed in the House for the last
three days and to my mind every poli-
tical party is trying to take political
advantage out of it. All organisations
established to improve the lot of Hari-
jans and Tribuls in India have proved
to be pastures even for IAS officers
and leaders. All the money given to
this Department is misused. For exam-
ple, in Sonbhadra in district Mirzapur
houses and shops were built for Hari-
jans and Tribals, but were not given
to them. This has caused widespread
resentment among .them. In whole
country money is being squandored

away and misused in the name ofit
welfare of these people. Provision of
money is made to make available ;
milch cattle to these people but the
money does not reach them. If we are
sincere to improve their lot then money
should be directly paid to them through
draft. Otherwise, whosoever be the
Minister of Welfare, whether belong-
ing to Scheduled Caste or to upper
caste. he would not be able to do any
good to them. Though laws are made
strict in letter and spirit. but even
then only 25 paise out of a rupée
reach the beneficiaries. Late Shri Rajiv
Gandhi. when he was in power had
also said, that just 15 paise in a rupee
reach the beneficiaries. That's why
relief should be given to them directly.
Tribals were displaced because of set-
ting up of Rihand Dam in 1954-55.
The tribals displaced as a result of
setting up of many other thermal
power plants have not been rehabilita-
ted so far. Neither money nor houses
have been provided to them. This is
how they are exploited. Palatial
houses are constructed at the places
from where these tribals are evicted
and they are compelled to beg in Delhi,
Lucknow and Punjab and work as
labourers.

They are facing starvation. The
influential people displace the poor—
no matter they are Harijans, Brahmins
or any other caste—who might have
been residing there, to construct their
own luxurious houses. People belong-
ing to Scheduled Castes and Scheduled
Tribes, who had been residing near
collieries and the Thermal Power Sta-
tions for centuries are being displaced.
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" They have lost their houses and reli-
gion. Several families have been dis-
placed not once or twice, but four
times. These leaders pose to be their
sympathisers, but what kind of sym-
pathy do they have ? T would like to
submit that those who have won elec-
tions or those who intend to win elec-

" tions in the name of Scheduled Castes
and Scheduled Tribes cannot uplift
them unless they improve and streng-
then their own character. Through vou,
T would like to submit that the Minis-
ter of Power and Energy should him-
self visit those places so that he may
see with his own eyes that those vil-
lages are in complete darkness. The
displaced adivasis have neither the

, houses to live in nor clean water to
drink. Only big businessmen lead their
lives properly there and they are those
people who have seized the lands of
the poor at such places and these
businessmen have now become land-
lords. Did those poor people not pos-
sess the land earlier ? Everything is
in the hands of those landlords. All
the influential people. officers. engine-

“¢rs and others who have gone there in
connection with the setting up of Ther-

+ mal Power Project do nothing but

serve their own interest at the cost of
the poor tribals.

Mr. Deputy Speaker. Sir. T would
like the Government to construct the
residential colony for the displaced

s _éersons— in Sonbhadra district just as -

special colonies are constructed for
Government employees. Besides, faci-
lities for their own education as well

as their children’s education must be
Ol-L/BN4nIY ot 21
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provided. Children of high officials—
to whichever caste they may belong—
residing in the adjoining area of the
Thermal Power Plant, can go to
schools ; whereas the children of tri-
bals and Hariians are not permitted
to get education there. Therefore, I
would like to submit that special
colony should be conrstructed for the
people displaced particularly in Ther-
mal Power station. Shaktinagar and
Anapara A and B, Bina, Kakri col-
liery. Bijapur, Khadia and Dudhichua
colliery and electricity should be prowi-
ded to them. It would be better if a
scheol is also opened for providing
educational facilities to their children.
Tt would help upliftment of the poor,
Adivasis and Harijans. With these
words T conclude.

[English]

MR. DEPUTY SPEAKER: I req-
uest the hon. Home Minister to reply.

THE MINISTER OF HOME
AFFAIRS (SHRI S. B. CHAVAN) :
Mr. Deputy Speaker, Sir, T must ex-
press my gratitude to all the Hon.
Members who have participated in this
discussion.

While speaking, everv hon. Mem-
ber has said that it is not a ritual and
that this is a matter which has to be
considered very seriously.

I consider that the entire thing has
to be looked at, not from the Party
point of view. I am in full agreemeht
with what my friend Shri Chokka Rao
Juvvadi has said that there is no point
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in exploiting this issue for partisan
purposes. Party purpose is a totally
different matter than the national issue.
This is a national issue and if all the
political narties will take o decision
that thev will not exploit this  issue
for party ends. T am sure, that with
the collective efforts, it should be
possible for us to find out a verv ami-
cable solution. There is no denving
the fact that this is an explnitative
society. It is based on exploitation
and unless we transform this society
and put am end to exploitation and
mect out jusfice to all those who have
been suppressed so far. this will onlv
remain a verv big ideal that we talk
of. But when it comes to imnlemen-
tation, we find that there are o large
number of people who, in fact. just
pay lip sympathy ; they are not inte-
rested in implementation part of it.

SHRI K. P. REDDAIAH YADAV :
Only Congress is interested.

SHRI S. B. CHAVAN: Yes, Te-
lugu Desam is equallv interested in
this. Why do you unnecessarily say
this ? T know the in<-and-outs of Te-
Iugu Desam. So. don’t tell me about
Andhra Pradesh. So. mv a~neal to -1
the hon. Members will be to find ~it
as to how best we will be able to find
out a solution to this nrob'em, Thic
is a blot on nur society which neads
to he corrected.

Hon. Member Buta Singh i hos
sungested one thing. 1 have rn ohice-
tion to call the meeting of the Natior-!
Integration Council and place this
issue before the National Integration
Council. Let us collectivelv put our

heads together and try to {ind out how
best we can find out a solution to this
problem. The Andhra iastarce is not
an isolated instance. There 5re a pum-
ber of areas where inciderts do tak
place and that is why it becomes ab-
solutely recessary that we should go
deep at the root of the preblem and
try to find out why is it that these
problems zre taking place ; what s
the root cause of it.

Sir, zccording to us  there  ore
three or four issues onn which we will
have to apply our minds. T must tell
vou 2t the verv outsct that T am reply-
ing on behalf of three or four Ministries
and a major portion of which goes
to the welfare Ministry; another por-
tion which goes to the Ministry of
Porsonnel and mostly the implementa-
tion part has to be done by the State
Governments. This is the scenario in
which we are discussing these issues.
That is why instead of going into the
details of any porticular issuc. let us
find out as to what are the basic issues
= which we have to concentrate and
fin! a solution for the same.

According to us, the basic issue is
the land oroblem. Unfortunately, T
cannot resist saying this that in the
matter of land reforms there is much
which can be done more than what
has been done so far. Actually, T have
not been able to understand one thing.
Sometimes, these figures are also, 1
should not use that word, very decep-
tive. We do not know becanse ultimat-
ly these figures are compiled out of
the reports which we get from the res-
pective State Governments. T have to
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say that regarding returns filed, the
total comes to 13,71,716; number of
returis aisposed of is 15,16,696; num-
ber of returns pending seems to be
55,020; tne area declared surplus is
72,25,94%; urea taken possession is
0.,29,508. 50, uicie 1s a dillerence of
almost 10 laxhs. This is n acres. So,
there s a aliercnce of 10 lakhs bet-
ween the decitiaticit and 1aking pos-
scsslon ui tile land. ‘Lhe area distri-
butea 10 tire benenciares 1s +7,67,058.
S0, these ugutes are given. 1 have been
given  understand that the  land
winch s still covered under litigation
m spite o tine tact that land reforms
fus peen put under ihe Ninth Sche-
dule of the Consiiiuton is 11,942,317
acres; transivired for public purposes
Is 354,437, unfu for cullivation is
3,96,602. ‘ihese ure the figiures which
have beei given by the State Govern-
ntents. 1 have got the figures state-wise
also with me. But without any fear of
comrud;ction 1 can say that there are

havi: 13 denami  transactions.  Benaniu
transacticn is one of the issues which,
i tuct, is very rampant and unless
" some inituentiai person is involved,
he dure not have this trapsaction in
tic benanii name. It is the duty of the
State Governnwients to find it out. 1 do
not think any Hon. Member expects
that the Central Government should
go into it and find out as to who are
the benami transactors. It is for the
_State Government concerned to cons-
litute comunittees at the State level,
constitute committees at the district
level and have the bencficiariet also
represented there and wherever this
benami transaction has taken place and

the Society in the country

if you take some people from those
areas, 1 am sure those are the people
who know who is a benami holder.
They will be able to point out the
benami holder provided they get an as-
surance that they will be protected.
Otherwise, if he were to raise his voice,
I am sure, that man is going to be
harassed. That is why, it becomes the
duty of all of us to protect them. Are
We 1 @ posilion to creale an  atmios-
phere in which the poorest of the poor
gets the confidence that if he were to
raisc a voice for asserting his voice, he
will get the support of all the Hon.
Members present here ? Are we pre-
purcd to give this kind of an under-
taking ? (fnterruptions)

SHRI K. P. REDDAIAH YADAV :
we will give.

5rRl1l S, L. CHAVAN: I will be
happy if you do tiis first. I know the
kind of pohtics which goes on in
Andhra rPradesh. Irrespective of that
1 will be happy if the Telegu Desam
takes up this issue in Andhra Pradesh
and try to go deep into the matter
to find out as to how much land these
beniami holders are having and how
to uncarth the entire thing and theie-
afier see that you are able to do jus-
tice to the poorer sections.

Agricultural labour and the mini-
mum wage is another factor. Every-
body thinks in terms of implementa-
tion of the minimum wages to the
agricultural labour, which has been
fixed. Committees have been appoint-
ed, they have submitted their reports.
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Most of these people are to be the
Scheduled Castes and the backward
class people. If we are really interested
in giving justice to the people, certain-
ly, we should try to help in implement-
ing the minimum wages which have
been prescrebed for diffecent areas.
But it is more observed in a breach
rather than the impementation that
has been the experience that we have
come -across.

The third thing which, in fact,
deserves the attention of all the Hon.
Members is that the atrocities on the
Scheduled Castes and the Scheduled
Tribes are committed when they try
to assert their rights. If they have to
assert their rights, if they have to save
the honour of their women which will
be protected at any cost, there is a scc-
tion in the community which, in fact,
is interested in exploiting all these fac-
tors for their own benefit, are we pre-
pared to take action against thosc
people ? This is the basic point. Are
we prepared to do it, not only in
Parliament, but also outside ? In Par-
liament, everybody can speak. There
is no difficulty about it. But when we
go outside and even in one instance,
if a man were to get this confidence
and if he were to assert his right, that
can be only done if the committed
people of his party are prepared to
go along with him and give him all
the protection which are needed to be
given against the very powerful per-
sonalities of those areas. If the Hon.
Members are interested—I would not
like to take more of your time—I
have the figures with me about the
atrocities committed on the Harijans

and the Scheduled Castes and the Sche-
duled Tribes, I will give you the figures.’

I am sorry, I forgot one thing and
that is about the Scheduled Tribe land.
In fact, right from 1947, they are sup-
posed to be inalicnable. Any transac-
tion, in violation of this, is definitely
invalid. Lands have to be restored to
the adivasis. But there are a very few
State Governments which have been
able to restore the possession to the
adivasis. And that is why, it becomes
all the more necessary that we should
go deep into the matter and try to find
out as to how best we can possibly do
this kind of a job.

Sir. about the surplus land which
has been distributed to the Scheduled .
Castes and Scheduled Tribes, T must
say that the figure come to almost 49
per cent of the total land which was
declared surplus and 50 per cent has
been given to all others. So, it is 49
per cent surely. Again, the question
that also ariscs is that having given
the possession, if in the very next year
the man is dispossessed, he has to be
restored his possession. If we are able
to take special interest in this matter
and I am sure, we will be able to do
greater justice to the man, who in
fact is the greatest sufferer.

Now, this brings me to the next
point and that is about the establish-
ment of Special Courts for discharging
this responsibility. 1 have the figures
with me which clearly indicate that
all the State Governments have desig-
nated Courts for trying the Scheduled
Castes and Scheduled Tribes cases. 1
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have information for all the State
Governments. The courts designated
are supposed to give priority to the
cascs and where heinous crimes have
been committed, 1 propose to write
again to the State Governments.
Andhra Pradesh, Rajasthan and somne
other States, I am sure, arc prepared
to set up Special Courts for trying these
heinous cases. I am going to write to
all the State Governments again to
Kindly look into the matter and sec
that immediate action is being taken
against those who have tried their level
best to perpetrate the kind of atrocities
which in fact were most inhuman. We
cannot possibly visualise as to what
the feelings of these people will ‘be
who are in fact subjected to the kind
of treatment by these very infiuential
people.

Another point which I would like
to make here will be about the recruit-
ment policy which we have been fol-
lowing. I am sure that if the Hon.
Members take interest in the matter,
they will be able to do a lot in this
case also. I have the figures for re-
cruitment. The which
have been announced by the Central
Government are—relaxation in the up-
per age limit by five years; total excmp-
tion from payment of examination or
application fees; no limit on the num-
ber of appearances at the cxamination:
application of relaxed standards of
suitability and facility of a separate
interview so that SC and ST candi-
dates are adjudged by the relaxed

CONCEess ons
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standards. The figures for groups A, B,
C and D are:

In 1971, the total number of Sche-
culed Castes in Group A was 741
(2.58 per cent). In 1990, the figure
has risen to 5,831 and the perecentage
comes to 8.64. In Group B, in 1971,
the figure was 1.794 (4.06 per cent).
In 1990, it has gone up to 10,497
(i1.29 per cent). In Group C, the
figure in 1971 was 1,36,259 (9.59 per
cent). In 1990, it has risen to 3,36,880
(15.19 per cent). And in Group D,
ihe percentage had gone from 18.37
to 21.48.

1 must admit that we are lagging
behind in the case of Scheduled Tribes.
In 1971, the figure of Group A posts
was 117 (0.41 per cent). In 1990, the
number has gone up to 1,593 (2.58
per cent). Here also, the figure in
Group B comes to 2.39 per cent; in
Group C, it comes to 4.83 per cent
and in Group D, it comes to 6.73 per
cent. So in all these groups, in the
case of Scheduled Tribe, we are defi-
nitely lagging behind: there is no doubt
about it. I have got the figures for all
the catezories right frowx 1971 year-
wise. If the Hon. Members are inte-
rested, I will give these figures.

19.00 hrs.

[Translation)

SHRI RATILAL VARMA: You
have given the figures, but I would
like to know whether these figures
fulfil the required percentage.

~
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[English] are the vacancies of class IV employees

SHRI §. B. CHAVAN : These fi-
gures are about the vacancies for
Scheduled Caste and  Scheduled
Tribe—reserved and fiiled up in IAS
and IPS. This is supposed to be a very
prestigious recruitment and 1 am happy
to report that out of the total vacancies
of 135, 21 vacancies weie reserved for
SC and 20 vacancies have been filled.
So out of 21 that we wanted to recruit,
we could recruit 20. This is the figure
from 1985. In 1589 this figure comes
to 16 and 16; so it 1s almost the exact
figure. Only in 1935 there has been a
lack of one number. In IFS, from
1985 we have the figures and it is
almost 1005 —whatever we have fix-
ed, we have been able to achieve.

It is interesting for all the ST Mem-
bers that the total number of vacancies
have been filled. It was 10 in 1985 and
we could recruit all of them. This is
the surprising part and that is why I
thought that 1 must give these figures
to you. Of course, these are figures
which are subject to verification. We
could verify these facts because these
are printed in the Annual Reports. In
1989 also, out of 8 we have been able
to recruit all the 8.

[T ranslation]

SHRI RAM VILAS PASWAN: It
is true that the figures which you have
quoted have been printed in the An-
nual Reports. But the question is that
it all the vacancies of collectors, IAS
and IPS officials are being filled, why

not being filled ?

SHRI S. B. CHAVAN : 1 have also
yuoted tie figures of the vacancies of
ciass I'V empioyees. The only problem
we faced so fur was in filling the vacan-
cies of class 1 oflicials, Whenever we
advertised the vacancies for class 1
posts, no candidate was available.
Lverytime it was suid that qualified
persons were not availabie, 1his is the
prevailing situation in 11-S. Even in
IPS, the number of persons required
to fill up the vacancies were not avail-
able. For instance, in 1983 oaly 13
candidates were available for 17 posts
vescrved tor scheduled caste candidaies.

[Lnglish]

For 1989 the figure comes to 16
and all the 16 vacancics have been
filled. For ST also I have got similar
figures available.

We took a special drive in 1989 and
also in 1990. So both the figures are
available with me. In the case of SC
it was 36,647 and we have been able
to recruit about 31,243, In terms of
percentage, it comes to 87.6. In public
sector it was 11,000 and it came to
8,125,

I don’t want to take much time of
the House on this. In fact we have had
enough discussions. I have got figures
for all the public sector undertakings
also and the important ministrics where
as a result of the drive that was taken
by the Government we could achieve
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“ excellent results. In Railways it was
93.71% . in Telecom it was 35.9%, in
Defence it was 36.5% and in Atomic
Eneray it was 50.1%.

So. there are some areas where more
niceds to be done. These are the figures
which are available with me. But we
are not saticfied with the kind of re-
cruitment that we have done; we will
hove to do something more than what
has Heen achieved and at the same
time see that these people are able
to get justice at the hands of the
Government also.

T cannt nossibly deny the  fact
whizh the Hon. Member Shri Buta
Sinoh has raised and that was about
the Adgitional Secretaries’ Empanel-
ment. T have got the figures with me
which T am prepared to give. There
was one post of Additional Secretary
for the Scheduled Tribe and there
Scheduled
Castes. I do not know for what rea-

were cight posts for the

sons, the Government which came later
on, have reduced it to six instead of
eight. This morning only T have gone
through the file in order to find out
and satisfy mvself as to whether this
kind of a revision is called for and
for what reasons. At least I am con-
vinced that there is no justification for
reducing the number from cight to six.
We are going to take necessary steps
in this direction by going to the ACC
and restoring the figsure which was
given earlier.

the Society in the country
[Translation]

SHRI RAM VILAS PASWAN: It
is a very important matter and as we
were also in the Government, and if
that is the position we are to blame
equallv. T would like to know whether
what you are saying and what T had
reminded Shri Buata Singh ji that day
also is a fact that 9 vacancies of Addi-
tionz] Secretary to be filled from among
the Scheduled Castes and Scheduled
Tribes were kept in the panel by the
Rapv Gandhi Government, but these
vacancies were not filled up by the
Government that took over later. T am
not aware of what was done at Prime
Minister’s level. But nothing has beer
done by the Home Ministry or at the
lower level. Can vou clarify with some
authority as to the level at which the
matter was decided ? Is there any proof
in the Ministry of Welfare and the
Ministrv of Home Affairs to support
it?

[Enelishl

SHRY S. B. CHAVAN : T think it
is a very valid question that he has
asked me. T must say that I have veri-
fied the figures and the whole thing was
approved by the ACC. The case went
to the Department of Personnel to
issue orders. Thereafter there was a
change in it. (Jinterruptions) T am not

taming any Government.

[Translation]

SHRT RAM VILAS PASWAN:
I would like to know from you whe-
ther the matter was merely discussed
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by the ACC or the proposal was sent
bv the Home Ministry ? Since you are
speaking as the Minister of Home
Affairs and Shri Chidambaram is also
present here, T would like to know
whether the Home Ministry formed the
panel and sent it to ACC or ACC
merely discussed the matter which is
not on record now ? (Interruptions).

AN HON. MEMBER : What do vou
meen bv A.C.C.?

SHRI RAM VILLAS PASWAN:
Most of the Hon. Members do not
know as to what A.C.C. is!

SHRIS. B. CHAVAN : ACC means
Appointments Committee of the
Cabinet. Cases are recommended to
the ACC by the respective depart-
ments. A case can not be discussed
in the A.C.C. unless it has been re-
commended by the concerned Depart-
ment. ACC finalised this case. I do not
intend to blame any Government. (In-
terruptions).

SHRI RAM VILAS PASWAN:
Sir, T am raising a very valid question.
A proposal is made to the ACC by the

Home Ministry or the Department of

Personmel as is the official procedure.
How could the ACC take decision of
its own ? It is not an ordinary matter.
(Interruptions).

SHRI S. B. CHAVAN: I would
like to ask you as to why you are try-
ing “to blame yourself .. (Interrup-
tions) .. listen to me.

SHR1 RAM VILAS PASWAN:
After that, my Government was in
power and this allegation has been
made against me.

SHRI S. B. CHAVAN : Qut of 8§
names on the panel. six persons were
promoted and six persons would have
been promoted after due consideration.
8 cases were forwarded to you and
you felt that ACC has not discussed
those cases and therefore, these cases
could be revived. This is the correct
position.

[English}

It is with the change of Govern-
ment. Are you prepared to accept this
position that even these six posts are
on ad hoc basis ?

[ Tran.s'laﬁon]

SHRI RAM VILAS PASWAN:
Do you want to say that our Ministry
had appointed six Additional Secre-
tarie- from amongst the Scheduled
Castes and Scheduled Tribes ?

SHRI S. B. CHAVAN : They were
not appointed. .

SHRI RAM VILAS PASWAN: .
Only one Shri Mata Prasad, was ap-
pointed. Other six were not appointed.

SHRI S.B. CHAVAN : If you want °
names, I can give you names also

SHRI RAM VILAS PASWAN‘* J
I am not talking of names. First you
said that there was a panel of nine
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candidates. Again you said that 6 out
of 9 were appointed. But I say that I
appointed only one, Shri Mata Prasad.
Where are the other 5?7 1 did not
appoint rest of the five,

SHRI S. B. CHAVAN : Even if
you appointed 6. ..

SHRI RAM VILAS PASWAN:
Where are the other 5? T did not
appoint rest of the five.

SHRI S. B. CHAVAN: You can-
not question A.C.C. as to how their
numbers was reduced from 8 to 67
Even if you appointed only 6 of them
it means you know the cases of these

six. e

SHRI RAM VILAS PASWAN:
I again say that I did not do all that.

SHRI S. B. CHAVAN: You had
recommended. T can let you know the
record. You made recommendation
for six.

SHRI RAM VILAS PASWAN :
You tell their names ? This is not 2
simple issue.

SHRI S. B. CHAVAN : T give the
names. Names are Shri Teres Kaiji,
Scheduled Tribe, and Shri O. P.
Mehra, Mata Prasad, K. M. Rao. Ibra-
him, Avtar Singh, R. Naik, R.I.
Pradeep, Mahendra Singh, all belong-
ing to Scheduled Castes. These are the
total & persons.

[English)

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE

(SHRI P. CHIDAMBARAM): Hé
should withdraw his charge. (Inter-
ruptions)

SHRI S. B. CHAVAN : I am really
surprised that on an ad hoc - basis
things can be done at the ACC level.
That is something I cannot follow. I
cannot possibly believe this kind of
a story that there was no proposal.

(Interruptions) This can never happen.

I think, I need not dilate any more
on this point.

SHRI CHANDRA JEET YA-
DAYV : Does it mean that today. there
are six Scheduled Caste Additional
Secretaries in  the Government of
India ?

SHRI S. B CHAVAN: No, no.
This will mean that the ACC approval
has been given for Additional Sec-
retaries’ posts. So. when the vacancies
arise, we will try to fill up the vacan-
cies. Probably there is some misun-
derstanding. This is the empanel-
ment. What Mr. Buta Singh said was
that this was a list of empanelled
officers. Once they are empanelled,
thereafter as soon as the vacancies
arise those vacancies will be filled up.

(Interruptions)

SHRT MUKUL BALKRISHNA
WASNIK : (Buldana) Six of the old
panel of eight plus one were also ac-
cepted by the next Government. Does
it mean that the six plus one of the
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S‘c‘ﬁeduféd Tfiﬁé" 'czilﬁe: 'through a pro-
per process and the two, which have
been dropped, did not come through
a proper process ?

SHRI S. B. CHAVAN : At least 1
presume that the whole thing has been
done by a proper procedure. T do not
think that even in the case of six,
you can possibly also say that they
have violated any kind of procedure.
Procedurally. everything has been
done properly. But the list was reduc-
ed from eight to six. That was the
only thing that Mr. Buta Singh said.
That is why T wanted to give this
information to the Hon. House.

I think, these were the major points.
“There are a large number of other
points which the Hon. Members have
made. But I do not think that T should
take more time of the House and
unnecessarily try your patience any
more.

1 would request Mr. Paswan that
he should not press for this Resolu-
tion because we are at it. So far as
this proclamation is concerned, we will
see that these special courts are cons-

. T canfiot possibly prescribe a
supulated time. It depends on the
vacancies which should become avail-
able. That is why T can merely say
that we also propose to remové the
backlog at the earliest. So, on this
assurance, .1 do not think that Hon.
Member, Shei Paswan, is going to press
for his resolution. (Interruptions)

_SHRI CHANDRA IEET YA-
DAV : Sir, T would like to put only

one question to the hon. Home Mm;s—
ter. The hon. Home Minister has
said that he will consider the conven-
ing of the National Integration Coun-
cil specially to discuss the issue of
atrocities against-the Scheduled Castes
and Scheduled Tribes. He has . said
that four main factors are responsible
for such atrocities out of which three
factors seem to be economic factors
like land reforms, minimum wages,
etc. Now, will the Home Minister give
an assurance that he will recommend
to the Prme Minister that a special
meeting of the National Integration
Council will be called to discuss this
question and also the main problem
will be considered as the economic fac-
tor so that the SCs and STs will be
uplifted ?

SHRI S. B. CHAVAN: 1 ¢an as-
sure the hon. Member that I will de-
finitely recommed to the hon. Prime
Minister and requfest him  with all
the emphasis at my command that a
special meeting of the National Inte-
grafidh Council may be cilled o dins

cuss this issue. (Interruptions)

SHRI P. M. SAYEED: Sir. will
the hon. Home Minister assure the
House that while constituting the
National Integration Council, the
nominees from the Scheduled Tribes.
will also be included ?-

SHRI S. B. CHAVAN : We pro-
pose to Comititute the Nations!' Tute-
grauon Council and  we will see, q:nt

repssentation is glym 19 !hc &W
¢d Tribes also.
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- 'SHRI MANORANJAN BHAKTA
(Andaman-Nicobar) : Sir, I want to
seek a clarification from the Hon.
Home Minister. In Nicobar district,

“the entire tribal society lives in a co-
operative manner. But now the admini-
stration there is trying to allow some
business people from outside to start
business there. I would like to know

' whether or not you will issue suitable
instructions to the administration of
the Andaman and Nicobar Islands s
that the tribal life will continue in a
peaceful manner and that no outsider
will be allowed to start business in
that island.

SHRI S. B. CHAVAN : I will exa-
mine this point definitely.

| Translation)

SHRI PIUS TIRKEY : Mr Deputy
Speaker, Sir, much have been said to
show the sympathy towards Schedul-
ed Castes and Scheduled Tribes. The
hon. Speaker is going to constitute
several Parliamentary Committees. So

* T would like to know as to how many
persons belonging ‘to the Schedued
Castes and Scheduled Tribes have
been appointed  Chairman so far?
No person belonging to Sche-
duled Castes and Scheduled Tri-
bes has been appointed as Chairman
of iy Parliamentary Committee ex-
cept the Committee on Scheduled

b Castes and Scheduled Tribes, the post
of, Chairman of which is reserved for
8/C and S/T. This is the justice of
the House, .. (Interrutions)

[English]

MR. DEPUTY SPEAKER : What
is your point of order ?

SHRI RAM NAIK : My point of
order is that the issue which he is dis-
cussing now comes under the purview
of the Speaker and no such question
should be allowed here.

SHRI MUKUL BALKRISHNA
WASNIK : Sir, T appreciate the con-
cern of the hon. Home Minister re-
garding the backlog of the Scheduled
Castes and Scheduled Tribes in the
services. But at the same time, while
replying to the debate on atrocities, he
categorically said that he is not in a
position to give any time limit within
which the backlog will be completed.
It had been categorically stated in the
President’s Address that in a time-
bound manner, the backlog fegard-
ing the Scheduled Castes and Sche-
duled Tribes in the Central Govern-
ment Ministries and Departments will
be completed. After seeing such a
policy stditement in the Address, I
would like to know at least th® mini-
mum possible time limit by which the
backlog will be completed.

Secondly, I had raised this issue in
the moming also. In 1990, as many
as 18601 cases of atrocities from
different parts of the country had
been reported to the Union Govern-
ment., But out of these many “cases,
only 416 cases were taken up by the
National Commission which is only
very smalt fraction, o
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I would like to know what measures
the Government will take to streng-
then the National Commission and
what facilities and infrastructure will
be provided to it, so that they can take
up the various cases of atrocities.

SHRI S. B. CHAVAN: So far as
the first part is concerned, there is no
contradiction between what we have
stated in the President’s Address and
what I have stated just now. There is
no contradiction between the two.
That is the point on which we will

“have to have some kind of projection

with regard to the number of vacan-
cies that are going to be available. If
we merely say that in two years’ time,
we will fill up the backlog and if
there are no vacancies available, then
we will be failing. Giving an assu-
rance and not implementing is not cor-
rect.

About the second point, T will hae
to examine the whole thing. It is not
with me. Tt is the Ministry of Welfare.
He will have to do it. T will pass on
this information to him.

SHRI MUKUL BALKRISHNA
WASNIK : Is the Government work-
ing out any projection? (Inferruptions)

[Translation)

SHRI PIUS TIRKEY: Mr.
Deputy Speaker, Sir my question has
not been replied. My question was as
to whether persons belonging to the
Scheduled Caste or Scheduled Tribes
have been appointed as Chairmen of
Parliamentary Committees ? Is there

any reservation for them ? Would you
like to care a bit about that . . (Infer-
ruptions) C

SHRI RATILAL VARMA: Mr
Speaker, Sir, I would like to get as-
surance from the hon. Minister that
he would look into the suggestions
made by the various Members in re-
gard to providing protection to the |
Scheduled Castes and Scheduled Tri-
bes and to impart them training.

SHRI S.B. CHAVAN : Sir, I have
detailed information regarding impart-
ing them training but due to shortage
of time. T would not like to go into
that. T have full information about
the places where they are provided
prerecruitment training. In many uni-
versities even classes for this purpose
are being held .. (Interruptions)

SHRI RATILAL VARMA : T have
not said about providing them train-
ing for getting jobs. I said about pro-
viding them training for their own
protection and safety .. (Interrup-
tions) Training is being provided to
them for getting jobs. But if they do
not survive. who would take up the
job.

[English]

SHRI K. P. REDDIAH YADAV:
Sir, there is a Presidential Order which
says that tribal land should not be °
alienated. Others shovld not occupy
their land. This order - exists right
from 1947, In Bhadrachalam Agency
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area of Khammam District in Andhra
Pradesh, one lakh acres of very fertile
land belonging to the tribals is occu-
pied by the upper caste farmers. These
upper caste people are supported by
Shri Jalagam Vengala Rao, a former
Union Minister ..

SHRI MANORANJAN BHAKTA :
Sir, T am on a point of order. When
a person is not present in the House,
his name should not be taken. It may
please be deleted.

SHRI K. P. REDDIAH YADAV :
Can the hon. Home Minister evacuate
those farmers from this tribal land ?
Will he give us an assurance ?

- SHRI S. B. CHAVAN: A legisla-
tion already exists. It is only a ques-
tion of implementation.

MR. DEPUTY SPEAKER: Mr.
Ram Vilas Paswan.

{ Translation)

SHRI RAM VILAS PASWAN :
Mr. Deputy Speaker, Sir, I would
like to say two-three things in regard
to the suggestions made by the Hon.
Minister. We cannot doubt his inten-
tion, but he might not be having full
knowledge about this or there might
be some other reason. He has touched
the four matters. He has-said a good
thing that there would be special
courts. - I -think by special courts he
means. Exclusive Courts.. The special
cougt does-not -mean a formal court
whege ‘the judge sits-and hears the
case in his court-room. Qur idea be-
hind the Exclusive Court is that

wherever such an incident takes place,
may be in Andhra, Uttar Pradesh,
Bihar, centre should ask the concern-
ed State Government to consfitute a
cxclusive court and a judge of high
court should be appointed to this
court. The judge should visit the site
of incident and collect all the evidence.
He should be asked to submit his
report within 30 days or amy other
period decided by the Government.
A time limit must be prescribed for
the purpose. These steps would instill
confidence in the minds of the people.

Secondly, 1 would like to draw the
attention of the Home Minister, I do
not know whether he knows it or not,
to the possibility of recurrence of such
an incident in which 20—27 persons
have been killed. So the State Govern-
ments as well as the Intelligence
Departments are required to be
alerted in order to check recurrence
of such incident. 1 have come to know
that they are preparing to commit
another massacre there. If precau-
lionary steps are not taken, such an
incident can take place again on a

large scale. 5

He has mentioned about the special
courts. I hope he will provide
for Exclusive Courts. So far as re-
cruitment is concerned, I support his
views. The SC/ST candidates are
available for the posts of S. P. and
Collector, but not for the posts of
peon. This 7.5 per cent reservation for
the Adivasis in class four posts. Only
6 per cent quota has been filled so far.
Eligible candidates are easily available
for the post of colléctors but they are
not available for the posts of sweepers
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and peons. What is the reason behind
this ? The main reason is that there
i8 SC/ST Member in the Recruitment
Body of U.P.S.C. Sometimes, even the
Chairman of the Body is also of SC/
ST. Therefore, no officer is able to
make bungling in the Procedure. But
at lower level, officer takes liberty
and appoints his own men as peon.
There is no criterion in this regard.
Only this much is put on record that
no person belonging to SC/ST is
available for appointment. That is
why I want to say that there is only
one solution to this problem. I had
told the Welfare Minister also about
it. I had told you also that a Bill was
prepared during our regime in this
regard. We had asserted that the said
bl would be helpful to clear the
backlog by 14th April, 1992 ie. the
year of birth centenary of Baba Saheb
Ambedkar. There was a provision of
penalty and punishment in the Bill.
The officers, who are responsible for
not recruiting suitable and available
SC., S.T. -candidates, should be
penalised. Unless there is some pro-
vision for punishment for the concern-
ed officers, it would not be imple-
mented. I had once stated in the
Joslioment that the progress made in
this Geld during the last 43 years has
boea most inadequate. There should
be 22.5 per cent reservation but it
was only 10 per cent. It means it is
0 per cent. The man who
shouldbeofs feet 7 inches height,

of 3 fect height and even then
that he is very powerful
Mm, the Hon. Minister should
keep in mind this point. .Hon. Wel-
fare Minister had also conceded it,

%

but it is not known as to why it has
been covered in the Presidential
Address. But it is necessary to bring
forward this Legislation.

Secondly, a reference has been
made about the panel. Hon. Speaker
has also a panel, a list of speakers of
100 members. But the question is how
many members have got chance to
speak. When the panel has not been
implemented what for it was meant.
I had also stated it that day that the
Act and the fact were two different
things. I don’t know whether the Act
includes the paael or not. But it is a
fact that one Sardar Kartar Singh
was appointed as Additional Secretary
in 1974 and after a long period of 16 °
years another Additional Secretary
has been appointed in 1990. Even
today the persons belonging to 1960-
61 panel,, have become Secretaries.
But the position regarding S.C,. S.T.
is almost the same as I stated earlier.
If you go to South, Andhra Pradesh
and Tamil Nadu, you will find that
the 1LA.S, officers belonging to 1959
batch have become Secretaries.; Therc -
are only 2-3 officers in the whole
country who have the rank of Secre-
taries but could not be promoted as
Secretaries. Due to certain infructuous
bureaucratic  formalities regarding
Annual Confidential Reports,. the
Officers belonging to S.C,, S.T, could
not get promotion becanse their
AC. Rs, are always. spoiled even
though they may  be good workers.
Unless the Government makes some
special provision in this connogtion,
this anomaly can't be removed, 'Ihere
are 50 many Secretarics in various
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- Ministries but you could not appoint

even a single Secretary belonging to
S.C., S.T. There is only one Additional
Secretary after 43 years of indepen-
dence, then who is at fault ? Who is
incapable ? Are we incapable or you
are incapable ? If it was the matter
concerning efficiency and merit, why
did we force the British to leave the
country. Englishmen were very merito-
rious than we are. We were not capable
of becoming even Police Inspectors as
compared to them. Today we are
holding the posts from top to bottom.
in the same way, the argument is
given in regard to S.C., S.T.

I would like to submit that special
attention should be paid to them.

~ Thirdly, you have mentioned about

land. You have yoursell accepted the
fact that out of 62 lakh acres of land
identified for the purpose, 47 lakh
acres of land has been disbursed only
on paper. Even in regard to the land
distributed you have said that certain
arca of land is still under litigation.
It means that the land has been
acquired from big land-owners and
farmers but out of it, 15 lakh acres
of land has been distributed neither
on paper nor physically. That is why
1 say that pleasc expose the State
Goverament. You may convene a
conference of Chief Ministers. You
may .get the guidclines prepared by
Home Ministry .£ggarding the measu-
res to be faken. You please denmounce
the Chief Minister publicly, who does
net follow the guidelines. You know

that you yourself epacted the Preven-

tion of Atrocities Act, during the
month -of July, 1989, but it was not

been implemented till November when
we came into power; we enquired
from the concerned Ministry as to
why it had not been implemented. The
reply was that no State Government -
responded to it. We wrote to the State
Governments if they did not send their
reply by 30th December, we would
implement it and we -wowmld expose
the defaulter State Government publi-
cly and so we issued the Notification.
You are still asking whether Notifica-
tion is to be issued or not. Are all the
people in the State Government saints.
There are demons also. That is why
I want to ask you if you leave all
the things to be done by the Statc
Governments, they will not respond.
You must expose such Governments
calling them as anti-oppressed, anii-
weaker section, anti-minority and
anti-backward class, whether (k-
Government belongs to our party or
to your party. Then we would be
abie to know which State Govern-
ment is progressive. Everything should
not be thrown on the State Govern-
ments.

. & ..

Thirdly, T would like to thank Shri
Vankat Swamy. He has conceded.
one thing at least that the incident has
occurred due to the conspiracy bet-
ween the landlords and the adminis-
tration. When there is a conspiracy
and the Central Minister is confirming
if after paying an on the spot visit, the
D.G. of Police, who is the officer at
the helm of affairs, must be suspend-
ed. Further, why don’t you. arrest the
persons who are directly involved and
responsible for such a big -incident.
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-Secondly, I would like to say about

the media, viz, T. V. and Radio. I

am sorry that we can’t refer to news-
papers.. Please look into the role
played by the Government media. The
discussion are held in the House.
Hindi news bulletin covers a little but
the - English news bulletin does not
cover the news at all.

SHRI MANORANJAN BHAKTA:
Yes Sir, it is correct.

SHRI RAM VILAS PASWAN :
Please see, even Shri Manoranjan
Bhakta is complaining.

SHRI MANORANJAN BHAKTA:
Our -party organised a meeting of
Congress President, Chief Ministers
and C.L.P., that was also not covered
by the Government media.

SHRI RAM VILAS PASWAN :
When even such an important meeting
was not covered, what we can expect
from it for us? That is why I say
whenever the issue relating to weaker
section is arisen, I request Mr. Panja,
who is perhaps present here, pleasc
tighten them up. 1 would like to tell
you as what goes on there.

[English)

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(SHRI AJIT KUMAR PANJA) : Sir.
the previous Government has made
it so loose that it will take some time
to tighten it. ‘

[Translatién] -

SHRI RAM VILAS PASWAN :.
But you most tighten it immediately.

If the previous Government has made
it loose, you must tighten it urgently.
If you follow into the foot-steps c!
the previous Government, your fate
will be no different. (Interruptions)
Pleasc statc when did you cover the
pews relating to Shri Chidambaram.
Shri Madhav Rao Scindia’s news was
covered but Shri Khurana ji was left-
out,

SHRI PIUS TIRKEY : In spite of
gravity of unemployment, why did you
give extension to your Director ? What
Is your interest in it ? '

SHRI RAM VILAS PASWAN :
They are loose. He is tightening them
up.

{English]}

SHRI AJT KUMAR PANJA: 1t
is not for me to give extension, it is
for the Cabinet Committee on
Appointments to do so, and no deci-
sion has yet been taken .. (Interrup-
tions}

[Translation)

SHRI RAM VILAS PASWAN
We will discuss it separately. T. V.
is your media. The problems of the
weaker sections and the poor as well -
as their solution should be high-
lighted through the media. The publi-
city of big people is being done freely..
That is not desirable. One day 1 was\
witnessing the archers. You can sec
them at Chhota Nagpur. ' The fbut‘
archers are available there. -They. can-
hit the coin from a very long distance. -
At the time of sclection you did ot
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pay any attention towards the selec-
tion of Adivasis. You need not go
after the name .. (Interruptions)
Regarding Chargesheet, you should
issu¢ a circular. The maxim of “Justice
delayed is justice denied’ should be
kept in mind not only in case of
weaker sections as well as others. It
should be mentioned in the circular
that chargesheet should be served
within 30 days. T will not go into the
figures of caste riots or communal
riots. You have the figures. You must
be knowing the number of cases of
weaker sections involved and the
number of cases in which punishment
was awarded. No accused is prose-
cuted and no enquiry is held. You
- may look into any onc case for cn-
quiry and then action should be taken
against the officer found guilty. You
and we all know the whole system. If
S.H.Os. and officers-in-charge exercise
their powers under section 64. they
can arrest even S. P. and L G. Tt
should be adhered to strictly.

. Today a question was asked re-
parding admissions of SC and ST
students in MBBS, in pursuance of
the reservation quota fixed for these
catcgorics. It has been stated in the
reply that the situation is not satisfac-
tory in states like Assam, Bihar,
Gujarat, Kerala, Orissa and Rajasthan.
Enough suitable candidates are not

; available in these States. What about

admissions in engineering courses ..

(Interruptions) This is the reply of

question No. 461. It has been clearly

stated that the situation in these states
is evem worse, ¥ urge the Government
to immediately fill the backlog in the

field of education. After this the role
of police needs to be reviewed. I feel
minorities are not afraid of Hindus;
but are afraid of police. In case of
atrocities in Uttar Pradesh, PAC is
deployed. People of these communities
are afraid of police. My hon. collea-
gues from Gujarat are well aware that
when there were caste-riots in that
statc many rumours were spread about
the killings in Patel Basti. To improve
the image of police. in every district
out of four officials S. P., D. M.,
D.S.P. and S.P.U., one of them must
be from Scheduled Caste or Scheduled
Tribes to create confidence among
people and to ensure thorough investi-
gation of such incidents. Some hon.
M. Ps raised the demand of investi-
gation by CBI. But I think investiga-
tion by CBI will not be proper in the
interest of the State Governments or
the Central Government. For this pur-
posc you should sct up special courts
(Interruptions)

SHRI S. B. CHAVAN : Judicial

inquiry is going on.

SHRI RAM VILAS PASWAN :
The hon. Minister is confusing the
issuc. Special courts and judicial in-
quiry are two separate things. This
incident needs to be investigated by
the special court. Mr. Reddy is not
present here and let me make it clear
that Scheduled Caste and Scheduled
Tribes are not responsible for the
incident. 1t is not only shameful for
we people but also for the upper
castes. Upper castes should be more
perturbed than we people. To mitigate .
the sufferings and to find a solution
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to.the problem, remedial measures
necgd-.to be taken. If this is not done
then - ateacities will continue to be
inflicted on Scheduled Caste, back-
ward commaunities and minorities, and
the problem will continue to bother
all of us. Naxalite menace prevailing
in 14 districts of Andhra Pradesh
is well known and if the people lose
faith o law, then rest of the districts
of Andhra Pradesh will also come in
their grip, further complicating the
matters.

I want the motion to be listed in
someone’s name whether it be Mr.
Ram Vilas Paswan or the hon.
Minister or the Chair. The whole
House is united in this matter. Every-
one condemns such incidents and does
not favour recurrence of these inci-
dents. I did not use derogatory words
and merely said that this House con-
- demas atrocities on Scheduled Castes
and Scheduled Tribes and rcquests
the Government to issuc instructions
to prevept recurrence of incidents of
atrocities. May be the Government is
having reservations on the issue. 1If
the Hon. Minister is not in favour, then
1 will not press for it. But 1 would
like to draw the attention of the
Government towards two-three points.
An Hon. Member from Manipur,
rightly reminded the passing of the
law respect of Neo-Buddhists by the
previons Government and  the
Congressmen were very active in this
regard at that time and now you
should also extend simflar facilities to
Christian  copverts, on the limes of
facilities grigted to NeoBuddhists.
At that e J, 2 8 Minister, made it

clear that the proposal is under consi-
deration, but the Government lacks
fequisite nmjority to put through the
motion but an ally of our Government
refused to co-operate on this issue.
They made it clear . . -(Interruptions) -

[English] 5

SHRI A. CHARLES (Trivand-
rum) : Sir, he is giving a wrong
information. When the Bill was being
discussed, we suggested to him to
include only one word and that is
“converted Christians” along with
neo-Buddhists. But he refused to
include it. Why is this hypocrisy ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROF. P.J. KURIEN): It was | who -
discusscd the matter with him and
Mr. Upendra at that time under the
direction of our late leader, Shri Rajiv
Gandhi. We had asked for the inclu-
sion of this. In the meeting in the
Spcaker’'s Chamber he had agreed to
that. But after coming over here, he
backed out.

| Translation]

SHRI PIUS TIRKEY : Mr. Deputy
Speaker, Sir, whatever he is saying is
not quite correct, Mr. Ram Vilas
Paswan took jmitiative. Congress(l)
leaders also .met him in this connec-
tion. Everything was made clear and
had the Government lasted for one
more month, then it could have been
sarted out ., ‘(Interruptions).

SHRI RAM VILAS' PASWAN :

Mr. Deputy Spowker; ‘Sir,-1 made my
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House and it is on record. What is
my fault if Mr. Kurien used to attend
only zero hour. Not once but I made
it clear on several occasions snd can
show the recorded proceedings as
proof. I stated categorically in both
the Houses that I am in its favour,
but the allies are not supporting the
Government on this issue and the sup-

port of Congress(I) could not be taken
for granted.

AN HON. MEMBER : Was it BJP.

SHRI RAM VILAS PASWAN : 1
still name them.

SHRI RAM NAIK: We clearly
opposed it and will continue to be
against it .. (Interruptions)

SHRI RAM NAGINA MISHRA
(Padrauna) : Mr, Deputy Speaker,
Sir, I have a point of order. Which
issue is being discassed, reservation or
atrocities. If reservation is being dis-
cussed then it should be discussed
afresh.

SHRI RAM VILAS PASWAN : 1
openly welicome the Government to
come up with a legislation and assvre
the support of my party in getting it
through. Let the Hon. Minister of
Home Affairs make an announcement
in this regard if the Government is
sincere. Please come up with a legisla-
tion, my party is prepared to support
the Government. If it wants to cover

even converted Muslims, even then

my-perty will support.

Sir, I also made it clear ‘that we
have drawn the attention of the
Government towards a few basic faci-
lities. 1 would like to draw the attea-
tion of the Government towards the
assurance of the Hon. Speaker that
the legislation for reservation and issue
of filling up of backlog' of vacancies”
will be taken up first day of the next
session of the Parlianrent' as committed
in the House. That day also 1 made
it clear that the Bill is ready in the
Ministry of WeHfare. This issue is
above party poktics. Please ensure that
you will bring a legislation for reser-
vation in the Parliament to fuliill the
backlog in this regard. Give us the
gurantee ‘that in future the guilty will
be punished and the incidents occur-
red in the Guntur district will not be
repeated. The Government should
assure the House, that it will use its
influence on State Governments to
prevent recurrence of such incidents. ..
If we get this assurance from the.
Government wé can reconsider it. '

1English]

SHRI S.B. CHAVAN: I have 0.
objection. We will write to the Andhra-
Pradesh Government that this should
not be repedted there. And we will
take all precautionary measures..

SHRI RAM VILAS PASWAN :
What about legislation for reserva-
tion ?

SHRI S.B:. CHAVAN ¢ That I-can-
not promise.
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SHRI RAM VILAS PASWAN :
What is the Government doing for
&hedded Castes and Scheduled
Tribes. If such is the response of the
Government to the problem, then my
party is not satisfied with the reply
of the Government. Mr. Speaker, Sir,
at least the Hon. Minister of Homc
Affairs should issue an appeal to the
countrynien not to repeat such heinous
atrocities and should also condemn
these incidents in strong terms.

|English)

MR. DEPUTY SPEAKER : Are

you withdrawing the Motion ?

i Translatibn]

SHRI RAM VILAS PASWAN:
Mr. Depuiv Speaker, Sir, I withdraw
the motion.

{English]

SHRI S.B. CHAVAN : In fact, in
my reply I have already made an
appeal. I can repeat it.

MR. DEPUTY SPEAKER : Has
the Hon. Member leave of the House

to withdraw his Motion 7
SEVERAIL, HON. MEMBERS :
¥Yes.

The Motion was, by leave, withdrawn.

T — A ————

Incident of violence/Arson in the
House of Shri Ram Vilas Paswan on
22-5-1991

[English]

THE MINISTER OF HOME
AFFAIRS (SHRI S.B. CHAVAN) :
1 wish to apprise the Hon’ble Mem-
bers of this August House about the
incident of violence and arson which
took placc in the house of Shri Ram

Vilas Paswan, Member of Parliament,
in the carly hours of 22nd May, 1991.

As the news of the tragic assassina-
tion of Shri Rajiv Gandhi started per-
colating, a crowd began gathering in
front on 10, Janpath. The crowd be-
came increasingly cmotional and res-
tive. At about 1.00 AM. on 22nd
May, 1991, when the Hon’ble Presi-
dent of India came to visit 10, Janpath,
the crowd tricd to obstruct him from
cntering 10, Janpath.

By about 1.30 A.M., the numbcr of
the crowd swelled to about 2000/ -
2500. The crowd was highly agitated
and frenzied and were shouting slogans
against various political leaders.

About 500 members of the crowd
went to the neighbouring bungalow
which happened to be the residence
of Shri Ram Vilas Paswan. They broke
open the gate and assaulted the CRPF
Jawans. Some of them entered the gatc
by jumping the boundary wall and
set some articles on fice. They also
damaged the doors, wmdows, T.V. sct

‘and some articles inside the house.

They also assaulted and pelted stones
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vpon police officials as a result of
which DCP, New Delhi and other
police officials sustained injuries. Find-
ing no alternative, the police fired 3/4
shots in air with a view to disperse
them. The Fire Brigade reached the
spot and extinguished the fire.

A case under sections 436/341/
353/186/132/147/248/149/506 TPC
was registered at PS Tughlak Road
vide FIR No. 116 dated 22nd May.
1991. The police took into possession
some burnt curtains, a broken T.V.
set and some damaged house-hold
articles as case property. The case is
under investigation and four persons
have been arrested. The police are
not sparing any ecfforts to bring the
ouilty to the book.

(Translation)

SHRI RAM VILAS PASWAN
(Rosera) : Mr. Chairman, Sir, I would
like to know from the Hon. Minister
that .. (Interruptions) .. 1 want to
know only two things from the Hon.
Minister. The same thing has also
started happening to their Members.
They are concerned because it is hap-
pening to their members like Shri Chi-
dambaram and Shri Sciendia. This
attitude on their part is not good in
my case. | want to ask only one thing.
The thing is that is the police had
started firing when the mob gathered
outside and continued firing in the air,
neither my property would have been
burnt nor my gate would have been
broken .. (Interruption) .,

[English)]

SHRI A. CHARLES M
rum) : The Hon. Speaker gave a rul-
ing that whenever a statement is made
by an Hon. Minister, no clarifications
will be sought. T want to know under
what rule you are penmttmg the Hon _
Member ?

[Translation)

SHRI RAM VILAS PASWAN :
That is why T want to know from the
Hon. Minister whether it is a fact that'
a revolver and a sum of Rs. 18,000
were recovered from the person who
was apprehended? Who was that
man ? Sir, the poor are being victimis-
ed. Nobody is bothered for them. My
house was burnt and at this time. it
is not proper on the part of the Hon.
Minister to give such a statement in
the House.

[English]

SHRI BASUDEB ACHARJA
(Bankura) : Sir, he should reply.

SHRI CHANDRAJIT YADAV
(Azamgarh) : We are net asking any
question. ‘But he himself is involved.
He is an Hon. Member of the House.
If he wants to know anything, T think
the Home Minister shovld have no
objection. (Interruptions)

SHRI S.B. CHAVAN: You are
starting a wrong practice. So far there
is no clarification on a Statement.

SHRI CHANDRAJIT YADAV:
What | am saying.is,-dQn?; make it .
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50 twhnical I am sorry, . you are
it more technic l In1
il

»m Y HJAARD

MR. DEPUTY SBEAKER | have
ako told -in the beginning itself by
.tequesting , Paswanji that whenever a
stajemont, is. made, neither a clarifica-
tion could be asked nor any. further
elucidation could be made. I made it
very clear.

SHRI, RAM: VILAS PASWAN : 1
am 3 poiat of order..
FTranslation)

You . are. Han, Deputy Speaker.
ft--may not -be- possible on your
park 0 know each and every-
thmg, I.can show you the procedure

,m,Sdaysagomwhch&cHon
Speaker had given a ruling from this
very Chair. that whenever a statement
is made in the House by an Hon.
Minister. an Hon. Member can put
maximum two questiods. Can you say
M that. mling, never, before
this e ] ' Minister made such a
statement in the House and that such
a slagification ;'was not:soeght 2. } want
a guling from,. the Chair. in this regard
+ ... {Imerruptions). .. I -this thing
did.not. take place eprlicr, then let m«
it down. If it was there carlier then
ﬂwu should. be. no suoh discrimine-
. (Interrupdions) ;.

rsu:m
m PM S,AYED (Llhh

M}Az.kmﬁ.m& 25 .2 mnfter of
sule.

" Ymav

‘IWIhW‘%‘i “wntief

rule. But the Home. Minister should
not make it so technical. Here onc "
Hon. Member himself is involved
whose house was attacked and there
was danger. If he wants to know some-
thing, from the Home Minister, he

should not make it technical. ..
(Interruptions) .. Mr. Charles, you
always jump up. .. (Interruptions) .

Don’t make it so technical.
[Translation)

DR. LAXMINARAYAN PAN-
DEYA (Mandsaur) : Mr. Deputy
Speaker, Sir. the hon. Member is in-
volved in this incident. Therefore. he
should be allowed to seek a clarifica-
tion. : ‘

SHRI RAM VILAS PASWAN:
Had such a thing happened to any of
his party colleagues, had this thing
happened to Shri Scindia, they would
not have allowed the House to carry
on its butiness for the whole day.
Rocently, their members went to the
well of the House whea Shri Chidam-
baramji was attacked. Bat in my case,
he is giving a statement after two
months: because 1 belong to weaker
section. Even then he is not giving full
details. If this is the way they run the
Gavernment, let them sun. I censtage
a walk out also against the attitude of
the Government . . (Inteeruptions).

A o

anglldI] ' v
Lot Wm
(Intar-

SHRI §. B. CHAVAN
write to me I wm ﬁml out
of ruptions) -,
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"SHRI BASU DEB * ACHARIA:
“Why he is so rigid?

"~ SHRI. CHANNDRAJEET YA-
DAV T am making a very responsible
statement. About three wéeks before.
a Minfster made a statement and the
Chairman Col. Ram Singh, was in the
Chair and he decided and said ‘T am
allowing four clarifications from Mem-

- bers, one from each party’. .. (Inter-
ruptions) .. Here a member was
attacked, his house was attacked.
Then the Minister was saying, ‘Don’t
set i -‘wrong precedent.

SHRI BASU DEV ACHARIA : He
asked a question,. the Minister must
reply .. (Interruptions) ..

SHRI' S. B. CHAVAN: Hon.
Member Shri Ram Vilas Paswan has
taken-a very personal view because he
happens to be from the weaker sec-
tions. That is why I am taking this
position - that since he has said this, I
have to say that I don’t have any
readymade information with me.

[7 ranslalwn]

SHRI RAM VILAS PASWAN
Whatever I am saying, I am saying in
my capacity as a Member of the
House. There is no question of weaker
sections. T em a Member of this House.
Fwo months have elapsed since this
incident took place.

SHRI S. B. CHAVAN: No. in
reply to your question, I repliod: that
the requisite information is not avail-
able with me at the moment. Let him
write to me, T will give a reply.

[Englnh]
SHRI BASU DEV ACHARIA:
The incident took place op the 22nd

and you have no information - .
(Interruptions) ..

At this stage, Shri Ram Vi'la;s Paswan
and some other Hon. Memberr left
- the House.

MR. DEPUTY SPEAKER: I
request the Hon. Members kmdly to
have their seats. Kindly have = your
seats. I request Shri M. M. Jag:ob the
Minister of State in the Ministry of
Home Affairs to make a Statement
regarding incident that took place near
the Boat Club Lawns on 13-8-91.

Incident mear the Boat Clud Lawms
at New Delhi on 13-8-1991
[English)

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY  AFFAIRS  AND
MlNISTER OF STATE IN THE
MINISTRY OF HOME AFFARRS
(SHRI M. M. JACOB) : T wish to
apprise the Hononrable Members of
this augnst House about the mcndent
which took place at the Boat Club
lawns on 13-8-1991.

‘On 13-8-1991, about 300 Kashmiri
migrants collected at India Gaite with
the intention of sitting on a 48 hour
“Dharna” on the Boat ‘Club lawns.
They were escorted by the Delhi
Police from TIndia Gate upto the, > place
of “Dharna”, near the Ra)palh-J:npmh

crossing.

1

‘Suddenly, the migrants becashe vio-
lent, broke through the police baricade
and began to run towards the Paria-
ment House, They werc waried by the
Delhi Police and . stopped ahowt 100



9% Stratement by Minister

August 19, 199]

yards amay on Rajpath. When they
were stopped, they threw stones on the
Palice force and assaulted some police-
men and in this way 5 policemen
received injuries. In order to disperse
them. 10 rounds of teargas shells were
burst and a cane charge resorted to.
During dispersal of the crowd. S per-
sons amomgst the Kashmiri migrants
sustained imjuries. A case under the
refevant sections of the IPC has been
registered, and 21 persons were arrest-
ed in this case. All the 21 persons
were released on the same day. 87
persons were also detained under Sec-
tion 65 of the Delhi Police Act and
wiere teleased later in the day. All 5
migrants and all the .5 policemen who
were injured sustained minor injuries.

The migrants were demanding reha-
bilitation like allotment of shops,
honges, loams, etc. in Delhi. The
Government policy is to provide them
relief for their day-to-day needs. A
permanent rehabilitation outside the
Srinagar valley has not been contem-
plated as it is the endeavour of the
Government to enable return of the
migrants to their homes in the valley
as soon as the law and order situation

improves. ‘
[Translation)
DR. LAXMINARAYAN

PANDEYA : (Mandsaur) : Mr, Deputy
Speaker, Sir, the first objection regard-
ing the statement of the Hon. Minister
is that prior intimation regarding the
statement should have been given. It is
ooly /afser thet he should have come
forward 30 make a statement. Neither

‘911 /(N 4031 83—700—7-3-92~-GIPY

prior notice was -given nor copies of
the statement were 4aid on the Table.-

Secondly, I would like to point out
that the Hon. Minister has not touched
even a single point about which
Kashmiri migrants had staged their
demonstration at the Boat Chib. He
did not state whether the Government
intends to do something for them.
They are living in a very deplorable
condition as there is no proper arrange-
ment of boarding and lodging. They
were beaten mercilessly with ‘lathis’
on the road like animals. Nothing
has been said by the Hon. Minister in
regard to this inhuman treatment. I
want that an enquiry into the matter
should be conducted, as to how the
police behaved with them. What steps
the Government is contemplating to -
take in respect of the migrants .. °
(Interruptions) .. Mr. Deputy Spea-
ker, Sir, if he does not say anything
in this regard, T am walking out as
a protest.

At this stage, Dr. Laxminarayan Pan-
deva and some other Hon. Members
left the House.

[English}
MR. DEPUTY SPEAKER: The

House stands adjourned to reassemble
at 11.00 am. On Tuesday, the 20tk

August, 1991,

20. 03 ks

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 20, 1991/Sravana 29, 1913
(Saka).






